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LOK SABHA DEBATES

LOK SABHA

Friday, August 18, 1972/Sravana 21,
1894 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Arrears of Direct Taxes
+
*261. SHIIHANQ K. CHANDRAP-

SHRI ISHWAR (CHAU-
DHRY :

Will the Minister of FINANCE be
pleased to state :

(a) what is the total amount of
direct taxes arrears as on 30th June,
1972 ;

(b) what steps have been taken by
QGovernment to speed up the collection
of arreams ;

(c) whether as a result of these steps,
there has been any i in the
vealisation of arrears the last two
years ; and if so, to what extent ; and

(d) what further steps Government
propose to take tp improve the collection
«af tax arrears ?

THE MINISTER OF STATE IN

THE MINISTRY OF FINANCE
{SHRI K. R. GANESH) : (a) Informa-
tion regarding the total amount of

arears of direct taxes as on 30th June,
1972 is not readily available. The latest
information available is in respect of the
direct taxes outstanding as on 3lst
March, 1972, which is given below :—

(In crores of rupees)

Income-tax 438.60
(Net arears).

Wealth-tax 16.01
Gift-tax 259
BEstate Duty 13-75

2

(b) and (c). A statement is laid on
the Table of the House.

(d) Wanchoo Committee have made
certain recommendations in regard to
reduction and collection of tax arrears,
These are under consideration.

STATEMENT

1. Introduction of the scheme of
functional distribution of work under
which one or more L.T.Os in every fun-
ctional range attend only to the work of
collection.

2. Taking over of the recovery work
from the State Government and entrus-
ting it to Tax Recovery Officers of the
Income-tax Department working under
Tax Recovery Commissioners and for
that purpose, increase in the st
of Tax Recovrey Staff (Officers, i
tional Commissioners and Commissio-
ners).

3. Vigorous enforcement policy invol-
ving lttgghemem of deblspo ? bank
balances and attachment and of
moveables and immoveables.

4. Expediting of disposal of a s
involving substantial amounts in dispufe
so that collection of ultimate taxes,
determmed on appeal, could be
enforced.

5. Observance of arrear clearance
fortnights in order to concentrate all
attention and ene on giving effect to
ap llate and rectification orders and

collection of ultimate tax dues,

6. Facnlitaunﬁ payment of taxes by
assessees with the acceptance of crossed
cheques at special receipt counters in
the Income-tax Offices.

7. Posting of senior officers, such as
Additional missioners and  Tax
Recovery Commissioners for supervision
and control over recovery of taxes and
tax arrears,

8. Supervision of cases with tax
arrears over Rs. 1 lakh by Com-
missioners, over Rs, 5 bgl
(Research, Statistics Publications)
and by the Central lloutl of Direct
Taxes for arrears over Rs. 25 lakhs.
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Reductions in gross arrears (by way
of adjustment, appeal effects and cash
collections) in respect of the variots
Direct Taxes are as under :—

(In crores of rupees)

Financial Income- Weal- Gift- Estate

Year tax  th-tax tax Duty
1970-71 . 328-45 3-37 0-53 1-48
1971-72

303-64 3:33 0:65 2-15

SHRI C. K. CHANRAPPAN : With
the available information the Minister
has agreed that there are huge arrears
of tax to be collected. I would like to
konow from the Minister what is the
share of default from the corporate
sector and which are the industrial
houses which are involved in keeping
big arrears and whether Government
have taken any deterrent action mgainst
any of those industrial houses which
are continuously defaulting in paying
taxes. I would also like to know the
names of these industrial houses.

SHRI K, R, GANESH : In reply to
the first question of the hon. Member I
may say that we have, from time to
time, replied that these arrears of taxes
are a continuing process, . Certain
demands are raised and certain collec-
tions are made in the current year;
certain arrears remain from the previous
years. But we have also stated that
there has been a progressive reduction
in the arrears, and this year alone we
have collected about Rs. 61 crores.

In reply to his second question, I do
not have at present figure of the
corporate sector out of these arrears that
are there. But we have, I think, sup-
plied to the House very lengthy state-
ments about arrears of Rs, ; lakhs,
arrears of Rs, 10 lakhs and so on. If
the hon. Member wants to know of any
specific industrial house, he may put
a separate question and I will be able
to give the answer,

SHRI C. K. CHANDRAPPAN :
What about taking deterrent action 7

SHRI K, R. GANESH : Deterrent
action will be taken, whether it is indus-
trial house or anybody. '
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SHRI C. K. CHANDRAPPAN: In
the last part of the statement attached
to the answer, cenmnp‘eﬂrecgacttmns I:ly wa
of adjustment, ap effects and cas
collections during the last two financial
years are given. While answerin ,the
supplementary just now, the _Minister
stated that the cash collection was
Rs. 61 crores this year. The figure
given of reduction in 1971-72 m the
statement is Rs. 303.64 in respect of
income-tax. I would like to know what
was the amount-written off during this
year and during the last two years from.
the tax arrears.

SHRI K. R, GANESH : As far as the
amounts written of is concerned I will
have to collect the figures. But, for the
benefit of the hon. Members, I wish to
say that for writing off an amount, a
very elaborate process is there and the
demands which become irrecoverable
are under the following heads :

(1) Assessees have died leaving
behind no assets,
Assessee companies
into liquidation.
(3) Assessees have become insolvent.
(4) Assessees are not traceable. _
(5) Assessees have left no tangible
(6) Amount is written off as a result
)

(2) have gone

of settlement with the assessees.

Demands not found due on ac-
count of subsequent information,
such as duplicate demands, etc.

It is only on the basis of script

scrutiny where no other method is

ible, only then demands are raised.

];h re is a high-power committee and ft

is done b e high-power committee

and ow.-r!:a ceilinshit comes to the
Finance Minister hi f.

SHRI DINEN BHATTA-
CHARYYA : The Minister has very
cleverly avoided the specific - question
asked by Mr. Chandrappan ing
arrears: of taxes as to what was the
amount due from the corporate sector
and which are the big industrial houses
that are still in arrears.

MR. SPEAKER : He has replied to
the latter part of the question.

SHRI DINEN BHATTA-
CHARYYA : But he has not specifically
g‘le.ntiontd the names of the big business

ouses.
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MR. SPEAKER : He says that he has
already replied to the same question.

SHRI DINEN BHATTA-
CHARYYA : He might have replied
some time back, but, to-day in relation
to the question specifically asked. ...

MR. SPEAKER : Will you please
listen to me ? The same question was
asked and he has replied anﬁ that reply,

whatever it is, is there. If you
the same question, he will give the
same reply agam.

SHRI DINEN BHATTA-

CHARYYA : In how many cases are
the big business houses in arrears and in
how many cases was action taken
against the big business houses ?

SHRI K. R. GANESH: I have
already said that if you ask, these are
Rs. 436 crores arrears and  these
Rs. 436 crores arrears would mean a
couple of thousands of assessees.

SHRI DINEN BHATTA-
CHARYYA : Of the 75 big business
houses, how many are in arrears ?

SHRI K. R. GANESH : Probably,
the hon. Member does not, with _hn poli-
tical knowledge, realise that it is very
difficult to get big monopoly houses.
Not that we do not have any infor-
mation....(Interruptions) 1 bave already
indicated that we have given figures in
this House running into  500-600
assessees names—people who are in
arrears of Rs. 5 lakhs, assessees with
arrears of Rs. 10 lakhs and assessees
with arrears of Rs. 1 lakh,

SHRI JYOTIRMOY BOSU: What
about assessees having arrears of Rs. 1
crore and more ?

SHRI K. R. GANESH : If you ask
a specific question about the 75 big
business houses, I will have no hesita-
tion in giving that answer also.

SHRI K. LAKKAPPA : The hon.
Minister has stated that the outstanding
arrears of income tax are about Rs. 500
crores, Although we have been impos-
ing more and more taxes, we are
leaving these arrears of Rs. 500 crores
income tax uncollected. There are
certain people who are in the upper
brackets of income who know the ways
to evade taxes and as a consequence of
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that, the income tax arrears have been
mounting up. All these people know
the technique of playing fraud against
the Government. Even sometimes, they
seek protection from the courts,...

SHRI PILOO MODY : Sir, he has
forgotten that he is now in the Congress.

SHRI K. LAKKAPPA : He said that
certain people have been declared in-
solvent, certain people have died and
certain people have gone away, etc.
There are certain people who these
transactions in the names of their wives,
some in the names of their relatives ;
such binami transactions of the
properties take place and the ITO does
not touch those culprits, They are
cheating the Government in this manner.
I would like to know how long it will
take to accept the Wanchoo Committee’s
recommendations. How far has Gov-
emment taken steps to catch such
fraudsters an thus end this fraud and
cheating of the big business houses
forthwith ?

SHRI K. R. GANESH: The
Wanchoo Committee was set up for
this purpose and for finding out as to
how to bring about legislative and
administrative measures so that such
things could be eliminated, The recom-
mendations of the Wanchoo Committee
are under serious consideration and we
are trying to expedite these matters,

MR. SPEAKER : If the question is
long, the answer need not necessarily be
very long.

SHRI K. R. GANESH : We know,
there are people who use certain techni-
cal means to evade taxes. The Finance
Minister made a statement in Rajya
Sabha. He said that a special cell is
being appointed to go into the depth of
this matter and take action in respect
of these big houses. Between 1946-47
to 1971-72, Rs, 9694 crores have been
collected, constituting 86 per cent of the
demands raised. While it is a serious
problem, it is not of such magnitude
that the Government of India cannot
tackle it.

SHRI JYOTIRMOY BOSU : I want
to put a specific question.

'MR. SPEAKER : I see a big man

‘opposite to me . ...
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SHRI PILOO MODY : The reasons
due to which taxes are not collected
are two. The assessments that are
made are made in such a fashion that
they are pitched so high that you have
to go into long-drawn out arguments
and representations with the Government
delaying the collection of taxes thereby
and the other reason is that these people
are taking money from these business-
men and therefore giving them all man-
ner of facilities for not paying taxes. ..

SHRI K. LAKKAPPA: Even
Swatantra party is enabled to evade
taxes., ..

SHRI PILOO MODY : I will add that
also if it 'J]eases my hon. friend. Now,
first of all, I would like to know whether
the Government itself has instituted any
procedure whereby assessments can
reasonably be made and dis of
quickly so that they could collect crores
and crores of rupees worth of taxes.
Secondly, 1 would like to know whether
they have plans to stop squeezing money
out of these parties, so that they do not
have to let off the tax evaders,

AN HON. MEMBER : There are
allegations made.

SHRI K. R, GANESH : I can only
give a political answer but that will
involve him ; it is not certainly connect-
ed with this particular question.

SHRI PILOO MODY : He is
barrassed and therefore he cannot
answer., The first question is purely
technical, and he may give the answer
as a technician. ..

SHRI JYOTIRMOY BOSU rose—

MR. SPEAKER : This question has
already taken a long time ; ] find I can-
not proceed with the list. Shri Hukam
Chand Kachwai.

SHRI JYOTIRMOY BOSU : Since
the big man had got up, you had asked
me to sit down. Now, the small man
is. getting up and kindly give him a
chance.

em-

st ggw ww wsqn T
wéler ¥ 3w A wawrar fw e
600 TR v ¥ fax & 39T 1w
g ¥ afew awerar ) srH_AGA A
A i § A qry w¢, 18 of Ty
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v A fewrudw oF gq €1 W oWy
#E 7Y wPen qvary ar ¢ § fE
A A IR ang A fewradlr @
& @ At} faoed a7 O
ar A dar fram W any ar @

Z f5 o awo ¥ arr gr wWowAr
fagzrm s ?

AT g@U v 38 ¢ agr o agw
s aryr wfgwrd € 9 F aqw ¥
wawe § ? §@ S enewe fad sy § AR
§O YAMT d WA § 1 o wHhT A
Fx § 4 wfge w7 w¥ § g A
g A ¥ fagd oy €9 9 9
FWE | WG FIOT W) 5] FHH
faorer &1 w@r 37

SHRI K. R. GANESH : The first is
a very valuable suggestion. The Wanchoo
Committee has also gone intop it, and the
hon. Member's uscgul suggestion will
be taken into consideration, The
answer to the second guestion is ‘No'.

st geW WR weAw™ : 3T FE Wi
I ITAT AL @1

weaH wgYaw : IEH %@ GGr A4y |

SHRI JYOTIRMOY BOSU : Will the
hon. Minister kindly tell us the arrears
of taxes outstanding against Shri Biju
Patnaik before the merger of Utkal
Congress with the Congress? What is
the position today? 1 am asking for
information on one specific case.
Secondly, what is the amount of tax
arrears outstanding against Shri R. P.
Goenka and his group.

MR. SPEAKER : That is a separate
question. The main question is a gene-
ral question.

SHRI PILOO MODY : And some of
their colleagues.

MR. SPEAKER : If the hon. Minister
has got the information and he s
prepared to give it, I have no objection.

SHRI K. R. GANESH : I shall have
to collect the information. I cannot give
the specific information asked for at
this moment,
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SHR1 JYOTIRMOY BOSU: Obo,

oo!

MR, SPEAKER : Let him not please
do like that.

SHRI K. R. GANESH: I cannot
give specific information at the moment
as far as Shri Biju Patnaik and Shri
R. P. Goenka are concemed. But I
can assure the hon. Member that all
efforts are being made. We are handi-
capped by various means. As far as
Shn Biju Patnaik is concerned, he has
got 75 writs in the Calcutta High Court.
I have already said, and if you would
permit me, I would t that
certain  judicial have
also to u“de:ﬁ certain  change,
and that is the recommen-
dation of the Law Commission, which
is under the consideration of Govemn-
ment.

SHRI JYOTIRMOY BOSU : What
about Shri R. P. Goenka 7 The hon.
Minister said something about Shri
Biju Patnaik, their guarantor for pos-
ters.

MR. SPEAKER : It is too general a
question to fit into the main question.

SHRI JYOTIRMOY BOSU : I seek
your permission to point out that when
Shri Dinen Bhattacharyya wanted to
know the arrears of 75 large houses his
question was described as a very gene-
uestion. But I have given two
specific instances. If the ruling from

e Chair is that this cannot also fit in-
to the main question, I do not know
what we can do....

MR. SPEAKER : Since the hon
Minister does not have the information
offhand, he will supply it to the hon.
Member later.

SHRI TYOTIRMOY BOSU :
ing at home t1s a very nice thing and
we can ;en;?y it also, but we have a
duty to orm, and you are our pat-
ron-saint sitting in the Chair, and ]]’r:.l
have to permit us to perform that duty.
The hon. Minister may reply to the
question in regard to the arrears out
standing against Shri R. P. Goenka. If
bhe does not, then we shall say that there
are huge amounts outstanding against
him and the hon. Minister is jus¢ shiel-
ding him.

SHRI' PRABODH CHANDRA :
There are many big houses which evade
taxes worth lakhs of rupees by entering
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of Direct Taxes is definitely against
compounding of cases. But where
there are judicial aturally

processes, N
those judicial processes have to be gone
through ; then, there are judicial peti-
tions and petitions to the board and
they have also to be
But I can assure the hon. Member that
it is the policy of the Finance Ministry
not to compound cases as far as practi-
cable and to see that all those who
could be penalised and prosecuted are
prosecuted.

SHRI S. l:-{ BANERIJEE : In replg
to a supplementa regardin,
amounts wngnen oﬁ,r{he the hon. ilmil-
ter read out certain conditions under
which they are written off after being
investigated by a high-power com-
mittee. One of the conditions was that
the person concerncd had died or his

concern had been liquidated. Is he
aware of a case which has been
in regard to one gentleman by name,

Shri Rattan Gupta, and in whose
case Rs. 21 lakhs have been written off
in Kanpur? He is neither dead nor
has his concern undergone liquidation.
I want to know what has happened to
that.

Mr. SPEAKER: It is an individual
case.

SHRI S. M. BANERJEE : He wanted
individual cases.

MR. SPEAKER : How can it be
asked at this time ?

SHRI S. M. BANERIJEE : I want to
know whether it has been reopened.

MR. SPEAKER : He has given a
clue to him. That is enough.

SHRI K. R. GANESH : Firstly, it is
not very safe to go into Kanpur. I am
not giving any assurance, but as far as
my present memory goes, this amount
of Rs. 25 lakhs concerning Shri Ram
Rattan Gupta has not been written off.
If 1 am wrong, I will correct it.

MR. SPEAKER : [ said it is a speci-
fic case, Bwt if in this case his memory



11 Oral Answers

served him right, ynmwthcother
cases asked by Shri Jyotirmoy Bosu ?
Whydoeshepulme in a difficult
position 7

SHRI K. R. GANESH : With your
permission, may I give an explanation ?

MR. SPEAKER : If his memory has
worked in one case, it should work in
the other case also.

SHRI K. R. GANESH : The case of
Shri Ram Rattan Gupta referred to
writing off.

MR. SPEAKER : My only question

is, if in this case his memory has

, why should it not work in the

cases referred to by Shri Jyotirmoy
Bosu ?

SHRI K. R. GANESH : My answer
is that the case of Shri Ram Rattan
Gupta referred to writing off. It is not
a question of arrears; it is not a ques-
tion of what is due, That was why I
replied. ...

MR. SPEAKER : He did not follow
what I said. In regard to a previous
ﬁnlmon we have been taking the stand

the main question is too general a
question and under it individual or
specific questions cannot be asked. You
wanted notice in regard to such cases.
T held your objection in order and told
thim that these were two individual
cases which cannot be adjusted into this
question. Now you have adjusted the
case mentioned by Shri Banerjee. So
my ruling is absolutely nullified.

BHAGWAT JHA AZAD:
the

SHRI
Because he remembers that case ;
others he does not remember.

SHRI JYOTIRMOY BOSU : We are
very grateful to you, Sir.

SHRI K. R. GANESH : I shall try

to explain. I thought there was a
distinction between this particular refe-
rence concerning wri of Rs. 25

lakhs with reference to Shri Ram Rat-

tan Gupta and the other cases
reflerred to by Shri  Jyotir-
moy Bosu. I have this specific

information that we are taking all legal
steps to collect all the arrears.

In the other question, I was asked
what were the arrears to which I have
tlready given a general reply in regard
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to arrears due from industrial houses
of Rs, 5 lakhs, Rs. 10 lakhs and so on.
If he wanted more specific. particulars
about those persons, 1 would have
given them, That was why I took the
liberty of answering this particular
question.

MR. SPEAKER : He asked about
Shri Biju Patnaik and Shri R. P.
Goenka.

SHRI K. R. GANESH : About Shri
Goenka, I have replied. If he gives me
a specific question, I will answer.

SHRI DINEN BHATTA-
CHARYYA : He has already put a
specific question, namely, what is the
amount re as arrears in respect
of R. P. Goenka.

MR. SPEAKER : Order, order, He
will give it to you later on. (Interrup-
tion) Every day, you almost take a0
much of time on one question. For
example, this question has takem 25
minutes, What is the use of other ques.
tions then ? The Members, at the end,
always approach me and say that
their turn does not come at all. There
can be one, two or three supplemen-
taries but the whole time should not be
monopolised by one question, Next
question.

Seizure of smuggled Goods

*262. SHRI RANABAHADUR
SINGH: Wil the Minister of
FINANCE be pleased to state :

(a) the places from where contra-
band goods have been seized in the
country during the last six months ;

(b) the action taken by Government
in this regard ; and

(c) the total amount collected by the
Customs and Excise Department
through sales and disposal of such con-
traband goods during the last two
years ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR1
K. R. GANESH): (a) In view of the
large number of seizures of contraband
goods that have been made at different
places during the last six months, the
information would be very detailed and
its collection would take considerable
time. However, the bulk of the
seizures of contraband goods were
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made at various places and ports along
the West Coast of India. Some seizures
were also made in other big towns in

the country. The more i.mrm'lmt
places from where contraband goods
were seized are

Bombay (City and Pén%. Madras

(City and Port), Calcutta and
Port), Delhi, Ahmedabad, ulsar,
Rajkot, Surat, Daman, Bangalore and
Mysore.

(b) in all such cases, departmental
adjudication proceedings are started
under the Customs Act for confiscation
of the smuggled goods and imposition
of penalties on persons concerned. In
addition, prosecutions in courts of law
are launched in suitable cases.

(c) The total amount collected
through the sale of smuggled goods
during the year 1970 and 1971 was
Rs, 16.88 res.

SHRI RANABAHADUR SINGH:
May I ask the Minister, through you,
whether any seizures have alsp been
made at Varanasi ?

SHRI K. R. GANESH : 1 will get
this information and supply it.

SHRI R. S. PANDEY : Sir, it is
very unfortunate and rather disgraceful
on the part of the Government for its
inability to check this smuggling busi-
ness. Crores of rupees are involved in
this ; gold is coming ; nylon is coming ;
biscuits and powder are coming ; laven-
der is coming. The foot-paths of all
the big cities are full of such smuggled
goods, 1 was told that a scheme has
been contemplated to check this by
watching over the seas from a ship or
helicopter and other apparatus. ay
I know what sort of action the Govern-
ment is going to take in order 10
prevent all sorts of smuggling goods,
wherein crores of rupees are involved ?

SHRI K. R. GANESH : I agree with
the hon. Member that smuggling is a
serious problem, and very scarce
resources of the country are deflected
as a result of smuggling. (Interruption)
1 was trying to mention that as far as
smuggling is concerned, it has now
become an international phenomenon,
and very sophisticated means of smug-
gl.im are being used. The Government

ave ect up a committee, and fast-going
<rafts are being ordered so that we may
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be able to catch those things. Admini-
strative and legislative measures are
also being taken to see that smuggling is
eliminated to the extent possible.

SHRI R. S. PANDEY : This com-
mittee will not do. This is escapism.
Appointing a committee means what ? I
wanted to know speci m;caelii{ what appa-
ratus has been introd to {ilheck
smuggling because, long ago, a scheme
has ieen contemplated for having ships
and helicopters. Dubai and Singapore
are the two places which are very near,
Goods are coming from Duboi and
from Singapore.... (Interruptions)

MR. SPEAKER : That is good infor-
mation for him.

DR. SARADISH ROY : How many
persons have been arrested and how
mﬂum were convicted during
the two years ?

SHRI K. R. GANESH : During 1970,
2107 persons were arrested ; 264 prose-
cutions had to be dropped, 265 persons
were convicted and 203 persons had
been acquitted. In 1971, 2399 persons
had been arrested ; 124 cases had to be
dropped ; 350 have been convicted and
125 had been acquitted.

s qETATR ATRAT™ ¢ W qE ATAAT
Tgq § 5 71 awwre 7 37 @ OW
%7 qa1 waar §, faq 3 g smqe
¥ qgi NF aa € warag A fE
Jx grfqe wafal F aEE@ Awwg
% fau fa@ai & Ay §, ayagh 97 97
¥ owre T T F9T A ¥ FT faqr
arar & AT foT agi ox qrgd A ¥ ar
#< 3q 9 1 fawre foq smarg ?
8T €8 | aiw & fag #v§ qawar
it ar s @ frae faar
arger ?

SHRI K. R. GANESH : It is a very
useful s for action.

SHRIMATI MUKUL BANERIJL:
What action is he taking to provide
speedy launches to our customs officers
in Viz;eg andaﬁl!adra;, because it seems
that the smugglers have got ier
launches than our customs oﬁ’n?
If we could provide customs officers
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:;th launches ;peedm than tlf:::huizd
smugglers, spending a s
we ableyto collect a few crores.

SHRI K. R. GANESH : I agree with
the hon. Member. The question of
giving orders for building such boats is
in the final stages.

MR. SPEAKER : You bhave agreed
with everybody today.

Whea two or three supplementaries
have been asked, 1 request the hon.
Members not to get up. I found hon.
Members getting up to ask supplemen-
taries, even though more than half the
time is over.

Nember of Indian Tourist Ceatres opera-
ting in United States, Central America
and South America

+
*263. SHRI D. P. JADEJA :
SHRI VEKARIA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the number of Indian Tourist
Centres operating in United States, Cen-
tral America and South America;

. (b) the number of employees work-
ing in those centres; and

_(c) the number of tourists that have
visited India from the respective areas
during the last three years, year-wise ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) 4 (3 in the
United States and 1 in Mexico).

(b) 28.

() Number of Tourists
Year From From
U.S.A. Central

& South

America

1969 . 52,836 3,989
1970 . 58,793 5,099
1971 . 54,982 3,441

(Separate figures for Central America
and South Ameorica are not available)
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SHRI D. P. JADEJA : i
the small number of tourists from
American countries to India and also-
the increase in the round-the-world trips.
being performed by South American
tourists, may 1 know what special
measures are being considered by the
Government to attract South American.
tourists 7

DR. KARAN SINGH : As my state-
ment will make it clear, the number of
tourists from South America has in fact
declined over the last year or so. We
have an office in Mexico. I must admit
that South America has not yet deve-
loped into a very lucrative market for
tourists ; it has a very long way to go
yet. Our Mexico office at present .
dealing with promotional work in South
America. We are producing some
literature in Spanish so that it might be-
sent to South America. But I must
say that South America does not seem,
even in the near future, to be a very
lucrative source of foreign tourists.

SHRI D. P. JADEJA : 1 specially
mentioned round-the-world trip tourists
because there is no direct airline between
South American countries and Asia.
They have always to go via Europe.
Would the minister consider asking Air
India to operate from India to South
America through Africa ?

DR. KARAN SINGH : It would not
be economically feasible, because the
competition in South American routes.
is very strong. There is little
ethnic traffic. We have from time to
time considered the possibility but it is.
not in the near future likely to be a
feasible proposition.

st Fwifean : a2 F e
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SHRI SAMAR GUHA : The South-
East Asian countries being very close to
India historically, culturally and socially,
what steps have been taken by Govern-
ment to open tourist centres there and
encourage tourists from those countries
to come to India?

DR, KARAN SINGH: We have
Government of India tourist offices in
Tokyo and Singapore and Sydney also.

SHRI SAMAR GUHA : What about
Indonesia, Malaysia, Thailand, and so
many countries are there; what about
those countries ?

DR. KARAN SINGH: The Tokyo
and Smga‘!:ore offices cover the whole
region and promotional work is done.
But we must remember that opening a
tourist office abroad involves a
deal of expenditure. But if it is neces-
sary, we will certainly open more offices.

_MR. SPEAKER : Shri Rap Birender
Singh.
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SHRI BIRENDER SINGH RAO:
Question No. 264.

SHRI JYOTIRMOY BOSU: There
of Goenkas. Which

are two
group is he referring to ?

MR, SPEAKER : Please do not
interrupt like this. Let him read the
reply.

Malpractices committed by Goonks
Group of companies
*264. SHRI BIRENDER SINGH

RAOQ : Will the Minister of COMPANY
AFFAIRS be pleased to state :

(a) whether there is any proposal
under the consideration of Government
to appoint a Commission of Inquiry to
go into the various malpractices com-
mitted by the Goenka Group of Com-
panies during the last three years;

sed constitution

(b) if so, the propo
terms of

of the Commission and its
reference ; and

which the Com-

(c) the time hl); v
submit its report to

mission  will
Government 7

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) Presumably the Hon'ble
Member has in view the mup of com-
panies associated with Shri Ramnath
Goenka, Twelve companies of this
group have been inspected. With
regard to National Co. Ltd., Calcutta
and Andhra Prabha Private Ltd.,
Madras, F.L.LRs were filed with the
C.B.I. The C.B.Il. registered the F.IRs
and commenced investigation. With
regard to investigation of F.LR. concer-
ning National Co., Ltd. the
matter had been taken to the
High Court of Calcutta by the
National Co. Ltd. under Article
226 of the Constitution. Single Judge
dismissed the petition and a Division
Bench of the High Court heard the
appeal. It is understood that the judg-
ment is pending. As regards the F.LR.
filed against Andhra Prabha Private
Ltd., writ petitions were filed before
the High Court of Madras. The writ

titions were dismissed by a Single
udge. The appeal filed against
judgment of the Single Judge is pending.

Thbe Inspection Reports of the com-
panies inspected are under examination.
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The question of appointing a Commis-
sion octl Inquiry will be considered on
merits.

{b) and (c). Do not arise.

SHRI BIRENDRA SINGH RAO:
‘This is a specific question about the
Goenka group of concerns. Now, will
the hon. Minister come out with the
information under his sleeves ? 1 would
like to know (1) the names of com-
panies under these two groups of
Goenkas and whether one of those com-
panies was responsible for the printing
of posters for the gress compaign. .
(interruptions) Let the Minister reply
to it... (interruptions).

MR. SPEAKER : Let
ask his question,

SHRI BIRENDRA SINGH RAO:
Was the company which printed the
posters one of this group Secondly,
what were the types of malpractices
committed by these companies? Was
non-payment of income-tax or conceal-
ment of income one of the malprac-
tices? If so, what is the amount of
arrears outstanding against this group of
companies ?

SHRI RAGHUNATHA REDDY :
When this question was transferred to
us yesterday evening, I understood this

uestion to mean that it referred to Shri

amnath Goenka. There is no specific
indication mentioned in the

the Member

question
which relates to one icular group
and I do not think the Ramnath Goenka

group is less guilty than the group. ..
(interruptions) Now, on the question of
information. ... (interruptions)

MR. SPEAKER : If he is interrupted

like that, how can the Minister reply
1o the question ?

SHRI RAGHUNATHA REDDY:
The first information filed by the
Depnrlmeug of Company Affairs with
the CBI with respect to Andhra Prabha
Private Limited is for offences disclosed
under sections 120B, 420, 477A...

SHRI PILOO MODY: Sir, the
answer has no relevance to the question
at all. One is talking about chalk and
the other is talking about cheese,

st gwn X wBaw A waOT O
2 9 W gaT W1 W @ N
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AECY I§ T IAT TR FT ¥ET IAT
T R B ..

SHRI JYOTIRMOY BOSU: It is
precisely because of this that I wanted
it to be spekt out as to which Goenka
this refers to? But, Sir, you made me
sit down. ..... (interruptions) -

st siwe Tmw fag : wsaw RERT
TITAMT I & @ THT FaT §, TWAE
7 wisar @ g =rfgr 1 quE
§ 2gar g fx fady o) @1q 97 gF a0
T TH ARA) I A g | q§ wfmr
= Y =rfgn |, | (inrerruptions)

SHRI PILOO MODY: I have a
further complaint. The matter has been
clarified quite explicitly that the ques-
tion has to do with the poster-wala
Goenka and not the other one.  Still,
he persists in replying to the supplemen-
tary about the other Goenka. He is
mR;r reading from his file... (Interrup-
tions)

MR. SPEAKER : Order, order.
Piloo Mody, please don't
(Interruptions)

SHRI JYOTIRMOY BOSU: Will
you kindly protect us so that we get a
proper reply, not a cock-and-bull
story ?

Mr.
get excited.

MR. SPEAKER : Your reply, what-
ever it might be, should be to the ques-
tion put by Mr, Rao. Whatever you
want to say should be in reply to the
supplementary put by the Member.

SHRI RAGHUNATHA REDDY:
With respect to the question put by
Shri Rao in respect of Goenka group
of companies, 1 will give whatever in-
formation I have got with me. If the
hon. Member wants any further in-
formation, he may be kind enough to

t a separate %uesrion. It was not

n to which Goenka group of com-
panies he referred to.

SHRI BIRENDER SINGH RAO:
This is about appointing a Commission
of inquiry to go into the various mal-
practices committed by the Goenka
Group of Companies. There may be
two or three groups. I am not bothered
about that. If he does not know the
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names of companies under the Goenka
Group, how can he say about mal-
practices committed by them ?

MR. SPEAKER : If there was any
doubt about which Goenka group he
referred to, you should have referred
back the Question to our Secretariat
and we could have got more clarification
from the Member sending the Question.
Now, you have accepted this Question.
That is the difficulty. At this stage,
you are telling me, you do not know
which Goenka grou referred to.
You could have referred it back to us
if it was not very clear.

SHRI RAGHUNATHA REDDY:
The Question was transferred to us
yesterday late in the evening, With
great respect to the House and to you,
Sir, I thought I should answer the
Question to the extent possible,

MR. SPEAKER : If you like, I can
postpone it.

SHRI RAGHUNATHA REDDY :
I will give the information that is
available with me. ..

MR. SPEAKER : If you want more
time, that can be given.

SHRI RAGHUNATHA REDDY

If you direct me Sir, to give some more
information which is not available with
me, I will be willing to do so. I will
give whatever information I have. But
I do not have the entire information.
The time was not enough. I thought
it referred to Ramnath Goenka group.
The question of app&mung a Com-
mission of inquiry with respect to com-
panies of Ramnath Goenka was speci-
fically raised in the Rajya Sabha some
time back. I thought, the Member
m@gl&t be having the same thing in his
mind.

SHRI SHYAMNANDAN MISHRA :
As you have been pleased to say,
it would probably, be much better to
take up the Question later because the
hon. Minister, in his reply to the main
Question, said that he thought it related
to Ramnath a group of com-
panies which was not meant. Now the
Goenka p of companies, according
to the Monopolies Commission, is of
Mr. R. P. Goneka, not of Mr. Ramnath
Goenka. So, we will not be doing
justice to the Question uniess it is taken
up afresh later.
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MR. SPEAKER : I it. The
question, as I understand, will be about
Goenka group to which . Rao
referred.

SHRI BIRENDER SINGH RAO:
All the Goenka group of companies.

MR. SPEAKER : In that case, I can-
not postpone it.

SHRI BIRENDER SINGH RAO:
I would like to know whether there is
any connection between the two ...
(Interruptions)

MR. SPEAKER : You have changed
your position, I d? not think I should
pone it now. am not m«nﬂ;
ﬂonlntow. If it was about all oenka
group of companies, then the Minister

was very correct.... (Interruptions) 1
am not postponing it.

SHRI BIRENDER SINGH RAO:
I would flikﬁl t?.h know, first of all, the
names o e companies belonging
to the Goenka group, I have not said
one Goenka group; I want about all
Goenka groups.

MR. SPEAKER: Please sit down.
Your qumionby is about malpractices
of

committed Goenka Group
Companies. ' .

SHRI BIRENDER SINGH RAO:
There can be a between the

two Goenka groups (Interruption) How
can it be independent ? plior)

MR. SPEAKER : If it relates to alt
Goenkas, the question will not be post-
poned; the Minister may reply.
(Interruptions)

SHRI BIRENDER SINGH RAO:
He has not understood my question.

MR, SPEAKER : Please down.
Let the Minister reply. s

SHRI RAGHUNATHA REDDY :
Ram Nath Goenka is different frgm
K. P. Goenka, as far as I can under-
stand. ... (Interruptions)

. MR. SPEAKER : Personally, for me,
it is very t to function because all
the time the members here are t

Can you please help in functioning ?

SHRI JYOTIRMOY BOSU : ]
to assist you, Sir. '“‘
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MR. SPEAKER : I do not need your
amsigtance.
SHRI RAGHUNATHA REDDY:

“With respect to K. P. Goenka group of
companies ... (Intenruptions)

MR, SPEAKER : If you do not want
1o hear the reply, I can pass on to the
next question.

SHRI RAGHUNATHA REDDYd
With respect to K. P.

«companies, 1 would like to mE:“P one
stion for your consideration.
*F the House whatever mfm

havc got. If Want any more
mtormatwn. thelz will have kindly to

a separate question specifically.
fgmedmteh?‘l do not have all the infor-
mation with me,

Accordmg to the miorm;;aon availa-
ble with ths Department Compmy
Affairs, the CBI have reg:l.slemtl

WK P Gosnta Biroup for ‘mtringe.

nenl af pruvluons of Import and
(Oontml Act, 1947 :
{oﬂlrapara Tea Co., Ltd., Jalpaiguri ;
) Carron Tea 0& Lid., Jl.lpmmu‘l.
.(3) Killkot Tea Co., Ltd., Jalpugun
{4) Phaskowa TcaOo le. Jal
and (5) Duncan Brothers Lt
<utta. Apart from the oompanlen men-
tipned above, the CBI have nnmed
against several
i companies mcludmg
Asian '

‘Bombay, mth which Shri K. P, Gomh
is associated, The complaints against
the aforesmc‘{he companies :faWF been

Mmmw ‘oreign
Trade :gd Ministry Industrial
Development.

The CBI have completed investigation
into the affairs of M /s Asian Cable
ration and submitted the report
to the concerned Mimistry. An in
tion under Section 209(4) was con
ted in respect of the books and aocounu
of this company but it had to be con-
fined to the books of 1970-71 as the
carlier books had been seized the
CBI in connection with a complaint

that was under investigation. The
CBI bhas completed the :uwni‘anon
and has sent their report to the con-

cerned Ministry for action.

SHRI JYOTIRMOY BOSU : So, he
bad the information.
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SHRI BIRENDER SINGH RAO:
I would like to know whether the com-
pany wlm':ltt wud mpona'bleelfor printin
certain ers during the wuom an
which Rat also

SHRI SHYAMNANDAN MISHRA :
This is a proper question lo ask. There

is no protection for him . . . (Interrup-
tions)

SHRI K. MANOHARAN : There

may be so many Goenkas . (Unter-
ruptions) He wants to know
whether this Goenka is the man who
printed the wall posters ... (Interrup-
tions)

MR. SPEAKER : I may tell you that
by making noise, you cannot the
relevancy of the question ... (Inter

ruptions) I know what of thumpm
it is. 1 do not want 1WWhu is youg
reply to his question ?

SHRI RAGHUNATHA REDDY:
Let him put the gquestion.

MR. lShI;EAKER Instead of men-
tioning poster, why don’t you men-
tion his name 7 qrerg 51 Qy yredt

w&T fear 3

SHRI BIRENDRA SINGH RAO:
R. P. Goenka.

SHRI K. LAKKAPPA : On a int
of order. e

SHRI RAGHUNATHA REDDY :
On the floor of the House it had been
am& and forcibly denied that the
A has g to do with R. P.
Go?'lioh)or - P. (Zioe:nkxln:e (Inter~
ru ns) with respect to t posters
pn";lwd by AICC.,

SHRI K. MANOHARAN : Only one
minute,

SHRI RAGHUNATHA REDDY:
No, Please. I am not yielding. ..

SHRI C. T. DHANDAPANI : Why
do they want to hide the fm?..
(Interruptions)

MR. SPEAKER : Parliament is meant
for calm, calculated and cool discussion
and not for shouting against each
other. If you think that matters can
be all finished and dealt with by
shouting and counter-shouting, you are
very wrong.
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SHRI S. M. BANERJEE : We wanted
10 know which is the Goenka who has
not paid the money.

SHRI PILOO MODY : The Minister
has stated that the AIOC had nothing
to do with the posters.

MR. SPEAKER : He has said it. He
has already mentioned it.

SHRI K. MANOHARAN: Sir,

Iﬂslm Unnikrishnan  said  something.
(Interruption) 1 would request my
hon. friend Mr, Unnikrishnan to hear
what I am saying, because this concerns
him. I am talking about him. This
-was discussed on the floor of the House,
This was accepted. He did accept
that R. P. Goenka was a guarantor of
ithe wall-poster. Now he is denying it.
TI;he same¢ hon. Member it
‘then.

SHRI VAYALAR RAVI: He never
said it.

SHRI PILOO MODY ; He should
be named.

SHRI K. MANOHARAN: Don't
shield corrupt fellows,

MR. SPEAKER : I am really very
sorry ; I cannot go beyond that.

SHRI BIRENDER SINGH RAO:
1 have one more question. ..

MR. SPEAKER : No, I am sorry.
The Question Hour is over. We are
not able to go beyond four questions.
Iryougéomonlikcthh, we won't be
able to finish beyond four questions.

SHRI BIRENDER SINGH RAO:
You %oﬂg&metgthemeufg
minori e maj obstructs
question which is uwmhlc to them.

MR. SPEAKER : It is no use bring-
ing in the name of majority or minority.
Both are bound to behave responsibly.

SHRI K. MANOHARAN : You are
expected to protect our interests.

MR. SPEAKER : So long as dis-
orderly behaviour goes on, either om
this side or that side, I cannot protect
anybody ; after all, you too have a
responsibility ; don’t take shelter under
the terminology of minority.

SHRI B. V., NAIK: I rise on
point of order.
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MR. SPEAKER : No point of order,
There is no subject under discussion.

HRI B. V, NAIK : My poimt of!
order is regarding this particular matter.
Only four q:?um have been taken
up today. e would always like to .
cooperate with them. We would always '
like to cooperate with the Chair. But
we have also come to learn that the
only way open is to shout; that is
what they want. We are new Mem-
bers. We have learnt that we have to
shout too; otherwise there is no way |
out.

MR. SPEAKER : It is not a respon-
sible way of doing thin We have to
run the House. B sides should

cooperate with each other, I cannot '
give shelter under any circumstances to
a gentleman who just obstructs, ]

YSHI;RQI BIRENDB:I SINGH Mg’ :
ou have not allowed my question, Sir.
We should be protected. You have to
come to my rescue. I want to put ons
question. . .

MR. SPEAKER : You have already
put more than two questions.

SHRI BIRENDER SINGH RAO:
I have to put cne more.

MR. SPEAKER : No, Please. I am
sorry. The Question Hour is over. By
this way, it is your own business
will er; it is your own

that is not reached. Kindly bear it in
mind. wveT FraT WY fedfen arrc wm
aar g

I

WRITTEN ANSWER TO
QUESTIONS
Agricultural Finance Provided
Nationalised Banks -

*265. SHRI B. V, NAIK: Will the
Minister of FINANCE be pleased to
state:

(a) the total amount of agricultural
finance provided by the nationalised
banks as on 31st July, 1972;

(b) the maximum loan limit upto
which an individual can borrow by way
of agricultural finance;

(c) whether this limit has been ex-

ed in any case;

(d) if so, in how many cases; and



27 Written Answers

(e) the amount of the biggest agri-
cultural loan advanced so far and to
whom?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF FINANCE
(SHRIMATI SUSHILA ROHATGI):
(a) The latest available figure of the
amount outstanding in respect of direct
agricultural advances provided by the
nationalised banks as at the end of
March, 1972 was Rs. 150.23 crores.

(b) No g‘“"“""“""“‘ limits have
been laid about the quantum of loan in
any particular case. The amount must
be justified by the purpose and require-

(c) and (d). Do not arise in view of
‘(b)’ above.

(e) No figures of the highest amount
sanctioned by any bank to a particular
party are available, However the State-
wise information about the number of
borrowers with outstandings of Rs.
50,8600 and above for the period ending
December, 1970 is given in the enclose
statement,

The information relating to the ac-
counts of individual comstituents of a
bank, in accordance with the practices
and usages customary among bankers
and also in conformity with the provi-
sions of the State Bank of India Act,
1955, State Bank of India (Subsidiary
Banks) Act, 1950 and the Banking
Companies (Acquisition and Transfer
of Undertaking) Act, 1970, cannot be
divuolged.

STATEMENT
State/Union Borrowers with
Territory outstandings of
Rs. 50,000
and above
No. Amount
(Rs. in
lakhs)
1 2 3
Andhra Pradesh 261 150-86
Assam . . . 3 3-16
Bihar . " . 3 1-78
Gujarat . . . 176 95:80
Haryana . ) . 6 11-51
Himachal Pradesh . 1 1-00
Jammu & Kashmir . 2 300
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1 2 3

Kerala . : . 257 193-96
Madhya Pradesh . 26 22-01
Maharashtra . 73 6837
Mysore . 42 27:63
Orissa . . ' 7 6-55
Punjab . . . 18 2629
Rajasthan . 35 17-53
Tamil Nadu 40 70-68
Uttar Pradesh . 69 71:00
West Bengal . . 12 11-07
All Union Territories . 20 20-40

ToraL 1051 802-60

Commissioning of varions Down Siream
Units of Naphtha Cracker Project of
Koyali Petre-Chemical Complex

*266. SHRI C. JANARDHANAN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether Government have ap-
proved six technical collaboration pro-
posals to speed up the commissioning
of the various down stream units of the
naphtha cracker project of the Koyali
Petrochemical complex; and

(b) if so, the main features of the
proposals approved?

THE DEPUTY MINISTER IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI DALBIR
SINGH): (a) These p are
under oconsideration of the Govern-
ment.

(b) These foreign collaboration pro-
posals are in respect of provision of
process know-how, basic engineering,
supervision of detailed engineering,
optional procurement services, supervi-
sion of comstruction and start-up,
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Steps to Attract Fereign
Tourists to India

*268. SHRI SHRIKISHAN MODI:
SHRI V. MAYAVAN:

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether foreign tourist traffic to
India which suffered a set-back last
winter due to Bangladesh situation and
December War is staging recovery;

(b) if so, to what extent; and

(c) the steps being taken to attract
more foreign tourists to India?

2—10LsS§/72
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) and (b).
Tourist arrivals have increased
2,551 or 1.7% during January-June
1972 as compared to the corresponding
period of the preceding year.

(c) A staternent is laid on the Table
of the House (Placed in Library. See
No. LT—3422/72),

Loss Suffered by Sindri
Fertilizer Factory

*269. SHRI NARENDRA SINGH:
SHRI RAJDEO SINGH:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to
state:

(a) whether the Sindri Fertilizer Fac-~
tory is incurring a loss of more tham
Rs. one lakh per day;

(b) if so, the reasons therefor; and

(c) the steps Government Fmpooe
to take to make up the loss so far suf-
fered and to ensure that no loss is suf-

fered in future?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R.
GOKHALE) : (a) to (c). The Sindri
Unit of the Fertilizer Corporation of
India incurred a loss of Rs, 347 lakhs
in 1971-72. The main reasons for this
loss are — rise in prices of raw mate-
rials, loss of production due to rapid
deterioration of plant and machinery
and the poor condition of coke-ovem
batteries natural for an aging elplm:nl:;
rise in freight rates; additional electri-
city duty; increased maintenance cost,
also due to the age of the plants; and
higher consumption of raw materials
like gypsum and coal due to their poor
quality,

Whatever measures are possible, whe-
ther in the long term or in the short-
term, are being taken to improve the
economics of working of this unit. The
more important measures taken in
this connection are:

(1) renovation of certain sections
of plant and machinery, such as coke-
oven batteries; and

(2) scheme for the manufacture
of triple phate which would
inter-alia ensure regular supplies of
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by-product gypsum at practically no
cost for the existing ammonium sul-
phate plant.

This being an old and aging plant,
the above measures, which are in the
nature of palliatives, cannot be expect-
ed to improve the economics of work-
ing of the unit beyond a certain point.
Any permanent solution to the pro-
blems of Sindri would really lie in a
large-sale expansion and modernisa-
tion of the plant. For this purpose, a
modernisation scheme with heavy
petroleum fractions as the feedstock to
replace the present coke/coke-oven gas,
the supplies and quality of which are
becoming increasingly uncertain, and
employing modern technologies is
under consideration of Government.

Agreement with Rumanian Oil Organisa-

*270. SHRI HARI SINGH: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether an agreement between
the Government of India and Ruma-
nian Oil Organisation was signed in
Bombay on June 14, 1972 to import
axle and lubricating oil from Rumania;

(b) if so, by what time the oils will
reach India; and

(c) the form in which the payment
would be made?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
€HEMICALS (SHRI H. R.
GOKHALE): (a) The Indian Oil Cor-

ation entered into a contract on 15th

une, 1972 with M/s. Petrol-Export of
Rumania for the import of axle oil and
MVI npaphthenic oil. This contract
was signed in accordance with the
Long-term Trade Agreement between
the Government of India and the Gov-
ernment of Rumania.

{b) The first shipment is expected to
arrive in India in the first week of
September, 1972, The imporis are
scheduled to be completed by the end
of the current year.

(c) Payment for these imports will
in terms of Indian rupees.

Expenditure to be Involved in Display of
Gnat etc, at AIR show in U. K.
*271. SHRI S. C, SAMANTA: Will

ghe Minister of DEFENCE be pleased
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to refer to the reply given to Unstarred
Question No. ?6?5 on 26th May, 1972
regarding the display of Gnat at Air
show in U, K. and state the expenditure

involved in a,rran%: the display of
(d_“ma!? etc. at Air show in United King-
om

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): The
expenditure  on participation  of
Hindustan Aerconautics Limited in the
Flying Display and Exhibition at Fa.rn-
borough is estimated at Rs. 12 lakhs
including a foreign exchange com-
ponent of Rs. 4.71 lakhs.

Withdrawal of Excise Duty on
- Newspapers

*272. SHRI PAMPAN GOWDA:
Will the Minister of FINANCE be
pleased to state:

(a) whether President of Indian and
Eastern Newspaper Society has stated
that the excise duty on newspaper had
outlived its usefulness with the return
of the Bangla Desh refugees to their
homeland; and

(b) if s0,

Government’s reaetion
thereof? )

THE MINISTER OF STATE IN
THE MINISTRY OF FINANEE
(SHRI K. R. GANESH): (a) Yes, Sir.

(b) The reaction of the Government
bhas been indicated in the Statement
made by the Finance Minister in this
House on 21-3-1972 according to
which the excise levy will continue for
the financial year 1972-73.

Criteria for issuing invitation Cards to
M. Ps. on the Occasion of 15th Augost
and 26th Jannary

*273, SHR1I DHARAMRAO AF-
ZALPURKAR: Will the Minister of
DEFENCE be pleased to state:

(a) the criteria Government have
adopted for issuing invitation cards to
the Members of Parliament on the oc-
casion of 15th August and 26th Janu-
ary National functions;

(b) whether Government have re-
ceived complam;? from the M.Ps. Te-
gardin unsatisfactory  arrangements

ﬁy his Mmistry for receiving and
seating them; and
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(c) if so, Government’s reaction

‘thereto?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (o)
All Members of Parliament (together
with their spouses, if any) are invited
to witness the Flag Hoisting Ceremony
«on the 15th August, Due to limited
seating capacity on the Rampart,
Leaders of Oprosition groups in Parlia-
ment and a few senior Members are
provided seats on the Ramparts; the
remaining Members of Parliament are
provided seats in ‘M' Enclosure below
‘the Rampart.

On the occasion of the Republic Day
Parade on the 26th January, the prac-
‘tice has been to request all Members of
Parliament in writing to indicate whe-
“ther or not they will attend the Repub-
lic Day Parade. Invitation cards for the
lhiublic Day Parade are issued to
such of the Members of Parliament as
-express their willingness to attend the
function, All Members of Parliament
who are invited to the Republic Day
Parade are seated in ‘V-1' Enclosure.
While seats for the Leaders of the Op-
‘position groups in Parliament and a

ew senior Members of Parliament are
reserved by name, a block of seats in
‘that Enclosure is provided for the re-
maining Members of Parliament.

No complaints have been received
from Members of Parliament regarding
unsatisfactory arrangements made for
Teceiving and seating them.

Progress of Naval Dockyard Project at
Visakhapatnam

*274, SHR1 INDRAJIT GUPTA:
‘'Will the Minister of DEFENCE be
‘pleased to s:ate:

(a) whether the progress of the
MNaval Dockyard Project at Visakha-
patnam is held up due to interruption
-of dredging work;

(b) whether the foreign contractors
Tesponsible for dredging have stopped
their operations and left the site due to
a contractual dispute; and

(c) if so, the steps being taken to
solve the deadlock at an early date?

THE MINISTER OF DEFENCE
éiSrHR.l JAGIIVAN RAM): (a) No,
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(b) and (c). The dredging work had
been suspended by the Director Gene-
ral, Naval Project in July 1969 as the
dredging area could not be made avail-
able. The contractor was also permitted
to leave the site. It is planned to resume
dredging in December, 1972,

Increasing Facilities for the
Schoel Employees

*275. SHRI VAYALAR RAVI: Will
the Minister of DEFENCE be pleased
to state:

(a) whether there is any
before Government tp increase the faci-
lities for the Sainik School employees,
including Class IV employees; and

(b) if so, the salient features of the
proposals and the action taken
thereon?

Sainii

THE MINISTER OF DEFENCR
(SHRI JAGIIVAN RAM): fa) Ne,
Sir,

(b) Does not arise.

Opening of Branches of Natlonalised
Banks in Bihar

*276. KUMARI KAMLA KU-
MARI: Will the Minister of FINANCE
be pleased to state:

(a) whether Government have issued
instructions to Nationalised Banks #o
open Branches in backward Districts of
Bihar and especially in Chotanagpur
Region; and

(b) if not, the reasons therefor?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). Since nationalisation pub-
lic sector banks have been giving as
a matter of policy, special attention %o
the needs of the hitherto underbanked
States and within a State to poorly
banked and backward districts and re-
gions, Thus over the period end-June
1969 to March 1972, whereas in the
country as a whole, the number of of-
ces of all commercial banks, including
the public sector banks, increased by
5,047 i.e. by 61 per cent, for Bihar the
corresponding increase was 254 le. by
93 cent. Within Bihar itself, out
of lgr 254 new offices, 51 were opened
in the 5 districts of the agpe
region, raising the total number of offi-
ces functioning in that region to 147 as
aﬂtn?inthanihu State a3 a
w As on 31st March, 1972, she
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population per office in the Chotanag-
pur region was 75,000 as against
1.07,000 for the Bihar State as a whole.

Proposal to set up a Fertilizer
Plant at Nalagarh in Himachal
Pradesh

*277. SHRI HARI KISHORE
SINGH: Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) whether there is any proposal
under the consideration of Government
to set up a fertilizer plant at Nalagarh,
Himachal Pradesh, in the joint sector;

_(h) whether any assistance has been
given by Central Government for this
Project:

(c) its production capacity; and

(d) the time by which it will start
functioning?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R.
GOKHALE): (a) No, Sir.

(b} to (d). Do not arise.

Indo-Nepal AIR Pact

*278. SHRI RAMSHEKHAR PRA-
SAD SINGH :

SHRI PURUSHOTTAM
KAKODKAR :

Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
o state:

(a) whether India and Nepal have
signed an Air pact; and

(b) if the broad
thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) and (b). Con-
sultations between the delegations of
the Government of India and His
Majesty's Government of Nepal were
held in New Delhi from 20th to 25th
July 1972 and resulted in the adoption
of an fresh agreement on air services
by the airlines of Nepal and India. The
revised agreement provides for the

ration of services by the Royal
epal Airlines to Varanasi in addition
to the points in India bein
served by it, namely, Delhi, Patna an
Calcutta, Further, the Royal Nepal

50, outlines
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Airlines will also have the opportunity
to operate some international air ser-
vices through Calcutta and Delhi. Re-
ciprocally, provision has been made for
Indian air services to operate interna-
tional services through Kathmandu.

in her

Changes being made by China
Defi

‘ence Strategy

*279. SHRI FATEHSINGHRAO
GAEKWAD :

SHRI PILOO MODY:

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government's attention
has been drawn to press reports to the
effect that China is making certain
jundamicnial  changes in her defence
strategy and is seeking to reinforce its
arsenal with nuclear tactical weapons
and also strengthening air arm with
special fighter bombers; and

(b) if so, the
ment thereto?

reaction of Govern-

THE MINISTER OF DEFENCE
(SHR1 JAGIJIVAN RAM): (a) Yes,
Sir.

(b) All the reports are assessed and
taken into account in planning our de-
fence preparedness.
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Loans advanced by SBI to Farmers of
Rewa Region, Madhya Pradesh

2581, SHRI MARTAND SINGH OF
REWA: Will the Minister of
FINANCE be pleased to state:

(a) the amount of loans advanced by
the State Bank of India or other
Nationalised Banks to farmers of Rewa
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Region in Madhya Pradesh during the
last three years; and

°m{l:i} the number of farmers benefit-

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b). The information is being col-
lected and will be laid on the Table of
the House.

loans to Scheduled Castes, Scheduled
Tribes and Adivasis by Nationuliscd
Banks in Madhya Pradesh

2582, SHRI MARTAND SINGH
OF REWA: Will the Minister of
FINANCE be plcased to state:

(a) the number of persons belongi
to the Scheduled Castes and Schedﬂgg
Tribes and Adivasis who have been ad-
vanced loans by the Nationalised Banks
during 1971-72 in the State of Madhya
Pradesh; and

(b) the maximum omount of loans
advanced to the small farmers in the
State?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRIMATI SUSHILA ROHATGI):
(a) Banks do not distinguish between
scheduled castes and scheduled tribes
on the one hand and the rest of the
constituents on the other in the main-
tenance of statistics ; the information
asked for by the Hon'ble Member, 1is
therefore, not available,

(b) The amoun; of direct finance to
small farmers in Madhya Pradesh in
terms of outstandings as on the last
Friday of December, 1971, aggregated
about Rs. 45 lacs.

Proposal to Construct an Aerodrome at
Rewa (Madhya Pradesh)

2583. SHRI MARTAND SINGH
OF REWA: Will the Minister of
TOURISM AND CIVIL AVIATION

be pleased to state :
(a) whether Government propose to

construct an aerodromc at Rewa
(Madhya Pradesh); and

(b) the time by which it is likely to
be ready for service?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH):

(a) No, Sir.
(b) Does not arise.
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Students who passed from Sainik Schools:
and Joined National Defence Academy

2585. SHRI VAYALAR RAVI:
Will the MINISTER OF DEFENCE be
pleased to state :

(a) the total number of students who
from different Sainik Schools in
India during the last three years and the
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number of the students who gof admis-
dmtotheNl.tiomlDefomAcldemy;

(b) whether discontent prevailin

the teaching staff of Sainik hﬂ
affected the standard of education in
these schools; and

(c) if so, what
have been taken?

remedial measures

THE MINISTER OF DEFENCE
(SHRI JAGIJIVAN RAM): (a) A
statement is enclosed.

(b) Government are not aware of any
discontent prevailing in the teaching
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staff. There has been no deterioration
in the standard of education in these
schools,

(c) Does not arise,
Iafemem

LSC{HSC Re.mm

Year Total T tal
number number
appcared p.,.ssl-d

Nov,—Dce. 1969 . 485 450
Nov.—Dec, 1970 . 580 557
Mar,—Apr. 1972 613 m

Results for the 415t to 46th Courses

NDA Course Date of commence-

No. ap- N, quali- No. not No. rctuals

ment of thecourse pearedin fied in admitted |y admit-
U.P.S.C. Service for low tdd to
Selection medical N.D.A.
Board category
41t January 1969 616 379 21 106
42nd . July 1969 856 626 32 120
43rd January 1970 760 411 18 %0
44th . July 1970 981 596 2! 126
45th January 1971 618 404 25 84
46th July 1971 511 230 14 56

Resignation by Employees of Sainik
Schools due to Maltreatment

2586. SHRI VAYALAR RAVI:
Will the MINISTER OF DEFENCE be
pleased to state :

(a) whether Government are aware
that a large number of teachers and
other employees of different Sainik
Schools in India were forced to resign
due to the maltreatment of the Sainik
School Officials; and

(b) if so, whether Government pro-
pose to conduct an enquiry into the
functioning of the Sainik Schools in
India ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) No, Sir
(b) Does not arise,

Projects to be taken up for Development
of Tourism in Kerala During Fifth Plan

2587. SHRI VAYALAR RAVI:
Will the Minister of TOURISM AND

CIVIL AVIATION be pleased to state :

(a) whether Government have formu-
lated any comprehensive scheme for the
development of tourism during the Fifth
Five Year Plan: and
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(b) if s0, the names and particulars of
the main projects to be taken up in
Kerala as part of the scheme during this
period and the estimated expenditure
thereon 7

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b). Schemes for the
Fifth Plan have not yet been finalised.
However, the integrated development of
~Kovalam as a beach resort of inter-
mational standards will spill over into
the Fifth Plan.

Propesals from private eatreprescurs
for construction of modern Hotels

2588. SHRI R. S. PANDEY : Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether a number of proposals
from private entrepreneurs for construc-
tion of modern hotels of internntlor]al
standard are pending consideration with
Government;

(b) if so, the number of such propo-
sals with particulars of the Indian par-
ties and foreign collaborations received
during 1971 and this year; and

(c) how many cases have been finalis-
ed and when the others are likely to be
decided ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Applications
from private parties for the approval of
hotel projects from the point of view
of their suitability being received in the
Department of Tourism. As of now.
such projects approved at the planning
stage, number 93. The Department is
in touch with the promoters of 33
other projects regarding the particulars
required for approval.

(b) and (c). Five applications ) for
foreign collaboration in hotel projects
were received in 1971 and 1972, of
which 2 which satisfied the prescribed
requirements have been approved. These
are respectively between Adyar Gate
Hotel Pvt. Ltd.,, Madras and Holiday
Inns Inc.. US.A,, and between Uttar
Pradesh Hotels and Restaurants Ltd.,
Varanasi and Ramada Inns Inc., U.S.A.
Of the other three, two have not com-
plied with certain basic requirements,
and addit'onal information is awaited
frem the third.
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Directive to LT.D.C. to give due repre-
sentation to persons belonging to Sche-
duled Castes and Scheduled 'Tribes

2589. SHRI R. S. PANDEY : Wifl
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether a very few members of
the Scheduled Castes and Scheduled
Tribes are working in the Indian Touri-
sm Development Corporation ‘and if so,
the total number thereof at present ;

(b) whether complaints have been re-
ceived by Government that reservatiom
of posts for these communities is not
made while making recruitment of staff
in this Corporation and if so, the action
taken thereon; and

. (c) whether any directive has been
ssued by Government to the India Tou-
rism Development Corporation to give
due representation to persons belonging
to Scheduled Castes and Scheduled Tri-

bes while making recruitment of staff in
future?

THE MINISTER OF TOURISM
AND CIVIL AVIATION  (DR.
KARAN SINGH) : (a) There are 691
employees belonging to Scheduled Castes
and 36 employees belonging to Schedul-
ed Tribes against the total strength of
3858 employees in the LT.DC

(b) Yes, Sir. The complaints

n examined and with the
a directive to the Corporation
1971, the position is
prove.

(c) Yes, Sir, on 8-11-197].

have
issue of
on 8-11-
expected to im-

Tuition Fee subsidy to the Childres of
Government Employees

2590. SHRI BISHWANATH JHUN-
JHUNWALA : Wil the Minister of
FINANCE be pleased to state :

(a) whether Government
are paid tuition fee subsidy for their
children studying in Government or
Government aided schools in Delhi
from 9th class onwards:

(b) whether the rate of payment for
boys is higher than that for girls; and

(c) if so, the actual rates at which the
payments arc made, the reasons for dis-
crimination and what steps are being
taken to ensure that the rate of pay-
ment is made uniform?

employees
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(c) The rates of tuition fees in Gov-
ernment and Government aided schools

prescribed by the Delhi Administration
are as under :—

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHR1
gi' R. GANESH) : (a) and (b). Yes,

—— . s . S —

Boys® Schools Girls’ Schools
Sute  Grae  &iae ‘Grade
Rs. Rs. Rs. Rs.
IX . §:00 6-00 4-00 3-00
X 9-00 7:00 5-00 3-50
Xl 10-00 §-00 6-00 4-00

According to the general scheme of re-
imbursement of tuition fees, applicable
10 Central Government employees, re-
imbursement is admissible to the extent
of the fees prescribed in Government
schools in the respective States or the
actual fees paid, whichever is lower.
The reimbursement is thus subject to
the limit of the actual payment made in
each case, The question of any discri-
mination does not, therefore, arise.

Observation made by Custodian of Cen-
tral Bank regarding Inflation

2591. SHRI E. V. VIKHE PATIL :
Will the Minister of FINANCE be
pleased to state :

(a) whether attention of Government
has been drawn to the statement of Cus-
todian of Central Bank appeared in
“Statesman” on 24th July, 1972 in re-
gard to inflationary trends in the coun-
try because of the policy of deficit
financing; and

(b) if so, the reaction of Government
‘thereto?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir.

(b) The Government is fully alive to
the fact that a certain pressure on prices
has also emanated from the budgetary
.operations and as such attaches highest
importance to fiscal and monetary disci-
pline and to measures designed to acce-

lerate production and strengthen and
widen the system of public distributien.

Representation for Grast of Family
Pensions from Widows of KEx-Service-
men

2592. SHRI D. K. PANDA: Wil
the Minister of DEFENCE be pleased
to refer to the reply given to Unstarred
Question No. 3597 in the Lok Sabha on
21st April, 1972 and state :

(a) the number of representations for
grant of Family Pensions received direct
and through M.Ps. from the widows of
ex-Servicemen, other than Commission-
ed Officers who retired on service pen-
sions before Ist January, 1964 and died
after attaining the age of 60 years or
after 5 years from the date of retirement
and in whose cases the Family Pension
Scheme introduced in 1964 is not gene-
rally applicable;

(b) the number with full particulars
of cases out of those referred to in part
(a) above in which Family Pensiens
have since been sanctioned under the
Family Pension Scheme introduced in
1964; and

(c) the number with full particulars
of the cases in which Family Pensions
have not so far been sanctioned and
time by when the Family Pension will
be sanctioned in each case?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) to (c).
The time and labour involved in collect-
ing the information will not be com-
mensurate with the results likely to be
achieved.
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Under the Family Pension Scheme in-
troduced in 1964, widows of all deceas-
ed Armed Forces personnel who were
in service on 1-1-1964 or who join ser-
vice thereafter, are eligible for ordinary
family pension for life, irrespective of
the age at which such personnel die.
This Scheme, however, is not applicable
in the case of those ex-Servicemen who
had retired before 1-1-1964.

Joint Stock and Private Limited Com-
panies

2593. SHRI ROBIN KAKOTI: Wil
the Minister of COMPANY AFFAIRS
be pleased to state :

(a) the total number of joint stock
and private Limited Companies func-
tioning in the States of Assam, Megha-
laya, Manipur, Tripura and Union Terri-
tories of Mizoram and Arunachal at the
end of the year 1971-72, separately; and

(b) the places of their Registered
Mead Offices?

THE MINISTER° OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) and (b). The informa-
tion is being collected and it will be laid
on the Table of the House.

Demand for natiomalisation of AOC im
Assam

2594, SHRI ROBIN KAKOTI: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether there is a demand made
by the various public and labour orga-
nisations to nationalise the AO.C. in
Assam; and

(b) if so. the reaction of Government
thereto?

THE MINISTER OF LAW AND
JUSTICE, AND PETROLEUM AND
CHEMICALS (SHRI H. R.
GOKHALE) : (a) Government has not
received any such specific demand in
the recent past.

(b) Does not arise.
Persons of Assam Rifies and Assam Re-

killed and taken prisoners during
the last Indo-Pak Conflict

2595. SHRI ROBIN KAKOTI: Wil
the Minister of DEFENCE be pleased
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to state the total number of persons of
the Assam Rifles and Assam Regiment
killed, taken prisoners or missing in the
last Indo-Pak conflict?

THE MINISTER OF DEFENCE.
(SHRI JAGJIVAN RAM: The infor-
mation is as below:

Number of persons

Regiment .
Killed Taken Missing
PsOW
Assam Regt. 56 133 18
Assam Rifles NIL NIL NIL

Number of S.C. & S.T. Employces im-
O.N.G.C.

2596, SHRI A. S. KASTURE: Will
the Minister of PETROLEUM AND-
CHEMICALS be pleased to state:

(a) the staff strength, category-wise,.
in Oil and Natural Gas Commission as.
on Ist January, 1972 and the number of
employees  belonging to Scheduled
Castes and Scheduled Tribes;

(b) whether the reserved quota for
candidates of Scheduled Castes and
Scheduled Tribes has been maintained®
and if not, the reasons therefor; and

(c) the specific stepy Government pro-
pose to fulfil the shortfall?

THE MINISTER OF LAW AND-
JUSTICE, AND PETROLEUM AND
CHEMICALS (SHRI H. R.
GOKHALE): (a) The position of staff’
strength categorywise in the O.N.G.C.
as on 1-1-72 and the number of em-
ployees belonging to Scheduled Castes
and Scheduled Tribes is given below :—

Category

Tctal No. «f Ne .oj

strength  Sch, Sch.
as on  Castes Trikes
1-1-72
Class 1 1537 26 4
Class 11 1349 18 1
Class 111 13577 598 92
Class 1V 5055 863 147
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(b) Reservation of vacancies for
Scheduled Castes and Scheduled Tribes
candidates is made, and the reserved
vacancies which cannot be filled in by
such candidates are carried forward, in
accordance with the instructions issued
by the Government of Inda.

However, in many cases it has not
been possible to fill in the reserved
vacancies as candidates belonging to
Scheduled Castes and Scheduled Tribes
and fulfilling the prescribed minimum
educational qualifications and experi-
ence were not available,

(c) ONGC have themselves taken cer-
tain steps in this regard. It has been
decided that whereas the minimum edu-
cational qualifications and experience
prescribed for the posts, should be in-
sisted upon, the Scheduled Castes/
Tribes candidates appearing for inter-
views for selection for reserved posts
should be judged by a relaxed standard.

Tt has further been decided that if a
Scheduled Caste/Tribe candidate for a
Class ITI or higher post does not come
wp to the mark in the interview, even
when judged by the relaxed standard,
but the Selection Board feels that he
may come up to the relaxed standard if
ke is put through a short period of
coaching or job training, the Selection
Board may recommend that the con-
cerned candidate be given coaching/
job training for a period of 2—3 months
or less, during which period the candi-
date would be paid a stipend of Rs.
150/- per month. At the end of such
coaching/job training, the candidate is
to re-appear before the Selection Board
and if he comes up to the relaxed stand-
ard, he is selected for appointment.

Messing and other charges Recovernble
from Commissioned Oficers

2597. DR. H. P. SHARMA: Will
the Minister of DEFENCE be pleased
to state :

(a) whether messing and  other
charges recoverable from Commission-
ed Officers posted at peace stations usu-
ally exceed their pay and they generally
remain under debt while non-commis-
sioned Officers are exempted from mess-
ing charges and their pay remains un-
disturbed:

(b) if so, whether the matter has been
referred to the Third Pay Commission
or to any other Committee and if so, in
what precise terms; and
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(c) whether Government are other-
wise considering the question of ex-
empting Commissioned Officers from
messing charges as is done while they
are posted in field stations?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) The
messing expenses and other charges re-
coverable from Commissioned Officers
posted in peace stations do not exceed
their pay. Non-commissioned Officers
receive free food, accommodation,
water and electricity.

(b) Does not arise.

(c) Yes, Sir. This is under examina=
tion.

2598. SHRI ONKAR LAL BERWA :
Will the Minister of DEFENCE be
pleased to state :

(a) the procedure for taking perma-
nent Commissioned Officers from Short
Service Commission and Emergency
Commission cadres over to Permanent
Commission; and

(b) whether the procedure has lately
been changed and if so, the salient fea-
tures of the new procedure ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Emer-
gency Commissioned Officers and Short
Service Commissioned Officers satisfy-
ing the cligibility criteria regarding con-
duct and integrity, medical category, and
age for grant of Permanent Commis-
sion were through interviews
at Services Selection Board. Those who
were successful at the interviews and
otherwise suitable were granted Perma-
nent Commission.

(b) Yes Sir; only in respect of SSCOs.
Under this changed procedure the suit-
ability of Short Service Commissioned
Officers for Permanent Commission 18
now to be assessed on the basis of their
annual Confidential Reports, perform-
ance at various training courses and
the awards and decorations earned. In-
terview by the Services Sclection Board
has been dispensed with.
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Mess charges recoverd frem newly ap-
pointed Commissioned Officers of Mad-
ras Engineering Groups

2599. SHRI D. K. PANDA: Wil

the Minister of DEFENCE be pleased
to state :

(a) the average messing charges re-
covered from newly appointed commis-
sioned officers below the rank of Cap-

tin, belonging to Madras Engineering
Group during the past six months; and

(b) how these charges compare with
their average basic pay?

THE MINISTER OF DEFENCE
{SHRIT JAGIIVAN RAM): (a) and (b).
The information is being collected and
will be laid on the table of the House.

Wi Gwasi Wrerm ¥ wsq XA | AT
QYT 3qA | ITA R GIA AR HAT

2600. =t fman FNfera ¢ =Far
faw w7 3F T pT wIAfEC
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FEAT F QU A G T owEETEAr §
C RS

(&) &= sz #1 qu w7 & fag
FAT AR A HT IF FA [T ¥A-
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XEI A WM F € H 1,50 wAe
%qd %) fawry wgiger @ w9«
wrx & gFaredl @ g var s 5 wea
e & Towal § qfg & T F
FIOT 3% AR’ ¥ rear-few
T ¥ ME s A @ e fag
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X T w&T 3@ faaw gEq ¥ #
sqrawEar g gel |
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2601. oY wwm fost wewy : Fav
farwr 571 g A ¥ g wLa e
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To
(i) ms 1969 %

g a9 1,62,68,709
(ii) = 1970 ®
qais av 2,12,04,705
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To
(iii) ars 1971%%
T as
(&) wrgwx  frafror  Faw  waw
ad &1 qu gEr & ST 3aH witsw
faareat & g wiferat fovig @ #
FIE 90 qET THTI
(w) sz (9) - a2 s9x Femgrar daf
g g
Prices of Foodgrains and Essential Com-
modities

2602. SHRI NIHAR LASKAR:
DR. RANEN SEN:

Will the Minister of FINANCE be
pleased to state :

2,43,52,610

(a) whether a study of prices during
the past two months has shown that
prices of foodgrains and other essential
commodities have soared in the country
and particularly in the capital;

(b) if so, the prices of essential com-
medities during the year ending 31st
July, 1972 as compared to the prices
during the preceding two vears and the
percentage of increase and the reasons
therefor; and

(c) the steps being taken by Govern-
ment to bring down the prices?

THE MINISTER OF FINANCE
(SJHRI YASHWANTRAO CHAVAN) :
(a) During the last two months the
prices of food articles and some agricul-
ture-based industrial raw materials have
recorded comparatively larger increases
than usually take place around this time
of the year, This applied to Delhi as
well as to the country as a whole.

(b) A statement showing the whole-
sale price indices of essential commodi-
ties (including foodgrains) for the week
ended 29th July, 1972, and the order of
variation as compared to the preceding
two years, is laid on the Table of the
House. [Placed in Library. See No.
LT—3423/72] N

Shortfalls in the indigenous output of
some agricultural commodities have
largely contributed to the price rise dur-
ing the last two years. For example, oil-
seeds productions both in 1968-69 and
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1969-70 was lower than in 1967-68. In
1970-71 there was a severe setback to
the cotton crop, while in 1971-72 coarse-
grains and sugar have suffered signifi-
cant declines in output. Apart from the
shortages of these commodities, there
was a heavy influx of refugees from
Bangla Desh, and another confronta-
tion with Pakistan, resulting in heavy
Government expenditure, The increase
in industrial output has also not pro-
ceeded according to the target set in the
Fourth Plan. The late arrival of the
monsoon this year, and the subsequent
prolonged dry spell, have accentuated
the seasonal pressure on the prices of
food articles and agriculture-based raw
materials.

_(c) A regular vigil is kept on the price
situation in the country. In addition
to various programmes for increasing
agricultural and industrial output, the
Government takes fiscal, monetary and
administrative measures to contain price
pressures, To meet the situation arising
out of the erratic behaviour of the mon-
soon, the Government has initiated
emergency programmes for saving the
current kharif crop to the maximum ex-
tent possible, and for making up the ex-
pected shortfall through greater rabi
output, State Governments have been
asked to open as many fair price shops
as necessary. They have also been ad-
vised to take stringent action under the
Essential Commodities Act. Extension
of the coverage of the public distribution
system to commodities other than'food-
grains and sugar is currently under con-
sideration. -

Raids by Income-tax Authnrlﬂgs in Dellnl_

2603. SHRI K. SURYANARA-
YANA :

SHRI PHOOL CHAND

RMA : ' :

Will the Minister of FINANCE be
pleased to refer to the reply given to-
Unstarred Question No. 844 on 4th Au-
gust, 1972 regarding raids by Income-
tax Authorities in Delhi and state the
names of architects and building engi-
neers whose premises were raided on the
11th July, 19727 -

" THE MINISTER. OF STATE IN.
THE MINISTRY OF FINANCE:
(SHRI K. R. GANESH): Searches
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were carried out at the business apnd
residential premises of the following 30
architects :

1. M/s. R. G. Desai.
2. M/s. Desai & Tikekar.

3. M/s. Mahindru & Mahindru and
T. R. Mahindru.

4, Anant Singh

5. M/s. G. C. Sharma & Sons and
Shri G. C. Sharma.

6. Shri G. C. Sharma.

7. M/s. §. C. Mchta & Associates,
Shri R. C. Mehta and Shri M. C.
Mehta.

8. H. R, Sehgal.

9. M/s. Mehta Gandhi & Associates.

10. Mastér Sethe & Kothari.

Survey operations u/s 133A were also
«arried out at the office premises of the
fallowing 5 architects.

1. Anand Aptay & Jhabewala.

2. D. R. Prashar.

3. Ch. Giljar Singh & Co.

4. M/s. Bhargava & Associates.

5. Chadha & Associates.

Chit Fund Companies

2604. SHRI C. K. JAFFER SHA-
KIFF : Will the Minister of FINANCE
be pleased to state:

fa) whetber a number of Chit Fund
Companies are operating in scveral
States in the country, while some of
them are genuine and some are not;

(b) whether such form of pri_vat_e
lottery is continuing even though it is
illegal under the Indian Penal Code and
the State Lottery Act; and

(c) if so, whether Government have
received complaints regarding the mis-
cnief played by some companies in this
vegard' and if so, with what result?

THF. MINISTER OF STATE IN
THRE MINISTRY OF FINANCE
SHR! K. R. GANESH) : (a) to ().
‘htru are number of Chit Fund Compa-
aies operating in  several States of the
couslry [he more common form of
-chit fund ignulves 1'»mutlall.1rﬂ_$urncuiu:a!i e
subseriptions by & group o
ents u‘:ulef which each member
.of the fund can expect to get the chit
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amount either by drawal of lots or by
auction or by tender or in any other
manner as may be provided in the agree-
ment with the foreman who runs
the chit. The running of a prize
chit under which the member who suc-
ceeds in the draw get a prize and does
not have to pay the future periodical
subscription amounts to the commission
of an offence of running a lottery, under
Section 294A of the Indian Penal Code
falling within the jurisdiction of the con-
cerned State Government. Where as
case of this kind comes to the notice of
the Reserve Bank, attention of the State
Government is drawn to the matter.

Promotion of Joint Ventares by World
Bank

2605. SHR1 P. K. DEO: Will the
Minister of FINANCE be pleased te
state :

(a) whether the World Bank propose
to promote joint ventures between de-
veloping and advanced countries; and

(b) the extent to which India is likely
to be benefited thereby?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):

(a) The International Finance Corpo-
ration, an affiliate of the World Bank,
bas promoted such ventures in the past
and will continue to do so as suitable op-
portunities present themselves. There is
no proposal fer the World Bank itself to
take up this activity.

(b) The International Finance Corpo-
ration has provided financial assistance
for a few joint ventures in the private
sector in India in important fields such
as fertilizers. It has also assisted esta-
blishment of joint ventures with Indian
sponsors in other developing countries.

Drilling in North-West Directions of
Kutch Border

2606. SHRI PRABHUDAS PATEL:
SHRI P. M. MEHTA :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether besides the location called
Bauni-II in the North-West directions of
Kutch border, Oil and Natural Gas
Commission has released two more loca-
tions in the District for exploratory dril-

»



37 Written Answers

(b) if so, what are the locations; and

(¢) how far drilling in Kutch has

proved successful 7

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R.
‘GOKHALE) : (a) Yes, Sir.

(b) (i) Nirona-1,

(ii) Banni-1.

(c) The drilling at the first location
(Banni-2) was started only on June, 18,
1972, " The well is projected to be dril-
led to a depth of 3000 metres, and it is
too early to make any forecast on the
success of this drilling.

B fawet wY sforeran
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Shortage of Small Colns

2612. SHRI K. S. CHAVDA : Wil!
the Minister of FINANCE be pleased to
state ;

(a) whether shortage of  gmaii coins
in the country h22 ‘seen due to import
of defective mint macKinery and techni-
tal knowhow: and

(b) if so, tha steps Government pro-
pose to take in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) No, Sir.

(b) Does not arise.

Protest by State Gevermments
for Locating Oil Refinery
At Mathara

2613. SHRI RAMKANWAR: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether some State Governments
have adversely reacted to the decision
regarding location of oil refinery at
Mathura; and

(b) if so, the reaction of the Central
Government in this regard?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R.
GOKHALE): (a) No, Sir,

(b) Does not arise.
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Training Facilities to
S Facildes Nepali Students

2614. SHRI K. LAKKAPPA :
SHRI M. M. JOSEPH :

Will the Minister of FINANCE be
pleased to state :

(@) whether Central Government have
decided to give training facilities to all
the 13{) Nepali students selected under
thi::l United States PL-480 programme;
an

(b) whether the 130 students will be
over and above the normal number of
Nepali students who receive education
under the Colombo Plan?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) The Government of India have de-
cided to make available during the year
1972-73 training facilities under the
Colombo Plan to about 130 Nepali
trainees, wiic were formerly to come to

Indla for training under the WUSAID,
Third Country Programme.
(b) Yes, Sir.

Loans Advanced by Natiomalised
Banks and LIC to Farmers

2615. SHRI SAT PAL KAPUR:
Will the Minister of FINANCE be
pleased to state:

(a) how much loan has been advanc-
ed to farmers in the country by the
Nationalised Banks and Life Insurance
Corporation for the construction of
tube-wells and other agricultural promo-
tional activities during the last three
years; and

(b) the progress made so far in simph-
fying the procedural formalities to en-
sure that inconvenience is not caused to
farmers in getting the loan sanctioned
by the Nationalised Banks?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Figures of amounts outstanding for
direct advances to farmers by the
nationalised banks for the period ending
March, 1970, March, 1971 and March,
1972 are Rs. 80.44 crores, Rs. 127.64
crores and Rs. 150.23 crores respective-
ly. Life Insurance Corporation does not
make direct agricultural advances to.
the farmers.
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(b) Since nationalisation, banks have
taken various steps to rationalise their
lending procedures, such as simplifica-
tion of forms, printing of forms in
Hindi and regional languages, assistance
to farmers in filling up the forms, dele-
gation of appropriate loan sanctioning
powers to the branch managers, periodic
review of pending cases etc. Govern-
ment have also been urging the State
Governments to bring forward legisla-
tion as advised by the Expert Group on
State Epactments having a bearing on
commercial banks’ lending to agriculture
for smoother flow of credit to agricul-
ture,

Committee for Improvement in Efficl-
ency of Pablic Undertakings

2616. SHRI N. K. SANGHI: Will
the Minister of FINANCE be pleased
to state:

(a) whether the Committee headed
by a Member of the Planning Commis-
sion to find out the factors inhibiting the
efficiency in the public sector ‘under-
takings has infrer alia suggested that the
Eublic sector undertakings must be

eaded by technical experts; and

(b) the other suggestions made by the
Committee and those accepted by Gov-
ernment for implementation?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) No, Sir.
The Action Committee on Public Enter-
prises has not made any general recom-
mendation that public sector enterprises
must be headed by technical experts.

(b) The recommendations of the Com-
mittee in their reports on the six plants
so far accepted by Government in-
clude:—

(i) strengthening of management
and technical services;

(ii) changes in organisational struc-

ture and manning at corporate
and plant levels;

(iii) Improvement in industrial rela-

tions, personnel management,
motivation, etc,
(iv) Improvement of maintenance,

materials management, produc-
tion Planning and control;

(v) provision of certain balancing
facilities; i

(vi) Changes in material inputs in cer-
tain processes;

3—10 LS5/72
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(vii) Greater integration between Cor-
porations, engaged in similar acti-
vities; and

(viii) A time-bound action plan for im-

plementation of these recommsep-
dations.

Policy for Recruliment or Top
t Personnel im

Public Undertakings
2617. SHRI P. M. MEHTA :
SHRI P. GANGADEB :

Will the Minister of FINANCE be
pleased to siate :

(a) whether the present policy for re-
cruitment of top management person-
nel in the public sector undertakings has
been found unsatisfactory;

(b) if so, whether Government pro-
pose to lay down new policy in this re-
gard; and

(c) if so, the main features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) to (c)
It will not be correct to say that the pre-
sent policy for recruitment of top
management personnel as such in public
enterprises has been found unsatisfac-
tory. However, Government are consi-
dering certain fresh proposals dealing
with managerial personnel policy itself
in public enterprises. The proposals re-
late apart from recruitment to various
aspects like Management organisation,
Managerial incentives, Management De-
velopment Plans, and embrace the es-
sential ingredients like in-take point,
provision of proper training courses, job
rotation, career planning, managerial
succession plans, etc, It is expected that
when Government’s final decision on
these proposals are implemented, a more
sound managerial personnel policy will
emerge, which will inter alia further ra-
tionalise the manning of top posts in
these undertakings.

Absorption of Officers of Public Sector
Undertakings being reverted to their
parent offices

2618. SHRI RAM PRAKASH : Will
the Minister of FINANCE be pleased
to state:

(a) whether soms of the senior offi-
cers of the public sector undertakings
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were asked to return to their parent of-
fices recently;

(b) whether their parent offices refus-
ed to take them back; and

(c) whether these officers were ulti-
mately posted in Planning Commission
resulting in over-staffing in the Commis-
sion?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R, GANESH): (a) Presuma-
bly, the Hon'ble Member is referring to
the orders issued by Government pur-
suant to the recommendations made by
the Administrative Reforms Commis-
sion in their Report on “Public Sector
Undertakings”. These orders require
deputationists from Government Cadres
to the Central Government industrial
and commercial undertakings to exer-
cise an option within specified time
limits either to be permanently absorb-
ed in the enterprises where they are ser-
ving or to revert to their parent Cadres.
According to these orders, all deputa-
tionists, other than those who have opt-
ed for permanent absorption in the en-
terprise and whose option has been ac-
cepted by the enterprise, have to revert
to their parent Government Cadres,

(b) Does not arise,
(c) No, sir.

Control over Indostries in Public Sector

2619. SHRI P. GANGADEB:
SHRI SHRIKISHAN MODI.

Will the Minister of FINANCE be
pleased to state :

(a) whether Government are consider-
ing the question as to which Ministry
at the centre should have a control over
public sector industry and if so, the de-
cision in the matter; and

(b) whether this question has also
been examined by the Task Force and
if so, the final decision taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH): (a) The Central Gov-
ernment Public Undertakings are plac-
ed under the administrative control of
the various Central Government Minis-
tries dealing with the particular subject,
€. g., Ministry of Steel & Mines deals
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with Steel Plants and mining enterpri-
ses, Ministry of Petroleum & Chemicals
deals with oil refineries and Fertilizer
Plants, etc. Changes in the allocation
of such administrative control over the
enterprises are reviewed by Govern-
ment from time to time. However, at
present there is no proposal under con-
sideration to centralise control over all
the public sector industry in one Mini-

.

(b) Presumably the Hon'ble Members
are referring to the Action Committee
on Public Enterprises headed by Mem-
ber, Planning Commission. This Com-
mittee has had no occasion to examine
the matter.

Profits Earned by Public Sector Under-
takings

2620. SHRI S. M. BANERIJEE:
Will the Minister of FINANCE be plea-
sed to state the names of the public sec-
tor units which have shown profit dur-
ing the year 1970-71 and the amount
of profit carned by each during the
year?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R, GANESH): A statement showing
the -enterprises which made a profit du-
ring 1970-71 and the amount of profits
earned by each is laid on the Table of
the House. [Placed in Library, See No.
LT-3424/72]
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Public subscription of Tata Iron and
Steel Company

2623. SHRI V. MAYAVAN: will
the Minister of FINANCE be pleased
10 state:

(a) whether the Tata Iron and Steel
Company Limited has been allowed to
raise public subscription ;

(b) if so, the reasons therefor; and

(c) the total amount of subscription
allowed to be raised?

THE MINISTER OF FINANCE
{SHRI YESHWANTRAO CHAVAN):
{a) to (c). The company was granted a
consent on 31st May, 1972 for a deben-
ture issue of Rs. 15 crores to be made
for cash at par to the general public
through issue of a prospectus. The pro-
ceeds of the debenture issue were to be
utilised for financing a part of the re-
placement and modernisation program-
me to be undertaken by the company.

Betting up of a Fertiliser Factory at Sala-
dipura (Rajasthan)

2624, SHRI LALJI BHAI: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

(a) whether Government have sanc-
tioned the setting up of a Fertilizer Fac-
tory at Saladipura (Rajasthan) to pro-
duce fertilizer based on Pyrites and
Rock Phosphates; and

(b) if so, when it will start producnon
and what will be its capacity?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R.
GOKHALE): (a) The setting up of a
fertilizer factory in Rajasthan based on
Pyrites and Rock Phosphate deposits in
the state has not yet been sanctioned
:liuoe such a proposal js still under stu-

y.

(b) Does not arise.

Accidents of Alr Force Planes

2625. SHRI C. K. CHANDRAP-
PAN : Will the Minister of DEFENCE
be pleased to state :

(a) whether a number of Air Force
Planes met with accidents during the¢
Tirst half of this year, and the crew kill
ed, while on training flights;
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(b) if so, the reasons for
number of incidents; and

(c) the steps taken to check the re-
currence of this?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) to (c).
Yes, Sir. There is, however, no indica-
tion of any increase in the aircraft acci-
dent rate. Each accident is investigated
by a Court of Inquiry. Appropriation
action and remedial measures are being
taken on the basis of the findings and re-
commendations of the Court of In-
quiry,

Gujarat State Fertiliser Corporation

2626. SHRI MADHURYYA HAL-
DAR: Will the Minister of COMPANY
AFFAIRS be pleased to state:

(a) whether Gujarat Government have
secured absolute majority in equity of
Gujarat State Fertilisers Corporation;
and

increased

(b) what percentage of stock of Guja-
rat State Fertilisers Corporation is held
by public sector financial institutions?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): (a) M/s. Gujarat State Ferti-
liser Company Limited was a Govern-
ment company till 1966-67. It ceased
to be a Government company from
1967-63% as the State Government's sha-
reholding was reduced to 49%. The
State (Government has taken a decision
to convert the Company into a Public
Sector Company by raising its holding
upto 51% of the share capital of the
company.

(b) Life Insurance Corporation of In-
dia, Unit Trust of India, Industrial De-
velopment Bank of India and Indian
Guarantee and General Insurance Com-
pany Limited hold 23.28% Equity Sha-
res and 35.52% Preference share of M/s
gg?ml State Fertiliser Company Limi-

Pilot Project for Construction of
Aerodromes in Madhya Pradesh

2627. SHRI RANABAHADUR
SINGH: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether Government have sanc-
tioned some pilot projects for the con-
struction of aerodromes in Madhya Pra-

desh; and
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(b) if so, the broad outlines thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) No, Sir. There
are already 9 aerodromes in Madhya
Pradesh: at Bhopal, Bilaspur, Indore.
Jabalpur, Khandwa, Khajuraho, Panna,
Raipur and Satna controlled by the Di-
rector General of Civil Aviation.

(b) Does not arise.

Discrimination Re:
in the

N.C.C. Training
> located at
Vidisha and Rewa

2628. SHRI RANABAHADUR
SINGH : Will the Minister of DEFEN-
CE be pleased to state :

(a) whther some discrimination has
been noticed with regard to N.C.C.
Training in the Engineering Colleges
located at Vidisha and Rewa, both of
which have equal number of trainees ;

(b) whether the Regiment of the Col-
lege located at Vidisha was also disband-
ed, as no independent Company was
provided to this College; and

(c) if so, the brief facts of the case?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
There is no discrimination in the mat-
ter of NCC training and the training sy-
llabus laid down for various types of
units is uniform throughout the coun-

However, actual composition and
structure of units vary from one loca-
tion to another and this is dependent up-
on the number of eligible students who
volunteer for enrolment and the finan-
cial and administrative cover which the
institutions and the State Government
are in a position to provide.

The Composite Technical Regiment,
a two company unit, located at Samrat
Ashok Technological Institute, Vidisha
(No. 2 Madhya Pradesh Composite Te-
chnical Regiment NCC) had to be dis-
banded in 1969 as sufficient number of
cadets did not enrol and the State Gov-
ernment did not consifler it necessary
to allow the unit to function separately.
With a view to ensuring the NCC train-
ing facilities are not completely with-
drawn, this unit has been amalgamated
with 1 Madhya Pradesh Composite
(Tech) Regiment NCC Bhopal in Au-
gust 1969 on the recommendation of
the Government of Madhya Pradesh,
The institution has been able to provide
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82 cadets omly in 1971-72 and the ia-
take at the institution is mot sufficient
to maintain an independent company of
200 cadets. Similar arrangements exist
at other places also.

The Technical Unit located at the
Government Engineering College, Rewa,
is 7 Madhya Pradesh Engincering Com-
pany NCC. Upto 1970-71 it has been
able to provide at least 50% of its au-
thorised strength of 200 cadets and as
such it has been allowed to continue as
an independent Company. In 1971-72,
however, the cadet strength was slightly
less than 50% and the continuance of
this unit as an independent Company
will depend upon the institution provi-
ding at least 50% of the authorised
strength in 1972-73,

Memorandum submitted to President by
Government Employees National Foram

2629. SHRI D. P. JADEJA:
DR. KARNI SINGH:

Will the Minister of FINANCE be
pleased to state:

(a) whether a deputation of Govern-
ment Employees National Forum, Delhi
has submitted a Memorandum to the
President; and

(b) if so, their demands and the re-
action of Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) Yes, Sir.

(b) The demands of the Forum relate
to the submission of the Report of the
Third Pay Commission by 15th August,
1972 and also for the announcement or
adequate Interim relief immediately in
view of the abnormal rise in prices. The
position regarding the progress of work
of the Pay Commission and about the
question of further Interim Relief to
Central Government employees was in-
dicated to the House only recently on
4th August, 72 in reply to Unstarred
Questions No. 936 and 998

Criteria for disbursement of loan teo
Companies by LIC

2630. SHRI BIRENDER SINGH
RAO: Will the Minister of FINANCE
be pleased to state:

(a) the criteria adopted by Life Insu-
rance Corporation of India” for disburs-
ing loans to various companies and
Government undertakings;
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(b) whether 75 cent of the loans
disbursed by L.IC. have gone to the
companies belonging to the Monopoly
Houses in the country; and

(c) the names of such companies to
whom the loans were advanced by
L.IC. during the last three years and
Lh:l ';'ute at which the loans were advan-

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) The
LIC gives term loans to Industrial con-
cerns generally in consortium with other
public financial institutions for projects
to which industrial licences have been
issued, provided the projects are finan-
cially sound and commercially viable,
the management is satisfactory and the
investment profitable,

(b) Total amount of term loans dis-
bursed by the LIC upto 31st March,
1972 to all Public Limited Companies
was Rs. 26.27 crores, out of which loans
disbursed to companies belonging to the
monopoly houses were Rs. 16.64 crores
constituting 63.35 per cent of the total.

(c) Loans were given to the following
companies during the last three financial

years :—
(i) Associated Cement Cos. Ltd.
(i) Hindustan Sugar Mills Ltd.
(iii) Shree Digvijay Cement Co.
Ltd.

¢iv) Century Enka Ltd.

(v) Indian Explosives Ltd.

(vi) Swadeshi Polytex Ltd.

(vii) Straw Products Ltd.
(viii) Polyolefins Industries Ltd,

(ix) h&agru Aluminium Corporation

(x) Plastic Resins & Chemicals Ltd.

{xi) Tata Yodagawa Ltd.

The rate of interest till November,
1970 was 9% per annum and thereafter
it has been 94% per annum, with a re-
1% for prompt payment of in-
e and repayment of instalments on
the due dates.
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Utllisation of servicea of Retired Pore
sonnel of the Armed Forces in the age-
group of forty and fifty years

2631. SHRI B, V. NAIK: Will the
Ic:linister of DEFENCE be pleased to
state:

(a) the number of retired Officers and
Other Ranks of the Armed Forces in
the age-group of forty and fifty years;

(b) the number of these Officers who
are gainfully employed; and

(c) the steps Government are contem-
plating to make use of this un-employ-
trained and disciplined man-power for
nation building activities?

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM): (a) The
number of retired/retiring officers and
other ranks in the age group of 40 to
50 years during the last three years is
given below:—

Year Officers JCOs/ORs
1970 328 4091
1971 k10! 6779
1972 288 7473

(b) 196 officers have been gainfully
employed during the years 1970-71 and
1971-72. In addition to this, 839 officers
have been provided assistance for their
resettlement on land, in transport busi-
ness and Indian Oil Corporation agen-
cies.

(c) (i) Pre and post release training
schemes in Industrial Training Institu-
tions and OTHER training schemes like
Horticulture, Bee Keeping, Poultry far-
ming and Diarying have been evolved
to make service and ex-servicemen more
eligible for employment in nation build-
ing activities as well as for self-employ-
ment.

(ii) Managerial training has been or-
ganised to improve the employability of

officers for absorption in public and
private sectors.
(iii) Ex-servicemen and officers are

being encouraged and provided guid-
ance, technical know-how and assistance
in the field of small scale industries
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which play an important part in the
economic development of the country.

(iv) In accordance with the reserva-
tions allowed for them, they are utilised
in Government as well as public sector
jobs on re-employment,

Agreement signed by All India Life In
ml!hnpluz'e'uwndnnupre

2632, SHRI C, JANARDHANAN:
Will the Minister of FINANCE be plea-
sed to state:

(a) whether an agreement was signed
on 26th June, 1972 by the All India
Life Insurance Employees Association
on behalf of the Class 11l and Class 1V
employees with the management for 10
percent bonus; and

(b) if so, the broad outlines thereof ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). On 20th June, 1970 the LIC
had entered into agreements with Class
III and 1V employees on pay, allowan-
ces bonus etc. The agreement dated
26th June, 1972, which is in modifica-
}ion of the earlier agreements, provides
or:—

(i) Payment of bonus, with effect
from Ist January, 1971, at the
rate of 109% of basic pay, spe-
cial pay and dearness allow-
ance. -

Leave travel concession
effect from 1st April, 1972

Improvement in the existing
medical benefit scheme with ef-
fect from 1st April, 1972,

In addition to the existing re-
tirement benefits, payment of
Rs. 2500/- to each Class Iil
employee and Rs, 2000/- to
each Class IV employee with
effect from 1st January, 1972.

Holidays for Class IV building
maintenance staff as are admis-
sihle to other employees with
effect from 1-1-72.

The agreements will remain in opera-
tion till 31st March, 1973,

Steps to Develop E:rlsl Spots in Rajas-

(ii)
(iii)

with

(iv)

)

2633, SHRI SHRIKISHAN MODI:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Rajasthan is becoming

very popular from the tourists’ point of
view;
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(b) whether there are some places in
Rajasthan which are very attractive for
the tourists but are not developed pro-
perly; and

(c) what steps have been taken to de-
velop the tourist spots in the State?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) and (b). Gov-
emnment are fully aware of the tourist
attractions in Rajasthan. The improve-
ment of the tourism jnfrastructure is a
continuous process,

(c) A statement is laid on the Tuble
of the House. [Placed in Library. See
No, LT—4325/72]

Contracts giv.
1970-71 and 1971-72

2634. SHRI B. V. NAIK: Will the
Minister of DEFENCE be pleased to
state :

(a) the total number of defence con-
gtruction contractors in the country;

(b) the total value of defence con-
tracts given out during the years 1970-
71 and 1971-72; and

(c) what was the upset and contrac-
tual prices of these contracts respective-
ly in 1970-71 and 1971-727

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) to (c).
The information is being collected and
will be laid on the table of the House.

Progress regarding Passengers attracted
by Air India since March, 1971 wnder
Foreign Travel Scheme

2636, SHRI DHARAMRAO AF-
ZALPURKAR: Will the Minister of
TOURISM AND CIVIL AVIATION
be pleased to state:

(a) whether any incentive was offered
under the foreign travel scheme in
March, 1971 by Air India to attract
more passengers to travel out of India;
and

(b) if so, the progress regarding the
passengers attracted by Air India since
March, 19717

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) Under the Fo-
reign Travel Scheme, residents in India,
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who have pot travelled abroad in three
years, can do so once without ‘P’ form
formalities. They are free to use any
airline of their choice. Those who tra-
vel by Air India under the Foerign Tra-
vel Scheme can obtain a release of fo-
reign exchange equivalent to US § 100.

(b) Air India has carried about 51.
03% of the traffic out of India, booked
under the Foreign Travel Scheme bet-
ween March, 1971 and May, 1972,

Imposition of Tax oa Agriculture

2637. SHRI DHARAMRAO AF-
ZALPURKAR: Will the Minister of
FINANCE be please to state:

(a) whether he has sought the coope-
ration of the Chief Ministers to show
‘Political Courage’ in bringing agricul-
ture under tax; and

(b) if so, the help extended by the
States in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R, GANESH) : (a) and (b). At the
Conference of Guvernors,-"Chlef Minis-
ters of States held on the 12th October,
1971, it was decided that all problems
relating to taxation of agricultural weal-
th and income should be gone into by
an expert Committee. Accordingly the
Central Government have constituted a
Committee headed by Dr, K. N. Raj to
study the matter from all aspects and
make its recommendations to the Gov-
ernment.

Grani of mnon-plan fonds to States
by Sixth Finance Commission

2638. SHRI INDRAJIT GUPTA:
Will the Minister of FINANCE be plea-
sed to state:

(a) whether Central Government have
received any note from the West Ben-
gal Government asking the Sixth Finan-
ce Commission that while granting non-
plan funds to a State it should be guid-
ed by overall prosperity of the State ra-
ther than industrialisation;

(b) if so, the main content thereof
and the decision taken thereon;
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(c) whether per capita allocation of
Central funds in prosperous States like
Punjab or Haryana is higher than that
of West Bengal, and

(d) if so, the reasons therefor 7

THE MINISTER OF STATE |IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) No, Sir.

(b) Does not arise.

(¢) and (d). Under the recommenda-
tions of the Fifth Finance Commission,
the share of West Bengal in Central ta-
xes and duties, during the Fourth Plan
period, on a per capita basis is higher
than that of Punjab or Haryana. Also,
while Punjab and Haryana do not re-
ceive any grants-in-aid under Article 275
of the Constitution, West Bengal is get-
ting substantial grants.

Inter-connection between Centary
Spinning and Manofacturing Company
and Birla Group

2639. SHRI INDRAIJIT GUPTA:
Will the Minister of COMPANY AF-
FAIRS be pleased to state :

(a) whether the Century Spinning and
Manufacturing ComFany had been ask-
ed by the Monopom Commission to
furnish details about its inter-connec-
tions with the Birla group in the case
of its second application for substantial
expansion of its fibre glass unit in Uttar
Pradesh;

(b) whether the Company has furni-
shed the necessary information in this
connection;

(c) if so, what is the nature of infor-
mation furnished; and

(d) what decision has been takem by
the Commission on the Company's ap-
plication?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) to (d). The Monopolies
& Restrictive Trade Practices Commis-
sion which is a quasi-judicial body is
still conducting m m&mry in the matter
of the appllcatlon of tury Spmmnn &
Manufacturing Com,
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Sale of Units by Unit Trust of India

2640. SHRI INDRAJIT GUPTA :
SHRI BANAMALI PAT-
NAIK :

Will the Minister of FINANCE be
pleased to state:

(a) whether for the second year in
succession, the sales of units by the Unit
Trust of India have recorded a fall;

(b) if so, the reasons therefor; and

(c) the steps taken to reverse this
downward trend in the sales of units?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH) : (a) and (b). After
touching a record level of Rs. 22.83 cro-
res during the year 1969-70, the sale of
units declined to Rs. 18.00 crores in
1970-71 and to Rs. 15.00 crores in 1971-
72,

The fall in the sale of the units is
primarily attributable to the change in
the scheme of tax concessions and 1o a
certain extent in the increase in interest
rates in rival channels of investment. As
against an earmarked exemption from
income tax on income from units upto
Rs. 1000 available till the end of March,
1971, the income from units was hra-
cketed with income from certain other

ified categories of investments viz.
msits with banks, shares of Indian
companies, national savings certificates
etc. for purposes of an aggregate exemp-
tion upto Rs. 3000 allowed with effect
from the Ist April, 1971, This change
removed the special attraction of units
from the point of view of saving on in-
come tax. At the same time, the rates
of interest offered by banks on fixed de-
sits improved after the raising of the
K Rate to 6% in January, 1971.
There were increases in the rates offer-
:.Id on the national savings certificates
s0.

(c) Following steps have been taken
by the Unit Trust of India to promote
the sale of units in the current vear:

(i) The Trust has declared a high-
er dividend of 825% for the
year 1971-72 as against 8% for
the previous year.

(ii) During the month of July this
units were offered by the

{';'nl:al at a concessional price

of Rs. 10.45 as against Rs. 10.
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60 in the corresponding month
last year.

(ii)) The Trust has also decided to
reduce the margin between the
snlp and repurchase prices of
units,

Further, under the Finance Act, 1972,
tax concession available in respect of
life insurance premia, contributions to
recognised provident fund, etc. has also
been exten to contributions made
for participation in the Trust's Unit
Linked Insurance Plan. This is also ex-
pected to revive interest in the Unit
Trust,

Enquiry into Financial Mismanagement
in Indian Iron & Steel Company Limited

2641. SHRI INDRAIJIT GUPTA:
Will the Minister of COMPANY AF-
FAIRS be pleased to state:

(a) whether any probe was held into
the financial mismanagement of the In-
dian Iron and Steel Company Limited
during the last five years;

(b) whether Government had approv-
ed the erstwhile management's handling
:1{ foreign loans and issues of bonus

ares;

(c) whether it is proposed to hold
any inquiry into other concerns also of
which M /s, Martin Burn and Company
were the former Managing Agents and
now Secretaries and which are financial-
ly in a precarious position?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): (a) During 1970-71 the
books of account of the company were
inspected under section 209(4) of the
Companies Act.

(b) Out of the four loans given by
the World Bank to the company, the
Company fully repaid two loans in 1967.
Out of the third loan amounting te §
19.5 million, the company has so far
utilised credit to the extent of § 17.43
million. Against this utilisation, the
company has repaid $14.915 million and
the balance is scheduled to be repaid on
1st February & 1st August, 1973 and
1st February, 1974 respectively. Out of
the fourth loan of $ 30 million the Inter-
national Bank for reconstruction & De-
velopment cancelled $ 28.26 million as
one of the reasons was that the Bank



71 Wristen Anywers

was not satisfied that the management
of the Company was sound. The com-
pany was given consent to issue bonus
shares of the value of Rs. 2,07,34.830
and Rs. 12,44,08,990 in 1958 and 1966
respectively.

(c) The matter is under consideration.

Amendment to Monopolies and Restric-
tive Trade Practices Aect

2642 KUMARI KAMLA KU-
MARI : Will the Minister of COM-
PANY AFFAIRS be pleased to state:

ga) whether Government propose to
bring changes in the rules of Monopolies
and Restrictive Trade Practices Com-
mission;

(b) whether a committee of Members
of Parliament is proposed to be set up
to examine whether the rules and pro-
cedure are adhered properly; and

(c) if so, when?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): (a) Government are consi-
dering various amendments to the pro-
visions of the Monopolies & Restrictive
Trade Practices Act and rules made
thereunder to make the law more ef-
fective,

(b) No, Sir.

(c) Does not arise.

Functioning of branches of Ranks in
Chbhotanagpur aad Palamss District,

2643. KUMARI KAMLA KUMARIL:
‘Will the Minister of FINANCE be plea-
sed to state:

(a) the number and names of Banks,
‘branches of which are functioning in
«Chhotanagpur (Bihar) in general and
Palamau District in particular; and

() the number of employees working
in those banks?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) As
on 31st March, 1972 the number of
bank offices operating in Chhotanagpur
region (comprising five districts of Dhan-
‘tad, Hazaribagh, Palamau, Ranchi and
Singhbhum) was 147, of which 12 were
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in Palamau District. Detalls are given
below : —

Chhota- Pala-
nagpur mau
regionas Dist-
a whole rict
(inclu- only
ding Pa-
lamau
District)

Name of banks

1. State Bank of India 56 11

2. Central Bank of 10
India.

3. Bank of India . 19 ..
4, Punjab National 6 1
Bank.
5. Bank of Baroda . 7
6. United Commer- 14
cial Bank . .
7. Canara Bank . 4
8. United Bank of 14
India.
9. Dena Bank
10. Union Bank of 6
India.
11. Allahabad Bank .
12. Indian Bank R 1

—

13. Jharia Industrial
Bank.

TOTAL . 147 12

(b) The information is being collect-
ed to the extent ible and will be laid
on the Table of the House.

. Conference of AH Indila Tax
Executives

2644. SHRI  HARI KISHORE
SIN :

SHRI SAMAR MUKHERJEE :

Will the Minister of FINANCE be
pleased to state:

(a) whether a Conference of AUl India
Tax Executives was held in New Delhi
during the month of July, 1972;

(b) if so, the mature of discussioms
held during she Conference;
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) whether the Conference has sent
any memorandum against the recom-
mendations made by the Wanchoo Com-
mittee on Direct Taxes, and

. ;d) if so, Government’s reaction there-
(4]

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH) : (a) Yes.

(b) Discussions in the Conference
were held on the following topics: —

(1) Tax Evasion — Causes of Tax
Evasion and Measures to check
it.

(2) Monopolies and  Restrictive
Trade Practices.

€3) Review of Exemptions and De-
ductions.

(4) Provisions stated to result in
Tax Avoidance.

(5) Problems of Tax Arrears —
C:duses and remedial measures;
al

(6) Tax Administration.
(c) no.

(d) Does not arise,

Number of widows of Jawans in Bihar
State mot provided with facilities pro-
mised by Government

2645, SHRI HARI KISHORE
SINGH: Will the Minister of DEFEN-
CE be pleased to state:

(a) whether the widows of the Jawans
in the State of Bihar, who laid their
lives in the defence of the country du-
ring the recent war, have not so far
been given the facilities which Govern-
ment had promised to them;

(b) if so, the reasons therefor; and

(c) the number of the widows who
?ave not been provided such facilities so
ar?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
The decisions taken by Central Govern-
ment in respect of these widows include
liberalisation of pensionary awards, free
education and cost of books and uni-
formn for their children at institutions
controlled by Central Government and
priority in employment. The State Gov-
ernment have decided to extend similar
educational concessions at institutions
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under their control and give similar
priorities in employment. State Gov-
ernment have also decided to allot ac-
commodation, settle land and give ex-
gratia grants.

In Bihar, pensionary awards have al-
ready been sanctioned in all eligible ca-
ses. As regards educational concessions,
Central Government have issued eatitle-
ment cards for the eligible children and
have conveyed the list of the beneficia-
ries to the State Government. Cases of
dependants are being sponsored for em-
ployment in accordance with the priori-
ties, as and when applications are made.
The State Government have created
Martyrs’ Housing Fund with a sum of
Rs. 124 lakhs for construction of houses
for war widows and disabled Service-
men at Patna, Ranchi and Arrah and
are taking steps to start construction, In
addition, the State Govt. have reserved.
270 houses under construction at Patna
for these persons. The State Govern-
ment have also agreed to assist in pro-
viding housing facilities in the wici-
nity of their villages, depending upon
the requirement of the widows. The
State Government have reported that al-
lotment of land is taking place and that
16 families have already been allotted
land as well as free irrigation wells.
State Government have also reperted
that they have paid in all cases ex-gratia
grants amounting to Rs. 10,000/- for
officers, Rs. 7,000/- for JCOs amd Rs.
5,000/- for other Ranks.

Non payment of Ex-Gratia Gramis te
War Heroes in States

2646. SHR1I  HARI KISHORE
SINGH: Will the Minister of DEFEN-
CE be pleased to state:

(a) whether it has come to the notice
of Government that a number of war
heroes in the various States have not
been paid ex-gratia grants payable to
them for acts of bravery in the last
War;

(b) if so, the reasons therefor; and

(c) the steps taken or proposed to be
taken by Government in this regard?

THE MINISTER OF DEFENCE
(SSHRI JAGIIVAN RAM): (a) Yes,
ir.

(b) and (c). State Governments/Union
Territories have been requested to ex-
pedite payment of cash grants to all re-
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cipients of gallantry decoratijons. In-
formation is being collected in regard
to the number of cases in which cash re-
wards have already been paid and those
in which these have not been paid so
far and the reasons therefor.

Requirements of Potassium Ethyl
Xonthate in the Country

2647, SHRI SUKHDEO PRASAD
VERMA : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state:

(a) the present requirements of Pota-
ssium Ethyl Xonthate (PEX) per
annum in the country ; and

_ (b) the total quantity manufactured
in the country at present?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH) : (a) and (b). Information is
being collected, and will be laid on the
Table of the House.

Lean Applications Received by
Nationalised Bank in Gaya
(Bihar)

2648, SHRI SUKHDEO PRASAD
VERMA : Will the Minister of FINAN-
CE be pleased to state:

(a) the number of applications for
loan received by the nationalised banks
in the District of Gaya (Bihar) for small
sca‘;c industries during the year 1971-72:
an

_(b) number of loan applications sanc-
tioned and the total amount advanced
thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a) and
(b). The information is not readily avail-
able and the same will be collected to
the extent feasible and placed on the
Table of the House.

Guidelines for utilisation of Assistance
under U.N.D.P.

2649. SHRI SUKHDEO PRASAD
VERMA : Will the Minister of FINAN-
CE be pleased to state:

(a) whether the United Nations De-
velopment Programme administration
has laid down certain guidelines for uti-
lising the assistance given to India; and
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(b) if so, the main feature thereof?

THE MINISTER. OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) The United Nations Development
Programme has laid down broad guide-
lines, as approved by its Governing
Council at its Tenth Session held in
June 1970, for utilising its assistance, ap-
plicable to all recipient countries.

(b) From 1-1-1972 UNDP assistance
is based on Country programming as
distinguished from the earlier project-to-
project approach. Country programm-
ing involves the identification of the role
of UNDP inputs in specified areas with-
in the recepient countries’ development
objectives. It should be based on indi-
vidual national development plans, or,
where these do not exist, on national
development priorities and objectives.

Subject to the over-riding principle of
national soverignty in the determina-
tion of the uses to which UNDP assist-
ance will be put, Country programming
will be carried out within an Indicative
Planning Figure (IPF). The IPF com-
stitutes an order of magnitude of the re-
sources expected to be available from
UNDP during the programme period.
The Programme for each country will
be formulated by its Government in co-

operation, at an appropriate stage, with
UNDP.
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Meeting of Regional Council of
Narcotics Department

2651. DR, LAXMINARYAN PAN-
DEY: Will the Minister of FINANCE
be pleased to state :

(a) whether in the Narcotics Depart-
ment no meeting of the Regional Coun-
«cil constituted under the scheme of joint

<onsultation machinery bas been held so
far; and

(b} if so, the reasons therefor?

AUGUST 18, 1972

Written Answers B4

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) and (b).
A meeting of the Narcotics Department
Regional Council was fixed for the 20th
July, 1972. Notice of this meeting was
sent to all concerned, but for want of
quorum no business was transacted.

The next meeting of this Council has
now been scheduled to take place on the
15th September, 1972.
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Defick Financing

2653. SHRI PILOO MODY: Wil
the Minister of FINANCE be pleased to
state :

(a) whether attention of Government
has been invited to a report in the
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‘Statesman’ of the 18th July, 1972 under
the caption “steep increase in deficit
ﬂ:fncing—l!udget Provision Oover-
taken” ;

(b) if so, the reaction of Government
in this regard; and

(c) the total amount of deficit financ-
ing as in the beginning of the current
ﬁnangial year and as on Ist August,
19727

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) Yes, Sir.

(b) and (c). The large deficit financ-
ing in 1971-72 was attributable mainly
to massive expenditures incurred on re-
fugees from Bangladesh, the December
war with Pakistan and expenditures con-
nected with natural calamities in several
parts of the country. In the current fis-
cal year so far, monetary data reveal
that the R.B.I.’s net credit to Government
has increased by Rs. 447 crores between
March 31, 1972 and July 21, 1972. These
figures of R.B.I. credit to Government,
however, are sbject to fluctuations due
to uneven flows of receipts and expendi-
tures and cannot provide any indication
of the actual outturn for the year as a
whole.

Non-avallsbility of Food Articles
at Delhi Alrport

2654. SHRI PILOO MODY :

SHRI K. SURYANARA-
YANA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether attention of Government
has been invited to a report in the
‘Statesman’ dated the 9th July, 1972
under the caption “No eatables at Air-
port”; and

(b) if so, the reaction of Government
in this regard?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) and (b). Though
the restaurant was scaled due to evic-
tion proceedings against the unauthoris-
ed contractor, arrangements for sale of
snacks and cold drinks were immediate-
ly made. Catering service in the terrace
restaurant was also started with effect
from 15-7-72.
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Expansion of Patna Aerodrome

2659. SHRI M. D. JAMILURRAH-
MAN : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether Patna aerodrome is com-
paratively very small with result that
bigger Boeing planes cannot land there;

(b) whether a large number of passen-
gers are inconvenienced on this account;

(c) whether Government propose to
expand aerodrome at Patna for the con-
venience of the general public; and

(d) if so, the broad outlines of
proposal?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) and (b}te ‘The ﬂ::“;;E
TUnWa lcnﬁlh is adequate for

a'a.tu::w:u?r of Indian Airlines.

(c) and (d). It is proposed to provide
additional space for passengers and the
general public in the terminal building.
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Reservation of Posts to Ex-servicemea
in Punjab

2663, PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) whether Punjab Government have
granted the concessions, like reservation
of posts, relaxation in age limit only to
such ex-servicemen as have joined the
Arrged Forces on or after 1st November,
1962;

(b) whether a large number of ex-ser-
vicemen as have joined the Armed
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Forces prior to this date would be de-
prived of these facilities; and

(c) if so, the steps proposed to be
taken to safeguard their interest?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAMJ: (a) Punjab
Government reserve 20% of all non-
technical posts to be filled in by those
ex-servicemen who joined the Armed
Forces on or after 1st November 1962;
out of these, the vacancies which re-
main unfilled are offered to other ex-
servicemen who are otherwise fit and
suitable for employment.

(b) The priority for this category
would in Punjab come next to those who
had joined service on or after I1st Nov-
ember, 1962,

(c) Central Government have already
written to all the State Governments in-
cluding Punjab to provide reservation
in favour of ex-servicemen on the lines
of reservation provided by the Centre.

Circolation of ‘Sainik Samachar’
in Hindl

2664. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) the total circulation of the ‘Sainik
Samachar’ published in Hindi; and

(b) whether it is proposed to publish
similar journals in all the languages in-
cluded in the Eighth Schedule of the
Constitution and if not, the reasons
therefor?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) 11,740.

(b) The Sainik Samachar is at present
published in English, Gorkhali and eight
other languages included in the Eighth
Schedule of the Constitution viz. Hindi,
Urdu, Punjabi, Marathi, Tamil, Telugy,
Malayalam and Bengali. It is not being
printed in the remaining languages as
there is not sufficient demand therefor.

Surplos Land with Defence
Establishments

2665. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(a) whether the PAC has recommend-
ed the investigation of the question of
surplus land with the esta-
bl.i;trnenm by a High Level Committee;
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(b) whether Government have ap-
pointed such a high level Committee;
(c) if so, the date on which this Com-

mittee was appointed and the likely da
bydwh.ich it would submit its rgponlf
an

(d) if not, the likely date by which
such a Committee would be appointed?

THE MINISTER OF DEFENCE
éﬁﬂm JAGIIVAN RAM) : (a) Yes,

(b) to (d). The matter is under exa-
mination.

Building up of a Bank of Assems-
blies and Sub-Assemblies
by  Import

2666. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
DEFENCE be pleased to state :

(@) whether the Public Accounts Com-
mittee recommended the building up of
a bank of assemblies and sub-assemblies
and other components by import to
maintain consistent tempo of indigen-
ous production in certain equipments;

.(b) if so, whether such a bank has
since been established; and

(c) if not, the reasons for delay ?

THE MINISTER OF STATE (DEF-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFFENCE (SHRI
VIDYA CHARAN SHUKLA): (a) to
(c). Recommendation of the Public Ac-
counts Committee to provide a ready
bank of spares as worded was in rela-
tion to maintenance requirements and
not necessarily restricted to building up
of such a bank for imported items only.
However, all Defence Production Units
always maintain such a bank of compo-
nents and sub-assemblies which are
required to be imported.

Finding of 0Qil at Tripura

2668. SHRI RAMKANWAR : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether any oil has been struck
at Tripura where drilling has started re-
cently; and

(b) if so, the prospects of oil there?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
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CHEMICALS (SHRI H. R.
GOKHALE): (a) and (b). The first well
in Tr}pura was spudded in only on the
19th July, 1972 and it is projected to be
drilled upto a depth of 4500 metres. The
drilling is in early stages of progress and
it is too early to say anything on the
prospects of oil in this well.

Loan from World Bank for Import of
Raw Materials and Components

2669. SHRI RAMKANWAR : Wil
ge Minister of FINANCE be pleased
state ;

(2) whether Government recently re-
quested the World Bank to grant a soft
loan to finance the import of raw mate-
rials and components by State trading
agencies in India; and

(b) if so, the reaction of the World
Bank in this regard and the extent to
which industries in India are likely to be
helped with the loan?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) and (b). The Board of Executive
Directors of International Development
Association, "has approved the grant of
a credit of 75 million US Dollars to
India for import of raw and semi-finish-
ed materials components and spare parts
for certain specified priority industries.
Agreement for this credit will be sign-
ed as soon as the replenishment of IDA
funds takes place, Only the import of
canalised items, estimated to be of the
order of 40 to 50 million US Dollars,
will be made through State Trading
Apgencies such as STC, MMTC and
HSL, on the basis of orders placed with
them by the actual users. "l‘ha‘bul.k pur-
chase through these agencies will be eco-
nomical. The non-canalised items will
be imported directly by the actual users.
The proposed IDA  Credit will cover
about 29 per cent of total foreign ex-
change requirements of these industries
for 1972-73.

Petrolenm Crude from USS.R. and
other East European Countries

2670. SHRI RAMKANWAR : Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether Government of India
have made efforts to secure petroleum
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crude from Soviet Union and other east
European countries;

(b) the extent to which these efforts
have succeeded; and

(c) whether the attention of Govern-
ment has been invited to a report in the
‘Economic Times' of the 23rd June,
1972 in this regard and if so, reaction of
Government thereto?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R.
GOKHALE) : (a) to (c). In the context
of the increases in the prices of crude
oil, Government have been exploring
the possibilities of importing it from
various sources including from the
Soviet Union and other East European
countries. Government have seen the
press report in the ‘Economic Times' of
23rd June, 1972. It is however not cor-
rect to say that Government's efforts
to diversify its sources of supply of
crude oil have not met with any success.
The Indian Oil Corporation has recent-
ly negotiated an Agreement with the
Iraq National Oil Company for the sup-
ply of upto 250,000 tonnes of North
Rumaila Crude Oil by 31st December,
1972. This Agreement will come into
effect after it has been ratified. Con-
tacts have been and continue to be esta-
blished with other countries also for the
supply of crude oil. 1t will not be in the
public interest to disclose at this stage
the details of these discussions.

Rareft miw w1 qwyr oy
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Disiocation In Alr Services of Indian
Airlines during the last three months

2672. SHRI SAMAR GUHA :
DR. RANEN SEN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) whether the Indian Airlines servi-
ces are now-a-days getting dislocated
very frequently and their delay in depar-
tures and arrivals have become daily fea-
tures almost on all routes;

(b) if so, the number of such disloca-.
tions in Airlines services all over India
during the last three months and irregu-
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larities in their departure and arrival
during the same period ;

(c) the reasons for such dislocations
of air services and irregularities in their
departures and arrivals; and

(d) the steps taken or proposed to be
taken to regularise air services ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) and (b). The
total number of delays (15 minutes and
above) and cancellations of Indian Air-
lines servicos during the months April,
mmd June, 1972 are given here-,

No. of No.I of No.l?f Regularity

2 lanned delays cancella- percentage

Momths 191 l:ake-oﬂ's tions ‘On Time'

departure)

April . 7921 2550 174 65-37
8200 2933

s 151 6239

June . . . 8087 3522 280 52-99

(c) Reasons for unpunctuality includ-
ed technical snags, go-slow tactics adopt-
ed by the maintenance engineers and an
unusually large number of bird hits. . In
June bad weather accounted for a size-
able proportion of the delays and can-
cellations.

(d) Delays due to bad weather are
beyond control. As regards delays due
to engineering snags and other factors,
constant efforts are being made by the
Corporation to minimise them.

Improvement in Bank Services

2673. SHR1 B. K. DASCHOW-
DHURY :
SHRI PRABODH CHAN-
DRA :

Will the Minister of FINANCE be
pleased to state:
(a) whether any special measures have

been taken by Government to improve
the bank services in the country; and

(b) if so, the salient features thereof
and the progress achicved in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R, GANESH) : (a) and (b).
The banks themselves have been taking
measures to improve service to their
customers, They have taken various
steps to rationalise their lending proce-
dure, such as simplification of forms,
use of regional language in such forms,
increase in the discretionary powers to
the dealing officers, improvement in the
procedure of collection of outstation
cheques, drafts etc.

The Banking Commission has made
certain recommendations for improv-
ing and modernising the operating
methods and procedures of commercial
banks. The recommendations are under
the consideration of Government.

Non-payment of over-time Allowance to
Employees of Income Tax Department,

2674. SHRI B. K. DASCHOW-
DHURY: Will the Minister of
FINANCE be pleased to state :

(a) whether in the charge of Commis-
sioner of Income-tax Delhi/New Delhli,
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the payment of Over-time Allowance has
not been made to all the employees who
were required to attend on Sundays and
other holidays in the year 1970; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE
IN THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) and (b).
The requisite information is being col-
lected and will be laid on the Table of
the House as early as possible,

Panel for Income Tax Inspectors in the
Office of Commissioner, Income Tax,

2675. SHRI B. K. DASCHOW-
DHURY : Will the Minister of FIN-
ANCE be pleased to refer to the replies
given to Unstarred Question Nos. 7622
and 7623 on the 26th May, 1972, regard-
ing examination for Income-tax Inspec-
tors in the Office of Commissioner, In-
come-tax, New Delhi and state :

(a) whether the panel for promotion
to the grade of Income Tax Inspectors
has since been prepared;

(b) whether the meeting of Depart-
mental Promotion Committee has been
held to make selection if not, whether
Government propose to extend the life
of the existing panel beyond one year;

(c) if so, whether it will not affect the
interest of those Scheduled Castes em-
ployees who passed the Departmental
Examination in July, 1971; and

(d) whether in the last three years the

meetings of Departmental Promotion
Committee to consider the qualified em-
irloyees for promotion in the grade of
nspectors, Supervisors and Head Clerks
were not held for one year from the
date of the last panel drawn in each
year 7

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) No, Sir.

(b) No, Sir. No select list can be pre-
pared till after one year of the prepara-
ration of the earlier panel. The meet-
ing of the Departmental Promotion
Committee to be held as a result of the
examination conducted in 1971, which
was only due after 27th July, 1972, is
proposed to be held shortly. Since the
previous panel only ceases to be in ope-
ration after 18 months of its preparation,
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:3 formal extension of panel is propos-

(c) No, Sir. The Scheduled Caste
employees are recruited against the re-
served vacancies and since there is no
Scheduled Caste candidate left on the
previous panel, the interests of the Sche-
duled Caste candidates, who have ap-
peared in the ental Examination
in 1971, would be duly protected.

(d) Yes, Sir. The meetings of the
Departmental Promotion Commitiee
during the last three years were held
after one year from the date of last pa-
nel drawn in each year.

Amendment to the State Financial Cor-
poration Acts

2676. SHRI P. A. SAMINATHAN :
Will the Minister of FINANCE be
pleased to state:

(a) whether the Reserve Bank of
India has finalised the amendments to
th_e State Finance Corporations Acts
with a view to ensuring flexibility in
their operations; and

(b) if so, the action taken by Govern-
ment in enacting those amendments ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) Yes, Sir.

(b) The recommendations are being
processed in consultation with the State
Governments. As soon as these are
completed, an am#&ndment Bill will be
introduced in Parliament,

Training to Middle Level Employees by
Reserve Bank of India

2677. SHRI P. A. SAMINATHAN :
Will the Minister of FINANCE be
pleased to state :

(a) the duration and mnature of the
training course being conducted by the
Reserve Bank of India for middle level
employees of 7 State Finance Corpora-
tions in the Northern region; and

(b) when the training of employees in
other regions will be taken up?

THE DEPUTY MINISTER IN
THE MINISTRY OF FINANCE
(SHRIMATI SUSHILA. RPMTGI):
(a) and (b). The information is being col-
lected and will be laid on the Table of
the House, to the extent available.
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AﬂslanumunWoﬁdllnkforlmm
vement of Calcutta

2678. DR. RANEN SEN: Will the
Mlanster of FINANCE be pleased to
state :

(a) whether the World Bank team re-
cently visited Calcutta to assess the
quantum of assistance to be provided by
the Bank for the city's improvement:

. (b) if so, what is the quantum of as-
sistance recommended by the team; and

(c) what decision has been taken by
the World Bank on its recommendation?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) to (c). The World Bank had indicated
interest in extending assistance for im-
plementing some of the schemes of the
Calcutta  Metropolitan  Development
Authority, A team from the World

nk recently visited Calcutta, to study
the schemes under implementation. The
matter is reported to be under the con-
sideration of the World Bank.

Advertisement for the Post of Duty
Oﬂmnhylntum:ll;nalwﬂAmho-

2679. DR, RANEN SEN: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the International Airport
Authority has advertised in one Delhi
newspaper only for the posts of Duty
Officers in airports despite the satisfac-
tory work done by the deputationists
from Civil Aviation who were engaged
in the same job before the formation of
International Airport Authority ;

(b) if so, whether Government have
been consulted in the matter; and

{c) if so, the decision of Govern-
ment thereon?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) to (c). The Inter-
national Airports Authority of India
advertised for the posts of Manager, Air-
port Terminals, in some of the leading
newspapers of the country including
three Delhi newspapers. This was done
in consultation with the Department of
Civil Aviation, since the latter was not
in a position to depute on a long term
basis the officials who in addition to
their normal operational work were at-
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tending to public relations duties. No
decision in this regard from Government
was required.

Sopply of Additional Kerosene Oil hy
USSR

2680. DR. RANEN SEN: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) whether USSR have agreed to in-
crease its Kerosene supply to India over
and above the provision in the annual
trade agreement; and

(b) if so, the quantum of additional
supply agreed to and the value thereof?

THE MINISTER OF LAW AND

JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R.
GOKHALE): (a) Yes, Sir.

(b) 80,000 tonnes valued at Rs. 2.16
crores,

N Co in
on-banking Companies in Corporation

2681. DR. RANEN SEN:

SHRI RAMAVATAR
TRI :

Will the Minister of FINANCE be
pleased to state :

(a) the total number of non-banking
companies in the Corporate sector which
receive deposits from the public;

(b) the total amount of deposits held
by these companies in 1969, 1970 and
1971;

(c) whether Government exercise any
control over the functioning of these
companies; and

SHAS-

(d) if so, the nature of control exercis-
ed by Government over these compa-
nies?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH) : (a) and (b). On the
basis of the returns submitted to the
Reserve Bank by 2241 non-banking
companies in the corporate sector, the
total deposits held by such companies
amounted to Rs. 322.89 crores as on
31st March, 1969. As on the 3lst
March, 1970 returns were submitted by
2016 non-banking companies reporting
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their deposits as on that date at Rs.
328.80 crores, Later figures are not yet
available.

(c) and (d). The functioning of these
and other companies in the corporate
sector is regulated by the provisions con-
tained in various Enactments such as the
Companies Act, 1956, Industries (Deve-
lopment) Regulation Act, 1951 ete. In
regard to the acceptance of deposits,
Chapter IIIB of the Reserve Bank of
India Act, empowers the Reserve Bank
to regulate or prohibit the issue of pro-
spectus or advertisements soliciting de-
posits from the public and calling for in-
formation and returns and also em-
powers the Bank to give directions. The
sets of directions issued in 1966 pres-
cribe the periods and the quantum upto
which the deposits can be accepted; the
particulars to be furnished by the com-
panies in any advertisement inviting de-
posits; the maintenance of deposit regis-
ters showing the prescribed particulars;
information to be furnished in their an-
nual reports in respect of unpaid over
due deposits; collection of hire-purchase
debts within a reasonable period and
submission of balance-sheets and returns
to the Reserve Bank etc.

Projects in the Petro-Chemical Complex
in Koyali taken over from Private to
Public Sector

2682. DR. RANEN SEN: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) Whether some projects in the
petro-chemical Complex in Koyali,
which were originally scheduled to be
in the private sector, have been taken
over in public sector mainly owing to de-
:g: in implementation by private par-

(b) If so, the projects taken over in
the public sector and the steps taken to
implement these projects; and

(c) Whether the remaining projects in
the private sector are making any satis-
factory progress?

THE DEPUTY MINISTER IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI DALBIR
SINGH) : (a) to (c). Projects for manu-
facturing polyethylene, polypropylene
and acrylic fibre which were earlier ex-
pected to be set up in the private sector.
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bave now to be implemented in the pub-
lic sector in order to ensure integration
of the entire petrochemical complex.
For polypropylene and acrylic fibre, the
Indian Petro-chemicals Corporation has
already negotiated collaboration agree-
ments which are under consideration of
the Government. For polyethylene, the
Corporation is in the process of finaliz-
ing a collaboration arrangement. No
ma]or down-stream project now remains
in the private sector,
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of Guif of Cambay
2688. SHRI M. KATHAMUTHU :
SHRI N. K. SANGHI :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether the Oil and Natural Gas
ission has abandoned its drilling
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plan of Aliabet east structure in the
sh:lllow waters of the Gulf of Cambay;
an

(b) if so, the reasons therefor?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHA-
LE) : (a) No, Sir.

(b) Firstly in the event of one or more
exploration wells drilled on a structure
indicating the existing of commercially
exploitable oil pool, a large number of
development wells have to be drilled in
the various parts of the structure to ob-
tain oil production. On the Aliabet
East Structure, a channel passes close to
the crestal part in which it should be
possible to drill an exploration well if
the required means are available. How-
ever, over the rest of the structure the
water depth particularly at low tide is
s0 small that with the normal means it
would be extremely difficult to drill the
required development wells. It bas not
so far been possible to find a method of
drilling the development wells in such
shallow waters. Until a method of drill-
ing the development wells can be found,
no useful purpose would be served by
drilling an exploration well as it will not
be possible to follow up the oil discovery
by drilling development wells for pro-
duction.

Shortage of Kerosene Oil in Southern
States

2689. SHRI G. Y. KRISHNAN:

SHRI M. RAM, GOPAL
REDDY :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether there is shortage of Kero-
sene Oil in certain Southern States; and

(b) if so, what steps Government have
taken in this regard?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R.
GOKHALE): (a) There have been
sporadic shortages of Kerosene Oil in
some parts of the Southern States.

(b) The product availability position
is generally good in the country. How-
ever, local shortage sometimes occur
mainly. due to operational problems. To
maintain kerosene supplies to the areas
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where such occur, special ar-
rangements are invariably made and the
supply position is being kept at a gene-
rally satisfactory level.

INS Nilgiri

2691. SHRI K. LAKKAPPA :
SHRI P. GANGADEB:

Will the Minister of DEFENCE be
pleased to state :

(a) at what cost the I.N.S. Nilgiri was
built and what are its functions and who
was its builder; and

(b) the indigenous and imported per-
centage in terms of cost thereof?

THE "MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) LN.S.
Nilgiri was built by Mazagon Dock
Limited at a provisional cost of Rs.
18.40 crores. She is a modern general
purpose frigate.

(b) The percentages of indigenous and
imported contents in terms of cost are
approximately 53 and 47 respectively,

Proposal to enter into Project of build-
ing Hotels by Air Indin at Important
Alirports

2692, SHRI JAGANNATH MISH-
RA : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state :

(a) whether Air India proposes to en-
ter into the project of building hotels at
important airports;

(b) if so, the reasons therefor; and

(c) the reasons why these projects
could not be taken up by India Tourism
Development Corporation?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN
SINGH) : (a) to (c). Air India is con-
structing 2 hotels at Juhu Beach at Santa
Cruz, Bombay, as it is considered desir-
able for Air India to extend its activities
to the operation of hotels as other inter-
pational airlines have done. Indeed a
special company has been floated by Air
India for this purpose. The India Tou-
rism ent Corporation has its
own substantial programme of hotel
construction at er centres.
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Agreements with Foreign Collaborators
for setting up New Projects by LP.C.L.

2693. SHRI JAGANNATH MISH-
RA : Wil the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state :

(a) Whether the Indian  Petro-
Chemicals Corporation Limited has
concluded or propose to conclude some
agreements with foreign coltaborators
for setting up some new projects; and

(b) if so, the broad outlines of
such agreements and the nature of new
projects?

THE DEPUTY MINISTER IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI DALBIR
SINGH) : (a) Yes, Sir.

(b) The foreign collaboration agree-
ments/proposals are in respect of pro-
vision of process know-how basic
engineering, supervision of detailed
engineering, optional procurement ser-
vices, supervision of construction and
slart-up, The projects being implement-
-ed by the Indian Petrochemicals Corpo-
ration Limited will provide certain
intermediate and end products for
industries producing plastics, synthetic
fibres, synthetic rubber and synthetic
detergents,

Loan from World Bank for angmenting
Water Resources of Greater Bombay

2694. SHRI JAGANNATH
MISHRA: Will the Minister of
FINANCE be pleased to state:

(a) whether World Bank p
to advance loans to Maharashtra State
for augmenting greater Bombay's water
supply; and

(b) if so, the amount of the pro-
|f:osed loan and the terms and conditions
or its repayment?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
(a) and (b). The Government of
India has posed a project for the
augmentation of water supply and im-
provement of sewerage in the Bombay
Metropolitan Area to the International
‘Development  Association (IDA), a
-soft-lending affiliate of the World Bank,
for assistance.
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The Project is being appraised by
the Association and the amount of the
IDA credit hag not yet been deter-
mined, The IDA Credit, if finally ap-

roved, will be to the Government of
ndia and the proceeds will be trans-
ferred to the Government of Maha-
rashtra as part of Central assistance for
Plan schemes, Credits from IDA bear
no interest but only a service ch
of 3/4th of 1% and are repayable
over a period of 50 years.

Plan to Curtail Foreign Experts Involve-
ment In Defence Production

2695. SHRI JAGANNATH
MISHRA: Will the Minister of DE-
FENCE be pleased to state:

(a) whether Government  have
evolved any plan for radically curtailing
the involvement of foreign experts in
defence production; and

(b) if so, the main features thereof?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) : (a)
and (b). The involvement of foreign
experts in Defence Production is
strictly limited to fields where techni-
cal know-how is not indigenously
available, Where foreign experts have
to be employed, the policy is to replace
them at the earliest by training suitable
Indians.

Legal Proceedings against Pilots who
refused to fly Avro-748 Planes
2696. SHRI RAM PRAKASH: Will

the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether legal proceedings bave

been instituted the pilots who
have refused to fly Avro-748 planes;
and

(b) if so, the reasons therefor and
the number of pilots against whom pro-
ceedings have been instituted?

THE MINISTER OF TOURISM
AND -CIVIL AVIATION (DR.
KARAN SINGH) : (a) No, Sir.

(b) Does not arise.
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Lesser Demand for Advances Small
Farmers from Nmb{mh

2697. SHRI RAM PRAKASH:
ttge stignislcr of FINANCE be ﬁuxa“}

() whether there has been lesser
demand for advances fl‘:l:l n&tionla.lined
by small farmers; and
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() if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) : (a)
No, Sir, There has been a progressive
rise in the number of borrowal accounts
and the amount outstanding in respect
of direct advances for agriculture as
will be seen from the following table :

No. of Amount Amount

Asatthe end of borrowal oputstanding outstan-
accounts (Rs.in  dingper

lakhs) account

(Rs.)

June, 1969 . 1,34,849  26,96-0 1,999
June, 1970 . 5 % & 3,78,285 98,476 2,603
June, 1971 . . . 536235 1,29,64:2 2,418
March, 1972 .. . . 636493 1,50,22:9 2,360
*

(b) The question does not arise.

Concerns under Soorajmul Nagarmull
group, Calcutta

2698. SHRI JYOTIRMOY BOSU:
Will the Minister of COMPANY AF-
FAIRS be pleased to state:

.(a) whether the Bajoria Properties
Limited, Darjeeling Dooars Investment

Co. Limited, Alipur Holdings (P)
Li;nj_ted, Barrackpore Industries
Limited, and Kanoria  Industries

Limited Calcutta are under the control
of Soorajmull Nagarmull and if so, the
composition of the Board of Directors
of each of the companies;

(b) the principal shareholders of
;:ch ofi these companief; and the sl:;um-

r and percenta, o i ares
held by each slrlagr:I:t'.ilt:lereiqlllty

(c}1 the assets and liabilities of each
for the latest year and the main items
of their business;

(d) the amount of loans and ad-
vances received from each source by
each company and which of them have
gone into liquidation; and

(¢) whether these companies have
been charged with misappropriating

huge amount of money belonging to
the shareholders and employees of the
Maclod Co, and if so, the action taken
by Government in this regard?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) to (¢). The information
is being collected and it will be laid
on the Table of the House.

M/s Security Printers Private Limited

2699, SHRI JYOTIRMOY BOSU:
Will the Minister of COMPANY AF-
FAIRS be pleased to state:

(a) the composition of the Board of
Directors of M/s. Securily Printers
Pvt. Ltd., Kanpur;

(b) the principal shareholders of
this company with number and percen-
tage of equity shares held by each;

(c) whether M/s. Security Printers
Pvt. Ltd. is a subsidiary of the British
controlled firm Metal Box Co. of India
Ltd., Calcutta; and

(d) whether the above two firms are

connected with each other through
inter locking of Directorships and
capital?
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THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY): (a) The composition of the
Board of Directors of M/s. Security
Printers of India Pvt. Ltd., Kanpur is
as follows:—

1. Shri M, C. Khunnah, Director
2. Shri C. L. Khunnah, Director
3. Shri P. K. Nanda, Director

(b) As on 31-3-71, M/s. W. W.
Sprague & Co. Ltd., U. K. held 3570
ﬁ:ﬁt}r shares (51%) and Shri L. N,

unnah 3430 equity shares (49%) in
the share capital of the company.

| . (c) According to latest available

information M/s, Security Printers of
India Pvt, Ltd. does not a to be
a subsidiary of M/s, M Box Co.
of India Ltd., Calcutta.

(d) There is only one director com-
mon to the two companies and there is
no inter-locking of capital,

Fresh Proposal to make Calcotta Air-
port as a Prominent Airport

2700. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether Government are aware
of a comspiracy to sabot the m-—
big i-

pects of Calcutta Airport
ness houses of India; and

(b) whether any fresh proposal is
under consideration to explore possibi-
lities to make Calcutta Airport a pro-
minent Airport?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (a) No, Sir.

(b) Government are anxious to pre-
serve the importance of Calcutta Air-
port, A modern international terminal
building at a cost of about Rs. 2 crores
has been recently constructed at this
airport. A control tower at a cost of
over Rs, 48 lakh is under construction,

a3 also an Airport Hotel.
Scheme for Attracting Tourists to Cal
cutta on Durga Puja Festivals

2701, SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of TOU-
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RISM AND CIVIL AVIATION be
pleased to state:

(a) whether Government have pre-
pared a scheme for the attraction of
tourists to Calcutta on Durgas Puja
Festivals; and

(b) if so, the main features thereof?

THE MINISTER OF TOURISM
AND CIVIL  AVIATION (DR.
KARAN SINGH): (2) With a view to
attract tourisf 1:f mﬁcT to hC:lﬂcut{a. the
Department of Tourism given a
subsidy of Rs. 77,000/- to the Gov-
ernment of West Bengal for organising
a Calcutta festival during Durga Puja
in the Year 1969-70.

It is proposed by the State Govern-
ment to organise a similar festival this
year for which financial assistance
would be given by the Department of

Tourim,

(b) The details of the scheme are
being finalised by the Government of
West Bengal.

™ wrorae gz & how Ao
feg ng fic dfre oifeenfd o e
2702. Wt wEw fapht ;o :
¥ TRV A qg qATH F) FAT FGA® D
(%) q@@) ¥ = § o7 T W
gl ¥ afafom s frey orfeenfai
! wrea # Favas fear mar § qav A
it il ¥ g arfecafaai 5
gadfed & w0 & oFer maT; A}

(&) #a1 ¥ 9T SAE FAT qOL
grar & 3 afz gf, N feg e ¢

wr §ft  (sfrwwim m )
(%) sardr %z & g 74,856 aifweandr
Iga1 & 1 7 qrfeear dar quv AT
ITEF wTW g1 (P a9 IR &Y
¥ox¥ wq 18 Ffersfwdl #r ggEdl
& &y ¥ qraT arg1 § FEife 7 qrfweae:
TR wEE@ )
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(¥) ohar away & srqar frafaa
YT JAGN F  waedl F), ofq W) THF
AT, 378 FFAR) ¥ w7 F syagre fHar
AT | €A gadfsy oy Frafre wwer
AT & weew A DX A9 A Aed)
dfprid 27 & frawi ¥ sqar ff &4
39F WY 74T, ¥ ® § yagrc @
feae Qrmar

A Alaw et 6 7R et @
STt

2703. =it wew fagrd T4 : #av
Wfaaw s Wi T ag qaTy A
LR UG SO €

(F) wg ¥ Jwasr g T
FH09) F T I 7 aoAg F fHg w0
Fq foqr ar

(@) #ar 3% FAT F FTAR WL
T F AT qEm AN s sfaw qeq
Y JArAr wT T A afzgr, vy
ey stfgw i & sgraent ) wf §;
e

() T8 arXH aTFT F FI7 FTAAE)
& srqar F@ F7 frA Y ?

fafg st =a, aar Wifeaw st
wWigw  ®Ar (st gwo HiTo W) :
(%) & (). wave wraT W foo W
qAIET, Awae gl srge @t
ATTT AAFT AW AR FoqAY
(M o7 wEy F Arw § AT 91 })
*T UF §0% IQW §; faad wF avy
WaT PR 74:13:13 F FAqE ¥ § |
fazdr argzrdl 7, gy qEd & Ffa-
feaa, ¥a WgrwE & ¢ afeng ¥ fag
22.32 fafega w2 & fa?w qam
SO FT W} SyEEdr 1 | THE I,
FayEr Y uF  ITTE AW Ev/an ¥
Tqra guet F qraerd w7 o T 2
T sggeqrell & wegwr  qfoormersw
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sfmse s ®) gk & fae 18
AAI, 1965 FI TT ATAX G THA<
(e straw faxwr warc) faearfea
AT | ¥R FUT F ATATT TR AHA-
wer & frrm aigad g, afs @
1.35 ¥ & qeq & arave q¢ 42 fafe-
a7 WYy e A 7o goard 7) A N
ag awrg, ftr dzfvm wx A9l ®
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oF HX & T g § wfafom 309w,
1972 a% $frqrm ww & fog weafrs
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ot |

Switch over to the Assembly of another
make of Alrcraft by H.AL., Kanpur

2704. SHRI N. K. SANGHI: Will
the Minister of DEFENCE be pleased
to state:

(a) whether the HAL unit in Kan-
pur has decided to abandon assembly
of Avro-748 and to switch over to the
assembly of another make of aircraft
in collaboration with a foreign firm;

(b) if so, the reasons therefor;

(c) the total investment required for
the new project and how best the pre-
sent machinery and tools that might be
rendered surplus will be used; and

(d) the additional advantages the
new aircraft offers?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
No, Sir.

(b) to (c). Does not arise.

National Calamity Fund

2705. SHRI N. K. SANGHI: Wil
the Minister of FINANCE be pleased
to state:

(a) whether Government have consi-
dered the desirability of creating a
National Calamity Fund for meeting
unforeseen natural calamities such as
drought, floods, cyclone, etc. which
occur almost every year in some part of
the country or the other; and

(b) if so, the main features of the
proposal in this regard?

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): () Yes, Sir.

(b) The matter has been referred to
the Sixth Finance Commission who
have been requested to review the
policy and arrangements in regard to
the clxmancing of relief expenditure by
the States affected by natural calami-
ties and examine infer alia the feasibi-
lity of establishing a National Fund to
which the Central and State Govern-
ments may contribute a percentage of
their revenue receipts.
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ware #Y Tfr AW 4,60,0000 WA Closed units reopened as a Result of

Assistance by Industrial R ction
Corporation

2706, SHRI V. MAYAVAN: Will
the Minister of FINANCE be pleased
to state:

(a) the location of nine closed units
which have so far reopened their fac-
tories with the assistance of Industrial
Reconstruction Corporation of India;

(by when the remaining four units
out of thirteen units, which have been
given a sum of Rs, 99.17 lakhs includ-
ing guarantees, are likely to reopen;

(c) whether the working capital
assistance for the thirty units to the
extent of Rs. 318.44 lakhs has
arranged with bankers;

(d) whether the reconstruction assis-
tance aggregating to Rs. 469.05 lakhs
sanctioned to these thirty closed/sick
industrial units is apart from the work-
ing capital assistance being arranged
with bankers; and

(e) by what time all these thrity

closed/sick industrial wunits are likely
to start functioning?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) and (b).
Industrial Reconstruction Corpdjration
of India has sanctioned assistance to
26 closed units so far out of which 19
have reopened. Six of these are located
in Calcutta, 6 in 24-Parganas, 4 in
Nadia district and one each in the dis-
tricts of Hooghly, Burdwan and
Howrah, The remaining units which
have been sanctioned Rs. 70.89 lakhs
by way of assistance have still to com-
Ely with the various conditions imposed

y Industrial Reconstruction Corpora-
tion of India before they can draw
their assistance.

(c) to (e). Industrial Reconstruction
Corporation of India has so far sanc-
tioned assistance to 51 units in all.
Working capital assistance of the order
©of Rs. 527.82 lakhs has been arranged
for these units through commercial
banks. This is in addition to the assist-
ance sanctioned by the Industrial Re-
construction of India it-
self. After assistance is sanctioned by
the Industrial Reconstruction Corpo-
ration of India, the units have to
comply with certain conditions im-
posed before they draw assistance ¢o
reopen the factories.
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Mmmlﬂﬁﬂ Unit
in Backward Districts

Y, MAYAVAN: Wil

. SHRI
2 FINANCE be pleased

the Minister of
to state:

the names of eleven industrial
uni(t:)located in notified backward Dis-
tricts/areas which have been sanc-
tioned financial assistance to the extent
of Rs. 831.50 lakhs during the year
ended 30th June, 1971 by the Indus-
trial Finance tion;

b) the expamsion projects of co-
opa(ralives in notified backward dis-
tricts/areas which have been given
concessional financial

assistance  dur-
ing the same period by the Industrial
Finance Corporation;

(c) the amount of assistance given
to public limited companies during the
same period by the Industrial Finance
Corporation?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
R. GANESH): (2) A state-
the desired information

[Placed in
3428/72).

(b) The Corporation did not sanc-
tion any assistance On concessional
terms for the expansion project of
cooperatives during the year ended
30th Jume, 1971 as no case came
up for consideration.

(c) The mi.staneel s:tnitioned and
isbursed to public limited companies
gﬁﬁ:g the }'ul:' ended 30th June, 1971
ted to Rs. 26 crores and Rs.

9.41 crores respectively.

Fire in Manall Refinery (Madras)

2708. SHRI ARVIND NETAM :
SHRI S. A. MURUGANA-
THAM :

will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether Government have set up
i Committee to go into the
causes of the disastrous fire that broke
out at Madras Refinery complex at Ma-
nali recently;

AUGUST 18, 1972

Written Answers 120

(b) if so, when it will submit its re-
port; and

(c) the estimated loss caused by the

fire and the preventive steps taken for
future ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GO
KHALE) : Yes, Sir.

(b) The Committee has been asked to
submit its report within a peried of
two months.

(c) According to the Madras Re-
fineries Limited the estimated cost of
repair would be about Rs. 6.5 lakhs and
product loss about Rs. 2.7 lakhs. The
property was duly insured. The Mana-
ging Director has stated that the Re-
finery and tank farm are ed with
excellent fire fighting facilities and that
all tanks and suuc;uru have very good
earthing system and are properly groun-
ded. The Committee hanprbem mﬂd to
determine the extent of loss and also
to recommend the preventive measures
that should be taken to prevent recur-
rence of such incidents.

Complaint sbout Malpractices in Dig-
vijat Cement Compeny

2710. SHRI K. BALADHANDA-
YUTHAM : Will the Minister of COM-
PANY AFFAIRS be pleased to state:

(a) whether he has received com-
plaints about malpractices and corrup-
tion in Digvijai Cement Company own-
ed by Somanies; o

(b)if so, nature of complaints
received;

(c) whether any investigation has been
made into the complaints; and

(d) if so, the findings thereof and the
action taken thereon ?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) Yes.

(b) Allegations against the manage-
ment include the following :—

(i) Grant of contracts in regard to
transport, supfly of gunny bags
etc. without inviting tenders to
concerns in which some of the
Directors are interested.
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(i) Use of motor f\'!hiclﬁ owned ub}y
extranecus pur-

the mﬂ(:g:-tﬂ}' or itk P the
mﬁm of the company).

(iii) Utilisation of the services of the
staff of the company as well as
mmbympermhw-
ing interests in the company.

E ment of s, connec-
tedmwgieth some bolders, on
high salaries and allowances with-
out any regard to their com-

(iv)

petence.
(c) and (d). An tion of the
books of

account of the company has
been ordered.

Ranking of India in regard to National
income in the international Community

2711. SHRI SHYAMNANDAN MI-
SHRA : Will the Minister of
FINANCE be pleased to state the
ranking of India in regard to national
income in the international community,
at the time of Independence; at the end
of First, Second and Third Five Year
Plans and at present?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
Estimates of national income for
India are available, on a re-
gular basis, only from 194849, As for
the ranking of India in respect of na-
tional income in the international com-

each Plan period is not readily avai-
lable. A.courd:.# to the United Nations
Year Book of National Accounts Statis-

tics, among 140 countries in of
which information is given, 's na-
tional income ranked 6th in 1958, 7th

in 1965 and 8th in 1968. The corres-
ponding ranking in respect of per capita
income was 106th in 1958, 95th in 1965
and 74th in 1968.

Proportion of Direct and Indirect Taxes
to National Income

2712. SHRI SHYAMNANDAN MI-
SHRA : Wil the Minister of
FINANCE be pleased to state the pro-
portion of direct and indirect taxes, se-
parately national income for each year
since the beginning of the First Five
Year Plan ?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
A statement is enclosed.
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STATEMENT
Revenue from direct amd indirect taxes

levied by Central and State Govermments
as per cent of national income

Year Direct Indirect Total
Taxes Taxes

1951-52 . 2-4 5.0 7.4
1952-53 2-5 44 69
1953-54 23 41 6-4
1954-55 2-5 5-0 A
1955-56 26 51 7.7
1956-57 2'6 53 79
1957-58 2-9 63 9:2
1958-59 2.7 59 86
195960 29 65 9-4
1960-61 30 71 10-1
1961-62 3.2 78 11-0
1962-63 37 8-8 12-5
1963-64 41 9:5 136
1964-65 37 9-3 13-0
1965-66 36 10-6 14-2
1966-67 32 10-4 13-6
1967-68 2:8 9-4 12-2
1968-69 2-9 10.2 13-1
1969-70 31 10-4 13-5

Note.—For 1970-71 and 1971-72 esti-
mates of national income at current prices
are not as yet available.

Rate of increase in National imcome
and Money supply

2713. SHRI SHYAMNANDAN MI-
SHRA :

SHRI RAGHUNANDAN-
LAL BHATIA:

Will the Minister of FINANCE be

pleased to state :

() the comparative figures of the rate
of increase in national income and rate
of increase in money since the
begnning of the First Five Year Plan;

(b) whether any co-relation has been
established between increase in natio-
n;intggmemdincreueinmouymp-
pl

(c) if so, the ratio between the two ?
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THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :

(@) to (c). A statement ahowmg
annual rate of variation in mlmnal
income money supply since

1951-52 togethar with the ratio of na-
tional income to money supply for each
of these years is enclosed. ~ Although
there is no precise correlation between
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increases in national income and money
supply, in a developing country there is
a long term tendency for the ratio of
national income to money supply (i.e.
income velocity of money supply) to
decling on account of increased de-
mand for money resu.lh.ns from growing
monetisation of the economy and di-
versification of the economic structure.

STATEMENT

Variations in National Income, Money Supply and Ratio of Nationa] Income to Money
Supply since 1951-52

———

Percentage variations in Ratio of
National Income National
Year Income at
At At Money current
constant current  supply piices to
prices prices ‘with the Money
public* Supply
First Plan E
1951-52 . . . . . +2-8 +46  —10.1 55
1952-53 : . R +4+0 —1+5 —26 50
1953-54 . . . +6-0 +6-7 +3-6 5.7
1954-55 . . . . +2-5 —8-3 +6-9 49
1955-56 . . +1-9 +3-9 +13-4 4-5
Annual Compound growthrate . +3-5 +0-9 +1+9
Second Plan :
1956-57 . . . +5-0 +13-3 +5-6 4-8
1957-58 . . . —1-0 +0-7 +3-0 4-7
1958-59 . +7:0 +10+6 +4-7 5.0
1959-60 +1-8 +2-7 +7°7 4:8
1960-61 +7-3 +9-3 +5-5 4-9
Annual compound grth rnte +3-8 +7:3 +5-3
Third plan
1961-62 i . . +3-5 +5-7 +62 46
1962-63 . . . +2-0 +59 +8+7 4+5
1963-64 . . +5:7 +14-9 +13-3 46
1964-65 . : +7-2 +17-4 +8-7 4.9
1965-66 . —5:6 +2-8 +11.0 46
Annual compound 3rowl‘.h rate +2'5 +9-1 +9:6
Annual Plans
1966-67 : . . . . +1-5 +15-9 +9-3 4-8
1967-68 . . . . . +9.3 +18-7 +8-1 5.3
1968-69 . < . . +2.4 +1-1 +8-0 50
Fourth Plan
1969-70 . . . . . +5.3 +8:7 +10-5 4.9
1970-71 N ' . . . +4.7 N.A. +11:8 N.A.

*As on last Friday of March.



125 Written Answers

Assistance by Industrial Credit and In-
vestment Corporation of India

2714, SHRIT. S. LAKSHMANAN :
Will the Minister of FINANCE be plea-
sed to state :

(a) the details of the rupee loans of
Rs. 15.93 crores, foreign currency loans
of Rs. 20.44 crores, underwriting of sha-
res and debentures of Rs. 2.48 crores
and subscriptions to shares and debent-
ures of Rs. 2.78 crores sanctioned by
the Industrial Credit and Investment Cor-
poration of India during the 12 months
ended December, 1971;

(b) the number and other particulars
of applications received by the Small
Loan Section of the Corporation from
small units seeking foreign currency
loans during this period; and

(c) the nature of assistance sanctioned
to small units during this period ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R. GANESH) (a) to (¢). The
information is being collected and will
be laid on the Table of the House to
the extent available.

Replacement of old Naval Ship

2715, SHRI VISHWANATH PRA-
TAP SINGH: Will the Minister
of DEFENCE be pleased to state :

(a) whether many of our naval shi
have out-lasted their operational ]ig
and

(b) if so, how does Government in-
tend to replace them in near future ?

THE MINISTER OF DEFENCE
(SHRI JAGIIVAN RAM) : (a) Se-
veral of the ships are no more at their
optimum capacity, due to long use,
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(b) The Government are fully consci-
ous of the meed for replacing old and
ageing ships of our Navy. A programme
has been drawn up to induct new ships
by accelerating and expanding indigenous
conatruction of warships and supple-
menting this by new acquisition where
feasible. Every attempt is being made to
develop and stren%hen our Navy within
the constraints of financial resources and

indigenous capacity of warship construc-
tion.

Determination of inter se priority among
war widows applylng for Indane Gas
Agencles

2716. SHRI VISHWANATH PRA-
TAP SINGH : Will the Minister of
DEFENCE be pleased to state :

(a) the principle on which inter se
priority is determined among the war
widows applying for Indane Gas agen-
cies;

(b) the list of war-widows in order of
priority, along with their dates of regis-
tration and dates of allotment of the
agency, who have so far applied for age-
ncy at any place in Uttar Pradesh;

(c) whether after the exercise of the
choice for an at a particular
place by a war-widows subsequent chan-
Fe of of the a , has been al-
owed In any case now ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) to (c).
The allotment of agencies is made
by the Indian Oil Corporation. War
widows are placed in Priority II ie.
next below to the disabled Service per-
sonnel. The inter-se priority for allot=
ment of IOC gas agencies to war widows
is determined by the Indian Oil Corpo-
ration on the merits of each case keep-
ing in mind their capacity to operate and
finance the commercial enterprise satis-
factorily.

LIST OF WAR WIDOWS ALLOTTED INDANE GAS AGENCIES IN UTTAR
PRADESH WITH THEIR DATE OF APPLICATION,

Sl. Name and address Date of Date of allotment and station
No. application
1 2 3 4

1. Mrs, Suman Purchit W/o late Fit.
Lt. Manohar Purohit, Agra.

2. Smt. Kamlesh Chauhan W/o late
Capt. Madan Pal Chauhan, Vr. C.
Meerut.

15-1-72 February 72—Agra

15-1-72 February 72—Bareilly

5—10 L5S/72
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1 2

3 4

3, Smt.Mohini Singh W/olateLt.Col.
Onkar Singh, Meerut.

4, Smt. Padma Negi, W/o late Major
J. 8. Negi, Lucknow.

5. Smt. Kalpana Singh W/o late
Capt, V. P. Singh, Vr, C. Allahabad.

31-1-72 February 72—Muzaffar Nagar

31-1-72 March 72—Saharanpur,

5-2-72 April 72—Dhanbad (Subsequently
change allowed for Allahabad).

LIST OF WAR WIDOWS ON THE WATITING LIST FOR ALLOTMENT OF
10C GAS AGENCIES WITH THEIR DATES OF APPLICATION IN UTTAR
PRADESH

—

. Smt. Prabhawati Singh, W/o late
Capt. S. G. Singh, JThansi.

2, Smt, Uma Nathani, W/olate Fit.Lt,
D. R. Nathani, Dehra Dun.

3, Smt. Sunita Theophillus W/o late
Flt, Lt. G. Theophillus, Agra.

4. Sm¢. Sita Rana W/o Major Tek Ba-
hadur Rana, Dehra Dun.

S. Smt, S. K. Singh W/o late Major
Ranbir Singh, Vr. C. Meerut.

6, Smt.Surinder Ram Singh, W/o late
Maj. Ram Singh, Allahabad.

7« Smt. Nirma] Kasana W/o late 2nd
Lt. B. S. Kasana, Hapur.

8, Smt. Vidya Gurung W/o late Major
L. B. Gurung,Vr. C, Dehra Dun.

2-2-72

8-2-72

14-2-72

25-2-12

22-3-72

22-4-72

284-T2

14-6-72

3 widows have been allowed change of station in Kerala State and 1 in Uttar

Pradesh.

Steps to meet tomrist requirements

2717. SHRI RAJDEO SINGH :
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state @

(a) whether India is the second chea-
pest country in the world for tourists;

(b) whether Government are aware
that tourists, these days, have a strong
price consciousness not about ac-
commnda.uou and othe:r services
but also in choosing modes of transport
and travel distances; and

{C)IfSO.thesteps!akcnbmenr
ment to meet these requirements

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KARAN

SINGH) : (a) Although no comparative
figures

relatively cheaper tourist destinations.

(b) Yes, Sir. Tourists by and large
are price conscious and the costs of air
travel, accommodanonmda]hedcom
are major determinamts in their travel

(c) The introducthon of lower air fa-
res, inclusive tour fares and liberalisa-
tion in the movement of charters to In-
dia will help to hroaden the tourist
market base, making it increasingly pos-
m for this category of tourists to visit
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Installation of powerhl Compauter
System at Ahmedabad

2718. SHRI S. M. BANERJEE :
Will the Minister of FINANCE be plea-
sed to state :

(a) whether the Report of the Com-
mittee on Automauon. headed by Prof.
Dandekar, has recommended installa-
tion of powerful computer system at
Ahmedabad;

(b) whether this has resulted in serious
discontentment among the Life Insuran-
ce employees ; if so, Government's re-
action thereto;

(¢) whether stiff ition was shown
by the All India Insurance Employees
Association throughout the co agai-
pst installation of computers; and

(d) if so, the reason for acceptécng
this recommendation in the face of s
an opposition ?

The MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN) :
(a) The Committee on Automation has
not recommended the installation of a
go:'erful computer system at Ahmeda-

ad.

(b) to (d). Since the Committee did
not make any such recommendation,
the question of its acceptance does not
arise. Government is aware of the views
of the Association on computers.

. Three 8-Hour Shifts in Ordnance Facto-
ries for creating Employment and im-
proving efficiency

2719. SHRI S. M. BANERJEE :
Will the Minister of DEFENCE be plea-
sed to state :

a) whether a meeting was convened
b'y the Raksha Utpadan Mantri on 12th
June 1972 to discuss with both the re-
cognised Federations the feasibility of
having three 8-hour shifts in the Or-
dance Factories to create more employ-
ment and improve efficiency;

(b) whether an assurance was given
that s ge of Over Time will not re-
sult in loss of pay packets and if so, the
reaction of the Federation; and
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(c) whether apy Committee has been
formed to explore further possibilities
in this direction ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) : (a)
Yes, Sir.

(b) and (c). It was agreed in principle
that 8-hour shifts should be introduced
in the Ordnance Factories provided
the existing earnings of the workers are
not affected. The agreement however is
not a commitment by any of the parties
concerned and a final view in the matter
by any of the parties will be taken after
full implications of the scheme are brou-
ght out by a Committee, which has al-

ready been formed to go into the ques-
tion, consisting of representatives each
from the Department of Defence Pro-
duction, Department of Defence
Ministry of Finance (Defence), Directo-
rate General of Ordnance Factories,
Indian National Defence Workers Fede-
ration and All India Defence Employees
Federation.

Civilian Employees employed in Air
Force not declared permanent

2720. SHRI S. M. BANERJEE :
Will the Minister of DEFENCE be
pleased to state <

(a) whether the civilian employees
mﬁd yed in Air Force have not been

permanent because they are
working in Iieu of Airmen;

(b) if so, whether any decision has
since been taken to make u:ou empm
es, who are conhnlnng in a parti
post, permanent.

(c) if not, the reasons therefor ?

THE MINISTER OF DEFENCE
(SHRI JAGIJIVAN RAM): (a) Ci-
vilians employed in lieu of Airmen are
not entitled for permanency so long as
t.hoy are employed against Combatant

(b) and (c). It is the policy of trans-
fer civilians empl against Airmen
vacancies, to regular establishment va-
cancies as and when such vacanc:es
occur. These employees are then con-
sidered for permanency along with
others against such vacancies.
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Manufacture of Sophisticated Weapons
in Ordnance Factories

2721. SHRI S. M. BANERIJEE :
Will the Minister of the DEFENCE be
pleased to state :

(a) what further progress has been
made to manufacture sophisticated wea-
pons in the ordnance factories ;

(b) whether any plan has been chalk-
ed out ; and

(c) if so, the broad features thereof ?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
and (b). It has been possible by the
Ordnance Factories to improve upon
the production of such weapons beyond
the targets fixed during 1971-72. These
Factories have chalked out a programme
to further increase the production rate
with a view to meet the entire require-
ments of the Army both by way of
whole weapons and spares.

(c) Increased production has been pla-
nned to be achieved by (i) resorting to
advance production ing through
provision of additional machines; (ii)
close supervision and control of manu-
facturing operations; and (iii) technical
training in the manufacture of intricate
and sophisticated components.

gty AT weady, oAl & wHwTid
Frel sEEa (war WA

2722. s wwA R qEwT : 3q7 faw
w73 qaTy # O S0 w0

(%) =ar frar woly, qear (faaig)
% & F A wHAE & g g
¥ ol gt & agda ¥ faome wewm
faar ar; st

(@) afe gf, Y 7@ wiF sav &
q4r I T AWIT & 41 qhefey
g?

fawr oo W 99 st (st gefren
Ogeft) : (F) fafag far weofaa &
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() #&7 & 4 4 :

(1) fafag drmr 5.qar &1 WF)T
O, T qAmar fed  faay
AT |

(2) fafgg #frar FTATIT 57T F
fag gl &7 § Fa@ &
& fme awrar @

(3) #ga-ardi T dar wat § qnfe
dqTE S@rg |

(4) fafgg  dtmr  s=ifal &
afes wrfta &9 FYCF 4%
FRARIFTE TR F &9 # araar
g

(5) =fafos fraidt %1 fAuin faar
[T | ’

(M) (1) & (3) =it &1 a9 37
gradl 8 g faqg g2 areroo AaT FTAFT
(vrdragan ) fagas 77 staz afafs
frarr st &
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Indo-British Agreement on AIR Charter
services

2724. SHRI S. A, MURUGANAN-
THAM : Will the Minister of
TOURISM AND CIVIL AVIATION be
pleased to state :

(a) whether the Indo-British agree-
ment on air-charter services between the
two countries has been extended for a
further period of three months upto
September, 1972 ;

(b) whether the existing agreement
which expired on 30th June, was itself
a three month extension of the earlier
agreement ; and

(c) if so, the reason why Govern-
ment have accepted for E:eoe-mea]
extension of the agreement instead of
going in for a long term agreement ?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR
KARAN SINGH) : (a) Yes, Sir.

(b) Yes, Sir.

(c) The UK Government is still in
the process of formulating its long
term policy in this regard.

Demand of Higher Royalty for Crude
by Assam
2725. SHRI S. A, MURUGANAN-
THAM :

SHRI ROBIN KAKOTI :

Will the Minister of PETROLEUM
AI}ID CHEMICALS be pleased to
state ;

(a) whether Assam has demanded
higher royalty for the crude it produces ;
and

(b) if so, the increased rate demand-
ed; and the decision by the Centre
thereon ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R.
GOKHALE) : (a) Yes, Sir.

(b) The Govt. of Assam has asked
for royalty at the rate of 20% of the
weighted average of the posted price of
crude plus transportation charges. No
final decision has yet been taken.

Place selected for construction of an
Airport in District Tirunelvell (Tamil

Naduo)
2726. SHRI S. A. MURUGANAN-
THAM: Will the Minister of

TOURISM AND CIVIL AVIATION
be pleased to state :

(a) whether any place has been selec-
ted in District Tirunelveli in Tamil Nadu
for the construction of an airport ;

(b) if so, the name of the place
selected ; and

(c) when the construction of the air-
port is expected to begin ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) No, Sir.

(b) and (c). Do not arise.
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Steps to check evasion of Taxes

2727. SHRI ISHAQUE SAM-
BHALI: Wil the Minister of
FINANCE be pleased to state :

(a) whether the question of taking
effective steps to prevent tax evasion in
the country has been considered afresh
by Government ; and

(b) if so, what are the decisions
taken thereon ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) and (b).
The Wanchoo Committee appointed to
enquire into the causes of tax evasion
and suggest remedial measures has sub-
mitted its report which was laid on the
Table of the House on the 20th March,
1972, Some of the recommendations
have already been incorporated in the
Finance Act, 1972 and the other recom-
mendations are now under - considera-
tion.

Loan application for modernisation of
export oriental Cotton Textile Mills

2728. SHRI ISHAQUE SAM-
BHALI: Will the Minister of
FINANCE be pleased to state ;

(a) whether Industrial Finance Cor-
poration has received any application
for loans for modernisation of export-
oriented cotton textile mills ; and

(b) if so, the names of the applicants
and the Corporation’s reaction thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) and

(b). Industrial Finance Corporation is
awaiting the recommendations of the
Textile Commissioner on the four textile
mills viz : (i) M/s Hindustan Spinning
and Weaving Mills Ltd., Bombay,
(i) M/s. Anglo-French Textile Ltd.,
Pondicherry, (iii) M/s. Delhi Cloth
and General Mills Co. Ltd., and (iv)
M /s. Raja Bahadur Motilal Poona Mills
Ltd., who have applied to the Textile
Commissioncr  for the ‘certificate of
eligibility” under the scheme formulated
by the Ministry of Foreign Trade for
the grant of soft loans by the Industrial
Finance Corporation for modernisation
of export-oriented cotton textile mills.
The processing of the cases will be
taken up by the Industrial Finance
Corporation_after the recommendations
of the Textile Commissioner have been
received.
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Grant given to W;:len Pllots’ Associa-

2729. DR. KARNI SINGH : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether his Ministry is giving a
grant of Rs. 90,000 to the Banasthali
Vidya Peeth for the Women's flying
school ;

(b) whether such a grant is also
being given to the Women Pilots’ Asso-
ciactlion with an All-India membership ;
an

(c) if not, the reasons for the discri-
‘mination ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) The Banasthali
Vidyapeeth Flying & Gliding Club is
a fixed annual subsidy of Rs, 30,000/-
paid a fixed annual subsidy of
Rs. 30,000/- plus flying subvention at
the prescribed rates for the actual num-
ber of flying hours done from month to
month, provided it achieves a minimum
performance of 400 hours per year.
During the last three years, the fol-
lowing amounts paid to it :

Rs.
1969-70 48,794
1970-71 50,960
1971-72 34,591
(b) No, Sir.

(c) Such grants are paid to the clubs
which impart flying traning.

School for imparting training to Com-
mercial PHots

2730. DR. KARNI SINGH : Will
the Minister of TOURISM AND
CIVIL AVIATION be pleased to state :

(a) the reason why Indian Air Force
Pilots are being released from the Air
Force for recruitment in Indian Airlines
and Air India when civilian boys with
Commercial Pilot licences are available
for the jobs ; and

(b) the reasons for starting a school
to impart training to Commercial Pilots
when unemployed pilots are available ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
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(a) Pilots with the
are not available
the open

KARAN SINGH) :
necessary experience
in adequate numbers from
market.

b) The Central Flying Training
Sclgozl at Nadirgul (Hyderabad) has
been established to provide improved
facilities for proper training of selected
candidates from the flying clubs up to
Commercial Pilot's Licence level. This
school has been created to function as
a complementary institution to the
flying clubs and not in competition with
them.

As regards unemployed commercial
pilots, efforts are - made to absord
them in available positions in the Civil
Aviation Department, the two

rations and in agricultural spraying
operations.
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2733. SHRI MADHURYYA HAL-
DAR : Will the Minister of PETRO-
LEUM AND CHEMICALS be pleased
to state :

(a) whether the Board of Indian Oil
Corporation has been recently recomsti-
tuted ; and

(b) if so, the names of the part time
Directors not re-nominated 7

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R.
GOKHALE) : (a) The Board of the
Indian Oil Corporation Ltd., for the
year 1971-72 has been recently recon-
stituted.

(b) A statement showing the names
of the Directors on the Board for the
year 1970-71 and 1971-72 is laid on
the Table of the House. [Placed in
the Library. See No. LT 3429/72]

Recommendations of Indlan Alrlines
review Commitiee headed by Shri
N. Sen.

2734. SHRI MADHURYYA HAL-
DAR : Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state

(a) the main recommendations of
the Indian Airlines Review Committee
headed by Shri N. P. Sen;
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(b) the arrangements made to imple-
ment these recommendations ; and

(c) the recommendations so far
implemented ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) to (c). The
main recommendations of the Com-
mittee relate to management employee
relations, personnel policies and practi-
ces and the organisational set up, The
recommendations have been carefully
examined by Indian Airlines and imple-
mentation initiated wherever possible.

Loan granted by S. B. L. under the ini-
tiative of Agro-Industries Corporation,
West Bengal

2735. SHRI MADHURYYA HAL-
DAR ; Will the Minister of FINANCE
be pleased to state :

(a) the amount of loan granted by
the State Bank of India, under the
initiative of the Agro-Industries Corpo-
ration, West Bengal (now dissolved) and
also the terms of granting such loans ;

(b) the overdue amount of such
loans and the interest thereon; and

(c) the steps under the consideration
of the Government to recover the
money ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI) : (a) to
{c). The information is being collected
and will be laid on the Table of the
House.

Confusion over exchange rate of rupee
in South East Asia

2736. SHRI P, K. DEO : Will the
Minister of FINANCE be pleased to
state :

(a) whether attention pf Government
has been invited to a report in the
Statesman of the 13th July, 1972 under
the caption “Confusion over exchange
rate of rupees” ; and

(b) if so, the reaction of Govern-
ment thereto ?

THE MINISTER OF FINANCE
{SHRI YESHWANTRAQ CHAVAN) :
{a) Yes, Sir.

(b) The Reserve Bank of India has
been notifying from time to time the
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buying and selling rates for sterling im
terms of Rupees. The latest notifica~
tion revised buying and selling rates for
spot sterling with effect from 4-7-72 as
follows :

Buying $5.3333 per Rs. 100/-
Selling $ 5.3050 per Rs. 100/-

These rates continue to be in force.

Effect of strike by R. B. 1. Employees
on Trade and Commerce

2737. SHRI P, K. DEO:
SHRI M. C. DAGA :

Will the Minister of FINANCE be
pleased to state :

(a) the extent to which the strike of
employees of Reserve Bank of India in
June, 1972 hit the trade and com-
merce in the metropolitan city ; and

_(b) the reaction of Government in
this regard 7

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) As the
clearing of cheques, receipts and pay-
ments on Government account, the issue
and exchange of notes and coins and
other similar transactions at the counters
of the Reserve Bank of India at the
Fort and Byculla offices had to be sus-
pended during the period of the strike,
there was some incomvenience to trade
and commerce in the Greater Bombay.
Commercial Banks, however, continued
to function normally. It is not possible
to quantify the loss to trade and com-
merce caused by the strike.

(b) The Central conciliation machi-
nery used its good offices and the strike
was called off on 1st July, 1972 after a
settlement was reached between the
Reserve Bank and the Bombay Unit of
the A.LR.B.I. Employees Association.

Difficulties experienced by Small Scale

Units on account of Banks apathy in
Gujarat
2738. SHRI P. K. DEO: Will the

Minister of FINANCE be pleased to
state :

(a) whether attention of Government
has been invited tp a report in the
‘BEconomic Times’ of 17th July, 1972
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under the heading “Bank's a in
Gujarat-Small Un%l.s languish: g&?y

(b) whether Government  have
stnéitcd the implications of this report ;
an

(c) if so, the reaction of Government
thereto 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
and (b). Yes, Sir.

(c) On several points Government's
assessment of the situation differs con-
siderably from that given in the Press
Report. As a matter of policy public
sector banks, in examining a loan
Eroposa] from small scale units set up

y technicians, adopt a need-based
approach and look more into the viabi-
lity of the project, the know-how of the
technician and his competence to imple-
ment the project than other factors like
security, margin, etc. However, there
may well be some cases of hardshi
and if specific cases are brought to the
notice of the Government, they will be
looked into. Government will also
consider carefully any specific sugges-
tion for improving the system of exten-
ding credit facilities to small scale units
especially those set up by technical
entrepreneurs,

Allegations of Malpractices
by Fold;nAlﬂlnuomﬂnl:d;l”dlnd‘I:

2739. SHRI P. K. DEO ;
SHRI B. S. BHAURA :

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state ;

(a) whether there are allegations of
malpractices indulged in by foreign
airlines operating in India ;

(b) whether attention of Government
has been invited to a report in the
“Economic Times"” dated 17th July, 72
under the caption “Foul pl i
airlin:s-curbspiu the oﬂ‘i:gaya?;lfomm

(c) if so, the action proposed to be
taken for curbing such malpractices by
foreign airlines?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) and (b). Yes,
Sir. Government are aware that some
international airlines indulge in mal-
practices to lure traffic,
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(c) The following measures have
been taken to deal with the situation :—

(i) Reduced return excursion fares
have been introduced between the

USA and India ;

Special youth fares have been
established between India and
France ;

A subsidiary comxlnny has been
established by ir India for
operation of charters; and

A new rule has been incorporated
in the Aircraft Rules, 1937,
Whether by it is compulsory for
all airlines to file their tariffs with
the Director General of Civil
Aviation,

Apart from the above measures, a
close watch is being maintained by the
International  Airports Authority of
India enforcement organisation as well
as our own governmental authorities
concerned with the infringement of
Foreign Exchange Regulations.

(ii)

(iii)

(iv)

Steps to meet the requirements of Hotel
- Accommodation

for Foreign Tourists

2740. SHRI B. S. BHAURA : Wil
the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state :

(a) whether any estimates have been
made regarding the future demands for
hotel accommodation for foreign
tounsts ;

(b) if so, the broad outlines thereof ;

(¢) what is the total hotel accommo-
dation available at present; and

(d) how do Government propose to
meet the requirements in full ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KA]L?N SlNGHL: thn) and (b). Yes,
Sir. It is estimate t approximately
8,700 additional rooms will be needed
to meet the requirements of 4,00,000
tourist arrivals expected in 1973.

(¢) The total available capacity in
hotels which have been approved by the
Department of Tourism from the point
of view of their suitability for foreign
tourists, is at present 10,437 rooms.

(d) Government have offered incen-
tives including direct loan assistance to
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private parties for construction of addi-
tional accommodation and have also
undertaken construction direct and
through Public Sector Corporations like
the India Tourism Development Corpo-
ration and-Air India. As the demand
for accommodation will continue to be
{arger than supply in the near future,
it will be difficult to meet it in full at
any particular point of time.

Proposal to set up three Hotels by Indian
Tobacco Company

2741. SHRI B. S. BHAURA : Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state :

(a) whether the Indian Tobacco
Company’s proposal to set up three
hotels has been approved by Govern-
ment ;

(b) whether Government have impo-
sed any condition in approving the
proposal ; and

(c) if so, the broad outlines thereof ?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH): (@) to (c). The
proposal has been approved ip principle
subject to the condition that 60% of the
actual cost of the projects will be raised
in the form of additional equity ear-
marked for Indians oniy; the issue of
capital to Indians is completed within
two years from the date of issue of the
letter of approval, and that wherever
applicable the permission or clearance
as may be required under the provisions
of the Monopolies & Restrictive Trade
Practices Act, 1969 shall be invariably
obtained from the appropriate authorities
before instituting any effective steps for
implementing the approval,

Patrolling along the coasts

2742. SHRI ARJUN SETHI : Will the
Minister of DEFENCE be pleased to
state :

(a) whether Government have taken
decision to undertake patrolling all along
the country's coast to ensure safety of
territorial waters by building boats ;
and

(b) if so, when such measures are
likely to materialise ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM) : (a) and
(b). The Government have always
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considered it essential to patrol our
coastal waters. The protection of our
long coast line and 1sland territories

uired a very large number of boats.

ile the construction of various types
of boats/ships for the purpose is being
taken, due to the long time taken in
such construction and the financial con-
straints, it is difficult to commit by
which time it would be possible to say
that the entire number of boats/ships
are available.

144

Dealership of Indame Gas to persons
comneeted with the of petrole-
um and

2743. SHRI 8. N. MISRA : Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the number of persons connected
with his Ministry, including himself,
who have secured dealership of Indane
Gas during the last three years ;

(b) the names of places where such
dealership has been given ; and

(c) on what considerations
dealership was given ?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R.
GOKHALE) : (a) So far as could be
ascertained from records mo one con-
nected with the Ministry of Petroleum
and Chemicals has been granted Indane
Gas distributorship during the last three
years.

(b) and (c).

Permission of sale of small Arms to Cl-
tizens holding Licences

2744. SHRI S. N. MISRA : Will the
Minister of DEFENCE be pleased to
state :

(a) whether the sale of small arms
like revolver, pistols and rifles have
been permitted to citizens holding
licences ; and

(b) if so, at what centres and if not,
the reasons therefor ?

THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) : (a)
Yes, Sir.

(b) Currently 12 Bore DBBL Shot
Guns and .315 Sporting Rifles manu-

such

Do not arise.
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factured by the Ordnance Factories are
sold to citizens i

licences through
dealers, all over the country,

Foreign Exchange wutilised
of Raw Materials for Fou.'lllzl:'lm

2745. SHRI S, N. MISRA: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state;

(a) how much foreign exchange has

been utilised on im of raw mate-
rials for fertilizers in India in the
years 1969-70, 1970-71 and 1971-72;

(b) whether it is not possible to
substitute such imports by indigenous
raw materials;

(c) whether an
conducted in this

 research is  being
rection; and
(d) if so, where?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R.
GOKHALE) : (a) The foreign ex-
change expended on the import of the
two main raw materials needed for
furtilizer production, viz., Sulphur and
rock phosphate is as under :

(Rs. crores)

1969-70 19-02
1970-71 24-25
1971-72 22-11

A portion of the sulphur imported
was also used by other industries as
well. The separate figure for the ferti-
lizer industry is not available.

(b) To some extent locally available
Ezmes and rock phosphates are already

ing used in the fertilizer industry and
every effort is being made to make
increasing use of these indigenous raw
materials. Towards this end feasibility
study had been undertaken for the
scientific exploitation of the ites
and rock phosphate deposits in Rajas-
than, The dependence on elemental
sulphur is also being reduced by using
nitric acid instead of sulphuric acid for
production of nitrophosphates,

(¢) and (d). The n infor-
mation is being collected and will be
placed on the Table of the House.
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Cases referred to Monopelies and Res-
trictive Trade Practices Commission

2746. SHRI S. N. MISRA : Will the
Minister of COMPANY AFFAIRS be
pleased to state:

(a) how many cases are pendin
clearance before the Monopolies m&
Trade Practices Commission as on

30th June, 1972;

(b) when is the Monopolies and Res-
trictive Trade Practices Commission
going to be expanded; and

(c) the manner in which the per-
sonnel of this Commission have been

appointed?

THE MINISTER OF COMPANY
AFFAIRS (SHRI RAGHUNATHA
REDDY) : (a) The number of appli-
cations under Chapter III of the M
Act pending clearance with the Com-
mission ig ten. Eleven agreements re-
ferred to the Commission by the Regis-
trar of Rektrictive Trade Agreements
under Chapter V are also pending en-
quiry by the Commission,

b) There is no immediate pr al
l'or( irzcrease in the strength of t em-
mission, which now stands only at the

statutory minimum. The question of
expansion is under consideration with

reference to the likely future work-
load.
(c) The Chairman and the two

members of the Commission have been
appointed by the Central Government
under section 5 of the M.R.T.P. Act
having regard to the criteria laid down
in su%-sectims (2) and (3) of that
Section. As regards the officers and staff
appointed in the Commission, they have
meinly .been drawn by taking persons
on deputation from Central/State Gov-
ernments pending finalisation of the
rules and regulations governing the
recruitment and conditions of service
in regard to their posts,

Tourist Centre Planned to be Developed
in 1972-73

2747. SHRI S, N. MISRA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) the amount spent on tourism,
State-wise, for the last three years;
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(b) the new places that have been
9,5“'"‘?“ as Tourist Centres in 1971-
; an

(c) the new Centres planned o be
developed in 1972-73? P o

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) A statement is
laid on the Table of this House.
[}P;I]aced in Library. See No. LT 3430/

. (b) The development of the tourist
infrastructure is a continuous process
and is spread-over many years. In
1971-72 developmental work in con-
nection  with the Central tourism
schemes was undertaken at Gulmarg,
Kovalam, Bharatpur Bird Sanctuary,
Elephanta, Sanchi, Madras, Jaipur,
Bhopal, Srinagar, Sabarmati Ashram,
Jaisalmer, Hyderabad, Kosi Kalan,
Mahabalipuram, Calcutta, Varanasi,
Jammu, Khajuraho, Hassan, Bangalore
and Udaipur,

(¢) In 1972-73, in addition to the
continuation of the above works, cop-
struction of (i) rest houses would be
taken up in the wild life and bird
sanctuaries of Corbett, Kalesar, Kazi-
ranga, Gir, Bandipur, Dandeli, Kanha,
Jaldapara and Nalsarovar, (ii) youth
hostels at Aurangabad, Hyderabad,
Nainital, Hampi, Patoitop, Trivandrum,
Puri, Darjeeling, Goa, Gandhinagar,
Pondicherry, Panchkula, Dalhousie,
and Amritsar, (iii) tourist bungalows
at Gauhati, Rameshwaram, Dharamsala,
Mantrallaya  Warangal, Porbandar,
Ludhiana, Hassan (Dormitory type),
Darjeeling, Jogfalls, Surajkud, Shirdi,
Poona, Pandharpur and Daruhera, (iv)
Reception Centres at Patna, Simla,
Agra and Jaipur and (v) Camping
sites at Panaji, Bannarghata, Baripada,
Jaipur, Faraka, Bombay, Ketedan,
Kulu-Manali, Highway, Mirthal,
Dewas, Surajkund, Malappuram, Delhi,
and Madras-Mahabalipuram Road.

Apart from the above, Transport
Units were established the India
Tourism Development orporation in

1971-72 at Bangalore, Hassan and
Udaipur and the Department of Tou-
rism arranged mini-buses for the use of
tourists in the Sanctuaries of Bharat-
ur, Sariska, Gir, Corbett, Kaziran
anha, Dandeli, Bandipur and Madu-
malai. In 1972-73, the India Tourism
Development Corporation proposes to
establish transport units ar Ahmedabad,
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Bhubaneswar,

i Calcutta and

Varanasi,

Chandigarh.
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Short Fall in non-project Aid

749. SHRI GIRIDHAR GO-
MJZKNGO . Will the Minisbter of
FINANCE be pleased to state:

(a) whether there has been a short-

fall in non-project aid to India during
1971-72;

(b) if so, whether this is due to less
contribution by U.S.A.; and

(¢) if so, to what extent there was
a shortfall?

THE MINISTER OF FINANCE
(SHRI YESHWANTRAOQO CHAVAN):
(a) to (c). As against indications of
non-project assistance of $588 million
(including debt relief) for the ég;r
1971-72 given at the Aid-India -
sortium meeting held in June, 1971
agreements have been signed with vari-
ous Consortium member-countries for
non-project assistance (including debt
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relief) to the extent of $303 million.
The major portion of the shortfall of
nearly $285 million is due to the United
States not making any fresh commit-
ments other than debt relief for the
U. S. Fiscal Year ending June 30, 1972,

Sel of a New Explosive
“Fectory n Public Secior

2750. SHRI C. K. JAFFER
SHARIEF :

SHRI MUKHTIAR SINGH
MALIK :

Will the Minister of DEFENCE be
pleased to state:

(a) whether there is any proposal
under the consideration of Govemn-
ment to start a new explosives factory
in the public sector; and

(b) if so, its location and the main
features thereof?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): (a)
Yes, Sir.

{(b) The factory will be located near
Itarsi in Madhya Pradesh, It will pro-
duce propellants to meet the increased

uirements of Defence. The rough
estimated cost of the project is Rs. 67
crorss and it will take about 6 years
from the date of sanction to complete.

Scheme to Encourage Travel
within the Country

2751. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of TOURISM
& CIVIL AVIATION be pleased to
state :

(a) whether Government have work-
ed out any new scheme to encourage
travel within the country by providing
some facilities; and

(b) if so, the main features thereof?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH: (a) and (b). The
necessary infra-structure is being built
up and improved, Government have

ocated funds for loans for the con-
struction of hoteld and the purchase
of tourist transport. Youth hostels, re-
ception centres, rest houses, game
sanctuaries and camping sites are also
being constructed.
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Sobmission of rt Regarding Coordl
nation between State Fimance Corpora-
tion and Commercial Banks

2755. SHRI J. MATHA GOWDER:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Working Group a
pointed by the Reserve Bank of India
under the Chairmanship of Shri R. K.
Talwar to Eo into the question of co-
ordination between State Finance Cor-
porations and commerdial banks has
submitted its report;

(b) if so, the action taken by Gov-
ernment to implement the recommen-
dations made by the Study Group; and

(c) whether any action bas been
taken for streamlining the proce-
dures and for removing the deficiencies
in the working of the State Finance
Corporations which were discussed at
the conference of the Chairman and
Managing Directors of the State
Finance Corporations convened on 4th
November, 19717

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): (a) No, Sir.

(b) Does not arise,

" (c) (i) The Reserve Bank oftlsndia
as suggested certain to
the State Financial Corporations Act
for flexibility in operations and widen-
ing their functions. These are under
consideration in consultation with the
State Governments,

the set-up

(ii) For strengthening
of State Financial Corporations, Re-
serve Bank of India has decided to
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depute Study Teams comprising its
ogcials and technical officers from the
Industrial Development Bank of India
to discuss with each State Financial
Corporation various issues so as to
assess their staff requirement for pro-
ject appraisal, disbursement, follow-up
etc.

into the Crash of a Naval Plane
Sty near Panaji

2756, SHRI M. 5. SIVASAMY:
Will the Minister of DEFENCE be
pleased to state:

(a) whether any enquiry has been
held in regard to the crash of a naval
plane on 21st July, 1972 near Panaji;

(b) if so, the outcome thereof?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Yes, Sir.

(b) Proceedings of the Board of
Enquiry are under examination.

Recommendations made by Institute of
Economic Growth Regarding Raising of
Bank Deposits

2757. SHRI RAM GOPAL REDDY:
Will the Minister of FINANCE be
pleased to state:

(a) whether the Institute of Eco-
nomic Growth has recommended rais-
ing of bank deposits and advance rates;
and

(b) if so, the decision taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) and (b).
For the consideration of the Banking
Commission, two experts of the Insti-
tute of Economic Growth had prepared
a technical study entitled “Ap Eco-
nometric Model of Banking in India”
in which, among other things, the im-
plications of raising of interest rates
on bank deposits and bank advances
were also examined. In preparing its
€] the Banking Commission had
taken into account the technical studies
Submitted to it, Currently the Banking
Commission’s report §s under consi-
deration of Government.
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Use of “Rejuvenated” Batferies
in Aircraft by Indian Airlines

2758. SHRI M. RAM GOPAL
REDDY: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state :

, (a) the amount spent yearly on the
import of batteries for Indian Airlines;

(b) whether Indian Airlines has used
‘rejuvenated’ batteries in the aircraft
i past; and

(c) if so, the reasons for not using
‘rejuvenated’ batteries now?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KA.RAN_S]NGH}; (a) During 1971-72
Indian Airlines imported batteries and
battery blocks costing Rs. 3,37,524.85.

(l;) No, Sir, However batteries are
serviced, and if necessary, individual
cells are replaced,

(c) Does not arise.

Proposal to enquire into the Working of
Forelgn Airdines in India

2759. SHRI MUKHTIAR SINGH
MALIK: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether there is a proposal to
enquire into the working off foreign
airlines in India; and

(b) if so, the terms of reference of
the proposed enquiry?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN SINGH) : (a) No such pro-
posal is under conmsideration.

(b) Does not arise.

Credit to Priority Sectors and Weaker
Sections by Public Sector Banks

2760. SHRI P. NARASIMHA
REDDY: Will the Minister of
FINANCE be pleased to state :

(a) the percentage of branch-expan-
sion and credit to priority-sectors and
weaker sections of the Public Sector
Banks during the last year, State-wise,
and .
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(b) the steps taken or pmposed to
be taken to remedy the imbalance in
this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): (a)
Statements 1 and Il giving the desired
informations are laid on the Table of
the House, [Placed in Library. See No.
LT—3431/72]

(b) Inter-State disparities are being
narrowed down by deliberately pursuing
a policy of vigorous branch expansion
Erogramme in unbanked and under-

anked areas. Also, steps are being
taken to ensure adequate organisational
machinery, to simplify lending policies
and procedures and to establish greater
rapport with the State Governments by
active association of the banks with
the various Co-ordination Committees.

Loan Sanctioned for Construction of a
Tourist Hotel in Tirupathi District
Chittoor, Andhra Pradesh

2761. SHRI P. NARASIMHA
REDDY: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether any loan has been sanc-
tioned for constructing a Tourist Hotel
at Tirupathj in District Chittoor,
Andhra desh;

(b) if so, how much and to whom;
and

(c) whether loan assistance for
constructing one more such hotel there
is prnrpose& to be given?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.

KARAN SNGH): (a) No, Sir.

(b) and (c). Do not arise.
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Additional Employment generated in
Nationalised Banking Sector

2763. SHRI B. V. NAIK: Will the
Minister of FINANCE be pleased to
state t‘he additional employment gene-
:;teiﬂ in tthhe nationalised banking sec-

r after the nationalisati
. : isation of 14

THE MINISTER OF STATE I
THE MINISTRY OF FINANCIE
(SHRI K. R. GANESH) : Information
is being collected and will be laid on
the Table of the House.
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Number of International Flights Origi-
nating annually from Dom Dum Afrport

2769. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) the npumber of International
flights originating annually on an aver-
age from Dum Dum Airport; and

(b) whether Government p to
take a decision to the effect at all
international fli to Far Eastern
countrieg will originate from Dum Dum
Airport?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR
KARAN SINGH): (a) Presently 63
flights per week are operated to/through
Calcutta airport by foreign carriers.
Additionally, Air India and Indian Air-
lines operate 43 international flights
every week this airport.

b) The operation of international
flights by foreign airlines to/through
India and by the national carriers
to/through foreign countries, is govern-
ed by bilater agreements/ arrange-
ments which take into account commer-
cial considerations. As such, jt is not
feasible to lay down that all inter-
national flights will originate from a

particular point,

Development of Ji Sanctoary
in West Bengal as A Tourist Spot om

the Pattern of Karirsnga Sanctuary in
Asgam

2770. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of TOU-
RISM AND CIVIL AVIATION be
pleased to state:

(a) whether Government propose to
take some positive steps to save single-
homed Rhino in Jaldapara Sanctuary
in West Bengal from extermination in
order that this place may be developed
ay a tourist spot on the pattern of
Kaziranga sanctuary in Assam; and

(b) if not, the reasons therefor?

THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR.
KARAN ‘iINGH) (a) Yes, Sir.
Among the positive steps taken by the
State Autho-ntm to protect the Rhino-
ceros in Jaldapara Uary are:
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(1) Strengthening of Forest
partment protective staff.

(2) Posting of armed
. guards,

(3) Enlistment of Public Co-
operation,

(4) Proposal for the creation of
an armed contingent in the Forest
Directorate.

De-

home

!

(5) A Resolution under Article
252 of the Constitution of India
adopted by the State Assembly
authorising Parliament to enact on
behalf of West Bengal, legislation

. on Wild Life to provide deterrent
punishment. for ences relating to
" the killing of wild life including
- rhinos, .and illegal possession of
trophies and animel products.

(6) The Department of Tourism
plans to put up a rest house with ten
. double rooms at Jaldapara Wild
- Life Sanctuary at an estimated cost
- of Rs, 3.27 lakhs,

* (b) Does not arise.

2771. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of DE-
FENCE be pleased to state whether
the employees of the Branch factory
of the Hindustan Aeronautics Limited
at Barrackpore, West Bengal had long
been demanding & new project for
manuafacturing modern aircraft and
for converting the factory into a divi-
sional factory; and if so, the action so
far taken by Government to meet their
demands?

THE MINISTER OF STATE (DE-
FENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA): The
Hindustan - Aeronautics Limited Em-
ployees’ Association at Barrackpore
have been representing to the L
Management for the provision of addi-
tional work and allocation of mew pro-
jects to the factory in order to avoid
possible retrenchment due to reduction
in the work. The demand has been

AUGUST 18, 1972 .

Written Answers 160

considered by HAL Management, The
Barrackpore Factory was sel;tablished
only for undertaking Overhaul of
Dakota Aircraft and not for manufac.
ture of Aircraft. However, the Manage-
ment of HAL has been trying to ex-
plore the possibility of securing more
work for the factory and also to find
alternative jobs in other Divisions of
the Cqmpa.ny,' for those employees who
may be considered surplus to the re-
quirements of the Barrackpore factory.

Progress in the establishmént of Caustic
Soda Factory in District North Kanarg
(Mysore)

"2??2. SHRI B. V. NAIK: Will the
Minister of PETROLEUM and CHE-
MICALS be pleased to state:

(a) the progress made in the establish-
ment of the Caustic Soda Factory in Dis-
trict North Kanara -of -Mysore State ;

(b) the amount of money spent there-
on so far by Government of Mysore
with amount on - the. water supply
scheme of the factory, sej tely, My-
sote Industrial Area Development Cor-
poration and M/s Ballarpur Pa nd
Straw Boards Limited; = per @

* (c) ‘whether the expenditure by M/s
Bglla_upur Paper and . Straw Boards.
Limited kept pace with the time chart in
the project report and if not, the Teasons
therefor; and - ’

) (d) when the fsclory' v#i]l be commis-
sioned? E

THE DEPUTY MINISTER IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI DALBIR
SINGH): (a) to (d). Information is
being collected and will be laid on the
Table of the House as early as possible.

Steps to relax and eliminate restrictions
on Industries Manufacturing Petrolenm
Products and Chemicals

2773. SHRI K. MALLANNA : Wil
the Minister of PETROLEUM and
CHEMICALS be pleased to state the
steps taken by Government to relax re-
strictions on industries manufacturing
petroleum products and chemicals and
eliminate restrictions in the way of de-
velopment of these industries?
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THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHA-
LE): In regard to petroleum refining,
it is the Government's policy to promote
future projects only in the public sector,
unless expansion of the private sector is
warranted by considerations of public
interest being served.

In regard to chemical industries, it has
been decided—as a part of general policy
—to consider cases for fuller utilization
of capacity in specified fields. General-
ly seaking, a long-term view of product
requirements is taken while considering
establishment of new capacity and, in
certain cases, licensing of capacity is mot
restricted by demand constraints,

Petro-Chemicals Projects to be com-

pleted in the near foture .

2774. SHRI K. MALLANNA : Will

the Minister of PETROLEUM and

CHEMICALS be pleased to state the

names of Petro-Chemical Projects like-
ly to be completed in the near future?

THE DEPUTY MINISTER IN
THE MINISTRY OF PETROLEUM
AND CHEMICALS (SHRI DALBIR
SINGH): In the public sector, the
Gujarat Aromatics Project, which will
produce DMT, Ortho-Xylene and Mix-
ed Xylenes, is expected to go on stream
during the next few months, The major
projects likely to be completed in the
private sector in the current year are
three synthetic fibre plants. In 1973,
another two synthetic fibre projects and
one Caprolactam Project are expected
to go on stream.

Introduction of teller system in Nation-
alised Banks to over-come Delays in
encashment of Cheques

2775. SHRI E. V. VIKHE PATIL:
Will the Minister of FINANCE be pleas-
ed to state:

(2) whether it takes unduly a long
time to encash cheques in the nationalis-
ed banks;

(b) whether any survey has been made
to find out the average time taken for
encashing cheques in different Nationalis-
ed banks; and

(c) whether Government have consi-
dered the desirability of introducing
‘Teller System’ in all the Banks?
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (2) to (c). No
Survey has been conducted to find out
the average time taken for encashing
cheques in the nationalised or other
banks, Banks are constantly endeavour-
ing to reduce the waiting time of the
Customers at the counter and as a step
in this direction, some of the nationalis-
ed banks have already introduced the
‘Teller System’ at -certain important
branches. The recommendation of the
Banking Commission in this regard for
introduction of the ‘Teller System’ in
all banks at all important branches is
under Government's active considera-
tion.

Purbanchal Bank

2776. SHRI BIBHUTI MISHRA :
Will the Minister of FINANCE be

pleased to state:

. (a) whether a n&w institution named
Purbanchal Bank would be set up at
Gaubati to take effectively to the needs
of the whole north ‘eastern region;

(b) if so, total population to be serv-
ed thereby; and

(c) its effect on the economy of the
Purbanchal region?

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH) : (a) to (c).
The Purbanchal Bank Ltd. started func-
tioning from the  3rd July, 1972. It
would cater to the banking needs of the
eastern region comprising the territories
of Assam, Meghalaya, Nagaland, Tri-
pura; Manipur, Mizoram and Arunachal
Pradesh having total population of
195.82 lakhs according to the 1971 cen-

sus,
Solution of dispute in Avadi Factory,
- Madras

2777. SHRI BIBHUTI MISHRA :
Will the Minister of DEFENCE be
pleased to state:

(a) whether the Chief Minister, Tamil
Nadu, has offered his services to the
Union Minister of Defence Production
to help solve Avadi Factory dispute; and

(b) if so, Governiment’s reaction there-
10?
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THE MINISTER OF STATE
(DEFENCE PRODUCTION) IN THE
MINISTRY OF DEFENCE (SHRI
VIDYA CHARAN SHUKLA) : (a)
and (b). The Government welcome the
offer of help by Tamil Nadu Chief
Minister to Raksha Utpadan Mantri
during the industrial wnrest in Heavy
Vehicles Factory, Avadi.

Starting of driliug at Barenmera (Tri-
pura) by O.IN.G.C.

2778. SHRI BIREN DUTTA: Will

the Minister of PETROLEUM AND
CHEMICALS be pleassd to state :

(a) whether any new rig is proposed
to be installed at Baramura (Tripura)
for drilling operations; and

(b) if so, where and when?

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GOKHA-
LE) : (a) ONN.G.C. is planning to
deploy one more rig in Tripura,

(b) The second rig will be utilised for
drilling Gojalia or any other structure
close to Baramura where O.N.G.C. has
released drilling locations, It can be ex-
pected to go into operation in about 14
years, considering the time likely to 'be
taken for various preparatory steps in-
cluding import of certain equipment
needed for drilling.
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CALLING ATTENTION
MATTER OF URGENT
PUBLIC IMPORTANCE

TO

REPORTED CRISIS IN
DUSTRY IN

POWERLOOM IN-
MAHARASHTRA

SHRI DHAMANKAR (Bhivaadi) :
1 call the attention of the Minister of
Foreign Trade to the following matter

of urgent public importance and I re-
quest that may make a statement
thereon :

“The reported crisis in the power-
loom industry in Maharashtra due
to scarcity and soaring prices of
cotton yarn, nylon, rayon and sta-
ple yarn and the steps proposed by
the Government to meet the situa-
tion.”

THE MINISTER OF FOREIGN
TRADE (SHRI L. N. MISHRA): The
statement is a_very long one running to
seven May, I lay it on the 'I'Eble
of the House?

MR. SPEAKER : He can lay it on
the Table of the House. And the Mem-
bers concerned may ask questions
about it.

SHRI L. N. MISHRA: T lay the
statement on the Table of the House.

Statement

During the Fourth Plan period, the
development of the powerloom industry
is solely the responsibility of the State
Governments concerned. The Mabha-
rashtra Government have already set up
a Corporation for powerlooms. This
Corporation is required to overeee the
working of the powerloom industry in
Maharashtra in all its aspects and take
up with the Textile Commissioner, who
is located in Bombay, such issues as may
require the assistance of the Central
Government for their solution. It is
understood that Textile Commissioner
has not been approached by the Corpo-
ration or the Maharashtra Government
with complaints of scarcity or
prices of different tvpes of yarn. If the
Honourable Members so wish, they may,
or even I can, take up the problems of
powerloom sector with Maharashtra
Government. I may add that a Work-
ing Group on Handlooms and Power-
looms has recently been set up by my
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_Mlmstr)_r. The Textile Commissioner is
its Chaurman_. It will go into the pro-
blems and difficulties of these Sectors in
different States.

2. The powerloom industry in Maba-
rashtra, as in other States, has been pass-
ing through a difficult period.

COTTON YARN

3. In so far as cotton yarn is concern-
ed, while there has been no difficulty
regarding availability and prices upto
40s counts has:e not misbehaved, there
has been a price hike in counts above
60s. The factors responsible for this
situation were a 45 days strike in the
Coimbatore cluster of mills, power-cuts
in the States of Tamil Nadu, Maharash-
tra and Gujarat, and exports, regulated
and non-regulated, to Bangla Desh. To
rectify the situation, the Textile Com-
missioner held a series of meetings
with the Indian Cotton Mills' Federa-
tion and the South India Millowners’ As-
soclation. The industry ultimately
agreed to make 50% of the quantity to
be packed by each mill for civil deli-
veries available to the State Govern-
ments at reduced prices. This Scheme
came into Yorce from Ist August, 1972,
In the first instance, indents are to be
sent by the State Governments to the
Textile Commissioner who would then
get them serviced. This Scheme is of
a very recent origin. I may, however,
mention that due notice has been taken
of the difficulties being experienced by
the powerloom sector in Maharashtra in
respect of higher counts of cotton yarn
and an ad hoc allotment of 1684 cases
(of 100 kgs. each) has already been made
in favour of the Maharashtra Govern-
ment. T understand that this release has
arrested, to some extent, the spiralling
trend in prices.

NYLON YARN

4. There is a voluntary agreement
effective from the 1st March, 1972, bet-
ween the spinners and weavers of_ nylon
yamn regulating the prices of different
deniers of nylon. The prices agreed to
are given below :—

i Ex-factory selling price
Denier o(Rs. per kg.)
12 82:00
15 74-00
20 7000
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Denier Ex-factory selling price
. {Rs_perkg.)

30 68-00
40 62:00
76 6000
90 5300

105 51-00

The spinum‘ have been ma.i.ntnmng. ini
the agreed prices.

5. The production of nylon filament
yarn in the country during the 6 months,
January to June, 1972, was of the order

of 5,520 tonnes as compared to the total .

production .of 9,800 tonnes during 1971.

The stocks of imported nylon yarn in -
stock with the State Trading Corporas;

tion is 1100 tonnes. The STC was in-
structed to reduce its selling price to the
level of the voluntary agreement prices
on 19-6-72. They have reduced the
prices of imported nylon yarn with effect
from 1st March, 1972 (the date from
which the voluntary agreement prices be-
came effective).

6. There is no problem regarding

availability of nylon yarn nor is Gov-.

ernment aware of any increases in the
prices of nylon yarn. Government have
also not received any representation
from the trade or SASMA (Silk & Art
Silk Mills Association) on this point.
If there is any difficulty in getting in-
digenous nylon yarn at the g prices,
the imported nylon yarn lying with STC
could be released on cash and carry
basis. .

7. State Trading Corporation have
issued releage orders for 750 tonnes of

imported nylon yarn to SASMA, which

serves Maharashtra weavers also. Signi-
ficantly this yarn has not so far been
lifted. Had there been scarcity as men-
tioned by Hon'ble Members, not only
would this quantity have been taken,
but there would have been a hue and
cry for more.

8. 1 may further clarify that State
Trading Corporafion is in a position to
import requisite quantities of nylon yarn
in the event of shortage. The procedure
evolved in this behalf is that Silk and
Art Silk Mills Association and other As-
sociatidns will have to place denier-wise
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indents with State Trading Corpo-
ration, backed bank arantees.
Thereafter State Trading tion
will take immediate action to import
nylon yarn. This stage has not so far
been reached during the current year.

VISCOSE FILAMENT

YARN

9. There is a voluntary agreement bet-
ween the spinners and weavers of rayon
filament yarn effective from the 1Ist
January, 1972, which envisages the fol-
lowing arrangement :—

(a) 10 per cent of the production will
be reserved by the spinners to be
supplied as replenishment against
export of rayon filament fabrics
at the rate of Rs. 7.00 per kg.

(b) 60.5 per cent of the prc;ducn'cm
will be distributed to actual users
at the following fixed prices :—

RAYON

Deniers "Prices (Rs. per kg.)
(incl. excise duty)

300 12:69
180 12-77
150 12-90
120 14:35
100 16°85
75 21-50
60 2850
55 33-40
40 36-90
30 45-90

(c) The balance of production to be
i?:ld by the spinners in open mar-
t.

10. The distribution of viscose fila-
ment yarn is done through a Central
Committee of spinnersand weavers posi-
tioned in Bombay. This Committee dis-
tributes viscose filament yarn through re-
gional committes formed in different
States. These regional committes in-
clude representatives of spinners and
weavers as members,

11, There is no State-wise control on
distribution of viscos filament yarn. The
total production during the six months -
January to June, 1972, has been of the
order of 19,896 tonnes as against the
total production of 37,034 tonnes during-
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1971. The' Government is ‘not aware of
any rise it prices in the rayon filament
yarn industry. The spinners have not in-
creased the voluntary agreemient prices.
Government has not received any-com-
plaints either about scarcity 6f viscose
filament yarn or ifs market. prices' pierc-
ing the /igreement prices. If any speci-
fic instance of malpractices is brought to
gl);' notice, it will be gone into immedia-

STAPLE FIBRE YARN

12. The _total production of staple
fibre yarn in the country is of the order
of 50,000 bales per month. Out of this
20,000 bales are produced by spinning
mills who are members of South India
Millowners’ Association., - 27,000 bales
are produced by member mills of Man-
made Fibre Spinners Association. Manu-
facturers of 3,000 bales of staple fibre
};?rn are not members of any Associa-

on.

13. In Pebruary, 1972° a voluntary
agreement was reached bétween the
MMFSA dnd weavers. 'Under this
Agreement, quantities to be given to
each State were pegged down to previ-
ous year's. consumption in proportion to
the quantities. under the control of the
Association. A- mutually agreed price
structure was also devised. 50% of the
quantity to be given-to each State was
to be released at the agreed price and
the remaining quantity was permitted
for free sale. :

14. In April, 1972, the Governments
and the weavers of U.P. and Punjab as-
sailed the price structure. They stress-
ed that the entire quantity should be re-
feased at a fixed price. Their complaint
was that while 50% of the quantity was
being given at a lower rate, the remain-
ing quantity was being sold at grossly
higher prices. Government accept-
ed the request that the eritire quantity
being given by MMFSA to each State
should be givén at a uniform price which
was slightly higher than the agreed price
under the Agreement. '

15. Since the entire quantity was to
be distributed at a uniform rate, which
was the same as the-SIMA rate, a new
distribution pattern was devised and en-
forced from Ist May, 1972 onwards.
This, however, created imbalance in dis-
tribution. . Since the entire production
was to be sold at uniform rate in differ-
ent States, the quantity falling in
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509 quota merged with the free sale
quota. Complaints came that yarn was
not becoming available in requisite
quantities in some States. On 3rd June,
1972, the Textile Commissioner took a
meeting of State Governments (includ-
ing Maharashtra), weavers and spinners.
The main decisions taken at this meet-
ing were that the supplies would be rout-
ed through the concerned Director of
Industries, that allocations upto 30th
April, 1972 should be completed latest
by 30th June, 1972, that the Director of
Industries and the spinners should meet
frequently to sort out local problems,
and that quarterly requirements should
be conveyed to the spinners, denier-wise,
by the Directors of Industries.

16. There was some delay in imple-
menting these decisions. The Scheme,
has, however, come into full operation
during the current month. MMFSA
have made an allotment of 2300 bales
to Maharashtra on 8th August, 1972,
This represenfs about 60% of the re-
quirements of the State based on past
consumption. ‘The remaining quantity
will have to be obtained from SIMA or
other manufacturers who are not mem-
bers of either Association, -

17. Staple fibre yarn is immediately
in short supply. The entire production
depends upon production of staple fibre
by the Nagda and Mayoor plants of
Gwalior Rayons and to a very limited

‘extent South Indian Voscase.

SHRI DHAMANKAR : I received
the statement just about two minutes
ago, and so, it has not been possibie for

.me to go through it in detail. The state-

ment should have been given to us at
least half an hour earlier, so that we
could have gone through the points men-
tioned in the statement. Still, T would
like to know certain facts frorn the hon.
Minister.

As we all know, nearly 60 per cent of
the powerloom industry is situated in
Maharashtra alone. Out of 2 lakhs
powerlooms, nearly 1,10,000 powerlooms
are in Maharashtra. The big centres are
Bhiwandi, Malegaon, Ichalkaranji, Dhu-
lia, Nagpur and some parts of Mara-
thwada. Besides these, there are certain
powerlooms in Madhya Pradesh., UP,
Bihar and other parts of the country.

During the iasi six months, the prices

.of cotton. yarn have been soaring like
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anything. The price increase has been
ranging from 50 to 75 or 80 per cent in
the case of this cotton yarn. Govern-
ment have been trying to meet this situ-
ation by wvarious means. Firstly, under
the pool system, they allotted coarse
varn of 40 counts for the powerlooms.
but this system has not worked. Very
recently, they introduced the voluntary
agreement system with the millowners
under which the millowners have agreed
to supply fine cotton yarn to the power-
loom association for distribution., But
the fact is that the weavers are not get-
ting it. When the associations approach
the millowners they say that they have
to fulfil the export commitment first and
then only they would look to the needs
of the powerloom sector. “This has
created a rise in the price of cotton yarn.
This has been geing on for almost six to
eight months, I am sorry to state that
nearly 50 per cent of the powerlooms in
the Maharashtra State are closed down
for want of cotton yarn. The mill-
owners have their own system of hoard-
ing their yarn through banks and other
financial institutions, and this has creat-
ed an artificial shortage. The hon.
Minister in his statement at Patna said
that there was no shortage of cotton
varn. It is a fact that there is no short-
age, but this shortage has been created
artificially by the millowners and big
merchants who manage to get finances
from the banks and who see that the
varn is hoarded and not supplied to
the powerloom associations in time.
This is the position with regard to cotton
yarn.

As regards nylon and staple and rayon
yarn, nearly 10,000 to 15,000 power-
looms in Bhiwandi alone are working on
these yarns. There is scarcity of these
yarns also, and the industry is facing
acute rise in prices; the prices have been
rising continuously, and when they ap-
proach the synthetic spinners, the latter
say that they are short of raw material
and Government are not releasing the
required raw material as per their re-
quirement and that there is some agree-
ment that the spinners have entered into
with the association. But finally we
find that this has created an atmosphere
of shortage in the market. They refuse
o release the yarn at proper time. and
the prices go very high. The weavers
have to purchase yarn in the market at
very heavy prices, and the spinners re-
lease the nylon and staple and rayon
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yarn to these associations whanever it
suits them. So, this scheme which has
been voluntarily agreed to between the
spinners and the association of power-
looms is mot being implemented pro-
perly, So far as the agreement is con-
cerned, the powsrloom asseciations are
always bound down by it, but the spin-
ners are very reluctant to implement
their part of the agreement and this has
created hardship for the powerlooms.

May 1 know from the hon. Minister
whether Government will adopt a policy
of freezing of the fine cofton varn and
release it directly to the powerloom as-
sociation instead of releasing it through
the merchants - and dalals? Secondly,
may I know whether Government will
give an assurance that the nylon, staple
and rayon yarn will be supplied to the
association in proper time and there will
be no scope Tor creating artificial short-
age and thereby adding to the increase
in prices.

1 would like to know whether Gov-
ernment have any scheme to implement
all these arrangements agreed tc.

SHRI L. N. MISHRA : First I shall
deal with cotton yarn. It is a fact that
there has been a shortage of cotton yarn
over 60s counts. For 40s and less
counts, there is no scarcity. There 1s
shortage of 60 counts and above be-
cause of the difficulty of getting import-
ed cotton from Egypt and Sudan. Be-
cause of this, the price of 60s and above
went up abnormally high.

The prices of 40s and below counts
have been at more or less the normal
levels. However, in view of the fact
that there have been difficulties for the
weavers, we had a voluntary agreement
in July which has come into force on
the 1st August, that is, since the last 18
days. A Committee under the chair-
manship of the Teftile Commissioner
with a representative of the Indian Cot-
ton Mills Federation and of the users,
spinners, has also been formed. A
watchdog committee has also heen set
up by the Textile Commissioner to look
into the proper supply to weavers at
prices fixed. I have not received any
complaint during the last 18 days that
there has been any violation of this
voluntary agreement.

As regards nyTon, so far we have not
received any complaint that there is any
shortfall or short supply. About this
also, there was an agreement in March.
I do not want to read out the whole
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thing; it is a long one, But on the aver-
-age, there has been no increase in the
price of yarn. We have not received any
representation from the trade on  this

point,

Apart from this, the SST, STC main-
‘tains a buffer stock of imported nylon
yarn which can be released to sec that
the prices do not go aboormally high.
In my lengthy statement, I have tried to
explain the whole situation. A cum-
ber of questions were asked. That is
why the statement is so long. I wanted
to make it self-contained and state the
position as it is today.

t  wram ww dfwa ()
7 WA\ RETT TATHT FF 34 FIIT w0
oY g § IF & WA § wrf e Al
gidem am?

=Y qto Qo fAw : § 7 Farar A
¥ 2w Fwa 7@ ) | 97 9g A8,
AN T, TP gL :

For 20s—packet of 10 lbs.—in Janu-
ary, it was 51 and today it is 47; for
30s it was 59 and today it is 53; for 40s
it was 70 and today it is 68.

For 5 kg. bundles, for 20s it was 56
.and today it is 50; for 24s, it was 66 and
today it is 53; for 34s, it was 70 and to-
day it6 9is 67; for 40s it was 78 and today
it is 69.

Therefore, the prices are showing a
-downward trend.

PROF, MADHU DANDAVATE
(Rajapur) : Before I ask certain ques-
tions, I would like to point out that here
we have a lengthy statement of almost
7 pages. We bhave raised a number of
issues. P

SHRI R. S. PANDEY (Rajnand-
gaon) : He himself said it is a long
:statement.

PROF. MADHU DANDAVATE:
1 want to express my agreement with
him and also point out the consequences
of supplying such a lengthy statement
:at such short notice.

When we raise certain questionms, it
may happen that we have put cer-
tain questions without going through all
the details and it may become repetition.
In fact, it would have been very helpful
lefartlli):f statement was given to us much
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As far as the Call Attention notice
is concerned, we have raised the issue
of the powerloom crisis in Maharashtra,
but since out of two lakh power looms,
1,10,000 powerlooms are in Mqh_a-
rashtra, it has really become a crisis,
not only for the State of Maharashtra,
but for the entire nation and oply from
that angle we have been interested in
raising certain issues.

At the very outset, I would like to
know from the Minister whether it is
not a fact that a number of powerloom
centres, especially those entrepreneurs,
who are small powerloom holders, find
it extremely cult to get the loans
from the nationalised banks? When the
banks were nationalised, one of the con-
siderations was that as far as the small
entrepreneurs are concerned, and as far
as the backward sections of society are
concerned, it should be possible for
them to eliminate all the normal techni-
cal difficulties in getting adequate loans
from the nationalised banks.

1 can quote a number of instances. 1
do not want to go into details. But for
Bhiwandi, Malegaon, Ichalkaranji, ete.,
we have factual data, that when the ap-
plication are made by these people to
get loans from the nationalised banks
for their powerloom, industry, it is very
difficult to get the loans, and as a result
ecg that, a lot of difficulties are creat-

1 would again like to know, in spite of
the statement that has been initially
made by the Minister, whether it is not
a fact that as far as the problems ot
pricing and distribution and the availabi-
lity of yarmn is concerned, there are
a number of difficulties, and they have
really posed a problem, and have creat-
ed a crisis in fhe powerloom industry.
Knowing what has been happening in
Bhiwandi and Malegaon and at a num-
ber of other centres — they are the
largest consumers of cotton varn — 1
would like to know whether it is not a
fact that especially at these centres,
where superfine quality has been actual-
ly used, the rates of superfine yarn have
gone up by 20 to 44 per cent. I am not
describing the wage rise. But the rates
have gone up by 20 to 44 per cent as
compared to the rates effective on the
31st December, 1971. If this rise is
there, it is bound to create a crisis for
the powerloom industry, and as a result
of acute shortage and sky-rocketing
prices, to which I am referring, the plight
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of the powerloom industry at
centres to which especially I was refer-
ing, has become miserable. As a result
of that, the actual working hours have
been cut down from 1st- July, 1972.
That has posed a new problem.

Now, you have said in your statement
that during the fourth Plan period, the
development of the powerloom industry
is solely the responsibility of the State
Governments concerned. In that con-
text also, I would like to pose a ques-
tion, which is again for the consideration
of the Central Government, The Cen-
tral Government has implemented a
yarn pool scheme since 1971. But the
supply is restricted to counts up to 40s.
The yarn which is available in this
scheme is of such a poor quality that it
is impossible to utilise it even in weft,
and it is, therefore, necessary to examine
this yarn pool scheme and completely
modify it. Even after modification —
a number of modifications have been
suggested — the modified scheme has to
be effectively implemented, and this im-
plementation is also very important to
avoid this crisis.

I would like to pose one more ques-
tion regarding the rayon yarn. Apart
from cotton powerlooms, there are many
powerlooms, especially in Bhiwandi
and Malegaon, which are using raysn
yarn. Generally, rayon yarn is mixed
up with superfine cotton yarn in the
manufacture of sarees and therefore, you
must have noted that in the manufac-
tures of sarees new difficulties are
faced and that has created a crisis es-
pecially in these powerloom sectors
where, on a very large scale, the sarees
are being manufactured. In this con-
nection, I may point out that this parti-
cular item has now been included in the
ad valorem list of excise schedule, and
the attemps to classify it in the tariff
schedule have completely failed. There
is a voluntary pricing and distribution
scheme in operation since over three
years. and then, there is a great disparity
between the c:jpen market quotation and
the controlled rates. Therefore, new
problems have been posed. I would
like to know, to overcome this difficulty,
what steps are being taken.

Another question is ‘this.

AN HON. MEMBER: Let the
Minister reply to the earlier ones.
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PROF. MAh?‘HU DANDAVATE : He
remembers; memory is very sharp.
There is another question, and that is
with regard to acetate yarn. There is
only one manufacturer in the entire
country, and this concern is facing short-
age of acetate, and the '‘company has
drastically cut down its production. You
can check up the figures. The price of
120 Bright Acetate yarn has gone up
to Rs. 13-25 per pound against Rs, 10-50
per kilogram a few days ago. What steps
are being taken to check this rise, so
that to a certain extent the crisis can be
avoided?

As regards staple yafn, to which a re-
ference has been made by the hon.
Member, Shri Dhamankar, things have
gone from bad to worse. Here again,
you will find that the rise in price has
created a big problem.

‘A new voluntary distribution and pric-
ing agreement has been concluded bet-
ween the spinners and weavers in the
month of March. But yarn at control-

led price is nowhere available. Spinners

have been complaining about the short-
age of their raw material, fe., caprolac-
tum. They have cut down their produc-
tion by even fifty per cent in certaimr
: Since the import of caprolactum
has been nationalised the blame for pro-
duction cut goes entirely to the State
Trading Corporation.

} am one of those who want to see
that the image of institutions in the pub-
lic sector, namely, ° the State Trading
Corporation and others, is not spoiled.
Therefore, when I am. pointing out this
grievance it is not to discredit them but
only to say that the efficiency in the pub-
lic sector institutions should be stepped
up. But the fact remains that they are not
functioning properly. So it is clear that
inspite of the assurance given by the
hon. Minister the crisis in the power-
loom industry continues to deepen and
unless adequate steps are taken on the
points I have raised, unless the schemes.
are modified and implemented effective-
ly, we cannot overcome the crisis.
Therefore, 1 should like to have cate-
gorical answers from the hon. Minister-
as to what concrete steps are going to
be taken—I must candidly admit that
some answers might be contained in the
statement of the hon. Minister but I
have not read his lengthy statement due-
to the shortness of time.
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SHRI L. N. MISHRA : The statement
is of course lengthy as it was prepared
purposely to answer these questions; it
covers all the points Prof. Dandavate
asked; yet I should liks to refer to a
few of them.

So far as the credit part is concerned,
handloom is mainly the responsibility of
the State Government and of the co-op-
ratives; they give credit facilities. This
point has been raised by the hon. Mem-
ber and I shall refer it to the State Gov-
ernment and I shall also try to take it up
with the Finance Ministry. But it is a
fact that They have run into difficulties
in getting credit and they could not hold
their stocks and when they had to sell
their stocks at distress price in many
caseslin U.P. and perhaps in Maharash-
tra also.

About nylon I have said there is no
scarcity. About cotton yarn, I have
stated that the price upto 40 counts had
been coming down but prices above 60
have been going up. It was for this rea-
son that a new scheme has been evolved.
It is a long one and if he wants I can
read it out. Every mill is obliged to
supply yvarn at the price fixed on a
voluntary basis and the textile commis-
sioner is the person. who will have autho-
rity to look into this, It has to be in a
regulated manner. If it is not imple-
mented effectively, we shall think of
putting up a statutory price for the yarn.
These are problems which have been
agitating our minds also and we chall
watch for two or three months more to
see if it works successfully, If it does
not succeed we shall have statutory con-
trol over yarn. The interests of the
powerloom and handloom .weavers have
to be protected; they cannot be allowed
to be exploited.

About staple fibre I request the hon.
Member to go through the statement.
The point is that there is only one
source, Gwalior firm, and their capacity
is only 50, 000 tonnes per year. Out of
that 27,000 is allotted for South India
and 20,000 for some other. There is
difficulty about staple yarn, for we have
no raw materials, Our effort is to in-
crease the production capacity of raw
material. One unit is having almost a
monopoly and has to make available all
these products.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : I had written to seek your per-
mission under rule 222 to raise a motion
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of privilege against the Prime Minister.
MR, SPEAKER : No, no.

. SHRI JYOTIRMOY BOSU : It was in-
timidation. What we did or did not do in
the House is not the suBject-matter of
discussion outside the House. She start-
ed behaving as a school-mistress.. ...

(Interruptions.)

SHRI R-S. PANDEY : On a point of
order. o

MR. SPEAKER :. I am not allowing
it.

SHRI JYOTIRMOY BOSU : How can
you disallow it? Because she is.the Prime
Minister, you shield her.

MR. SPEAKtER : a}sg’wg ﬁ?m&rﬁ-
ponsibility to them not to y -
one. Is:he is the Prime Minister and Lea-
der of the House. She calls you for a
meeting and you discuss so many things
in her room. SHé can give you sugges-
tions also. That does not mean you
should later on say it is a privilege.

SHRI JYOTIRMOY BOSU: Sinco
she is the Leader, you must be very care-
ful in giving your decision.... (Infer-

ruptions)

MR. SPEAKER : I am not allowing
anything. When you meet as leaders,
you discuss so many things. It is very
bad that you should come with a privi-
lege motion later.

SHRI P. M. SAYEED (Laccadive,
Minicoy and Amindivi Islands) : All these
things should not go on record.
(Interruptions.)

SHRI JYOTIRMOY BOSU: 1 have
said nothing unparliamentary. Is this the
House for Prime Minister alone? We
are also members.

MR. SPEAKER: I have not allowed it.
Now, Papers to be laid on the Table.
Shri Ganesh.

SHRI JYOTIRMOY BOSU : What are
your observations, Sir?

MR. SPEAKER : I have already given
my ruling. Tt is not a privilege motion.
(Interruptions)

SHRI JYOTIRMOY BOSU : We elect-
ed you to be the Speaker to bring the
House to order...
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MR. SPEAKER : You start everything
and then you ask me to bring the House
to order.

SHRI JYOTIRMOY BOSU : W_ill_you
ploase tell me why it cannot be a privilege
motion? We cannot function like this.
The Prime Minister cannot misuse her
office; she may be the Leader of the
House.

MR. SPEAKER : As Leader of the
House, she can meet you in her room
and discuss so many things. It \_vlll be
setting an unhealthy precedent :l: the
Prime Minister were always to be in the
fear that whatever she is saying in_her
room may not come out as a privilege

or some other motion later. 1 do not
think it is very correct.
Papers to be laid.
12.28 hus,
PAPERS LAID ON THE
TABLE

NoTIFICATIONS UNDER CUSTOMS ACT,
1962 AND UNDER CENTRAL Excise
RuLes, 1944, INCOME-TAX
(2np AMDT.) RULES,

1972 anD WEALTH
Tax (28D AMDT.)

RuLEes, 1972

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
K. R, GANESH) : 1 beg to lay on the
Table—

(1) A copy each of the following Noti-
fications (Hindi and English versions)
under section 159 of the Customs Act,
1962 :

(i) S.0. 1905 published in Gazette
of India dated the 29th July,
1972 togeiher with an explana-
tory memorandum.

(ii) G.S.R. 36%(E) published in
Gazette of India dated the 1st
August, 1972 together with an
explanatory memorandum.

(iii) G.S.R. 864 published in Gazette
of India dated the 22nd July,
1972 together with an explana-
tory memorandum.

{iv) G.S.R. 902 published in Gazette
of India dated the 29th July,
1972 together with an explana-
tory memorandum,
[Placed in Library. See No.
LT. 3412/72).
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(2) A copy of the Income-tax
(Second Amendnyent) Rules, 1972 (Hindi
and English versions) published in Noti-
fication No. S.0. 436(E) in Gazette of
India dated the 21st June, 1972, under
section 296 of the Income-tax Act, 1961.
[’I;;aced’ in Library, See No. LT 3413/

(3) A copy of the Wealth-tax (Second
Amendment) Rules, 1972 (Hindi and
English versions) published in Notifica-
tion No. S.0. 437 (E) in Gazette of
India dated the 2I5t June, 1972, under
sub-section (4) of section 46 of the
Wealth-tax Act, 1957, [Placed in
Library. See No, LT 3414/72.]

(4) A copy each of the following Noti-
fications (Hindi and English versions)
issued under the Central Excise Rules,
1944 :—

(i) G.S.R. 335(E) and G.S.R. 335A
(E) published in Gazette of
India dated the 10th July, 1972
together with an explanatory
memorandum.

(ii) G.SR. 347(E) to 358(E) publish-
ed in Gazette of India dated
the 24th July, 1972 ogether
with an ex tory memoran-

dum.

(iii) G.S.R. 365(E) to 367(E) publish-
ed in Gazetle Of India dated
the 29th July, 1972 together
:iih an explanatory memoran-

um.

[Placed in Library, See No.
LT-3516/72.]

MonoPoLIES AND RESTRICTIVE TRADE
PRACTICES (SECOND AMENDMENT)
RuLes, 1972

THE DEPUTY MINISTER IN THE
DEPARTMENT OF COMPANY AF-
FAIRS (SHRI BEDABRATA BA-
RUA): ]I beg to lay on the Table
a copy of the Manopolies and Restric-
tive Trade Practices (Second Amend-
ment) Rules, 1972 (Hindi and English
versions) published in Notification No.
G.S.R. 748 in Gazette of India dated the
17th June, 1972, under sub-section (3)
of section 67 of the Monopolies and Re-
strictive Trade Practices Act, 1969.
5P1aced in Libra-y. See No. LT 3417/

2.]

REVIEW AND ANNUAL REPORT OF THE
HmnDusTAN PAPER CORPORATION LTD,

Wivire fewrs wwww & IO
(st Frdvex gew) : ssww wEEw
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Reviews and Anousd Reperts of Indian
Petro-chemicals Ltd. and
Lubrized India Ltd. for 1970-71

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR
SINGH): I beg to lay on the Table
a copy each of the following papers
(Hindi and English versions) under sub-
section (1) of section 619A of the Com-
panies Act, 1956 :—

(1) (i) Review by the Government on

working of the Indian

Petro-chemicals Corporation
Limited for the year 1970-71.

(i) Aonual Report of the Indian

Petrochemicals Corporation

Limited for the year 1970-71

along with the Audited Ac-

counts and the comments of

the ComptroHer and Auditor

General thereon, [Placed in

library. See No, LT-3419/72.]

2 @) t-l:..:\«'ie\!w by the Government on

working of the Lubrizol
.l;;diu Limited for the year 1970-

{ii) Angual Report of the Lubrizol
India Limited, for the vyear
1970-71 along with the Audited
Accoun®® and the comments: of
the Comptroller and Auditor

thereon.

[Placed In Mbrary. See W
. & .
LT-3420/72] ¢ e
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SHRI PILOO MODY (Godhra): Sir,
I have to make a submission. I have
given notice of a Calling Attention. I
have submitted to you three times about
it, in addition to writhig a letter. I have
not received even a reply.

MR. SPEAKER : Your Calling Atten-
tion on Morarka Group did come up.

SHRI PILOO MODY : I am referri
to one about the Food Corporation o
India. Apart from tabling it, I have
written to you also and three or four
days are over.

MR. SPEAKER : I have not got it
I will look into that. got it yet.

12.31 brs.

BUSINESS ADVISORY
COMMITTEE

FIFTEENTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): I beg to present the
Fifteenth Report of the Business Advi-
sory Committee.

BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING
AND TRANSPORT (SHRI RAJY
BAHADUR): With your permission, Sir,
I rise to announce that Government
Business during the week commencing
z!'fr:;tfay. the 21st August, 1972 will con-

(1) Consideration and passing of :
E;z Wild Life (Protection) Bill,
;l:';)\fiaciticlnri}g%‘morial (Amend-

5 as passed
Rajya Sabha, o

(2) Consideration of any item of Gov-
eroment Business carried over
from today’s Order Paper.

3 Discussion on the Resolution seek-
ing disapproval of the Tron and

Steel Company ng over of
:;;namz;m) inance, 1972
consideration and i
the Iron and nSt.eal Pé:::' of

s pany
(Takin
Bill, 1 9872 over of Management)
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_ (4) Consideration and passing of:
The Antiquities and Art ‘Trea-
surers Bill, 1972,

The Seeds ~ (Amendment) Bill,
1972.

- (5) Discussion and voting of the Sup-
plementary Demands for Grants
(General) for 1972-73.

. (6) Consideration and passing of :
The Khadi and Ofher Handloom
Industries: Development (Addi-
tional Excise Duty on Cloth)
Amendment Bill, 1972. ’
The Rulers of Indian States (Abo-
lition of Privileges)y Bill, 1972.

(7) Further discussion of the motion
moved by Shri Nathu Ram Ahir-
war re: development of back-
ward areas.

(8) Discussion on the Report of the
Commissioner  for  Scheduled
Castes and Scheduled Tribes for
the year 1969-70.

* MR. SPEAKER : I have already sug-
gested that if any member waats to make
any comments on the statement of the
Minister about the business of the House
for the next week, he should give ad-
vance notice. But when we take up the
consideration and adoption of the Re-
port of the Business Advisory Com-
mittee, it is not proper to make any
new suggestions, Because, all the par-
ties are represented in the BAC. So, if
any member hds to make any sugges-
tion, he can do it through his represen-
tative in the BAC. If any member
wants any particular matter to be taken
up, he is also welcome to attend the
meeting of the BAC. When fhe report
of the BAC is being adopted, it’is not
proper to make any suggestions for
anything to be included there. The pro-
per stage for making such suggestions
would be when the Minister for Parlia-
mentary Affairs makes a statement about
Government Business for following
week when such questions can be rais-
ed, provided the Member gives advance

notice.

SHRI SEZHIYAN (Kumbakonam):
How can we give a notice when we do
not know what is going to be the busi-
ness for next week?

SHRI PILOO MODY (Godhra) : What
about my party? We are not represented
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. MR. SPEAKER : Mr. Piloo Mody, we
invite you as a .special invitee. The
number of seats ‘is less. Therefore, we
invite other groupé as special invitees.
T:lon:m.lly. we do not have .any dis-
tinction. Invitees are as good as mem-
lgugs, You are welcome to come at any
C.

SHRI S. M. BANERIJEE- (Kanpur) :
Sir, with your permission, I would like to
raise three very small points. . I would
request the hon. Minister of Parliamen-
tary Affairs, through you, Sir,*to take
note of them.

- I am glad_ the Finance Minister is
here. -1 would- request the Finance
Minister to make a statement—I am not
asking for a discussion. My first point
is, if my information’ is correct, the all-
India index figure, in . June, -stood at
237.08 and my information further goes
that in the month of July, it has already
crossed 238. According to the accept-
ed formula evolved by the Government,
the "Central Government employees
throughout: the country are entitled to
another rige in the . interim relief. Al-
though they were entitled 'to a further
rise in the interim relief at 235, I would
request the Finance Minister to make a
statement next week about it when the
figure has already crossed 238.

MR. SPEAKER : That you could
otherwise ask me without coming here.
You do not leave any opportunity.

SHRI S, M. BANERIJEE : May I re-
quest you to kindly bear with me? Class
IIl1 and Class IV employees are the
worst sufferers. The Government have
miserably failed to check the rise in
ptl;iiceu. Even today, sugar is not avail-
able.

My second point is, as you are aware,
that there is a countrywide strike by
75,000 cement workers and the cement
industry is completely paralysed through-
out the country....

MR. SPEAKER : We have already ad-
mitted the Calling Attenfion on that.

SHRI S. M. BANERIJEE: My third
point is this. Last time also I raised it.
Twenty Members of this House have
written a letter o the Prime Minister re-
questing her to make either a statement
or allow the Home Minister to make
a statement in the historic 25th Anni-
versary year of Independence re-instating
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those  Central Government em-
ployees whose services were terminated
In the 1968 strike. Even the worst cri-
minals in the country who are charged
under Section 302 are given remissions.
Their death sentences are being com-
muted. The Central Government em-
ployees were discharged without any
notice. They should be re-instead, 1
have been told that the Prime Minister
is considering the matter. With all humi-
lity, I would request the Prime Minister,
through you, Sir, that she should make
a statement and create favourable con-
ditions in the country.

" SHRI RAJ BAHADUR : Sir, he has
raised certain points which we could not
include in the list of business for the
next week. He has asked me to take
note of them. All that I can say is, I
have taken note of them. -

12.39 hre.

TAXATION LAWS (AMEND-
MENT) BILL—Contd.

MR. SPEAKER : We now take up fur-
ther consideration of the Taxation Laws
(Amendment) Bill. The time allotted
for the Bill was 3 hours out of which 1
hour and 40 minutes have been taken.
We have a balance of 1 hour and 20
minutes. The Finance Minister is to re-
ply to the debate, .

THE MINISTER OF FINANCE
(SHR1I YESHWANTRAO CHAVAN):
Mr. Speaker, Sir, I must express my
thanks to the whole House for giving a
very splendid support to this Bill. Of
course, some Members have made cer-
tain suggestions and moved some amend-
ments which can be discussed while we
take up the clause-by-clause considera-
tion of the Bill. I would like to reply to
ae specific points raised by some Mem-

rs.

Hon. Member, Shri Virendra Agar-
wal made the point that acquisition of
immovable property would give a set-
back to the building activities, I reall
fail to understand the logic behind th
argument. What we are providing
against is the evasion of tax and under-
va]u_ation_:m;::dB ﬂtj:nde:ilestimation of pro-

rties, , really sgeah‘ng. is not
?:tended against any honest house-
builder or construction activity as such,
Unfortunately he seems.to have missed
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the entire objective of the Bill itself.
This argument was quite superfluous, I
should say.

Hon, Member, Shri Shukla, made the
point that, in cases where properties
which are the subject matter of transfer
are not acquired under the proposed
provisions for any reason, the differ-
e;]:ce bem[feenedthe fair market value of
the transferred property and the ap-
parent comsideration should be treated
as the -undisclosed income and wealth
of the transferee. I can understand his
anxiety about it. But under an existing
provision in section 52(2) of the In-
come-tax Act, in a case where the fair
market value of a capital asset trans-
ferred by a taxpayer exceeds the consi-
deration declared by him by more than
15%, the Income-tax Officer is em-
Bom:ered to levy capital gains tax on the

asis that the consideration received
was equal to the fair market value,
This provision takes care of the point
ma:c‘iie by the hon, Member in this re-
gard.

" As regards the transferee, if the In-
come-tax Officer finds that the invest-
ment actually made by him in pur-
chasing an immovable property exceeds
the consideration declared in the trans-
fer deed, and he offers no explanation
about such excess or the explanation
offered by him is considered by the In.
come-tax Officer to be unsatisfactory,.
the excess amount can be assessed as
the income of the transferee for the
relevant financial year. If this fact is
established by proper and cogent evi-
dence it will be permissible to assess
the amount of such unaccounted for
investment as the concealed income of
the transferee. This takes care of the
argument that he made about trans-
feree.

Hon, Member, Shri Dasaratha Deb,
has made a point that the definition of
the expression “immovable property”
is defective as it will not bring within
the ambit of the osed legislation
transfers of flats in buildings owned by
Housing Co-operative Societies, This
point was very carefully considered by
the Select Committee also. This was
one of the points that was mentioned
to the Select Committee, and the
Select Committee has made a certain
observation about it. The point is, what
is owned and what is transferred in
the case of flats of cooperative societies
is not the ownership of the flat but the
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[Shri Yeshwantrao Chavan]
shares—the right of ownership of shares
being virtually the right of ownership
of flats. Registration is the pivotal fact
in the entire thing. Unfortunately trans-
fer of shares is not required to be regis-
tered. We have t ore, made a sug-
gestion that for this purpose the Regis-
tration Act will have to be amended.
If we make the necessary amendment
in the Registration Act makmi regis-
tration compulsory on transfer of
shares, then the Act will cover that
position as well,

Then, the other hon. members, Mr.
Baladhandayutham and also Mr.
Dasaratha Deb, made a point that the
condition that the provisions for acqui-
sition of property can be invoked only
in cases where the fair market value of

the transferred p exceeds Rs,
25,000 should be deleted. At present,
care

we have said, this Act should t
of properties the transferred value of
which is more than Rs. 25,000. Their
point is that is should take care of
roperties of any value—even below
Rs. 25,000, Administratively, it will
not be a feasible proposition, because
our main point is not only to catch the
small fish but alsg the big whales.
Looking to the number of transactions
which are registered, the number is so
huge that it will be very difficult to go
into these, Then, we have provided
again this six-monthly 'E:nod Fo:
example, I can mention this. 'I:l:is is
the information that we have tried to
collect and I would, therefore, say
that it is approximate. For example, in
Bombay city alone in the calendar year
1970, the number of transfers regis-
tered is 12140, Calcutta—12000 plus,
Delhi—38000. I will just cite a sam-
ple. In a State like Tamil Nadu—this
includes the transfers of immoveable
property also, that means even the
agricultural land—in the year 1969-
70, the number of transfers that were
regisiered is 35,45,024. It gives you an
inkling of the problem, So, the Select
Committee went intg this matter also
and it was thought that if at all we
wanted to make this Act more practi-
cable and effective, it is much better to
make it selective and, therefore, proper-
ties worth less than Rs. 25,000 have
been excluded from the operation of
this law which, I don’t think, is un-
reasonable, Therefore, in my speech of
introduction also I made a reference
to this point which Mr. Baladhandayu-
tham made in his note of dissent also.
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So, I don’t think that thae point has

muth in it

Some members have made a point:
why should we pay 15% solm?
An hon. Member from my Party, Shri
Narayana Rao, has said, ‘Reduce the
solatium from 15% to 12%". The provi-
sion made in the Bill is on the lines of
the Land Acquisition Act and it was
the view of the Law Ministry that if
we do not do it, the constitutionality
of the Act may be questioned. I don't
think this is a flimsy ground. Some
members have said that it is a flimsy
Fround, The question of constitutiona-
ity of the Act is not a flimsy ground.
It is a very solid and wvalid ground.
While we enact a law, we should not
do it superficially or Ii ht-heartedly,
Therefore, I don’t think lf can accept
this suggestion of the hon. Member.

Hon. Member, Shri Viswanathan,
made a point that provision should be
made in the Bill to make the buyer and
the seller of the ies to get an
advance ruling from the Income Tax
Department as to the fair market value
of the property proposed to be trans-
ferred. Hon Member, Shri Piloo Mody
also made this point in his minute of
dissent. I have referred to it in my
introductory speech.

WoUW Wi T At v oW
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But, it is my duty because whatever
they said is on the record,

To get an_advance ruling from the
Income Tax Department as regards the
fair market value of the property will
amount to a delaying tactic. That
means every ome must get clearance.
Therefore, the responsibility is placed
on the administration to give the clear-
ance before the transfer. It is certainly
a negative a as far as the ob-
Jective of the Bill is concerned.

The only point that remains to be
dealt with is the suggestion made by
hon. Member, Shri Shukla but he has
an amendment, Possibly, I will deal
with it when the amendment comes.
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That is all I have to say. But, by and
large, 1 found that the House has wel-
cl::med the Bill and I am grateful to
them,

MR. SPEAKER: The question is:
“That the Bill further to amend the
Income-tax Act, 1961, the Wealth-
tax Act, 1957 and the Gift-tax Act,
1958, as reported by the Select Com-
mittee, be taken into comsideration.”

The motion was adopted.

MR, SPEAKER: There are no
amendments to clauses 2 and 3. I will
put them to the vote of the House,

The question is:

“That clauses 2 and 3 stand of
the Bill.” part

The motion was adopted.

Clauses 2 and 3 were added
to the Bill.

Clause 4 — (Insertion of new
Chapter XXA)

MR. SPEAKER: There are some
amendments to Clause 4 but the hon.
Members are not here,

Shri Shukla, are you moving your
amendments?

SHRI B. R. SHUKLA (Bahraich):
I have an amendment No. 6 for incor-
porution of a new clause 1A. This is
clause 1-A,

MR. SPEAKER: Is it for substitu-
tion or for adding something ? (Inter-
ruption) 1 am sorry, you cannot move
it just now. At present, we are on
Clause 4. You cannot move that just
now, because your amendment is for

insertion of a new Clause, that is,
Clause 1-A,
SHRI B. R. SHUKLA: It can be

fitted anywhere in the Bill. It is an
independent amendment.

MR. SPEAKER: You may move it
when we come to Clause 1. Now, no
amendments have been moved to Clause
4, There are no amendments right up
to Clause 25 and so I will put all these
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minute? In Clause 4, the word that is
used is ‘compensation’. Can it stand in
a court of law, instead of the word
‘amount’, You simply say, ‘compensa-
tion’.....«

SHRI YESHWANTRAO CHAVAN:
My advice is, it will,

SHRI C. CHITTIBABU: Will it be
valid?

SHRI YESHWANTRAO CHAVAN:
Yes, it will be valid.

MR. SPEAKER: The question is:

“That Clauses 4 to 25 stand part of
the Bill”

The motion was adopted.

Clauses 4 to 25 were added
to the Bill.

Clause 1—(Short title and
commencement)

MR, SPEAKER: We come to Clause
1. Mr. B. R. Shukla. You are pro-
posing a new Clause, Clause 1-A.

SHRI B. R, SHUKLA: I move*
this amendment:

Page 1—after line 9, insert—

“1A. In accordance with article
31C of the Constitution, it is
hereby declared that the provisionsg
regarding  acquisition of immov-
able property or land or any in-
terest therein under this Act, are
enacted with the object of giving
effect to State policy contained in
article 39(b) and (c) of the Con-
stitution.” (6)

Sir, my object, in moving this
amendment is this. There appears to be
some Constitutional defect in this Bill.
For, under article 31, property can
be acquired only for a public pu?ou
on payment of compensation and by
authority of law., So, three conditions
have to be satisfied namely that it
should be by authority of law and after
providing for compensation. These two

clauses together to the vote of the [, 4iions are there, but as regards

House. the third condition namely that the ac-

The question 18:...... quisition should tl?et magia_ only for a

blic purpose, that public purpose is

SHRI C. CHITTIBABU (Chingle- ﬁgt apparent from the pmm?ona of
put): May I just interrupt for a this Bill.

*Moved with the recommendation of the President.

7—10 LS8/72
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Last year, this House passed an
amendment to the Constitution insert-
ing article 31C which says that if in a
law itself it is declared by Parliament
that that law is enacted for giving
effect to the Directive Principles of
State PO]ICE contained in article 39(b)
and (c), that is, to break up mono-
poly or concentration of wealth, then
the validity of such law cannot be
questioned in a court of law. So, in
order to put this measure on a sound
constitutional footing, I have put in
this amendment that it should be de-
clared in this very law that it is being
enacted in order to give effect to the
provisions of article 39(b) and (c)
of the Constitution.

SHRI YESHWANTRAO CHAVAN:
1 know that the hon, Member is very
well intentioned in this matter and he
has tried to help us to ensure the con-
stitutionality of this measure in case it
is raised in the Supreme Court etc.
But 1 can assure him that we have con-
sidered this question very carefully.

In this Bill what we are really doing
is that we are adding a new cha to
the Income-tax Act, the Wealth Tax
Act etc. It is fundamentally designed to
prevent tax evasion and under-valua-
tion of properties. Really speaking, it is
not therefore, necessary to have the
declaration which he thinks is neces-
sary. I can assure him that it will be
rather very superficial and li
if we start making such declarations.
If we make that kind of declaration
here, it will be a matter of ridicule. I
do not think, therefore, that it is neces-
sary to have it

SHRI B. R. SHUKLA: I am not
quite convinced, but certainly in view
of the considered opinion which the
Finance Minister has formed about the
future course of litigation, I am not
pressing my amendment,

MR. SPEAKER: Has the hon. Mem-
ber leave of the House to withdraw
his amendment?

SEVERAL HON. MEMBERS: Yes.

Amendment No. 6 was, by leave,
withdrawn.
MR. SPEAKER: The question is:

“That clause 1, the Enacting For-
mula and the Title stand part of
the Bill.”
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The motion was adopted,

Clause 1, the Enacting Formula
and the Title were agdded to
the Bill.

SHRI YESHWANTRAO CHAVAN:
I beg to move:

“That the Bill, as reported by the
Select Committee, be passed.’
MR, SPEAKER: The question is:
“That the Bill, as reported by the

Select Committee, be passed.’

The motion was adopted,

12.58 hms.

PUNJAB NEW CAPITAL (PERI-
PHERY) CONTROL (CHANDI-
GARH AMENDMENT) BILL

MR. SPEAKER: Now, there is a
very small and innocent Bill, namel
the Punjab New Capital (Peri‘g:e:ly
Control (Chandigarh = Amendment)
Bill. If hon. Members could finish it
without much discussion, then we may
pass it before lunch.

AN HON. MEMBER: Let us have it
after lunch.

MR, SPEAKER: Then, the hon,
Minister may move the motion.
THE MINISTER OF STATE IN

THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND
HOUSING (PROF. D. P. CHATTO-
PADHYAYA) : I beg to move :

“That the Bill further to amend
the Punjab New Capital (Peri-
hery) Control Act, 1952, as in
orce in the Union territory of
Chandigarh, be taken into consi-
deration.”

This is a very small piece of legisla-
tion, The Punjab New Capital (Peri-
phery) Control Act was enacted with a
view to see that unauthorised structures
did not come up around the city of
around
Chandigarh. But it has been observed
that some shabby-looking structures not
consistent with the aesthetic  and
elegant point of view with which the
city was built up are coming up.

13 hrs.
It is primarily to prevent this sort of

unauthorised structures that this Bill
has been brought before the House.
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{Mathurapur): Are the ing to be
demolished? % B

PROF, D. P, CHATTOPADH-
YAYA: Yes, but legal authority is
nngessary for the purpose. Hence this

As pointed out by the Punjab High
Court, there is a doubt whether
Deputy Commissioner can exercise the
power of demolition etc. We want to
get over the difficulty by providing for
rules for the purpose.

There are some ancillary provisions
also. It js to achieve these things that
the Bill has been brought before the
House. I move,

MR, SPEAKER: Motion moved:

“That the Bill further to amend
the Punjab New Capital (Peri-
phery) Control Act, 1952, as in
force in the Union territory of
Chandigarh, be taken into consi-
deration.”
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13.02 hrs.

The Lok Sabha adjourned for
Lunch till Fourteen of the Clock.

The Lok Sabha reassembled after
Lunch at Four Minutes past
Fourteen of the Clock.

[MR. DEPUTY SPEAKER in the Chair]

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, just now I have
received a telegram from Calcutta
which says that two trade union
leaders were invited to meet the Labour
Minister in the Writers Building and
within the Writers Building they were
manhandled by a set of people...
(Interruption)

MR. DEPUTY-SPEAKER:
please.

Order
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SHRI JYOTIRMOY BOSU: ...
instigated by the Congress. Inside the
Government Secretariat this is happen-
ing... (Interruption)

MR. DEPUTY-SPEAKER: Order
please

SHRI JYOTIRMOY BOSU: When
they come to attend a meeting they
have been beaten up. (Interruption)
It is a very serious matter.

Then, we do not know what hap-
pened to the Bombay strike. Two full
days have gone. Yesterday, there was a
Bombay bundh. (Interruption)

MR, DEPUTY-SPEAKER: Order
Please. Please sit down.

SHRI JYOTIRMOY BOSU: will
you kindly ask the Minister to make a
statement? (Interrupfion)

Shall 1 lay it on the Table of the
House so that you can examine it?

MR. DEPUTY-SPEAKER: Order,
order. It is a matter of law and order
in the State, How does it come in here,
now? Shri Vidyalankar.

14.50 hra.

PUNJAB NEW CAPITAL (PERI-
PHERY) CONTROL (CHANDIGARH
AMENDMENT) BILL—Contd,

SHRI AMARNATH VIDYALAN-
KAR (Chandigarh): I was saying that
I would have agreed even if the law
was made more stringent if I was
assured that ip its execution difficulties
will not arise, Those who have experi-
ence of the execution of this law know
the actual difficulties. I want to bring
before the House those difficulties so
that the Government might see that
those difficulties should not arise.

This law is mostly concerned with
the rural people because it operates in
ten miles of area surrounding the city
boundaries of Chandigarh. Inhabitants
are mostly poor people and oustees.
Their lands have been acquired; in
some cases lands have been acquired
only partially or they are about to be
acquired and they are facing wuncer-
tainty, and cannot decide what kind of
building they should erect. In most
cases, when houses are acquired, por-
tions of the lands still remain with
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them. For-their living th want to
build something. Tl:fey le:yave to pass
through so many procedural difficulties,
The problem mostly concerns the ous-
tees. They either encroach on Govemn-
ment land or erect all sorts of struc-
tures, That is why slums are coming
up. About 10,000 families are houseless
because we have not provided anythin
for these oustees, or for industri
labourers or the ‘ietty shopkeepers or
pedlars or even the sweepers who are
working in the city. For the
sections, we have not provided housing
in the whole Chandigarh plan and the
result is that all sorts of buildings and
huts and structures are coming up, in
a haphazard way,

First the origin of the problem
should be tackled. Then only we can
enforce the law properly. The diffi-
culty becomes acute because in the
whole of India Chandigarh is the only
city where no rent restriction Act ap-
plies. That creates difficulty for poorer
sections of people as they could not
afford to hire accommodation on rent.
They have to live somewhere and open
sites are converted into living sites and
all sorts of hutments are erected and
slums appear all round.

It is provided in the law that if an
application is made and within three
months a reply was not recovered auto-
matically it is assumed that the appli-
cation is granted. In many cases the
Government fails to give orders within
that prescribed period. The result is
that these unauthorised structures are
built up.

One more reason is. Under section
15(b) exemption is given for places of
worship, Under that guise many struc-
tures arise, The law should be imple-
mented with a certain amount of under-
standing,

MR. DEPUTY-SPEAKER: You
are speaking on the original Act, not
on the amending Bill.

SHRI AMARNATH VIDYALAN-
KAR : The D Commissioners are
being given wide powers and it is not
only for agricultural purposes. They
may prescribe in the rules even im-
possible conditions.

In this Act, one more thing is not
clear to me. Power is given to the De-
puty Commissioner to receive the ap-
plication. When the original Act was
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passed, Chandigarh formed part of
Punjab. Now, the Deputy Commissioner
of Chandigarh has jurisdiction only
within the Chandigarh territory. This
law is applicable for an area 10 miles
around Chandigarh. Now, which De-
puty Commissioner will receive the ap-
plications is not clear to me. It is not
clear whether a Deputy Commissioner
in Punjab area or Haryana also will
have jurisdiction jn this case to receive
and decide applications. Who will con-
trol the whole plan? Something ought to
be done with regard to this ambiguity.

1 have another suggestion. The vil-
lage houses in the urban areas should
not be disturbed. Already there are
nearly 10,000 homeless families in
Chandigarh area. If the existing village
houses were destroyed to construct new

types of houses, the housmgrhproblem
will become more acute erefore,
this law should be enforced in a man-
ner that most of the rural houses were
not destroyed. They may be remodell-
ed if necessary but they should not be
destroyed. In the Chandigarh lan,
some kind of plan for urban villages
should be incorporated. After all, the
plan that was made so many years a
1s not so sacrosant. According to the
needs of the time, changes can be
So, I suggest that a plan for urban vil-
lagcs should be incorporated in this. If
it is done, so many difficulties would
be overcome.
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MR. DEPUTY-SPEAKER: That is
a different question.
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MR. DEPUTY-SPEAKER: 1 say
that has nothing to do with the Bill.
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MR, DEPUTY-SPEAKER: This is
irrelevant. It has nothing to do with
the Bill. If you have nothing more to
say on this Bill, I will call another
Member. This has nothing to do with
the Bill.

sft w fag W ;. ag ATwET TAAT
Feir g fr. ..

MR. DEPUTY-SPEAKER: It is
important, But it has nothing to do
with the Bill. It should be referred to
at the appropriate time when the op-
portunity arises, .

st Wi feg Wha ;. ag w1 aw-
AT FW 9T G § T AW A A
€ W 9C 5 &Y
ot ofr #% &7 @Y 7@ A {em, 50
o Il FT AT M ge A g
AfeT a fEdt A wWdr Swe I

AT TR THITE FTAT ATEd § AN
Tr fedee fam o fomdt ¥ Mgwm
& W o Thw anedh @ I A
wraT g o, fads epfrdl & fag
v Y 7 a7 AR swir W ar
1@ § Iu% w1y €)Y dar 79 $ 0F qfew
fovuefer &9 @ & 29 fs gz oo
g1 7 Wifs apEEm o W adl
I |

=t aearar ey (Frferarg) o fecht
effFT grgE, W ot 5@ faw & afxy
goiwm @3 ) ag @@  fr <<hm
UF T I WG, AR -
g &1 FTaw v ¥ fad gy AwiY
o YT @md oT <@ & o o) e
X AT &Y @WINEATR HIAT W AHTA
gy ®T § AT wge WY gEa e Wy
Fow §T 1 a8 737 fewgdy ove §
wifs Tga & w gw o1a & o f -
™R wwawE, I TwwwAr K
ford xgt #Y Torqm g F OF
g fr gart fad wré aos +ff andy, w8
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sragfs NaM s fod e wrfgd
7 Wfmwr g g e & v agt
Feqar # W & fad w garfew
2! a@ M odfd faad dad
78 A & faq fasar @ &, @fFa
ITF ATHEN SArAIA ATAT A Y AAqA
IFAL Y T AT A Far @, S Wy
&t fras 3 fed o s e 298 Jam
ATAT ARA AYAT FTH YT F qlaT
¢, a8 TEard i g & a7 e S
WL 7T, Ffew arforw a o< v
& g ot ot & ot ot R
T TR qrH g, IW W A
IMH sy T FXo§H 9w F fag
3 o agfery ag 3 A €, w®
d ot srgar g7 o A ot ®
T OF gefefeern § fr s 3 dgma
¥ agt oflT gart aew ¥ fod, deA
T 3 fod ok S wex v frd
N, 3R @ vy qww fear e
T T T a0 & AR A T
FATT TAF €24 §, TF qTH ZATE AT
t o gEdr s feelt S A Tonfam
afl & fr 9w ¥ sigwmascad ) W@id
¥ AR A ag W&Fﬁﬁﬂﬁﬂﬂ'ﬁ'
5 ﬁ"ﬁ FERT 7 & Ao
¥ Ygwmm s e i &0

ﬂ,

T A agw AR ¥ wiEgwEEw g
éaﬁtq‘ﬂ'%’ ATAYICIETE  qFTH
T* g, dafeelt ¥ a7 G, 981
frard § gaarg faeslt & arl ®, =r§
TH A A AT X
gt 97 g gEd, o fr 7Y AT wrfzgd
TR AFAIE | AfeT 3w qF FQ
€1 @ sy sw qgar Afwd s oo
S oagt ¥ gerd wnd A e
3 wifd o fer wrd | o agt
o Ay whr age wf gE R 10,20
TN TF OF or¥ ¥ s ol
Sy fedt S g o F

ﬂ‘i
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qM A FwATTIWEr dedwar T
T FE 9 AR
IR T, qF A axw WA o WY s
gar wvfed

AT T Fgr W &1 F wam
g fr Wedc g swra oo #YE s
5HC R T N awdyr FW ar ara
T wrd qura ¥ $R s oA gfk-
qmon & | g feac wTam gwEr g
EF o W 9w w1 WY wed &
fF N ¥ aremreT FiEwE
T g, 9 sigwry gicarom ara w7
I I H A% A, qorw AT
A% F1?  §AT H9T aNT§, AfPA
o stadw g faad s a@i AT o
At oHIF CHATAT g Ik A A
®F 1T a1 s fearm

_ g e &Wqﬁﬂﬁt

qF 7Y, AT §, Nﬁ‘-‘v‘[ﬁﬁi’l’ﬁ"ﬁ
w * fard § I ace e s
g1 T FPwiw T 7 g
¥ Y v graTT AR oF fmramar
ﬁmg%ﬁﬁwwﬂw&

afr & Fd ara ofiqar | gafad oy
qefafreges agi <o & ag frmr faerr
qr WA §? & FO-G frw e ¥
aian AR feax oraf, @ owT ¥®
qur w1 o Wy ¥ Igrw A R
are T W g R o fax 9 s ded
§ Mg TR A awAEAew o
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37 g, AfeT 7 TTH 7 fawelt i
T oA g gRIgra A aran f,
dfer aga A frar) wq @A
RGIECIE T s (£ B Al e (A D
21 IAH T sara aAr fgg orfE
B #g @& fx foagl ¥ ww@rg &1 qa0d
¥ fog aqudy oF &g, aw W@ q
43¢ S w qa agfead gv T g
w0 £

st gferarc fag wfew  (TEw)
fedt afisx @ige, ag faw oET AR
Wt wEer ¥ 7@ fear R g w@
g #BfF o e arfaw g @ A
qrg #T a7 aTfEd, qlEw § foemr
Ig TAYgE qiwTd g 9 AT
T fag dx dfeq sqcary faameism
¥ Ad guwe fd e @A
T H Ardw 1 dfeq froF Tow @
I T AMA TEIAT G 9,
gra# 5z @4 fFew ¥ of sarer o
FE gAr A A7 ¥ FEET FAD
feaay 3% *rf gaurs 4 gem o Aran
frar g fr ag saga & §, smcomdw
dm 43 gu feard 39 § o agf s
geFTe fear§ SN G F  srRAT STRAT
o wr woft wiiew & @ fawr 9 qm
A Y QA FQR @ fag ¥, .

fir wwg QTR OF @rE AT §

gwig wfera featar s aff 7 agt
IR AL WA avwAr fe T
W gE ¥ WX ¥ A= 1A, qg ATy
%0 Fw & g

q OFe & qarfas are w€ e
% fod ot gw ¥ gafaar sw & o
wfgrmt &¢ § @ fed  wfawc &
AT A e ff AR gew 9|
¥ foaq fedr wfaw sy N qaedfhr oY )
s W fF ww Y TES 3w
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i %
®¥rew g ST fRdae & st WraTSR
T A o, A0 aww ¥ @
Pr ot ATy ISR qAE IR
q=T 7AY St Y FaraT @ R wfemew
A §ag TwaE qamar qgfeva d) Aardy
o @d A g T T W
3 s feard qedi @t Fai W q
.

MR, DEPUTY-SPEAKER: Those

rules will be made and laid on the
Table of the House.

SHRI . MUKHTIAR SINGH
thﬂlALIK I am quite relevant about
is

MR. DEPUTY-SPEAKER: What 1
mean is that those rules will be made
and placed on the Table of the House.
You will come to know of them.

ot wferat fag wf® @ These

powers are delegated to the Govemn-
ment,

# o won wgar g e o fewer
Y| s TAAHT & FAA AT @I
g o FTTaw ¥ wraw HA v
F fegm % Mg agagfs g Oin
fad) wrsfe <fras afwese &, o &
37 #Y feqrg fmar qr1 Farfe g+t
feerr frqr amr g1 W = &
fegrr & a7 I A fF IO s uw
aar wgT At o W fgegema ¥
axT 2§ AAMER wWgy, Hfew giar ¥
AL AR WGT A7 A4, WARIT MBI
fea€ 31 wfer mla «@rif & g
@ A fewera G I aw saT Ay
fear mar 1 St g M avene #§ H
W ard 43 gUE 3T F1 ¥ ghOr 7
FTr % Ew feew w1 e w00
@ IF T 500 To AHAT AT 50 TWAT
) AT fFAT AE@ATL FAX 500 To
gafm € v aw f 7@ gEa O
#fFT 50 waar ST e QY w7 faeaaw
R amdwr ? fex g A foewQr A9
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) nmaM ! gw gfgw me &y A
ffag frarsa< safaTgw § sriEr e
FTT AT BT L 7 AT AwAg F T8
arar fF wifeac 34 37 F1 M) Teamr
IRT L AT qAE FA ARE L7

ft mvonw ey (vfearem) o ww
q cqlfE JE AT | Gfex frardsre
F AFEAN AW AAIT A AT T
W A7 x7 79 & g gw @ &7
fefefamm T & @ 1 ox Ofafesw ¥w
FTAAT AFIE N TR T

MR. DEPUTY-SPEAKER : He is
meeting hig arguments. It is perfectly
legitimate,

ot gfear fug afew @ 5 G3-
fefaen mickgar 1@ % =g s
A A ¥ gy dfFm g qEe wgar
fFmamdr s dmc g, ;g gaur )
:l‘:::mlgi;li.m it mean? I am speaking on

= gare frace : wmaz s
qfeqare fog 9a s diqeaff 4 o
% wgravfes sswama & fog o
qraE F) Arat 399 A A www 47 IAh
R F g¥ qar A ¥ v A A
YT g

oft gferne fag afew: & sz
T @ @ f&a ar Aatar gzt
q A e w1 ofed ws dy @
% @ ¢ fewae feqt o 1« ddft
‘grma ¥ Nl A fem ag
A IM? FgwY widT ! U T
fema afy wiodl Fgr @ Iw
AT F AT A AZER F feqrmgm )
3q ¥ A A qga Ao qE§ w I
TH A Fegwww fwar & a@w Jur ofr
fravsc & wwiar ag g%t w7 TwET
warar fegar st fed) sfawac & gqy
g F) FrE grard AN T qEmar
EFF WA wwm samr s RaifE
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43 ¥ aic € ww WA Al
IRTU F IIFIFEA AL I & aga
A wramad . @ §7) WRT A o
FOT METE R A oAl I IAF
ema ¥ g1 9ifgg 1 @ fageaw
= faa &1 37 w1 qigw FAr wifgd

™ F A9 g e g WY @ Y
ar ofeq s g i@ § woE
TAA F | AT F IH oA qfewra
§ a8 siwd | Aurtew ¥ s fam
garg fes om 1966 ¥ frarafarem
fear T v aw FgrmAT A i

“It is shared by the Central Gov-

emnment, the Haryana Government
and the Punjab Government."

I F A €F I KT AT AR
gomd wEwFd A oA EF TR
€ 3T 3, @ EFE A gRAW F
FRT AT FIEE I IAH IXHTF
¥ F T W FX a1 Fifggar fw
35 T & el wfgwat # gF avm
fon & T ¥ og fasy 9ed &

A waTw qOT A | of) wrw fae
W d ° w AR awix o= fag
W OFEN AT G | H AT FT AT
aizm g 5 g st Isimg d =
aeroft Y § 1 St wTRT wara fag
* wgi fe orard & qatfas wrives ok
g guFIfed 3 1w WO FE
at T W aF g7 WEITg A v
FOr ¥ fag darc g ggam afi g fw
g7 ST ¥ A ¥ W e W@ar
aoAt @ g

T R F WG W AW WgET
w9 w€ fw qg g orqax faw &
g mE S w1 ¥ s few
w @t fow o arft ot s T E
IZ FOX FEWA AT R AW H)
sfewrw & aarfas 1 dfes e &

-
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[#fr sfermiz fag wfas)

FY ATY FRAAT T4, ITF Frd @
Ffewrw Mt o< g ag @ faw &
fedmr &< & ardfi ey giisa ¥ ae ¥
9qT W AT |

T oew & "rg ¥ afEc # o)
I w1 A g fr P awe
w faw Srarme 7

oY @M WY JoreAE waRw,
¥l A e o) Aferare fag ¥ aga
& arg wr ) qfed ofen § S 99
afear strar § 9a ® dfeewm  feew
A0 Fifeeguair ¥ sme @1 Feareat
# m o, wraw o wY q@v A TR
& 2gral A #ar giwq § A qT I
% frawa g wgdt seAwag g e
FiT ¥ fedt sfawre a srwerew fFm
g WA fed) sfaw #1? Sém
&, A= ¥, e ¥ qr qfemrr &
WH 403 varer wrw AT F A &,
70 Trx ofearer & and § W anfw
I® TE FERTATF HGE 1 wwoE
¥ warfas o dotw & fedt Ffmer
T ATATES FT @ & |

0 A A1 ¢ 98 9g fv o= STig
UREH T 4 3T 347 I FTCF (W
HIAT QT 47, UF  IGF I FT a9 g1
qr\ ag IgA og Av frx faw feam
] A F) A>T qr wqFT T g
IE FIIAF qgAH XA &Y AT
e TREC dve ¥ qanfaw svor o
SHIT A AT G EIAF axq F et
ool A A AT g afew v
qaraw fagr o1 @ 7@ W) @A FH
fear srgrg S fegema
AT A AT LT F A qFaT §, /Y
N frrgeam w1 w7 3 oA Awfee
wET W FPrATAFATY | qE TF ¢A
wit fm & @y o w9 e
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ardm & g8 w&TR F1 @Y qvET TOCH
& T wETR &1 @A ave fed) A%
@ @y amr AN ¢, gt
WY amr fafreer 1 = faew w1
feargraar g g gawmgdafeem
fegera & <9 #Y gF s AT
FIEZAY WgLT ATH qAlHA FATE OF
Fare afgw qraar gar gy F
W A sarer A8 FgAT ATgar A fET.
qg AT TEL Fg1 W@gar g fF oA
MW ST FHT 5,000 To THT H AF
g @ YT A1 5 " TG CFT T
fgem d Fwd &

SHRI MADHURYYA HALDAR

(Mathurapur) : Sir, there is no quorum
in the House.

MR. DEPUTY-SPEAKER: The
hon, Member may resume his seat, the-
bell is being rung.

Now, there is quorum; he may con-
tinue his speech.

ot EHTTE YT ¢ F I FT @l 9T
fe arg Qg & oY oeflw AT, o
T @ wE € 39 W qaTEer
R E a1 gy, AT gAT AR A
TAX WM TFHE, AHT OF 4G THIT
AT oA FAT FT ATT & A 300 €T
TR, 400 TF TH HIT 500 TG TF F
feead 2981 A «&f awmarfF o=
aT g gl 9T feaEi @ oWl qF
§ a@ 74 9 IW F 100 TH, 200
Th AT 300 TH IHOX IAGE | WX
fafieex #gs a7 fead @< &g
ez 1w faaar wifee 35 awta
qT EFIT I &1 50 e 9w fHwra
1 faaem fam w1 swa @) @@,
ar qE #r§ g 7@ g

qady AT FRa g fF fad) wfwwe
A g o) g fed) wfawc ¥
TRt TFOF WA AT AT O o)
AT H 1 e gEE F fed) wfawe
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A wer K ag f& g8 ww
@EAN S § A% I9 ZqEEw F
fad WE & FAT FATA H) 9w §
@t s qfemdw w1 fawer 1Y 3 o
g & Srar g o7 femrr @A
7t feed g 9m ) v w1 7Y guar
¥ # A Sgag R AR
e wT grefafnge s sqrEew
tefafrgum &1 @t T 71 gTng
T | Wi e T ame N
grer ferT § ag s ggaaw s
T}, gat @A wE N ow o AR
A g gwr Ak M feen owat
¥ T o ar v e g e
3

IO 73 gu AwwmE i
T TrwenTEWT «HTg H 9w T80
) wwa@ e gEm g, @@
@ A ¥ qarzm wmd ) e
M Tz FAT R AW 7F W) A
T femomm ) 38w @ akoat
am feqr g

It fasw AT wEE AL EY A
w@d & wgar g fr fafmee arex xgt
T2 w2 F AR agt A oA Fer s
q FT Ferzw w7 5 Amfaai & w
A g, wrx FETEF) ¥ gEA L )
qO&0 F1 ofear wr gaT 1 TER
i FTH R @E a0 I @A )
frr & meer $mg qefafreer ¥
58 7 arae & fred w@t & firer
fed § ww ard fr 30 IR
N I W) w7 I g ahaw
N7 FqA B wearaz Ad¥ war
"‘“El I qET QT o qgai- ﬁT‘(I’tI_’
T £, 3Fa) wE @ W) e aw
T Y fear mar &0 €T wr
FTX uemdwa FT E 0 CHT FIX
% fre ot w¥19 a9 frro oar @
Tfearame far=red § I fagaraar
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g )| oEr¥Y FIGE aK A1 qAQ@
aTw & sty AfFw fam t{chrf ii
aft o GRGEE A F AW R
#fT giw g8 arew agi WG SOA AT
T8 & 37 ferre ¥ A fe
o #af gag FEE | TAw W
a1 ga fregm wifgg | W IF

N gy fafrex e @7 o
%T Tgr ¥ g F W TG
T gew agrac &1 S F) U

fafrgwey aga axw §, @ T
§ aga wmaw g T = fEwit
#r ot 2 ) &

gefrad) Aixg @ H ST CF
FHaE ) ¥ ) Afew oA F9
Tt ¥ FPWoR S A w0
71 gAY @) A g fafeet agw
QT AT HT G FT AT ATAAT A | AT
& iy wr daer o) gfafsoee gET
Tfgd | Fx IF  HW TE HAA FY
WER! T T@AT AGTE) TR SIF
g5 =5im@ wig Gana Fr § AFE |
Afrr Ta A1t 7ad F1 A GAAT § AT
T gr wifed

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (PROF. D. P, CHATTOPADH-
YAYA): I had already said when I
introduced the Bill that the object of
this Bill was very limited, namely the
prevention of possible erection or re-
erection of structures which were not
permitted under the existing law. It has
been observed during the last few years
that many unauthorised  structures
which were supposed to be ancillary or
subsidiary to agricultural purposes are
being actually erected which are how-
ever structures or constructions remote-
ly related to agriculture. These shabby-
looking structures and haphazard com-
structions are inconsistent with the
architectural design of the city. They
are inelegant and unaesthetic and are
not covered by the purpose. These are
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quite in contravention of the existing
rules,

I would like 10 emphasise that all
hon, Members who have spoken on the
Bill have directly or indirectly agreed
Wwith me on the "question of the archi-
tectural beauty of the city being im-
portant and said that we should try to
preserve it as far as possible.

The other question which has
raised in_this connection, h\muse b;::
portance 1 do not like to deny, is the
question about what we do for the poor
people. If in the name of verty we
allow this sort of sha by-looking
haphazard constructions to = remain
there, or we objectively encourage them
o come up, then the very purpose for
which the city was lamm«s“1 will be
defcated. For, we
experience of some
India that lack of plan has created a
Emhlem. Here, planning of the city

as created a problem, I think we
should put up with the problems from
the planned city. There are some pro-
visions both of the Central Govemn-
ment and of the State Government for
providing houses to the lower income
group and also to the other poor people.

ow from our
other big cities of

. So those programmes could be uti-
lnsegl in this connection rather than
asking for a relaxation of the provi-
sions of the existing law or opposing
the purpose for which these amend-
ments are brought before the House.

It has been asked why the rules are
not embodied in the Act itself. As al-
ready observed rightly by some hon.
members, the question as a big rather
complex one, So the rules to be framed
under the Act have to be well-consi-
dered and the details of the problem
have to be looked into. One hon.
member has already mentioned that
without going into the details of the pro-
blem, we should not frame rules
cause they must not be inconsistent with
the purpose for which they are framed.
I entirely agree with him. So careful
consideration has to be given to the
framing of the rules under the Act,

It has been observed from past ex-
rience that the powers given to the

eputy Commissioner were in some
respecls found inconsistent with the
interests of the ple. The Punjab

High Court has in a ruling said that
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he was given more power than he
ought to have been, or rather the man-
ner he exercised the power is not justi-
fiable. That is why we have tried to
introduce a slight amendment in the
Bill. We do not like to increase the
powers of the Dy. Commissioner;
rather we want to see that he exercises
the existing powers under certain rules,
and in framing those rules, we want to
see that the poorer and other sections
of the people are adequately protected.

So the interests of the poor people
have been kept in mind and consider-
ing all these things, the Bill deserves
the support of the House from all
quarters. | commend the Bill.

ot waqe wqr o S Wer W
% W) saaarreee fafeen A R
fe  fafeen w1 o7 fgear 9% agt o
fe =€ gw €z WY 37 ¥ IaaeoE
Tt s g€ g1 W uftar s
qW| G AAT AT CW FIT qF AGT SAT
IAWY I 2

SHRI AMARNATH VIDYALAN-
KAR: We want an assurance that in

the execution of the law, the needs and
conveniences of the rural people will

be properly considered, That is very
essential.
PROF. D. P. CHATTOPADH-

YAYA: That is precisely what I have
said. In framing rules, we will look
into those things,

SHRI AMARNATH VIDYALAN-
KAR: Not only in framing rules, but
in the execution of the law and the
rules.

MR. DEPUTY-SPEAKER:
question js:

“That the Bill further to amend

The

the Punjab New Capital (Peri-
phery) Control Act, 1952, as in
force in the Union territory of

Chandigarh, be taken into consi-
deration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: There
are no amendments. The question is:

“That clauses 2 to 5, clause 1, the
Enacting Formula and the Title
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stand part of the Bill."
The motion was adopted,

Clauses 2 to 5, clause 1, the Enacting
Formula and the Title were added
to the Bill.

PROF, D. P. CHATTOPADH-
YAYA: 1 move:

“That the Bill be passed.”

MR. DEPUTY-SPEAKER: The
question is:
*That the Bill be passed.”
The motion was adopted,

14.50 hrs.
DENTISTS (AMENDMENT) BILL

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY PLANNING AND IN THE
MINISTRY OF WORKS AND
HOUSING (PROF. D, P. CHATTO-
PADHYAYA) : Sir, I move* :

“That the Bill further to amend
the Dentists Act, 1948, as passed
by Rajya Sabha, be taken into
consideration.”

This is again a very small piece of
legislation with very limited objectives.
It is about some unfortunate dentists,

. because some denists have come over
to India as reé:atﬁates from Burma
and Ceylon and from what we now call
Bangladesh. We find that some of these
unfortunate dentists have not found
any livelihood, So we want to' see that
they get some sort of livelihood,

The other object of the Bill is this.
Up till now, the Dental Council of
India was vested with the powers to
look after the methods and modalities
of imparting education in dental sub-
jects. We want to see that these powers
are vested in the Government of India,
because, to bring about some sort of
uniformity in the dental education in
the country, we need this transference
of power from the Dental Council of
India to the Government of India.

The other objective we are .se:ekmg
to achieve in this Bill is providing a
sort of common standard, ethos or pro-
fessional ethics and etiquette in the

SRAVANA 27, 1894 (SAKA)

Dentists (Amdt.) Bill 214
country. We have also slight] reorga-
nised and redefined the ﬂteygnn'es :f
the representatives on the Dental Coup-
cil of India which are now under the
control of the Government of India,

There are two categorj i
fications we recognise, gC.‘m:;sis ?ﬁquaf:
gory of _dentists who have approved
qualifications from India, and the other
is the dental gqualifications obtained
from abroad. But the dentists who have
come over to this country as repatriates
from Bangladesh, Burma and Ceylon
may not come, and in fact they do not
come, under any of these categories.

iIs why we want to have a sepa-
rate category provided, so that thege
people can earn their bread.

. With these three or four objecti
In view, we have brought this Ileeﬁslv:
tion beflore the House for its considera-
tion, With these words, I commend this
Bill for the consideration of the house,

MR. DEPUTY-S : i
" PEAKER: Motion
“That the Bill further to amend
the Dentists Act, 1948, asg passed

by Rajya Sabha, be taken i
consideration.” e

Now, there is an amendment
motion for  consideration byto ll:)h:
!i.?axmmam:n Pandeya. Are you moving
1

DR. LAXMINARAIN PAN
(Mandsaur) : Yes; [ move: BETA

“That the Bill further
the Dentists Act, 1948, tI'J‘:'e reafx:r:g
to a Select Committee consisting
of 8 members, namely:
. Shri Bhagirath Bhanwar
. Shri Khemchandbhai Chavda
Shri M. C Daga
Shri K. M “Madhukar”
Shri Dhan Shah Pradhan
Shrj Ramkanwar
Shri R, R. Sharma; and
8. Shri Uma Shankar Dikshit
With instructions to report '
first day of the next session?? (S?Y the
DR, SARADISH ROY (Bolpur) ;
Mr. Deputy-Speaker, Sir, while fpca)k-
ing on this amendment Bill, I want to
make some general observations,
Now-a-days, in the engineering and
medical services, many posts remain

NoMbhWR e

sMoved with the recommendation of the President,
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-vacant for want of engineers or medi-
«cal practitioners, but then, many engi-
neers and medical practitioners are
remaining unemployed. This is the
case with the dentists also. There are
hospitals where dentists’ posts are pro-
vided, but the dentists are not being
appointed. There are hundreds of
-dentists who remain unemployed for
years together. That is the anomaly,
and the Government should take note
of it and do the needful.

In the rural areas and the primary
health centres, there is no provision for
«dentists and as a result, poor people in
the village and rural side are not hav-
ing any dental service. 1 suggest that
the Government should make efforts to
provide dentists in the prim health
centres; if not permanently, at least for
once or twice a week they may be pro-
-vided.

Dental hygiene should be taught in
the schools so that the young people
may be conversant with dental hygiene
.and in future may not be put to
trouble. MNow-a-days, dental diseases
have increased enormously due to in-
sufficient food and vitamin deficiencies.
Dental decay is a common feature
:among the children, So, thig should be
looked into.

The most important thing is that
dental equipment is not provided in
the hospitals as a result of which the
dentists who are there could not work

properly.
Coming to the Bill, one could ob-
serve that the Government as it is doing

in other spheres, is concentratin,
power in the Centre. Under clauses

and 11 in this Bill the same thing is
sought to be done. Under clause 8 the
wants to take

Central Government
away the power from the Dental Coun-

cil. Clause 8 provides for recognition
-of dental qualifications, under original
section 10, the Dental Council was em-
powered to give recognition; they
-could recommend tp the Government
necessary amendments to the schedule.
This power has been taken away.
Similarly, clause 11 relates to section
16 and under that clause the power of
recognition has been taken away from
the Dental Council. I take exception
to these amendments by which they
want to have concentration of power
™ tl:a hands of the Central Govern-
~ment.
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Section 5 is being am
end
‘3:510:23'“1;80:33 of dental wmegs ?::‘; ﬂﬁf
. - . m m ] i
gstlet]liu?ns agn empow‘g::lsedto t::];gltgz
ction. Originally under i

;ﬂdthde professors of the dentaf egto'lloggg
! ental Wings were eligible to
sanc] as a ca_nd:date or vote. Now a
:15;::::;3;: ::e alnmposed_d and only the

inci N S, directors and vice
rinc igi
Eow. ipal of dental colleges are eligible

By another sub-clause the rj i
y t
restricted to heads of dental ﬁg& c:;
medical colleges. There is an amend-
:;:intt “?y somie hon. Members for four
V0o members respecti
up six members, eavel e

sors should be given a chance to
agger:’lagd a5 a candidate. With t;:;:
o ations I conclude my submission,
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MR. DEPUTY-SPEAKER: The hon
Member may continue on Monday. '

15.00 hrs.
CONSTITUTION (AMENDMENT
BILL—Contd. :
(Insertion of new articles 23A, 23B
and 23C) by Prof Madhu Dandavate.

MR. DEPUTY-SPEAKER: The
Hou‘se will now take up Private Mem-
bers business — Further consideration
of the following motion moved by Shri
Madhu Dandavate on the 4th August
1972 :—

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

Dr. G, S. Melkote was on his legs.
He may continue. .

_DR. G. S. MELKOTE (Hyderabad):
Sir, Prof. Dandavate, in his introduc-
tory remarks, while moving the motion
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for consideration of the Bill, said as
follows:

“....the Constitution Amendment
Bill seek to amend the Constitution
by suggesting insertion of new arti-
cles 23A, 23B and 23C. The objective
of this Bill is to see that certain
basic provisions which are missing
from the fundamental rights are
incorporated there. I would like to
see that our Constitution ensures
work and adequate means of liveli-
hood for all citizens; secondly,
failing such a provision of work
and adequate means of livelihood,
there should be some sort of un-
employment allowance to be given
to the unemployed; thirdly, there
should be a monetary assistance
to those who have completed the
age of 60 years or who are chro-
nically sick or disabled and, lastly,
there should be free and compul-
sory education for all children upto
the age of 14 years.”

I would like to support this Bill. The
arguments that are being placed before
us are that India has emerged free only
25 years ago, that we have a large

ulation of an explosive nature—it

1s not merely numbers but explosion
is coming from the younger gemeration
—and that the planners are trying to
give full employment to everyone, In
the last four five year plans, we have
seen that the number of unemployed
and under-employed is increasing and
those who get employment are a very
small number. If we see what is hap-
ning in other parts of the world, we
nd that only a very small percentage
of people are unemployed and their
economy could bear that strain and
help them to get all these amenities. In
1948 T was in England and I asked the
Employment Bureau about the number
and type of unemployment there. They
said, it is about 300,000. I asked, what
is the employment potential, They said,
500,000, aggd. wﬁen there is cmlploy-
ment for 500,000 and the unemployed
are only 300,000, how can unemploy-
ment exist? The reply was, everybody
is attempting to get 'ter and better
job. This evening I resign my job, be-
come unemployed and tomorrow mor-

ning I accept some better job and I
become employed.
I went to West Germany in 1968

and asked what is the nature of un-
ours, which is developing, depends on
employed. West Germany is still being
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dogged by four governments—America,
Russia, France and England; they are
sitting  tight on  their neck. Still
after the second world war, when
all the industrial potential was carried
away by these governments, within a
very short time that government has
been able to provide full employment
in the country. Not only have they
provided employment for all the people
in Germany but people from all over
the world, including India, go to Ger-
many for employment.

Take the case of China, which is
very big, with a population much big-
ger than ours, with a per capita land
distribution which is much smaller
than ours. There is full employment in
China, I do not know the nature of the
employment because it is very difficult
to get that information, but we know
there is full employment there.

It is also said that in Russia more
and more e are getting more and
more aid from the government. There
is liberalisation in the amount of finan-
cial help, employment loan, old age
pension and so on.

1 had been to Australia in 1959. They
said that unemployment is a ver{nbiz
headache for them. I wanted to know
the nature of their problem. They said
that 3,000 people are unemployed, and
their population is nearly 12 million.

In our country the number of un-
employed runs into millions and mil-
lions, How are we going to tackle it?
Is it going to dog us for life, not only
the present generation but alsp the
future generations? What are the steps
which we are going to take to solve
this problem? It is no use blaming the
government. We are part of the govern-
ment, So, we have to look at it from
that point of view, We are at the end
of the Fourth Plan. The Fifth Plan is
going to start in a year or so. What
are the measures that we have taken to
create full employment so that every
citizen in the country will have at
least one full meal? People talk big.
We want amendment of the Constitu-
tion and all that. But what concrete
measures have we taken?

The first and foremost is the em-
ployment potential. The main source
of employment in a poor country like
ours, which is developing, depends on
three or four factors. Every man wants



219 Constitution

[Dr. G. 5. Melkote)

food, So, more people can be Ozx:igaged
in growing more and more f of
various kinds, After food comes cloth-
ing. Maximum amount of cloth may
be produced in a way which will give
the maximum amount of employment.
If you compare the number of ple
employed in khadi and in the mills you
will see the disproportion. Then, people
can be usefully engaged in constructing
roads, irrigation schemes and so on,
so that the country will progress and
people will also get employment.

In the Fourth Plan we laid stress on
manpower in order to man all these
plans, Now what is the position? Re-
cently, three people came to me. One
of them was MA, another Ph.D. and
the third M.Sc., all of them with good
academic records. They could not get
employment for the past four or five
ears. When this is the position of

ighly educated people, what about the
q_i}t.iablc plight of ordinary people?

ose three people wanted to know
how they can support their families and
whether they should beg one rupee to
take a cup of coffee. It is a very piti-
able condition, Therefore, looking to
the nature of what is occurring in the
country, it is not merely I but, I am
quite sure the Government itself will
support this amendment. But merely
supporting the amendment will not take
us far, We have got to think in terms
of what is to be done.

The first and foremost thing to do
is to give right type of education. The
education should be job-oriented, What
a huge amount is spent by society on
training a person upto the level of M.A.
or Ph.D.? With an amount spent by
society on a person for M.A. or
Ph.D., you can train 45 of our primary
students. After having spent so much
amount, a person Wwho is M.A. or
Ph.D. remains unemployed, not a fit
person in society, and is not able to

et any job. Today, education is not
igb—orieuled, It should be job-oriented.

hat is the primary thing that has got
to be done. There should be more and
more emphasis on primary education
in the village sector, in the rural sec-
tor, and it should be job-oriented. If
this is not done, the students will go
on passing higher and higher examina-
tions without getting any jobs. One
will say, *“I have got money and, there-
fore, 1 go in for college education.”
Another person will say, “I want to
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improve my social status and, there-
fore, 1 dgo in for college education.”
Somebody else will say, “What can T
do after passing the matriculation exa-
mination? Let me go to college.” This.
is what is happening.

What type of education is there?
There should be techmical education.
The sandwich courses and other things
are being added....

MR. DEPUTY-SPEAKER: He may
try to conclude now,

DR. G. 5. MELKOTE: Would the
House permit me to say a little more?

MR. DEPUTY-SPEAKER: He has
already taken 10 minutes; he may
take 2-3 minutes more,

DR, G. S. MELKOTE: This ques-
tion has got to be thought about, I exa-
mined this question as to what Ger-
many did. I have tried to understand it.
The first and foremost thing is that
this wide disparity at the economic
level that is existing in the country bet-
ween the rich and poor should be re-
duced. There is a poor man earmng
Rs, 200 or even less and there is an
ordinary middle-class civilian earning
Rs. 2000 or even more. This is a very
big disparity which has got to be re-
duced, leave alone other things. What
did Germany do? In 1949, when they
faced such a situation, there were no
jobs and there were no industries, The
Government came forward to demone-
tise the currency, Now, preliminary to
demonetisation, they said that they
must take certain measures to get the
benefit out of demonetisation. They
took certain measures. They said, if a
civil servant has got to get Rs, 2000 or
Rs. 3000, let him get it, if an ordinary
worker has got to get Rs. 400 or Rs.
500, let him get it. But everything
should be given in the form of a che-
que. That cheque has got to go to
the bank. Everybody will not draw all
the money on the w first day.
Some money will be left at the disposal
of the Government which will be used
to improve agriculture and industry.
Secondly, they said, nobody can draw
more than Rs, 200. They said, “It will
accumulate in your name, But you can
draw not more than Rs. 200." So,
everybody has got to live witl;in Rs.
200, whether he is a man eaming Rs.
2000 or Rs. 3000 or even Rs. 4000.
Therefore, they have to wear the same
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cloth and eat the same food and so en.
Then, the rich man, the capitalist class,
the managerial class, saw how can a
poor man live like this, The question
of giving more bonus and all that to
the working class came in, The working
class said, “We are working for the
betterment of the country.” So, instead
ot working for 8 hours, they worked
for 14 hours a day. That way, they
got more production all around in the
country.

We too have got to have such a
revolution, That is how their economy
improved. Further, the rich man
realised how could a poor man live
within Rs. 200, So, he said, increase
his salary from Rs, 200 to Rs. 300 or
Rs. 400 or Rs. 500 because they want-
ed to live a better life. Therefore, there
was no clash between the managerial
class and the working class. They work-
ed together as one man for the develop-
ment of the nation. If the education
pattern is job-oriented, one comes to
accept any job that is available. Every-
body starts accepting it. One does not
say, “I want a cushy job or this job or
that job.” Any job that is available is
accepted.

Unless that kind of socialist revolu-
tion is brought about in the country
wherein people will work in peace, in
a coherent manner, support one
another, work together and the whole
of the wealth of the nation will be
utilised for giving more and more em-

loyment— and that employment will

not in capital-intensive industries but

in job—intensive industries—, unless
that is done, I do not think that this
roblem before us will get the solution.

erefore, in supporting the Bill, 1
would request the Government to e€xa-
mine it and try to do their very best in
order to create more employment
opportunities,

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND
REHABILITATION (SHRI BAL-
GOVIND VERMA) : I would like to
intervene in the debate on this Bill
brought forward by Prof. Madhu
Dandavate. He is trying to insert new
articles, articles 23A, 23B and 23C, in
the Constitution. He has said in his
Constitution (Amendment) Bill:

“All citizens shall have the right to
work and shall be entitled to ade-
quate means of livelihood.

8—10 LSS[72

“Failing to procure such means as
referred to in clause (1), every citizen
shall be entitled to an unemployment
allowance to be paid by the State.”

As we all know, this right to work
finds a place in the Directive Principles
of State Policy vide article 39 of the
Constitution, But his contention is that
it has not achieved the desired objective.
I think, it is not justified because he
already knows that Government is
making continuous efforts in the Five-
Year Plans for creation of more and
more employment opportunities. In
consonance with the objectives embodied
in the Constitution, employment has
been accorded a high priority in the
successive Five-Year Plans. The Gov-
ernment Resolution of March 1950
clearly states that the objectives of
planning in India is to promote a rapid
rise in the standard of living of the
people by efficient exploitation of the
resources of the country, increasing
production and offering opportunities of
employment to all citizens of the
country. 1 think, this is a clear proof of
the intention of the Government that
Government is making all-out efforts to
create opportunities of emplc?;ment to
all ple. Againr in 1954 Parliament
itself has affirmed and passed a resolu-
tion that the economic policy is to be
based on the socialistic pattern of
society and that the tempo of economic
activity in general and industrial deve-
lopment in icular will be stepped up.
This was the desire of Parliament and
as a result, an appreciable increase in
national income has been made and
employment opportunities have been
created.

You might have seen that, in the
Third Plan, greater emphasis was laid
on raising the standard of living of all
the citizens and especially of those
persons in low income group and those
who were lacking opportunities to work.
Thus you will find that Government
has made all-out efforts to create oppor-
tunities of work to as many people as
has been possible. Again in 1951 con-
tinuous efforts were made to generate
substantial volume of empioyment
opportunities. . .

SHRI SOMNATH CHATTERJEE
(Burdwan) : What is the figure of the
unemployment ?

SHRI BALGOVIND VERMA : I do
not deny that unemployment s
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increasing. 1 know, Sir, the _Govern-
ment 11:;s not been able to eradicate this
evil of unemployment and there are

some reasons behind it... (Interrup-
tions)

The wth of the labour force has
always n greater than the opportu-

nities that have been generated in the
development plans and it is because of
this that we have not been able to tackle
this unemployment problem and you
know also that there was recession in
the country. There were two successive
failure of crops and there were three
aggressions committed against our
country. All these things had to do a
lot in checking our onward march to
solve this problem.

You will appreciate that in the Three
Plans alone, that is from 1951 to 1966,
there were created as many as 31.5
million jobs, but, at the same tme,
38 million labour force was added to the
labour market. Therefore, our efforts
were set at naught. Whatever efforts
the Government made, those efforts did
not prove effective. I have heard many
of the hon. Members on this point. |
share their concern. But, at the same
time, they will have to appreciate that
precise estimates are not available about
the number of unemployed. But, there
is no doubt it is growing. The Planning
Commission collected some figures.
Some estimates were prepared there
but those estimates were open to doubt
on the ground that they lacked statisti-
cal foundation. So, an expert Com-
mittee was appointed under Prof. Dant-
wala and they collected all the estimates
and they have suggested certain
measures about improving unemploy-
ment statistics.

Sir, lack of data did nop deter the
Government from marching onward to
solve this problem. Rather, the Govern-
ment tried to take remedial action
against unemployment. The Govern-
ment’s anxiety is quite evident in the
Five Year plans. In the Fourth Plan
<mphasis has been laid on the promotion
©f labour-intensive schemes such as
construction of roads, soil conservation,
area development programmes, rural
.electrification programme, village and
-small scale industries programme, etc.
All these programmes have been taken
on hand to create employment oppor-
tunities. Not only this, the weaker
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sections of the society also and also the
backward areas have received the atten-
tion of the Government to a greater
extent. You will see that many schemes
have been chalked out to create addi-
tional employment opportunities as this
will be evident from the following :

(a) Scheme for development of small
but potentially viable farmers.

(b) Scheme for sub-marginal farniers
and agricultural labour.

(c) Scheme for development of dry

farming.
(d) Drought-prone areas pro-
gramme, commonly Kknown as

rural works programme.

(e) Area Development Schemes for
development of infra-structural
facilities like roads, regulated
markets, etc.

(f) Scheme for development of agro-
service centres.

All these programmes are there simply
to tackle this problem of unemployment.

MR. DEPUTY-SPEAKER : What is
the thrust of your argument ?

SHRI BALGOVIND VERMA : My
argument is that with regard to the
right to work he is talking about, the
Government is doing its best to provide
work to all its citizens. Alsop he is
talking about allowance and other
things. A crash programme was
started last year and the idea was to
give employment to one person from
each family.

That programme is being continued
this year, Last year, a provision of
Rs. 25 crores was made in the Budget.

This is for the sake of the educated
unemployed.
=t wwteTE Wit (mErgR)

7 AgY & |1 T@T AT 25 FOE, 50 FAT
WY T@r TararSfeT sad 8 @9t feqar
gt YT foasr @it w wrw fore ?

SHRI BALGOVIND VERMA: 1
think the hon. Member will appreciate
that in each district Rs. 124 lakhs were
allotted by the Government; work is
going on in all the districts, I know.

SHRI SOMNATH CHATTERJEE :
Will it be treated as a fundamental right
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or not? What is being attempted or not
attempted is not the point. Are you
going to make it a fundamental right?

What

that
resenting to the House ? That
ey want,

SHRI BALGOVIND VERMA : I am
arguing out my case on these points, to
show them, that Government is doing
its best under the circumstances in
which we are placed. I am emphasising
that the Government is doing its best...

MR. DEPUTY-SPEAKER :
is the drive of all these statistics
you are
is what

MR. DEPUTY-SPEAKER : That is
not the point. The point is whether you
would agree to the amendment of the
Constitution to provide employment to
everybody.

SHRI BALGOVIND VERMA : No,
Sir, T am ::fposed to it. I will oppose
it at the end.

MR. DEPUTY-SPEAKER : Then
please be brief ; other Members would
like to make their submissions.

ot do Wgaem  (shwam) ;7
UF THATA SRIIE | oarfw g
TERa 7 #3i fF faga am ot aré fear
q7 (F 237 9T Y TF A=A 1 ANSI
fasd  wfgw @1 4% F9T agw A
Fq7 F1da1g) %) fagd @ a1 A
fast ? 70 ame Foarg fF o a5
U5 UF 918 6-6 IRfEE T A
famd) @ AfFq a1 97 A UF aed ®Y
A7) Ad fae) g @1 AIT T

T WE?.. (gmEE)...

MR. DEPUTY-SPEAKER : From
one irrelevancy to another! Order
please.

SHRI BALGOVIND VERMA : As |
said, Rs. 25 crores were provided last
year in the Budget. This is to solve
the problem of the educated
unemployed. Continuous emphasis i
being laid on providing entrepreneurial
training to the educated young men,
engineers, diploma-holders, etc. Suitable
financial assistance is being provided
and other facilities are provided to them
to generate self-employment. The
Planning Commission is chalking out a
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plan to give employment to all those
engineers who are going without Lpbs.
This is being done in the Planning Com-

mission. e Apprentices Act of 1961
is being amended in order to bring
within its purview the apprenticeship

training of engineering graduates and
diploma holders in order to make them
self-sufficient and to help them stand
on their own legs. Necessary steps are
also being taken for strengthening the
Career  Advising and  Vocational
Guidance Programmes in universities
and schools to channelise the youth in
productive employment or seli-employ-
ment. Banks are directed that they
should advance loans to all those who
want to set up their own industries.
There is a expert Commitree under
the Chairmanship of Bhagavatiji which
has submitted its interim report.  This
is being studied in the Planning Com-
mission, in consultation with the other
Ministries. . .

MR. DEPUTY-SPEAKER : The hon.
Minister may resume his seat for a
minute.

In the first place, he has taken almost
15 minutes., There are other Members
who would like to make their submis-
sions, and I must honestly say that up
to this moment 1 have not been able to
follow the thrust of his argument. What
is he driving at?

SHRI BALGOVIND VERMA : My
whole purpose in putting forward these
arguments is that 1t is no use arousing

false hopes. We should do everything
according to the scarce resources at
our disposal. 1t is no use incorporating

this amendment in the Constitution ; it
will only arouse hopes and it will go
against the interests of the country....

SHRI DASARATHA DEB (Tripura-
East) : This will compel Government
to give them work.

SHRI BALGOVIND VERMA : No.
So far as unemployment is concerned,
the question of giving unemployment
allowance has been raised. As far as
this unemployment allowance is con-
cerned, you know that the economy of
the country has not reached a stage
where this can be thought of. It can
be thought of only in very advanced
countries where there is frictional un-
employment, but in our country where
the resources are very scarce and where
we must divert them in other channels
to set up more industries which could
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provide employment to do;.lr oung

le, it is no use giving doles. There-
11’,33:':b Io this Bill and this Bill
cannot accepted by Government.

SHRI S. B. GIRI (Warangal) : May
I seek one clarification from the hon.
Minister ?

MR, DEPUTY-SPEAKER : Let the
hon. Member please resume his seat.
The Deputy Minister of Labour has
not been replying to debate but he has
only intervened, as any other Member
does. This subject relates to the Law
Ministry, and the reply will be given
by the Law Minister who is here. The
stage of seeking clarification at the
moment has not arisen. He can seek
clarification from the hon. Minister con-
cerned when he makes his reply, not at
this stage.

SHRI S, B. GIRI : Since it relates to
employment, 1 would like to ask him. ..

MR. DEPUTY-SPEAKER : He can
ask at the end of the debate.

SHRI K. NARAYANA RAO
(Bobbili) : I must congratulate Prof.
Madhu Dandavate for having brought
forward this Bill before the House,

SHRI SOMNATH CHATTERIJEE :
Will he vote for it ?

SHRI K. NARAYANA RAO: 1
shall presently say why I am not voting
for it. This Bill highlights certain
problems which are pressing, and to
that extent, I think that Prof. Madhu
Dandavate has succeeded in his attempt.
Beyond that, I must confess that I am
not in a position to accept this Bill.
My reasons will follow presently.

The burden of this Bill is to transfer
some of the provisions in the Chapter
on the Directive Principles of State
Policy into the chapter on Fundamental
Rights, That is the crux of the
problem. So, to what extent this may
be accepted is a different matter. So
far as the Directive Principles are con-
cerned, the question unemployment
bencfit, sickness benefit, disablement
benefit and the right to work etc. are al-
ready provided there,

Today, the problem of unemployment
has been assuming very alarmin,
proportions. If we look at it we fin
that it is true, and the hon. Minister
himself has referred to several reports
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of the Planning Commission on this,
that there has been a growing tendency
towards further unemployment, But we
have to look at it in the proper perspec-
tive. Along with this unemployment,
we have to see also that there 1s another
Directive Principle which is being put
into effect, namely the provisions for
free and compulsory education. If you
look at these two in perspective, you
will find that they look as if they are
al cross-purposes, Those sections which
had previously not been educated
adequately and had been prevented
from entering into service and had been
deprived of the opportunity for employ-
ment have now been brought into the
mainstream of employed classes, and
therefore, new hopes have been created
among newer sections. The number of
educated people is thus increasing but
the malady or the disease is that the
other sections which are  already
entrenched in the services are firmly
resisting the entry of these new strata
of society. This is a very disquieting
feature, and I hope that this will receive
the attention of Government.

Secondly, when we come to the
nature of the provision about unemploy-
ment let us see the exact wording of
art. 41 :

“The State shall, within the limits
of its economic capacity and develop-
ment, make effective provision for
securing the right to work, to educa-
tion and to public assistance in cases
of unemployment, old age, sickness
and disablement, and in other cases
of undeserved want”,

The hon. Minister has stated that we
do not have the necessary capacity. But
the directive principle says that we have
to make a beginning. Did Govern-
ment make a beginning within the limit
of their capacity ? At least, I insist
upon the hon. Minister that this should
be done. There are certain people to
whom scholarships have been given, out
of which they have pgot themselves
educated. But if they are remaining
idle and unemployed, is it not the duty
of Government to give them certain
unemployment benefit?  Should they
not make a start at least ? ~

Similarly, in the case of disabled
persons, we have not done it, There-
fore, Government should look into these
matters.

Then again, look at the plight of the
unemployed. It is really ptrs;ic that
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these people who are very much worried
about their prc:ls]pocts in the future have
ta run from pillar to post at their own
expense. At least is it not the duty
of Government not to charge fee for
application and to give them travel
allowance for that purpose?  Cannot
that much at least be done by Govern-
ment ? Therefore, it is the primary duty
of Government at least to make a
beginning.

Having said this, I will now come to
the provisions of the Bill and say why
I cannot support the Bill. Both the
directive principles and fundamental
rights are fundamental, with a diffe-
rence. The fundamental rights
enshrined in chapter Il are negalive in
character whereas the directive princi-
ples in chapter IV are positive in
character, It is extremely di t to
enforce positive rights against the State.

do not want to quote extensively. But
according to Salmond :

“The distinction is one of practical
importance. It is much easier for the
law to prevent the infliction of harm
than to enforce a sitive benefi-
cence. Therefore, while Lability for
harmful acts of commission is a gene-
ral rule, liability for acts of omission
is the exception”,

‘Therefore, it is very difficult to enforce
the directive principles. 1 will explain
how difficult it is, If you make the
right to employment in a fundamental
right under chapter II, how can any
court issue an order to the Government
or Parliament to give him employment ?
Similarly, if you make unemployment
benefit a fundamental right, which court
is competent to say that a particular
person is entitled to it, and how much
i§ to be given te him? The question
hinges on practicability. By their very

nature, these provisions cannot be
enforced.
Prof. Dandavate says that these

rights are not justiciable, That is not
so; they are justiciable, but not enfor-
ceable. There is a lot of difference
between the two. The courts will take
cognisance of the directive principles ;
they have to. This is clearly spelt out
in art, 37:

“The provisions contained in this
Part shall not be enforceable by any
court, but the principles therein laid
down are nevertheless fundamental in

the governance of the country and it
shall be the duty of the State to apply
these principles in making laws”.

Therefore, these rights are as much
constitutional as any other part of the
Constitution because in the governance
of the country, the State has to take
note of them. The State has to play
a vital role and in this the judicial
administration  is an important
ingredient.

The directive principles are outside
the purview of the fundamental rights,
though they are as much a part of the
Constitution as any other provision of
the Constitution. But they cannot be
enforced. The very nature of the
provisions contained therein are difficult
to be enforced. Therefore, these are
not such as could be included in Part III
of the Constitution,

So, while 1 am opposing this Bill, the
Government must take serious note of
what lies behind this Bill and see what
they can do about it. Let the legisla-
tive system be such that they could be
implemented.

With these words, 1 oppose the Bill.

*SHRI A. M. CHELLACHAMI
(Tenkasi) : Hon. Mr. Deputy Speaker,
Sir, T am grateful to you for giving me
the opportunity to make my maiden
speech on the floor of this House,

I would like to say a few words on
the Constitution (Amendment) Bill of
Prof. Madhu Dandavate, which is under
discussion. Prof. Dandavate through
his Bill wants to incorporate in the
Chapter on Fundamental Rights of our
Constitution the right to work and to
adequate means of lievlihood. He has
moved this Bill with the best of inten-
tions. Our Prime Minister, Mrs, Indira
Gandhi, has been stating, has been con-
stantly emphasising, the n¢ed for
removing  educated  unemployment
prevalent widely throughout the country,
She is also endeavouring earnestly to
implement employment-oriented policies
by creating additional employment po-
tential in the country.

The basic and primary requisite of
the people of our country is work. This
question of adequate means of liveli-
hood assumes greater significance in the
case of unemployed educated young
men. I have no hesitation in saying

*The original speech was delivered in Tamil.
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that the right to work should become
the fundamental right of every citizen
of our country. 1 need not say that
it is the bounden duty of the Central
State Governments to provide
ployment to the educated young men
of our country. If it takes longer time
to create additional employment oppor-
tunities for the increasing number of
educated young men, then they should
be given unemployment allowance by the
State. If this is not done, the galloping
educated unemployment will lead to an
explosive situation in the country.

One of the Fundamental Rights
enshrined in our Constitution is the
right to property. 1 would like to state
categorically that the people who enjoy
this right to property can be counted
on our finger-tips. e majority of our
people are undergoing untold hardships
and they are not getting two square
meals a day; they have not got suffi-
cient cloth to hide their shame; they
have not got shelter over their heads
to protect themselves from the sun and
showers. So far as they are concerned,
what is the benefit that they derive
from the fundamental right of right to
property ?

During 1970 in 429 Employment
Exchanges in our country there were
45.15 lakhs of applications on the live
registers.  Sir, the placements effected
during this year came only to 4.47 lakhs.
I have not included in these figures
the number of unemployed in the rural
sector. 40.68 lakhs of applicants are
still awaiting placement. eir funda-
mental and basic requirement is the
right to work.

No doubt it is stated in the Directive
Principles of State Policy that the
State will strive its best to provide
employment and adequate means of
livelihood to every man and woman in
our country. We have recently cele-
brated the Silver Jubilee of our Indepen-
dence and in this year of rejoice and
re-dedication it will be fit and proper to
ha\tv‘e this right to work as a fundamental
right.

The recent study carried out by the
Council of Scientific and Industrial
Research  regarding unemployment
among technical personnel and graduates
has revealed that 5.80 lakhs with at
least 1st class degree in Science, Agri-
culture, Arts and Commerce, and also
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Engineering Technology were unem-
ployed in April last yearr, One can
console himself or herself that these
young men might be belonging to mid-
dle-class families. The situation is really
irreconcilable so far as the unemployed
graduates of Scheduled Castes and
Scheduled Tribes are concerned. As on
31st December 1969 11,459 educated
young men belonging to scheduled
castes and scheduled tribes were on the
live registers of the Employment
Exchanges in the country. I came
across a news item that this number
might have gone up to nearly 17,500
dg;i{lg the year ending 31st December,
1971.

Before I conclude, I would appeal to
the Government that unemployment
allowance must be given at least to the
educated young men belonging to the
Scheduled Castes and Scheduled Tribes.
Simultaneously, the Government must
strive for 'cm!lin%: greater employment
opportunities in the country so that the
evil of educated unemployment can be
eradicated.

With these words I conclude,

o MeHATCTEW Ti¥ (FEEIT) ;A
Zead 7 A Afaaa dava frags sega
foai & Sawr 4 gadw wvarg | adarT
¥ feafq ag & fr aw & &l Aagast &
qaq auT wiasw & @t & fasard
Tty § 1 SART & A fawA F Faq
wig & fufwa &, afwiew & ar
ayg fwfma & fAumaas feafas &)
mEe 3z yEws g fF 3aF fac
QAT FT 34T & {7 3T oy AR
2t aFwar g @ A7 faefrr agigar gra
211 warfs za faggs & ggei o
FTNH agiar nq § dfama 3 9782
41 #* 45 F F7A7 757 ATEN T
gz afgeg MIET AT T oggedr
FT | W4T avA g afasm Y qu
Fea ¥ T aaud Wrg  I9 saqdar
¥ ;i @ fadaw 7 gef wqa v
Y AT R F v 9F) 2|
gHlared IR a8 e g e aqsde
23 & *T 23¢, &7 FAR A A AN
fed aid aifsscas sxfag & oo Qe



233 Comsthution (Amdt.) Bill SRAVANA 27,

qrR FH & FfEwwr qus wfasr
frre s a% 1 aiis xas) SEvaedn
& FIWT FIG FUAI EAF I A
aF WG av g1 gz A fafesa 2
f& atardl ¥ asdfa amr qiz 0 amiT
gad dx afzfeafy dai adf @ as),
wezig afer i fmfer gr o+ v
foer agfa am sifas featy oot adY
T4t 7% fy a37a% 34 Fawmrraqs feata
F BT FT q8 Fa7 H AT ) &% (%
60 VIR F HFgT Ay &1 g
AT A 7@t 97 §A faqw 9T w9 ;@
W

za fadqs & goatxw «1F &4
m 1 7 arfas fagwar 5 S50 3@
n€F Faifs afas faemua B g
FEAH AW qa%7 1§ wafagas
# a7 Tai ¢

the ‘age of 14 years shall haver the

- right to free education.”
FC g2 % A ATHIT T THAHUA F7 W)
frar ¢ afea dRe av %) a3 assy
F1 a9 d) fores fire adf @) 0 7@
g1 w W »igwms g fF ad agmar
F) Ty

aralr aia g *Er g & fe oy &
wand §, swmars{, fasw ag aw
ag A Fy g 1S, M et AwI
T Al §T asdEd, N FA FEAF
fau fasge sand §, 4% WY aoaTC
dfrex faafg dim war sma st @
@it aidodrd fav A fedr & fadw
T fiawary 1 AR qa A £3 =)
Tra gaat fadw 52 a5d 1| W@ sAN
W md g sE F f5r g
T o fe 7 W & siE Fagaw.
F QAIMT F217 AL FAT AT &
AT WE A ¥ g & avai w7 Frew
fren s g, R A G WA E
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ar o @ A FTawd {, fo 0 WY
& 7€ FLE I §, A anad,
37wy fadt gere A agrawr TAT T
ST

¥ 3% AiFT aaiT ARATE TAF(G-

¥z (a0 196970 21| TWF TI 2
9T FPrMATE :
“Notwithstanding the measures

taken by the Central and State Gov-
ernments to increase the avenues of
emtleoyment, the number of work
seekers on the live register of employ-
ment exchanges continued to increase
by 17.4 per cent in 1969 as against
8.7 per cent in 1968-69 and 5.6 per
cent 1967-68. The rate of increase
among the educated work seekers,
matriculates and above were however
much less, 14.7 per cent as against
21.3 per cent in 1968-69."

A FACE A TE AAVZ I | Fa0qT
a1 & fF aga o= agtd g AT
QamiT Y selrar § § 1 g% 919
aga g

A% ¥ 44 F s gaw Aifaaz
g, o ezt d, 3wy e W) D) gl
iRt & <X FermAi

“Unemployment among the engineers
became a serious  problem towards
the end of the Third Plan period.
Thereafter there has been a steep rise
in unemployment amongst engineering
degree and diploma holders. The
number of candidates who applied
for admission to the combined engi-
neering services examination held

the Union Public Service Commis-
sion, for instance, gradually increased
from 2078 in 1965 to 316] in 1966.”

Ta WiFS A g wwal g f& aTaw
#%8| avg amal § 5 faa afcfeafaar
§ wAdIT "'E FT 4@ faggw WAl
qrg afga mgafam gfe dwd
Fa-fanin, 20 ¥ am@arz AT Haw
wfedi ® wWaT A2 a7 gl
W A o TR AW W O AW
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[ sed) aTTraw aidq)

ma & fao dmead § fr av aafem
1 AqMT F A8 (A #R 3a g
VIR FT ATUFTR gare  wfamgma &
qaqq afgsd & Wz @@t am |
q auadr g fFgn fadow # 708 ynfa-
ATF A AZT | AT WIHT 7@
fraffea #7 avdt §fo g3 sxfaz &1
AF AW & AT FAA AT FOR
sqf#s #1 wranT Ga1 svT F0IF ¥ o
FIET FTA7ATE, T I 71 72 W) 21fiea
2537 ur s1feq 9 Fiw 71 57 afirmiz
fad 1 aze ) w43 1@ aifaem 2
q%3 74 i Fifgo

i@ faAmareT Qaara €
wgaa g f froew fwem o wreamm
9T FANT STETAT F[ AT 2 F)
9FEAT FY S | T 5A fHATE Fi wqda
AT § AT HCFTFI TR TFIFT FIAT
=rfgd

SHRI B. V. NAIK (Kanara): Sir,
the Bill tries to shift to the Fundamen-
tal Rights Chapter the right to work
which is now provided in the Directive
Principles Chapter. The Labour Miris-
ter was at pains to explain that the Di-
rective Principles are almost equi-
valent to Fundamental Rights and it
was rightly objected to because while
the former are non-justiciable, the latter
are justiciable. It is not a question of
the ethics of the problem that we should
be able to provide jobs. In the con-
text of the Indian ¢onditions, can the
mover cite any country in the under-
developed world of Asia and Africa
where identical circumstances of back-
wardness or economic under-develop-
ment prevail, where the right to work
has been enshrined as a fundamental
right and put into execution ? It is very
easy for us to compare ourselves to USA
or Russia. To that extent I appreciate
on the intellectual plane the thrust of
Prof. Dandavate, But if we compare
ourselves to the conditions of reality
which prevail here, in that way, the
Indian socialist model has been accept-
ed as a good mode, Earticularly in the

countries of Africa. For instancg, Em-
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peror Haile Selassie of Ethiopia has
asked his Government to follow the
Indian model of economic development.
Can we put the Government in the dock
by asking them to do a thing which is
virtually impossible of achievement,
when we have not been able to translate
into action the existing fundamental
rights adequately and when we know
that there is a tremendous amount of
backlog in our unemployment? It is
all right to climb to the top of the
Himalayas, but where is the ladder to
do it? Therefore, leaving aside the in-
stinct for popularity involved in such a
Bill where there is everything for every-
body, particularly for unemployed and
the injured section of our society, I
would like to suggest one thing to the
Ministry of Labour.

Even though it is not possible to
make it a justiciable right which can be
enforced either through the process of
compensation or obtaining a decree from
the judiciary, is it not possible to accept
this demand in principle? We have
been saying that there will be support
price for agricultural produce and old
age pension for those who are disabled
and destitute and a certain amount of
legal and fidancial protection for the
unemployed. 1Is it not possible for us
to accept this in principle and make a
beginning with a token amount? Even
a token old age pension will go a long
way in alleviating the distress of the old
people.

In some States old age pension is paid
to the extent of Rs. 30. According to
the statistics of the 1961 census, the
number of people above the age of 65
who have no means of livelihood is very
small. In my constituency, it would not
cost more than Rs. 4 crores, if it is im-
plemented. At the same time, the State
Government is getting a revenue of
Rs. 16 crores from my constituency. So,
what is wrong in ploughing back Rs. 4
crores out of the 18 crores which they
earn? Also the unemployment dole
will be only for a short period because
in course of time those people will be-
come self-employed. Therefore, while
at the intellectual plane we would _Iike
to see that such a provision comes into
operation, to enshrine it in the funda-
mental rights at the present juncture
would be very difficult.

As Gunnar Myrdal has said, we would
be making very progressive legislation,
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we would be i Very progressive
steps, but they will all remain in paper.
It will not be possible for us to trans-
late these various liberal measures into
action and take them to the grass roots.

So far as unemployment is concern-
€d, 1 want to refer to one more point.
The employment exchanges have be-
come notorious as harbingers of corrup-
tion. It is not only unemployment that
burts people but the corruption in the
agency which has been established by
the welfare State to provide employment
for the four million people who are
in the live register.

SHRI SHYAM SUNDER MOHA-
PATRA  (Balasore) : Mr. Deputy-
Speaker, Professor Madhu Dandavate
has really evoked keen interest in wus,
and might have gone a long way to
impress upon the public and the Gov-
ernment the importance of these vital
questions which are really exercising our
minds today. During the last elections
we went to the electorate with many
questions and certainly these were the
most vital questions confronting the
school-going and college-going children,
persons who are old and infirm and the
vast multitude who are unemployed.

15.59 hrs.
[Sur1 K. N. TIWARY in the Chair]

In the Constitution of Soviet Russia
the right to work has been guaranteed
as a fundamental right. After the Bol-
shevik revolution succeeded, in the
Stalin Constitution of 1936 they went
to the extent of saying that every man
should have the right not only for em-
ployment but also for rest and leisure
and old age pension.

16.00 hrs.

All these fundamental rights in the
Soviet Constitution definitely guide us
to one conclusion, that is, to have social-
ism in our country. We¢ have to give
food to the people. The people who
have voted us to power certainly demand
that they should live in the world and
they will not die without food.

Today, if I am permitted to say on
the floor of the House, 50 per cent of
the people are not on human standard,
They are definitely on sub-human stan-
dard. Then, 25 per cent of the people
are on mal-nutrition, towards starva-
tion, towards human decay. If this
is the condition, the Government has to

think seriously and very seriously how
to give employment tc the people. If
it means nationalisation of all industries.
even medium-sized industries, even small
industries as it is in Burma, nothing
will stand in the way. But we have to
give employment to the people.

There are the Directive Principles. It
has been said that these are the things
we are aiming at. But these Directive
Principles are pious principles; these are
all a wishful thinking. There is no
force behind them. There may be moral
force behind them. But there is no
legal force behind them. In our coun-
try today, political rights are justiciable
but economic rights are not justiciable.
What about the vast multitude of people
who want redress of their economic
grievances 7

In the Soviet Constitution, it is said
that citizens of U.S.S.R. have the right
to work, that is, the right to guaranteed
employment and payment for their work
In accordance with quality and quantity.
(Interruption). What I intend to say is
that communism says, each according
to his need and from each according
to his capacity. That is why probably
in the Soviet Constitution, it is said
about payment according to quality and
quantity.

Prof. Madhu Dandavate has said
that there should be right to work and
shall be entitled to adequate means of
livelihood. Even if it means Re. | a
day, T will not disagree with him. If
it is only 1 Kg. of rice or what which
the Catholic fathers are now giving in
distress areas, T will not even grumble
with that. Let it be 1 Kg. of rice or
wheat for these people who are starving
today.

Education is very important. Tt has
come out in the newspapers that, in our
country, today hardly 30 per cent of
the people are literate. T am quoting
an expert who has said that after 25
years of freedom, there are more illite-
rates now than they were before. It is
due to population explosion only. So,
the question is how to become confront-
ed with it. Plato said in his Republic,
“Bducation is a means to the harmonis-
ed development of mind and soul.” If
you want to harmonise mind and soul,
you bring in a new India. an egalitarian
society, the socialism—the greatest good
to the greatest number of people. Un-
less you educate the people at least upto
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the age of 14 years, free and compul-

sory education, the society cannot
develop.
The British Prime Minister, Mr.

Gladstone, when he brought the Edu-
cation Bill, said in the British House of
Commons, “Let us educate our mas-
ters.” Who are our masters? They are
the people outside, the electorate. So,
unless we educate our masters, we are
not doing any justice to them. That is
why 1 say that our country is proceed-
ing towards socialism.

Prof. Madhu Dandavate's submission
is that these are vital questions and
more vital question is giving help to
the old and infirm people. Sir, you
can appreciate my point that when we
are above 60 years of age, we certainly
need the cooperation of the Government
to maintain us.

So, my point is that these old and
infirm people certainly demand and
need some food; at least some gratui-
tous relief, as we give an distressed
areas, for these old and infirm people
should suffice. Old and infirm people,
to quote another expert, constitute 20
per cent of the population of the Re-
public of India. Such a vast multitude
have to depend on their sons and
daughters who, in this modern age, do
not cerainly care for their parents.
Therefore, it is the State which should
guarantee their food.

With these submissions, I appreciate
Prof. Dandavate's Amendment, but I
would say that it will not be necessary
in view of th= fact that our Government
is today alive to these basic principles.

THE MINISTER OF STATE IN
THE MINISTRY OF LAW AND
JUSTICE (SHRI NITIRA] SINGH
CHAUDHARY): Prof. Dandavate
wants that the principles enunciated in
the Directive Principles of State Policy
of our Constitution, as they are not
justiciable and cannot be enforced,
should be brought under Fundamental
Rights. By the insertion of three new
articles he wants to give to all citizens
the right to work and to adequate means
of livelihood, failing which an unem-
ployment allowance of Rs. 5 per day,
as per the Financial Memorandum, free
and compulsory education to children
upto the age of 14 years, and to give
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to every citizen above 60 years of age
or remaining chronically sick or perma-
nently incapacitated or disabled, etc.,
some monetary assistance.

Prof. Dandavate has himself given
figures of unemployment and other
figures. 1 will basically refer to them,
and wherever he has not given figures,
I will try to give the figures that I have
with me. He has pointed out that every
one says that he is in complete agree-
ment as far as the spirit of the Bilk
goes, but then there are difficulties. 1
will not say anything about the first part
but will only put forward the difficul-
ties before him and before the House
and would leave it to the House to de-
cide whether it is possible for the Gov-
ernment to accept this Bill.

In this very House Dr. Pande, who
has left the House and is not here now,
and Dr. Karni Singh had moved two
Bills in the last Session. They were
discussed—they were almost identicaf
with the present Bill. There were little
variations here and there. These Bills
were negatived by this House.

About the question of unemployment,
Prof. Dandavate has given the figure of
14 million of those who are on the live
registers of employment exchanges be-
sides those who are under-employed or
who live in villages and do not avail
themselves of the facilities of getting
themselves registered in employment ex-
changes. If we accept the figure at 14
millions of those whose names exist in
the registers and who are not employ-
ed, and add to that figure those who
are partially employed and those who
have not gone to the employment ex-
changes to get their names registered,
the total figure may go to many times
14 millions. If the allowance, Prof.
Dandavate has suggested is given to each
one of them, then the figure of the al-
lowance would be fantastic—it would
come to Rs. 4,000 to 5,000 crores per
year; he says that it should be at the
rate of Rs. 5/- per day per head: that
means, Rs. 150 per month per head; i
other words, Rs. 1,800 per head per year
I leave it to him and the other hon.

members to calculate how much it
would be.

PROF. MADHU DANDAVATE
(Rajapur): Then give them employ-
meant.

SHRT M. RAM GOPAL REDDY
(Nizamabad) : We will.
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SHRI NITIRAJ SINGH CHAU-
DHARY : The question of giving ein-
ployment has been discussed in this
House many times and I would not like
to waste the time of the House in re-
peating what has been said in the
House more than once.

The other provision which he wants
to add is about education. He suggests
that there should be free and compul-
sory education for all children upto the
age of 14 years. With your permission
Sir, I would like to tell the hon. Mem-
bers of the House that all education is
free in two States—Jammu & Kashmir
and Nagaland. Tamil Nadu has made
all school education free including the
secondary stage. In Andhra Pradesh,
Gujarat, Kerala and Mysore, all educa-
tion upto the end of the secondary stage
is free. In Maharashtra, primary edu-
cations is free and children of parents
whose income is below Rs. 1200 a year
have free education at all stages. In
Rajasthan, all education is free for
girls and primary education is free for
boys. In Punjab, Haryana and Madhya
Pradesh, primary education is free. In
Uttar Pradesh, education is free for girls
till the end of class X and for the boys
till the end of class VI. In Bihar,
primary education is free for girls in
classes I to VII and for boys in classes
1 to V. In West Bengal, primary edu-
cation is free for girls in rurafl areas in
classes I to VIII. In the rural areas and
in some urban areas it is also free for
boys in classes I to V but in Calcutta
and some other urban areas it is not
yet free. In Orissa primary education
is free. In Assam, primary education
is free for girls in classes I to VIII and
for boys in classes I to V. In the Union
Territory of Delhi, primary education
is free. The other Union Territories
follow the pattern of one or the other
of the States. But in all of them, pri-
mary education is free.

The children of the Scheduled Castes
and Scheduled Tribes get free education.
In addition, all educational institutions
generally allow a certain percentage of
free studentships.

It will thus be seen that a massive
effort has already been made to intro-
duce, not only free primary education
as required by Article 45 of the Con-
stitution, but to provide free education

at the secondary and other stages also. -

The main weakness in the present situa-
tion is that all primary education is not
free in urban areas of West Bengal,
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and for boys in all primary classes in
the States of Assam. Bihar and Uttar
Pradesh. It is estimated that the addi-
tional cost involved in making primary
education fully free in these areas would
be about Rs. 10 crores a year. A pro-
posal to put across this long overdue
reform by providing special central as-
sistance to these States is now under
the active consideration of the Govern-
ment.

In spite of these achievements, it is
still far from easy to introduce univer-
sal education for all children till they
reach the age of 14 years. Prof. Dan-
davate, while speaking, has conceded
that we have provided free education
in the age group of 6 to 11. Those
who are on the rolls, their percentage
is about 84-85% and about the children
in the age group of 11-14, he has said
that the percentage is about 37%. If
all children in the age group of 6-14
were to be brought into schools in the
current year, at present levels of cost
and efficiency, the total expenditure re-
quired would be about Rs. 972 crores
annually which would be even larger
than the total expenditure we now incur
on all education (Rs. 950 crores). Apart
from these financial hurdles, there are
problems of bringing girls to schools
and enrolling children from poorer fami-
lies for whom free lunches, free text
books and even free clothing will have
to be provided. The problem of provid-
ing suitable education to the physically
and mentally bandicapped children in
this age group is also very formidable
because the numbers are large and the
cost per unit is heavy. Moreover, a
sudden increase in expenditure on pri-
mary education alone would distort
priorities not only in educational plan-
ning but in planning as a whole.

Government is now considering this
matter and it is proposed to develop a
massive programme for the expansion
and improvement of primary education
during the next 7 to 15 years and to
achieve the directive laid down by Art
45 of the Constitution as early as pos-
sible. T hope Prof. Dandavate would
agree that the progress we have made
is such that we should have all the
children in the age group 6 to 14 in
the schools by 1981,

By Clause 23C, he wants an allow-
ance to be provided for persons above:
60 years of age, who may be ill. who
may be destitute, who may be sick,
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permanently incapacitated and so on.

He has not given the ﬁfﬂm. 1 have
taken figures from the latest census.
According to the latest 1971 census,

there are 3.16 crores of persons above
the age of 60. There are about five
million blind persons. There are about
one-and-a-half million people who are
deaf. There are about five million who
are orthopaedically handicapped. There
are about two million who are mental-
ly retarded. Besides these, there are
Juite a lot of people who are sick. If
allowance is provided at the rate of Rs.
4 to Rs. 5 per day per head, at the rate
suggested by Prof. Dandavate, do you
know what the figure would come to?
It would come to the fantastic figure
of Rs., 8100 crores per year.

SHRI B. V. NAIK : The hon. Minis-
ter said that the total number of people
above 60 years would be 3.16 crores.
The total cost would come to Rs. 8100
crores, according to the Minister. How
does this work out at Rs. 8100 crores
for 3 crores of people? We are a bit
worried about the figures.

SHRI NITIRAJ SINGH CHAU-
DHARY: As 1 said 3.16 crores
of people above 60 years besides five
million blind, one-and-a-half million
deaf, five million orthopaedically handi-
capped and about two million mentally
retarded. for all of them, that would
be the figure.

SHRI K. NARAYANA RAO: It is
not Mr. Dandavate’s point that all the
persons above the age of 60 should be
provided with this aid. There may be
persons worth millions in this age group
there may be persons who are very rich
in this age group. It is not intended
for such people. This is only intended
for such people above the age of 60
who cannot stand on their own legs.

SHRI NITIRA] SINGH CHAU-
DHARY: That is exactly the point:
if relief is provided to these persons,
the figure would come to Rs. 8100
crores. If you leave out some fifty
percent, even then, the figure would
come to over Rs. 4000 crores. (An hon.
Member @ Four times that of our
Defence Budger) The Department of
‘Social Welfare is therefore of the opi-

nion that in view of the priorities being-

given to children’s services, it would not
be possible for the Government to bear
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the financial burden which is implied in
the proposal put forward by Prof.
Madhu Dandavate.

In these circumstances, at this stage,
| respectfully submit, it is not possible
for the Government to support this Bill.

SHRI K. NARAYANA RAO: You
can as well delete Art. 41 altogether.
If no attempt has heen made at all, you
can as well delete Art. 41 of the Consti-
tution.

PROF. MADHU DANDAVATE:
When I placed this Bill before the House
for its consideration, 1 had expressed
my fear that most probably there would
be Members of this_House who would
accept the spirit of this Bill but who
probably would reject its substance.
That is exactly what is happening. While
quite a number of friends have al-
ready supported this Bill, those who
have opposed it have said that on prac-
tical considerations, while accepting the
spirit they would like to reject the Bill.
I do not want to take much time over
this because there are also other urgent
issues which we have to take up. But
two or three main arguments have come

up.

Firstly, ] was not able to understand,
just as the Deputy-Speaker was not able
to understand, the argument of some of
our friends who were trying to argue
out the entire case for the Government
and who pointed out how developmen-
tal activities were being undertaken,
how more employment was being pro-
vided, how budgetary provisions were
being made and so on. Of course, they
forgot to point—out the gap between
budgetary provisions and actual imple-
mentation. But with all that, a case
was built up as to how the work was
proceeding. The case was not built up
to establish the fact that the greatest
paradox of our time is that while in a
professed socialist society like ours, we
are prepared to consider the right to
property as a Fundamental Right, but
tragically enough the right to work is
not being accepted by this country as
a Fundamental Right. 1 think that that
is the greatest paradox of our profes-
sions of socialism,

ui;il;l %] M:‘hSTEPHEN (Muvattu-
puzha) : e right to preserve property
is a Fundamental Right and not the

right to give property,
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PROF. MADHU DANDAVATE:
That exactly is the paradox of our situa-
tion. Many practical considerations
have been advanced. For instance, we
have been told that as far as the em-
ployment problem or the problem c_;f
eduction is concerned, there are certain
difficulties. For instance, the financial
memorandum is quoted and it is said
that even if Rs. 5 per head is spent,
and everyone above 60 is provided with
the necessary allowance or old age pen-
sion, then the necessary resources will
pnot be available. I am very glad that
one hon, Member pointed out that
everyone above 60 need not be given any
allowance. There are a good number
of Members of this House who are
above 60- We are all drawing our al-
lowances, and I do not think that we
require any means of livelihood at all.
But, of course, there are people above
sixty who will need some old age pen-
sion. It is not my argument that every-
one who is above 60 must be provided
with this allowance. That is not my
argument at all. A certain case has
been built up over here, and T think that
excepting probably a few exceptions,
they have not demolished my case at all.

As far as the question of giving
means of livelihood( allowance to those
who are about 60 etc. is concerned, I
do not think that any positive case has
been made that this has to be rejected.
The spirit has been accepted. There is
hardly any one who has opposed the Bill
in toto, in its spirit. Therefore, I would
very much urge that let the House not
reject this Bill outright. They can find
out some via media; some modus ope-
randi by which they can postpone the
further consideration of this Bill. But
1 personally feel that if this particular
Bill is rejected, we shall go on record
that this House is opposed to accepting
the right to work as a fundamental
right.

SOME HON. MEMBERS: Not the
House, but the Government is opposed.

PROF. MADHU DANDAVATE:
Ultimately, it will come to that.

SHRI K. P. UNNIKRISHNAN
(Badagara): The hon. Member is con-
tradicting himself,

PROF, MADHU DANDAVATE:
Ultimately, what spirit we are accepting
does not go on record, but what goes
on record is that this Bill is rejected
outright.
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I can understand if it js said that
Government require some time or that
this Bill might be sent for eliciting opi-
nion thereon. Or it might be said that
since there is a constitutional provision
involved, we adjourn the discussion on
this Bill sine die; that can also be done.
There are various methods open. Of
course, one method is to refer this Bill
to a Select Committee, and I remember
that when Shri Nath Pai's famous Con-
stitution (Amendment) Bill was being
discussed here, so many Members had
suggested so many methods to avoid
the defeat of that particular Bill. There-
fore, some via media can be found out,
I would very much urge this House
that let not this House go on record
that this Bill has been rejected by it...

SOME HON. MEMBERS : Not the
!—tlnuse. but the Government is rejecting
it.

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI R.
K. KHADILKAR): May I request the
hon. Member that instead of putting
this dilemma to the House to reject it
In @ manner and thereby dramatising it.
he may withdraw it and give Govern-
ment time to ponder over the whole de-
bate ? That would be the best course.

SHRI MADHURYYA HALDAR :
How much time will he require ? (Tnrer-
ruptions),

SHRT 'SQMNATH CHATTERJEE :
If the Minister says that after a certain
time, this will e a fundamental
right in this country, let the Bill be ac-
cepted and let it be specified thar it
zg’[il come Into operation, say, two years

ce.

. SHRI C. M. STEPHEN : The opera-
tive portion of the Bill relates to pay-
ment of unemployment allowance. I
do not think anybody can plead that as
a fundamental right. Right to work could
be a fundamental work, but not the right
to doles. It can never be a fundamen-
tal right.

SHRI R. K. KHADILKAR : I must
make myself clear, When he put a ques-
tion and asked the House to decide
w{:ethgr this House rejects his Bill
when 1t accepts the right to property as
a fundamental right, gltlhat is, it rejects
the right to work, he dramatised
whole thing . (nterruptions). 1 made
this plea to him, He has raised certain
fundamental issues of social policy,
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and he realises, as a good socialist
that he is, that there are questions of
priority in the programme. So when I
said ‘pause and ponder and give this
House some more time’, it means that in
.due course perhaps when we come to
-consider all the questions he has raised
keeping in view the priority, some of the
points he has raised could be considered
.at the appropriate time. So I suggested
that instead of seeing that it is rejected,
let him withdraw it as the best course
open io him.

PROF. MADHU DANDAVATE :
Most of the points that have arisen out
of the debate have already been dealt
with. 1 will say only one thing. If the
feeling is expressed by the Treasury
Benches that here is a Bill which wants
the right to work to be established as
a fundamental right, if that spirit is wel-
come and at an appropriate time itis
spelt out in such a way that ultimately
the right to work becomes part and par-
cel of our fundamental rights, between
the two propositions, getting my Bill re-
jected and withdrawing the Bill on this
assurance that actually the Bill will be
examined, the details will be spelt out,
there will be a debate on this with due
acceptance of the spirit of the Bill, but
further acceptance of the Bill and its
details in a particular form may be
deferred, if some sort of assurance is
given on these lines, I am prepared
to accept that assurance and on that
basis, rather than allowing the Bill
to be defeated, because for me the
right to work Bill to be defeated, tho-
ugh some tﬁ(}ple may take the line af-
terwards t it was defeated because
of the attitude of the ruling party—I am
not looking at it from that partisan
angle— is something which I cannot
countenance, because what
will go on record is that this supreme
Parliament has rejected this Bill which
wants the right to work to be accepted
as a fundamental right— in that
broader, non-partisan spirit, 1 am pre-
pared to withdraw the Bill provided that
assurance comes,

SHRI R. K. KHADILKAR : I wel-
come the concluding remarks of my
hon. friend, the Mover. 1 do recognise
that he brought forward this Bill to have
a debate. 1 think he has made some
points which will provoke a national
debate.
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Every member of the House
will also give serious to it
But as I said earlier, we have to deter-
mine priorities for social reconstruc-
tion. In that process, as he has said,
we will keeptheapmtoftheBlllin
mind whenever we frame our social
pohcg With this assurance, I am zure
he will withdraw it.

PROF. MADHU DANDAVATE:
In view of this assurance, T seek leave
of the House to withdraw the Bill,

MR. CHAIRMAN : The question is:

“That leave be granted to Prof.
Dandavate to withdraw his Bill
further to amend the Constitution
of India.”

The motion was adopted.

PROF. MADHU DANDAVATF ]
I withdraw the Bill.

16.30 hrs.

PAYMENT OF BONUS (AMEND-
MENT) BILL—Cond.

(Amendment of Sections 2, 10 etc.

PROF. MADHU DANDAVATE :
(Rajapur) : Sir, I move :*

“That the Bill further to amend the
Payment of Bonus Act, 1965, be
taken into consideration,”

16.30% hrs.
[SHr1 R. D. BHANDARE in the Chair]

Before I make my observations on
this Bill, at the very outset, let me ex-
press my gratitude to the Private Mem-
bers’ Bills and Resolutions Committee
for giving category ‘A’ to this Bill so

that this Bill could get priority over
all other pending Bills. I had a feel-
ing that when there is a tremendous

discontent among the industrial labour
and the middle-class employees in this
country on the issue of bonus, and when
the viewpoint of a number of central
trade union organisations has not been
accepted by the Government, and as

*Moved with the recommendation of the President.
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a result of that, there is seething discon-
tent in this country, as evidenced by a
determined strike action of more than
one lakh of labour in the city of Bom-
b“.\'.‘"‘"

MR. CHAIRMAN : You are using
this occasien :

PROF. MADHU DANDAVATE
1 will see that I am very much rele-
vant; I will put it in the frame of re-
levancy.

MR. CHAIRMAN : 1 have not dec-
clared that your argument is irrelevant.

PROF. MADHU DANDAVATE
So, following the strike action, I appea-
led to the Committee on Private Mem-
bers’ Bills and Resolutions that if those
who have sent us here have a feeling
that the parliamentary forum cannot
‘be utilised to ventilate their grievances
and put forward, before the sovereign
Parliament in this country, the view-
point and the need to revise the 1965
Bonus Act, in that case, it will be a
disservice to the parliamentary tradi-
tions and democratic practices. I am
happy that this point of view was ac-
cepted and category ‘A’ was given to
this Bill. As a result of that, I am
getting priority to move this Bill for
the consideraton of the House.

SHRI S. M. BANERIJEE (Kanpur):
We congratulate the hon. Member.

PROF. MADHU DANDAVATE :
There has been consderable controversy

about the Bonus Act which was adopted -

in 1965. When the Bonus Act was
actually introduced in 1965, it was sta-
ted that there were a number of prob-
lems that were created by the demand
for bonus by various categories. In
order to eliminate all those controver-
sies and settle these problems in a ra-
tional manner the Bonus Act was adop-
ted in 1965.

But after the Bonus Act of 1965 was
adopted, this particular Act which was
supposed to have been passed to elimi-
nate all difficulties regarding the bonus
problem, created further problems, and
more controversies were created. For
instance, formerly there was the LAT
formula and then there were many
<ontroversies, and it was felt that pro-
bably when the new Bonus Act comes,
many of those controversies would be
tesolved and a new point of view will
be adopted consistent with the claim
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and the demand of the trade union or-
ganisations in this country, represen-
ting the organised labour. But in reality
that did not happen. As a result, a
number of controversies have been
there. And, therefor, there has been
a consistent demand that there must be
an amendment to the existing Bonus
Act.

The controversies were regarding the
scope of the Act: which are the indus-
tries and which are the employees which
have to come within the ambit of the
Bonus Act? Then again, there were
controversies regarding the nature and
the minimum quantum of the bonus to
be given to the workers. Again, there
were controversies regarding the very
concept of the bouns itself. I must ad-
mit that for years there has been a se-
rious national debate that was going on
the very concept of bonus. Some
interpret bonus as an ex-gratia pay-
ment. Some interpret it as some sort
of modus operandi for sharing the
profit. Some others interpret it as a
device for sharing the prosperity and
some try to in it as some form
of modus operandi by which there can
be a sharing of the surplus. But the
socialists in this country the organisa-
tions of the working class in this coun-
try, have taken up a definite connota-
tion as far as bonus is con

I do not consider bonus as some
sort of a favour bestowed by the emp-
loyers on the employees. Unfortu-
nately due to the economic condition
of our country, we are not able to give
a living wage to the working class in
the country. There is a wide gap bet-
ween the actual wage and the living,
You may say the need-based wage and
the actual wage. It is found out by
statisticians that gap between actual
wage and the living wage roughly comes
to 25 per cent of the actual wage.

The gap being so wide some metho-
dology must be adopted by which the
gap between the actual wage and the
living wage could be bridged. We in
the working class movement believe
that bonus is not some sort of ex-gra-
tia payment it is not a favour, it is a
device by which to a greater or lesser
extent the gap between the actual wage
and the living wage could be bridged.
It cannot be done 100 per cent. There-
fore, as a first step, bridging of the gap
could done to a certain extent
Therefore, bonus has to be treated as
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a deferred wage. That is the attitude
the trade unionist in this country has
taken up, whether he is from
the HMS or the AITUC or CITU or
the INTUC. Almost all these trade
unionists are agreed that bonus has to
be treated as a deferred wage and on
the basis of that various payments made.

Once bonus is Considered as a defer-
red wage, and once it becomes ::.lenr
that it is a modus operandi to bridge
the gap, we cannot have com n-
talisation of the Bonus Act that it will
be applied to X industries or establish-
ments and not to Y industries or estab-
lishments.

The process ot bnidging the gap bet-
ween a living wage and the actual wage
has to be applied both to the public
sector and the private sector, local bo-
dies and all the employees who belong
to the Central Government and the
State Governments.  Irtespective of
who are the employers this philosophy
of the bonus is to be applied to all cate-
gories of the working class. mi-
nimum quantum of bonus in this Bonus
Act is four per cent of the total annual
emoluments When the gap is so wide
we have been insisting that this posi-
tion has to be changed from 4 to 8.33
per cent. This is the demand of all
Trade unions. At a meeting of the
HMS, INTUC and AITUC held on 8th
September 1971 it was unanimously
decided to demand 8.33 per cent bonus
and the extension of the scope of the
Bonus Act so as to incorporate in it
not only private industries but public
sector industries i-ncluding departmen-
tally run undertakings.

Here I should like to point out to
you that it is not merely the trade union
organisations like the HMS, AITUC
or the CITU which have made this de-
mand. I shall quote here what our
Labour Minister had said in one of the
conferences, The 27th session of the
Indian Labour Conference held a meet-
ing in October 1971 and it was opened
by Shri R. K. Khadilkar who is the
the Labour Minister, While inaugurating
this conference he said :

“Matters relating to bonus payable
under the Payment of Bonus Act
have resulted in a deal of
unrest and agitation.

He will also take note of the fact that
agitation continues today also.
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“Government is committed to a
review of the working of the Aci
but obviously amendments can be
promoted only after full discus-
sion and consideration.”

Since he seems to feel that amendments
can come only after full «discussion I
felt that it will serve his hunger for
discussion if I bring forward this Bill.
I feel that whatever lacunae that exist
in the Bonus Act of 1965 can be dis-
cussed and debated in this sovereign
Parliament and then we can modify
that Act suitably. With that perspec-
tive I have brought this Bill.

The Indian Labour Conference had
decided that the entire issue of bonus
should be gone into by a committee and
the committee should submit its report
within a period of six months. There
has been a considerable delay as far
as the recommendations are concerned.
Although the Government was com-
mitted to appoint a committee as far
back as October 1971, it was only in
April 1972 that the committee was ac-
tually appointed. Because of this de-
lay, we have been consistently deman-
ding that there must be an interim re-
port. When the problems are being
discussed from various angles, it does
happen that the final recommendations
come at a later stage. But if one anti-
cipates delay in the formulation of the
final recomemndations, it is very neces-

sary that in the mean time the
workers who are restive must be
given an assurance that there will

be an interim report on the basis of
which certain actions would be takens
up. But no such thing has come. In
spite of the fact that over a number of
years productivity has gone up, indus-
tries are making huge profits, wages as
a proportion of cost of production have
gone down and the value added by ma-
nufacturers has also gone up, why sh-
ould the working class receive only 4
per cent as bonus ? These are the fac-
tors I have stressed. Of course, in cer-
tain marginal or exceptional cases there
may be cases differing from the analy-
sis I have made, but on a number of
occasions, the Labour Minister him-
self has said that this is the position
of our economy. In view of all this,
I insist that the clause about the mini-
mum quantum of bonus of 4 per cent
has to be changed and it should be
8.33 per cent.

There is another aspect. The ambit
of the original Bill is such that certain



253 Payment of -
industries are completely kept out.
Industries in which the workers have
established their efficiency in producti-
vity, who have established their sense
of responsibility and who have esta-
blished that they have a crucial role to
play in the public sector—even workers
in' such key ?ositions have so far
remained completely excluded from this
Act. Take for instance railways,
nationalised banking industry, insurance
and so on. There are a number of
undertakings which are controlled by
various committees or local bodies like
the Bombay Electricity SuEpIy and
Tramways Undertakings which is-under
the Corporation. We have the employees
of the Central and State Governments.
All of them are playing a crucial role.
We are thinking in terms of expanding
the public sector, bu; the fact is in a
number of directions, the expansion is
not taking place, If the public sector
actually expands more and more, it is
very likely that workers will be losin,
their rights. It happens in the case o
political as well as economic rights, A
private employee has complete political
freedom. If he becomes a railway
employee or an employee of LIC or of
a nationalised bank, his political rights
suffer,

In countries like England and Soviet
Russia—I am trying to take countries
with differing social systems and ideo-
logies—more and more rights are being
given to the government and semi-
Government employees, political rights
as well as economic benefits. In this
Bill I am not discussing political rights.
As the expansion of the public sector
takes place, if a number of employees
come out of the ambit of the Bonus
Act, it will be a great disadvantage to
them. Therefore, 1 propose another
amendment by which I would like to
extend the entire ambit of the Bonus
Act so that it will be possible for the
public sector employees and others to
come under the ambit of this particular
law.

A controversy is going on in this
country that only those employees who
are directly engaged in the Process of
production should be entitled to bonus.
In a number of cities like Calcutta,
Bombay, Kanpur and Delhi you will
find a large number of municipal emplo-
yees, people belonging to the fire brigade
which is described as an essential
service, sweepers, scavengers and so om.
They do not participate in the process
of production directly; but they do
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contribute to raising the efficiency of
the productive apparatus in the country,
The conservancy staff help in keeping
the city clean so that people are free
from diseases. In that way, they are
helping the textile workers, dock workers
and those who are engaged in the
production of electricity. Even those
who are engaged in the direct process
of production, very often their health
is maintained, their services are main-
tained by the co-operation of sections
which are not supposed to be directly
participating in the process of
production.

Take the case of sweepers of the city
of Bombay. Quite a number of them
belong to the harijans and Scheduled
Castes sections of the society who are
destined to do this kind of dirty work
for alleged sins committed by them in
the past. Because they suffer in silence,
does it mean that they must be made
to suffer perpetually. To those econo-
mists who say that the sharing of bonus
should be limited only to those who
are directly participating in the process
of production, I would pose one ques-
tion.

We are the people who have decided
that the Harijans, the Adibasis, the
scavengers and the sweepers should be
kept away from the rest of the people
who are engaged in the productive
apparatus so that they may continue to
do this dirty job. They are suffering
social oppression because they are
engaged in this work. Now, as if all
this is not enough, they say thast this
oppressed section cannot come within
the ambit or orbit of the Bonus Act.
1 say that this is wrong. These people
must be brought within the ambit of
the Bonus Act, It is from that point
of view that I have suggested that this
particular Bill must be amended,

I have also suggested that some
clauses must be deleted. For instance,
there is a clause which says that 20 per
cent must be the ceiling. These are the
days when we move for ceilings. But in
this case, I feel ceiling must be
removed. Again, as far as the payment
of bonus is concerned, the clause
relating to restriction of 20 workers in
an establishment should be removed.
There are some consequential changes,
I do nct want to go into the details.

Bug there is one aspect which 1 want
to draw attention. this issue a
country-wide agitation is going on.
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Coming back to the city of Bombay, as
an illustration, there is one pattern of
logic in which from particular we can
jump over to the general. Therefore,
to generalise the case, I will take the
illustration of Bombay, which is a
model town, model in all senses. It is
a model for poverty and affluence, for
disparity and social oppression ; for all
sorts of oppressions as well as prosperity
it is a model.

I will just take up that illustration. ..
AN HON. MEMBER : Cultural.

PROF. MADHU DANDAVATE :
That is also a part of it. There is
culture and also a lack of culture.
Treating some people like scavangers as
oppressed people of society and treating
them as non-productive people in
society, I consider, according to my
socialist connotation, that is lack of
culture. That is the culture we lack mn
a city of Bombay.

In this connection, one controversy
is going on. Many economists have
raised a controversy that if we start
treating Government employees, Rail-
way employees, Municipal employees,
insurance employees, bank employees
and, particularly, the public sector
employees as eligible for bonus, if all
these employees are given the bonus,
what will happen to the national eco-
nomy of the country? Of course,
while checking the prices, while checking
up the hoarding, we do not think in
terms of national economy of the
country. 1 am talking about those
economists, who, while looking at the
parallel black money economy in this
country, do not think in terms of a
threat to national economy......

SHRI NIMBALKAR . (Kolbapur) :
That is not true, We are also thinking
of it.

PROF. MADHU DANDAVATE: I
am not referring to you. You are un-

necessarily standing in the dock. 1 was
referring to some economists, I am
sure, Mr. Nimbalkar is not an eco-

nomist. There are economists who have
adopted those postures. ...

SHRI NIMBALKAR : There are
people whom you call economists who
say that.

MR. CHAIRMAN ;: Don't reply to
all that.
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PROF. MADHU DANDAVATE:
You can point out to me if any argu-
ment that I have put forward is irrele-
vant. If somebody intervenes, I must
reply to that.

Now, there are economists who have
raised this point, If you want, 1 can
produce those articles for the benefit
of our friends. They have put forward
a point of view that there are limita-
tions, For instance, if we have to
extricate black money, there are limi-
tations to what we can do. There is a
certain administrative lethargy; there
is a certain resistence. Due to that,
there is a limitation to recover the
taxes from those who are evading them.
In the light of this, a case has been
built up that if all the employees under
the public sector, under the municipal
authorities, under the local authorities,
are given the bonus, in that case, the
expenditure will go upto a very big
amount.

Here, I want to give an estimate. [
have worked out the details and I have
taken the assistance of certain econo-
mists, 1 have worked out that if this
bonus benefit is to be given to all the
categories of employees, then the rough
estimate of expenditure will be to the
tune of Rs. 200-250 crores. If there
are certain difficulties, in that case, the
representatives of the Government must
carry on a dialogue with the trade
unions and they must point out what
are the difficulties. 1 feel, if the expen-
diture is going to be Rs. 200-250 crores,
in case the provisions of this Bill are
going to be implemented, it is a worth-
while experiment to be carried out,
especially when living is not ensured.

I warn about one thing. When the
workers  start  demanding bonus
of 8.3-1/3 per cent. when they start
demanding this benefit, one method of
dealing with them is to defeat their
agitations, defeat their strikes, to break
their strikes. I repeat what I told the
Prime Minister that with the powerful
machinery of the State, it might be
possible for the State machinery to cow
down their struggles, and for some time,
it might be possible for them to defeat
them, but just as in the freedom battle,
the fighter for freedom is never
defeated, the vanguard of the working
class in the class struggle also can
never be defeated. At times, he may
recede but, ultimately, he will always
advance so long as the cause for which
he fights is a correct cause.
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Before resuming my seat, I request
the Labour Minister to look at the
problem in a proper perspective. Rather
than suppressing the legitimate demand
of the working class, he should try to
have a rapport with them, try to under-
stand their point of view, and try to
debate the issue about bonus. My
effort, through this amending Bill, is
only to initiate this debate and put the
entire problem in a correct perspective
and make concrete proposals to modity
and amend the out dated Bonus Act
of 1965.

MR. CHAIRMAN : Motion moved :

“That the Bill further to amend the
Payment of Bonus Act, 1965, be taken
into consideration.”

SHRI S. M, BANERJEE (Kanpur) :
I rise to support the Bill moved by my
hon. friend, Mr. Khadilkar is here: I
am happy about it. It was he who, with
the help of some trade wunionists,
evolved this formula of minimum bonus
of 8.33 per cent. It is now known as
Khadilkar formula and if this Bill is

adopted, it will be known as Khadilkar-

Dandavate formula.

A minmum bonus of 8.33 per cent
has become the common demand of all
workers. Even today what is happenin
in Bombay? More than a lakh o
employees who are on strike there
demand a bonus of 8.33 per cent. The
textile employees throughout the
country—in Bombay, Kanpur and other
places—demand a minimum bonus of
8.33 per cent. This Bonus Act has
become obsolete. They have got two
Balance Sheets and on the basis of the
visible Balance Sheet, which they show
they only pay four per cent. The
British India Corporation paid only four
per cent, but then there was a strike
in Kanpur—in Lal Imli Mills, etc. Then
they paid six per cent and in certain
cases 8.33 per cent, I should thank
Mr, Khadilkar for intervening in the
strike at Kanpur of textile workers and
having forced the management to agrze
to pay in advance till the matter is
finally decided, whether the workers are
entitled to 8.33 per cent or not. Four
per cent is out of date, Naturally this
particular Amendment should be
accepted.

My friend has also moved that section
11 of the Bonus Act be deleted. Section
11 deals with the maximum bonus. The
ceiling has been laid down as 20 per

cent. He wants deletion of that. But
when we delete that, let there be a
proper substitute,  This should be
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substituted properly because once it is
deleted then the employers may think
that for workers the sky is the ceiling
and for them it would be whatever is
available after deducting all those
things according to the formula may be
even less than 20 per cent. Therefore,
a suitable amendment should be brought
to substitute section 11 of the Act. .1
would request them to see whether this
could be amended.

My hon. friend has also mentioned
about the employees in public under-
takings. The terms ‘public under-
takings’ will not cover the employees of
Defence, Posts & Telegraphs and Rail-
ways because they are all departmentally
run; they are called government em-
ployees or government departmental
employees, That should be properly
substituted so that the desire of the
hon. Member, rather the desire of all of
us, is met and all the Central Govern-
ment employees—Defence, Posts &
Telegraphs and other allied organisa-
tions—are also covered or brought with-
in the purview of Bonus Act.

My hon. friend touched a wvery
serious peint—who should get bonus?
It was said that those who are connect-
ed directly with production should get
bonus, I have worked in a Defence
organisation for 20 years.

17.00 hrs.

In a particular factory, some people
are directly connected with production.
Some people are connected incidentally
with production. Some people are con-
nected to provide material to those who
are producing. Unless this mass opera-
tion goes on, no production can be
complete.  After all, mass production
is divided into various operations and
every one, right from the General

Manager to the ordinary worker,
whether skilled or unskilled or semi-
skilled, whether industrial or non-

industrial, whether managerial, super-
visory or ministerial, every one is con-
nected with the production. Production
cannot be made only by two people
without the help of others and unless
they are provided with material and
other things which will enable them to
produce. So, the definition of this
should be changed completely. Whether
it is defence industry or the P & T
works or the railway industry. every
worker is connected with the production
or incidentally connected with produc-
tion, directly or indirectly connected
with production and he should be
brought within the purview of this
particular legislation.
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[Shri S. M. Banerjee]

I know the hon. Minister is aware
that whether it is a railway employee
or a P. & T. employee or the defence
employee, they are all indebted to him,
they are all thankful to him, for a
ting the unanimous demand of the
Members of the Consultative Committee
on Labour which met on the 24th of
July in Delhi, when they demanded
that all employees should be brought
within the purview of this Bonus Act
and I hope he has forwarded it to the
Government and the Government
should, in all fairness, accept it. How
can they possibly deny the employees
working in the ordnance factories when
you are paying the same bonus working
to a worker in the HAL? How can
you deny this to a man working in the
Ambazhari ordnance factory when you
are paying bonus to a worker_in some
of the defence factories like the HAL ?
In that way there is the discrimination.
Now, they have paid Rs. 5 crores more
to the insurance companies  after
nationalisation only because there is the
discrimination between an Indian insu-
rance company and a foreign insurance
company. Let them remove this dis-
crimination and see that all employees
are covered under the Bonus Act. The
State Government employees who are
also connected with production and
working in various State Government
workshops should be associated with
it.

the demand of
ple at the
be covered.
Harijans, the
Farashas and

1 am also supportin
the hon, Member that
lowest stage also shoul

scavengers, the

others-. ...

SHRI M. RAM GOPAL REDDY
(Nizamabad) : Carpenter also ?

SHRI S. M. BANERIJEE : Carpenter

- is a skilled job. Carpenter will change

vour face.
SHRI M. RAM GOPAL REDDY :
Is it an unskilled job—working in

factories? He will paint yotD

SHRI 5. M. BANERJEE: He is
already painted,

The question is: whether he is a
skilled worker or a highly skilled worker
or an unskilled worker—all should be
treated alike and should be brought
within the purview of this legislation. I
would request you to Kkindly accept
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this Bill. Until the Committee appoin-
ted for the purpose submits its recom-
mendation to the Government, let him
accept this Bill in good faith when he
sincerely believes that there should be
no discrimination, that there should be
no ceiling, when he believes that we are
really marching towards socialism, which
I very much doubt, then he should
accept this Bill, Otherwise, the oaly
request I will make to him is to go out
of the House.

MR. CHAIRMAN : Don't challenge
his honesty.

SHRI S. M. BANERJEE : 1 envy
him, Sir. I am enamoured of him. I am
one of his admirers. The difficulty is
not with him, But there are some
people, on the top, highly skilled
people, who would not allow it. He
wants to do a skilled job but the people
on the top, the so-called highly skilled
people, would not allow him, He should
accept the Bill in both letter and spirit
simply he should not accept it in spirit.

With these words, 1 fully endorse the
Bill and there is no question of argu-
ment. I would request you that the
entire working class in the country is
groaning. There is going to be a
countrywide agitation on the bonus issue
unless the minimum bonus is increased.
The hon, Minister is the inventor of this
formula, [, therefore, expect that he
would accept this Bill both in letter and
in spirit.

SHRI C. M. STEPHEN (Muvattu-
puzha) : I rise to support this Bill.
When I say, I rise to support this Bill, T
would like to bring to the attention of
the honourable House the character of
the industrial situation in the country.
The working class part of the industrial
siructure of the country today is as if
on the edge of a valcano on the question
of bonus. This question of bonus, with
reference to minimum bonus, and in
addition, the question of coverage, has
been a matter which has been agitating
the organised working class for a lon%
time, It has got a long history. Sir,
do not want to cover the entire field.

Sir, the character or the concept of
bonus was being agitated upon for a
number of years and there were two
poin‘s of view in this regard. One
view was that it was a deferred wage;
another view was that it was profit-
sharing. Without prejudice to the claim
of the working class for regarding it as
profit-sharing, there were demands, that
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this aspect of bonus has got an aspect
of being a deferred wage. This was
urged on the ground of the great gap
witnessed between the living wage and
the actual wage.
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This aspect of the bonus question as
deferred payment was grapled with
about a quarter of a century ago in the
State from which 1 am coming. That
was when Sir C. P. Ramaswamy Ayyar
was the Dewan of Travancore. He
convened a Tripartite Conference. He
said, whether there was profit or loss,
the workers must be paid a minimum
of four per cent. That sort of demand
was made by the Government itself.
Kindly note that 25 years back that
E;?lposition was accepted. On that basis,

us was being paid. Then came the
LAT, Labour Appellate Tribunal
formula, This was the cause and the
forum for disputes and agitations with
the result that we witnessed continuing
annual recurrence of disputes and agi-
tations. So, even the Supreme Court
stepped in and directed the Government
to examine this question of the Bonus
Formula.

In 1961, the Bonus Commission was
appointed and they submitted their
Report in the year 1964, The trade
unions were unanimous in their demand
regarding the minimum bonus. The
INTUC put up a memorandum urging
among other things that 8 1/3 per cent
must be the minimum and that 50 per
cent must be the maximum, i
demand was put up by us. We sai
that all sectors engaged in production,
whether it was the public sector or the
private sector, must get the benefit of
this minimum bonus.

The principle was the one that was
enunciated by the Supreme Court that
basically bonus was an effort to bridge
up to the extent possible the gap bet-
ween living wage and the actual wage.
The Bonus Commission recommended a
bonus of 4 per cent subject to a mini-
mum of Rs. 40. To say that it must
be subject 1o a minimum of Rs. 40 is
to concede that there are industries
working on a factory basic which would
bring to the worker an annual wage of
less than Rs. 1000 ; otherwise, Rs. 40
has no relevance.  So dismal was the

ition, The question now is this.

oes a worker who is gettting Rs. 1000
per year have a living wage? Is he

etting the peed-based minimum? Ts
€ geiting a bare wage? Is he
getting even the minimum  wage ?
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Obviously not, and therefore, an annual
insured amount was assured for him
and It was said that that amount might
be given, The Bonus Act was enacted
in 1965, and with the enactment of the
measure, discontentment again started.
For, the problems which the Act sought
to solve were not solved. The recom-
mendations were tampered with, Certain
recommendations only were accepted by
the private employers., Certain safe-
uards and provisions to that effect were
incorporated in the Act, but those
provisions were struck down, The
actual income-tax that had to be paid
was taken into account as per the
contemplation of the Act. But the
Supreme Court said that it was to be
the income-tax on the basis of the
national gross income. Therefore,
another amendment had to be brought
forward. Amendment after amendment
had to be brought forward in order to
keep the original concept intact as much
as possible. Whatever the worker was
getting formerly was safeguarded by a
provision in the Act. The Supreme
Court put another interpretation on it
and that was struck down. All along,
the demand has been going on this
country that the minimum bonus must
not be 4 per cent but it must be 8 1/3 per
cent. Then, there is a vision LE::
all the public sector industries which
are non-competitive must be outside the
urview of the Act, But what has
appened in effect ?

Government had to issue directions
even to those public sector industries
saying that despite what the Bonus Act
said, but they might pay bonus and call
It ex-gratia, and thus, in spite of the
provision in the Act, the industrial units
of the Government, the non-competitive
ones have been giving bonus and calling
it ex-gratia. Therefore, that provision
in the Act has been thrown to the winds.

Again, in the private sector, take the
case of the textile industry. The textile
workers were never satisfled with this,
In 1969, in Coimbatore, an agreement
was entered into accepting the propo-
sition that the bonus would be at the
rate of 8 1/3 per cent; of course, a
proviso was put in that iy would be
subject to the final shape that it would
take. Again, in 1970 another agreement
was entered into by the Coimbatore
textile mills that the rate of bonus would
::]:: tB.L,I’S per cer:l, in spitt; of the fact

a per cent was e i
prescribed in the Act. mioimum,
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[Shri C. M. Stephen]

Sir, 1 come from Kerala, and there
also, the industries even in the unorga-
nised sector, whether it be coir, or
cashew or handloom etc. they have now
provided without evaluating the profit
for a bonus of even 9 per cent. In the
case of Government industries, it has
become the practice that profit or loss,
everyone would be given 8 per cent
or 9 per cent or 10 per cent or even
11 per cent. Even in plantations, the
private capitalists have admitted that
irrespective of whether the industry is
making profit or not, the bonus would
be at the rate of 8 per cent or 9 per
cent or 10 per cent.

I am pointing all this out in order to
show that wherever the working class
is organised, this provision remains a
dead letter, and 8 1/3 per cent has
become the order of the day, wherever
the working class can assert itself.
There has been a unanimous demand
on this matter so much so that in 1970,
Shri D. Sanjeevaiah had to give an
assurance in Bombay that Government
were reconsidering the position and that
an amendea iegisiation might be brougnt
forward. He had given that assurance
while addressing a meeting under the
auspices of the Rashtriya Mill Mazdoor
Sangh.

Subsequent to that, when a private
member’s Bill on the self-same question
was discussed here, an assurance was
given by Government that they them-
selves would bring forward a compre-
hensive Bill on the basis of which the
Mover was asked to withdraw the Bill
and he withdrew it. Again after Shri
Khadilkar took over, this question came
up. The State Labour Ministers’ conte-
Tence took place. There everybody
almost unanimously demanded that the
4 per cent formula must be struck down
and 8.1/3 per cent must become the
pattern of the day.

The issue came up again in connec-
tion with the demand of the textile
workers of Bombay. Then what has
mnow come to be known as the Khadilkar
formula was evolved. Shri Khadilkar
<an take the credit for it ; his name will
go down in history as the author of
that formula. What is the essence of
it ? First 4 per cent was given the go-
by and minimum must be 5 1/3 per
cent, Then without deducting return on
<apital, without deducting provision for
reserve, without making allowance for
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rehabilitation but allowing only for
normal depreciation, if there is availa-
ble a surplus, on a graded scale bonus
would be given going up to 8 1/3 per
cent. That is, in cases where formerly
if the bonus formula was applied, they
would get only 4 per cent, they would
now get 8 1/3 per cent.

Two things were accepted as a result
of the Bombay textile workers' demand.
The 4 per cent formula was dispensed
with; 5 1/3 per cent has got to be given.
But it can go upto 8 1/3 per cent even
when there is a loss. This formula was
also applied in Ahmedabad. A list of
mills was drawn up. Except for
12 mills, all mills were producing
balance sheet and profit and loss
account, This formula is now being
applied to every public sector industry.
Bonus of 8 1/3 per cent has become the
order of the day.

If the Labour Ministers of all States
wanted it, if the labour unions all over
India demanded it, if the employers
who are bargaining with workers are
compelled to agree to 8 1/3 per cent
throughout, if the 4 per cent formula
has become a dead letter and is buried,
then the question remains why the ques-
tion of 4 per cent must be raised at all.
The question raised must be : why it
should not be 8 1/3 per cent. The
question should be asked the other
way round. The question should
be: why not 81/3 per cent? If
the tripartite agreement  specifies
8 1/3 per cent, if everybody says
it should be 81/3 per cent, if the
Labour Ministers of all States say it
should be 8 1/3 per cent, if the late
Shri Sanjivayya had said that 8 1/3 per
cent had to be considered, if the
Khadilkar formula stipulated 5 1/3 per
cent with the expectation that it could
go upto 8 1/3 ?er cent, naturally the
question that follows is : why not 8 1/3
per cent and not why 8 1/3 per cent?
If this is not conceded, anything may
happen. Let the tallest in this country
stand against it ; whoever stands against
it does so at his own peril because that
is not going to be considered. 8 1/3
per cent will have to be given, If
there is delay in giving it, it only means
unnecessary dislocation. This is inevi-
table, a must 8 1/3 per cent.

Then when did the 4 per cent formula
come up? In 1965. Will you not con-
cede that real wages have eroded in the
last five or six.years ? Has that erosion
been made up ? If the basis is the
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making up of the gap, should not
that erosion be accounted for? Is that
not an argument to revise the 4 per cent
upwards to make it 8 1/3 per cent?
That being so, it has got to be done.
Even before the puja season is coming,
the bonus season is coming, it has got
to be done. Otherwise, dislocation will
take place. Industrial work will be dis-
rupted; things will become difficult and
unnecessarily forces will unleashed.
1 hope employers will have sufficient
sense to act betimes, The interim
report may or may not be submitted or
considered in time. But Government
have got to tackle this problem very
seriously.

The other question is about the areas
where the coverage must take place. Of
course, it has been demanded that the
coverage must be extended to different
areas and that the public sector must
be covered ; but in regard to the public
seclor the question as to which area or
which character of that sector is to be
covered has to be gone into. Anyway,
the present absurd provision in the Act
that every public sector which is compe-
titive may get it and every public sector
which is not competitive may not get
it is to be taken out, and there is
lutely no rationale about it. That is not
the way in which this has got to be

looked at. There has to be a fresh
look into this, Before things become
rather hot, let the forces that are

responsible become alert and address
themselves to this task, because, if that
is not done, things may go beyond our
control and at this time, when produc-
tion is the most important thing, let not
the producing wheels be disheartened
and a calamitous situation invited.

With these words, I support this Bill.

SHRI SOMNATH CHATTERIEE
(Burdwan) : Mr. Chairman, Sir, we
very strongly support this Bill so far as
it seeks to revise the minimum bonus
under the Payment of Bonus Act.
We feel that in 1965, the rate that was
provided in the Payment of Bonus Act
was an apology for payment of bonus.
Four per cent which has been m;rnvided
in this Act has never satisfied the
workers.  Considering the state of
economy in this country, the rising cost
of living, four per cent is worse than an
apology. All the recognised trade
unions in this country have been
demanding that at least the minimum
bonus should be raised to 8.33 per cent,
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that is, one-twelfth of the total emolu-
ments. But, as has been pointed out by
other hon. Members, in practice, the
rate of minimum bonus has now been
8.33 per cent, and Mr. Khadilkar him-
self has advocated this rate. Therefore
there can be no reason why at least a
statutory provision should not be made
in the Act, so that the employers are
forced to pay at least this minimum
amount, even though it is not sufficient.

So far as the coverage is concerned,
we have always felt that in the Act,
artificial standards have been laid down
without any rationale being there for
cxcluding some of the types of industries
or some of the types of workers from
the benefit of the Payment of Bonus
Act, The public sector was brought in
a very limited manner, within the scope
of this Act.

As Mr. Stephen pointed out, only in
the case of competitive public sector
units this was applicable. That is why
we feel that the suggestion which has
been made by Prof. Dandavate in this
Bill is very welcome. As a matter of fact,
we would have been happier if the pro-
vision had been made wider and instead
of only the public sector undertakings,
the Government employees had been
brought within the scope of this Bill.

There is one provision with regard to
which I wish to draw the attention of
Prof. Dandavate, Probably he has not
considered it from the aspect which I
am now placing. Section 11 of the
existing Act provides that the maximum
bonus will be 20 per cent. Section 10

rovides that the minimum bonus will
four per cent, or Rs. 40 whichever
is higher. But under the present Act,
the obligation to pay bonus at a rate
above four per cent is because of the
provision contained in section 11, But
even if there is a ceiling of 20 per cent,
Mr. Dandavate, in clause 4 of this Bill,
has suggested that the entire section 11
should be omitted.

What will happen? So far as the
maximum bonus 1s concerned, there
will be no provision.  Although he
wants to get rid of the ceiling under
section 11, what will happen is, if clause
4 of the Bill is adopted, no employer
will have any statutory obligation to pa
bonus over and above the cme-t\.\.relftaP
as has been

suggested in the clause,
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[Shri Somnath Chatterjee]

Therefore, I request Mr, Dandavate to
suggest an amendment to this clause.

SHRI K. NARAYANA RAO
(Bobilli) : It follows from the formula.
There is a formula for it.

SHRI SOMNATH CHATTERIJEE:
In case more than twenty per cent can
be given, why not give it; why should
there be a cetl.ing at 20 per cent ; if the
employer can afford to pay more, it
should be paid. Therefore we want the
ceiling imposed in clause 11 should go.

There is another aspect—the way the
surplus has to be calculated has been
laid down in the first schedule. It is the
experience of persons who have had to
do something in connegtion with the
enforcement of the Payment of Bomnus
Act before the tribunals that great diffi-
culties are faced in calculating bonus,
available surplus and allocable surplus.
1 am sure Mr. Gokhale will agree with
me having wide experience of this
branch of law. I request the Labour
Minister to fve intensive thought to this
problem and to suggest amendments to
the Payment of the Bonus Act which
will simplify the procedure, All these
provisions for making deductions are
being utilised by the employers for
showing that the available surplus is
less. All sorts of complicated methods
of calculation have been laid down in
the statute and it is really defeating the
very purposes of this legislation.

The urgency of the matter cannot be
denied. Throughout the country labour
is restive because th feel that the
minimum bonus which they consider to
be reasonable, 8.33 per cent, is being
denied to them. In Bombay thousands
of workers have to go on strike for

etting an assurance for this amount of
nus which everybody in this House
considers to be a very reasonable
amount, If we want industrial peace
to be maintained in this country, this
minimum should be assured and it
should be satutorily provided, not left to
the employer-employee  negotiation,
a.llowinﬁ the employers to go on manipu-
lating their balance sheets and profit and
loss accounts, For the proper develop-
ment of industrial production and main-
tenance of industrial peace, this is the
minimum I expect of the Government.
Mr. Khadilkar having already accepted

AUGUST 18, 1972

Beuns (Awmdt.) Bill 268

the principle, I do not see any reasom
why he should not accept it here, unless
there are pressures to the contrary from
more important quarters that this should
not be accepted.

I shall refer to clauses 8 and 9. Clause
9 deals with section 3 of the Act, sub-
clauses 1, 4 and 10. The first deals with
general insurance employees. (4) deals
with persons employed by establishments
engaged in industries carried on by or
under the authority of any department
of the Central Government or the State
Government or local authority and
(10) refers to employees in establish-
ments in the public sector, save as other-
wise provided under this Act. Now with
the increase in public sector under-
takings in number as well as in extent
it is necessary that those who are in the
public sector undertakin should be
brought within the ambit of this Bill
so that they get the benefit out of this
Bill.

Therefore, we very strongly support
this Bill and I ug’t Prof.glgandgegle
to consider amending clause 4, so that
the minimum bonus may not otherwise
become the maximum bonus.

SHRI M. RAM GOPAL REDDY:
Sir, I really want to congratulate Prof.
Dandavate on having brought this Bill
at the most opportune time, because
there is widespread drought in the coun-
try. 80 per cent of the country is under
drought and the remaining per cent
under floods, Industrial production has
gone down from 12 to 2 per cent. Idle

capacity jn factories is increasing per
unit cost has gone up. Under such cir-
cumstances, he has brought a very

grand Bill of which the communists
and socialists are boasting so much, I
congratulate him because the Labour
Minister is acting as a super trade union
leader and conceding point after point.
Last time he concedegdgntui.ty even for
an illegal strike period. There is no
wonder if he is going to grant this also.
1 want to know how many people are
living in this country. Only the 50 lakhs
or 1 crare of labour are living and the
labour leaders are living. The remaining
55 crores of people are not living. No-
body cares for them.

MR. CHAIRMAN : He may continue
on the next day. Now we will take up
the half-hour discussion.
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17.32 hrs.
HALF-AN-HOUR DISCUSSION

CONTROL BEING EXERCISED BY 1O.C.
OVER THE FUNCTIONING OF INDO-BURMA
PETROLEUM

SHRI JYOTIRMOY BOSU (Dia-
mond Horbour): Sir, this is about
Indo-Burma Petroleum, a subsidiary of
Indian OQil Corporation which is a
public sector venture, taking over Bal-
mer Lawrie Company. I maintain this
was taken over at a severe loss to the
exechequer, spending Rs. 67 lakhs, a
good part of it in foreign exchange. It
was a direct deal cleared by one of the
principal executives of the Prime
Minister's Secretariat. It was an old
East India managing agency house. It
had a sprawling empire and in 1967
the assets were about Rs. 5,42,35,000.
The decline started from the time when
the Goenkas headed by R. P. Goenka
of Duncan Brothers took over. By
siphoning out money, the company was
made dry and the share prices in the
bazaar fell from Rs. 200 to Rs. 66 in
a very short space of time. The com-
pany started losing money and it com-
mitted economic offences also, If you
read the report of the Industrial Licens-
ing Policy Enquiry Committee, Appen-
dix IV F, you will find that in the case
of Balmer Lawrie Company, the per-
centage of excess production in 1967
over licensed production was one
bhundred. They can be easily called the
economic offenders of the country.

This company was identified as a
sinking ship and Goenkhas headed by
R. P. Goenkha wanted to get rid of
this company. Even though they offer-
ed this company in the bazaar for sale
at Rs. 4 below the lowest quotation in
1971 which was Rs. 58, there was no
buyer because nobody will dare to
touch a company without a future.
Government in fact felt very sympa-
thetic and they wanted to help Mr.
Goenkha and they came to his rescue.
Only the other day, the LIC and IBP
jointly had controlling shares when
the company was in a good condition.
Why is it _that LIC had sold the shares
to R. P. Goenkha? Why is it that IBP
and LIC allowed R. P. Goenkha to
take control of Balmer Lawrie Com-
pany? Was it not done to give him a
chance to rob the company? My infor-
mation is, R. P. Goenkha bribed Mr.
White Head of Steel Brothers, which
was controlling IBP once upon a time,
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by paying him Rs, 5 lakhs, who

ins-
talled him physically in Balmer Lawrie
Company, although he was only a

minority shareholder.

Coming to the present issue, Duncan
Brothers hea‘ied by Shri R, P. Goenka
had 32,500 " shares representing 22.5
per cent in Balmer Lawrie and 43,431
shares representing 30.9 per cent in
Shri Gokhale's company with a pre-
emptive right 10 acquire holdings of
Alex Lawrie, the mother sterling com-
pany in the city of London. The Alex
Lawrie Company had 38,625 shares re-
presenting 27.5 per cent of the shares.
Of course, they had to be paid in very
dear foreign exchange, when you say
you are running short of it. The pre-
emptive condition was there 1o prevent
the control of Balmer Lawrie & Co
passing away to a third party. The move
came from Shri R. P. Goenka,

MR. CHAIRMAN: What is the rele-
vance of Shri R. P. Goenka, Balmer
Lca)g;ie and all that in the discussion on
I

SHRI JYOTIRMOY BOSU: I will
report what I mentioned in the explana-
tory note, which enabled this half an
hour discussion. The Minister in the
course of his reply mentioned about
take over of Balmer Lawrie Limited,
In the process Government was unable
to provide facts which were indispens-
able. The Minister promised to provide
it later. In this deal Government paid
Rs, 95 for each share, whilst its quoted
price did not exceed Rs_65. Moreover,
the company was heavily losing and
there was no buyer. At this point, Gov=-
ernment came for the rescue. Replies to
such a question were given in a per-
functary manner and hence this notice.

The move came from Shri R. P.
Goenka that either IBP should buy their
share or they should buy IBP. Shri R.
P. Goenka, a very dear friend of the
government, a very powerful person,
succeeded in pressurising IBP, The
IBP, instead of buying the shares of
Shri R. P, Goenka, could not exercise
the pre-emptive right 1o control Balmer
Lawrie along with its own 30.5 per cen
share. The moment negotiation was
contemplated, it was in the air, Shri
Goenka started manipulating the Cal-
Cutta share market and it was made
bullish. Shares started rising. From
Rs. 66 it rose to Rs. 94 in two days in
June 1972 and IBP bought i
Goenka's 32,540 shares at Rs, 95 esch
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and Alex Lawrie's shares of 38,625
were paid at Rs. 85, and no doubt they
were paid in foreign exchange. That is
how Rs, 67 lakhs of white money was
iven in excess in this deal to ri R,
. Goenka, Here I want tp quote from
the Financial Express.

Year High Low  Closed
1971 June 72 58 64.25
1972 June . 95 72 62

This will show that a lot of money has
been paid in excess to Shri Goenka.
The Government could have exercised
its right under the pre-emptive condi-
tions and could have bought the shares
in the market at Rs. 4 than the
lowest quotation, if they wanted to.
Instead of that, they gave almost double
the price that this man was entitled to.

This morning also there was a_ques-
tion and a reply about CBI inquiry of
Balmer Lawrie, the Asian Cable Corpo-
ration of Shri R. P. Goenka, where
Shri Raghunatha Reddy says:

“According to the information
available with the Department of
Company Affairs, the CBI have
registered cases against the follow-
ing five companies in the K, P.
Geonka Group for infringement
of provisions of Import and Ex-
Port (Control) Act, 1947 . ., ."
There are five cases; the prosecutions
are there. That is the man who has
been patronised with Rs. 67 lakhs . . .
(Interruption)

MR. CHAIRMAN: It is not the
business of the IOC to purchase shares?

SHRI JYOTIRMOY BOSU: The
I0C is a subsidiary company. The IBP
had some shares jointly with Duncan
Brothers Ltd. and Alex Lawrie, They
were pressurised to buy those shares
al a much higher price. Mr. Chairman
hasdunderslood it very well. I am very
glad.

Then, we had a previous reply given
by the Deputy Minister in the Ministry
of Industria Development, Shri
Siddheshwar Prasad to Unstarred Ques-
tion No. 546, There, the reply given

was that the CBI had completed investi-
gation into the affairs of M/s, Asian
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Cables Corporation Ltd, and submitted
the report to the concerned Ministry.
We want to know what action has been
taken on that. This is a very serious
offence . . . (Interruption)

SHRI K. P, UNNIKRISHNAN
(Badagara): How is relevant here? He
is talking about the Asian Cables Cor-
poration Ltd.

SHRI JYOTIRMOY BOSU: This
morning, Mr. Raghunatha Reddy said
that there are five cases. I want to
quote Mr. Unnikrishnan. Mr. R. P.-
Goenka and all this is interwoven like
a cobweb, During that poster debate,
Mr, Unnikrishnan said:

“It will be explained that if other
local references are available, thls
would not bave been necessary. .

SHRI K. P. UNNIKRISHNAN: He
is misquoting what I said . . . (Jnter-
ruptions)

SHRI JYOTIRMOY BOSU: I a

not yielding. 1 quote:
“We shall consider Mr. Jyotirmoy
Bosu to be our guarantor for our
poster next time. Shri Mishra: So,
Mr. Goenka was your guarantor.
Now it has been proved.”

So, they have found a criminal to be

their guarantor.

From the photostat copy that I have
laid on the Table of the House — it is
available in the Library — you will see
that a copy of the order was sent to
Balmer Lawrie & Co. to one Mr. P.
Brahma — it is C/o Duncan Brothers,
Managing Director, Mr. R. P. Goenka.

All I want to say is this. By this, we
say that this Indira brand Samajbad
can be always called murdabad,

Mo AFHART@D  qi¥q  (HZERX) ¢
awrefe #agiqa, &4 ag@T 7 W9 4
W #) fag oo IwT § @ Iqim v
& :

“Accordingly, the Board of Directors
of the 1.O.C.,, a fully Government-
owned undertaking, is nominated by
the Government of India."

aft 73 aadwe swEfEw g oot A
7 %7 qfaga arAar wizal g fFmfac
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$6 aegul & Wiz ¥ fau zed
T wF T U ? T TR TEIL A
FeEten § T w@ FE F) T4T
TN & & war A4 g v #m ag fAasn-
07 g A wa @, d37 w14 A4 fEw
m, fam Fev & W@ g F) OASF
qIT F) T a1 37 Hluwifay ¥ faars
fa=ia fam 22 +iw frv g #ia o,
ITF fEeors T ¥ #1923 29 IAT
Farszar@i? Hifrgs @
A AF a1@ TS F MIAWA I A9
g WaE & IR ¥ Wt quia q@ar
ATE T F IWTH IFAFRIY:
“The cost structure would be avail-
able to the 1.O.C. so as to ensure

that the purchase prices are rea-
sonable, . "

ANIqad § a7 AAA0FAas § g8 Im
¥ ag 7 feqr ? mamig) T @O
Al § ) mEEd

“The I.0.C. has decided to obtain
its requirements of greases, speci-
alities and barrels from Balmer
and its subsidiaries.”

Frio Ao Ao ¥ a7 W) #T faar fF g
faagde 39 4 &7 a1 § Ay
") &\ A [iFT s § f§ et
o a0 wImag? A Fa aafeEn?
St A fagage T AEwE ar
Far &gt 7@ fegr g ?

SHRI SHYAMNANDAN MISHRA
(Begusarai): Mr, . the ac-
cusation is plain and precise. It is this :
although the shares were ruling at
Rs. 65 they were purchased at Rs. 95;
that is, there was an excess payment to
the extent of Rs. 30/- per share, and
the total excess amount paid seems to
be of the order of Rs, 67 lakhs as has
been computed by my hon, friend,
Shri Jyotirmoy Bosu, Some questions
naturally arise in this connection,

This was a declining concern, this
was almost a dying concern. ...

MR. CHAIRMAN: Please be brief
end ask your question.
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SHRI SHYAMNANDAN MISHRA:
I would be very brief, Sir, precision is
my special quality.

This was a declining concern, a dying
concern, Before Goenkas took over,
it was distributing profit to the extent
of Rs. 24 lakhs, After they took over,
the management was so bad that it dis-
tributed only a profit of the order of
Rs, 8 lakhs. It was distributing 22.5
per cent earlier but later jt came down
to 8 per cent or so. The main thing is

that, although mismanagement was
going on. ...
MR. CHAIRMAN: What do you

want to know from the Government?

SHRI SHYAMNANDAN MISHRA:
1 am asking him: why did you purchase
from such a declining, dying concern
at such a high price? This was a
thoroughly mismanaged concern. Why
did not the Department of Company
Affairs go into this and take it over
because this was a mismanaged con-
cern?

I am coming to another point. The
hon. Minister says that Goenkas want-
ed to control the entire concern and
they had offered to purchase the shares
of the Government at the rate of Rs.
160.... (Interruption)

MR. CHAIRMAN: In half-an-hour
discussion, you have only to put a
question, Without going into the de-
tails, please ask your question.,

SHRI SHYAMNANDAN MISHRA:
I am really very unhappy about this.
If you want to gag me completely, you
can do it. It will go on record that 1
have been gagged.

This is my main question. The hon,
Minister says that so much was paid
because of the fact that Goenkas wanted
to acquire complete control over this and
they had offered to purchase our shares
at the rate of Rs. 160. Goenkas did have
shares to the extent of 50.14 per cent.
In order to acquire effective control,
they required only 0.86 per cent to go
up to 51 per cent, Even if they wanted
to go upto 70 per cent, they had the
miscellaneous shares to draw upon to
the extent of 19 per cent. My submission
is this that this plea does not seem to
hold water. Would not the Minister agree
with me that this is a completely
untenable plea? When they had the
miscellaneous shares to the extent of
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19 per cent on which they could draw
at a much lower price, why should they
have gone to the Government to pur-
chase at that price ? This js the real
question, Sir. This argument does not
appeal to us at all,

SHRI C. M. STEPHEN (Muvattu-
puzha) : On a point of order. The rule
15 very specific about asking questions
in half-an-hour discussion. It says :

“Any member who has previously

intimated to the Speaker may be

permitted to ask a question..”
A question.

“..for the purpose of further elu-
cidating any matter of fact.”
This means, he can ask only one ques-
tion; he cannot ask many questions. He
has already put three questions and he
wants te put another question (Inter-
ruption) 1 want your ruling, Sir, on
my point of order. Is a member entit-
led to ask as many questions as he
chooses in a half-an-hour discussion ?

MR. CHAIRMAN : I requested Mi-
shraji not to go into details. .

SHRI SHYAMNANDAN MISHRA :
I did not go into details. .

MR. CHAIRMAN : You went into
details. You have only to put a ques-
tion. Please finish it now.

SHRI VASANT SATHE (Akola) :
He can ask only one question.

SHRI SHYAMNANDAN MISHRA:
Thirdly, we have just now learnt....
(Interruptions)

SHRI C. M. STEPHEN : There can-
not be even a ‘secondly’. He is going
‘Thirdly’,

SHRI SHYAMNANDAN MISHRA:
The third question is ..

SHRI C. M. STEPHEN : I am ob-
jecting to it.

SHRI SHYAMNANDAN MISHRA:
The third part of the same question is
that we have just now learnt that two
kinds of prices were offered for the
shares—one at Rs. 85 and another at
Rs. 95 per share. Why was this distinc-
tion made between the two and why not
at the lower price, that is Rs, B57....
(Interruptions). -
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SHRI C. M. STEPHEN : Are there
no rules here ?

SHRI SHYAMNANDAN MISHRA:
I know they feel concerned because
this man has been going about saying
that he is the Deputy Treasurer of the
ruling Party.

SHRI JYOTIRMOY BOSU : On a
point of order. I only want to say*..
(Interruptions)

SHRI C. M. STEPHEN : You know
all the inner details. The agency will
be handed over to you.

MR. CHAIRMAN : This will not
form part of the record. It is not nice
to pass remarks. Suppose you say
something in favour of Russia or China
or anybody else, then are you supposed
to be an agent of those e 7 You
are not. The remarks made by him will
not go on record.

SHRI JYOTIRMOY BOSU :
376.....

MR. CHAIRMAN : To cast asper-
sions against another member is not
proper.

SHRI JYOTIRMOY BOSU : On a
point of order. The House has Rules
as well as practice. Which one are you
choosing to-day, Sir ?

MR. CHAIRMAN : I have ®een
here for so many years. I know this
was not the practice that any member
should cast any aspersion against ano-
ther member. That has not been the

Rule

practice. Recently, this has developed,
of course.
SHRI PILOO MODY (Godhra):

Who is going to*®....

MR. CHAIRMAN : You cannot ask
anyd question. That will not go on re-
cord.

Shri Lalji Bhai—he is absent,

SHRI K. P. UNNIKRISHNAN : 1
want to know whether the Ministry of
Petroleum and Chemicals earlier this
year did issue a directive to the Indian
QOil Corporation to surrender or trans-
fer its IBP share holding to the Govern-
ment against an earlier agreed decision
to the contrary arrived at between the

*Not recorded.
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Secretary, Mimistry of Petroleum and
Chemicals and the Chairman of I0C?
if so, 1 want to know the rate, the rea-
sons and the details thereof.

THE MINISTER OF LAW AND
JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. GO-
KHALE) : Mr. Chairman, Sir, I had
occasion to deal with this qu-
estion on an earlier occasion
although very briefly because it
arose indirectly with respect to ano-
ther question and broadly the position
of the Government was explained by
me to this House. When some hon.
Members asked some particulars 1
said that when I get the next opportu-
nity I will give to the honourable Ho-
use whatever information I could get.
I am glad I am now in a position to
put the entire figures before the House.
I am convinced that apart from the fact
that the deal is a completely clean deal

Bassasiad

SHRI PILOO MODY : No, never.
(Interruptions)

SHRI H. R. GOKHALE : The only
difficulty is this. ([/nterruptions) 1 can
only hope to convince minds which are
not shut. I can only hope to convince
minds which are open. If people have
pre-judged the issue, any amount of ar-
gument on my part, any amount of facts
given, are not going tg convince them.
1 know that, But, I must bring all the
facts before the House for public con-
sumption whether hon. Members relish
them or not and if they have the courage
to listen to truth, they must listen. ...

SHRI PILOO MODY : But you
have given expression to your opinion
first. You said, it is a clean deal....
(Interruptions)

SHRI H. R. GOKHALE : It is im-
possible to deal with this issue if there
are going to be constant interruptions.
At least they must give the opportunity
to the Government to put forth its
views. (Inferruptions)

MR. CHAIRMAN : Speeches wers
made. Question were put. For your
penefit and for the benefit of the nation
at large, it is better that hon. Members
aust hear the Minister. ...

SHRI PILOO MODY : Provided he
«does not make propaganda.
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SHRI H. R. GOKHALE : That is
your privilege alone. What else is there
except Ipropaga.nda in what they have
said ? I am going to mention later on
how there is a common ground in some
respects in what my hon. friend, Mr,
Jyotirmoy Bosu said and what I am
going to say and that is the basis on
which I am going to justify that this
was a particular case w e Govern-
ment's intervention was necessary, and
it was necessary to remove the manage-
ment of Duncan Bros. and to take over
this vital concern, Balmer, Lawrie and
Company. Now, Sir, I entirely agree
that there were so many instances of
mismanagement, liquidating the assets
of the company and so oni There
were so many instances of violation of
law. It is not right for them to say
that the Government had not taken
steps to investigate the matters under
gke Company Law. These steps were

en. ..

SHRI JYOTIRMOY BOSU : After

8 vyears.

SHRI H. R. GOKHALE : Govern-
ment did take steps when they noticed
the various acts of omission and the
various acts of commission, as a result
of which Government ultimately had
to come to the conclusion that the only
way in which these people can be pre-
vented from misusing the funds of this
vital industry, is to take over the con-
trol of this company . . .

SHRI SHYAMNANDAN MISHRA:
Without any payment, without any com-
pensation.

SHRI H. R, GOKHALE : I thought
that Sham Babu at least will give me
an opportunity to explain everything.
1 am aware of the questions which were
asked and I am going to deal with them.
1, at least, don’t have the capacity to
deal with all the questions in one sen-
tence. I must be allowed to proceed
in my own way and place all the facts
before the House. . .

SHRI S. A. SHAMIM (Srinagar) :*

MR. CHAIRMAN : This remark is
not fair; it will not be recorded

18,00 hrs.

SHRI H. R. GOKHALE : The back-
ground is this. In Balmer Lawrie, the

*Not recorded.
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IBP had acquired an interest to the ex-
tent of 30 odd per cent. of shares.
Duncan Bros. had about 22 and odd
per cent shares. Alex Lawrie which
was a British company had 27 odd per
cent shares. The other miscellaneous
shareholders had 19 odd per cent shares,
On a mere arithmetical calculation,
this would show that if Duncan Bros.
and Alex Lawrie combined together, as
I shall presently point out th did,
they together had a control of over
50.14 per cent shares, while as an indi-
vidual shareholder, the IBP which was
a subsidiary of IOC was the strongest
and largest single shareholder and it
was not in a position to exercise ade-
quate control on the management and
functioning of the compay.

In view of the fact that Duncan Bros.
and Alex Lawrie together have com-
bined and have mismanaged the affairs
of the company—I have got a long list
of these attempts at mismanagement. . .

SHRI JYOTIRMOY BOSU: What
about LIC shares?

SHRI H. R. GOKHALE : The ques-
tion is this. Some time in 1970, the
10C acquired this interest in the IBP,
and the IOC itself had 60 per cent in-
terest in the IBP and, therefore, the
IBP was a subsidiary of the IOC. The
IBP in turn had 30 per cent holding in
Balmer Lawrie, as 1 have already men-
tioned.

Now, there were two alternatives,
either allow Alex Lawrie or for that
malter in particular Duncan Bros. to
continue their acts of omission or com-
mission or to take adequate stej:a to
see that this vital sector of an indust
was brought under public control.

say vital sector for various reasons.
Balmer Lawrie is not alone, because
Balmer Lawrie has four subsidiaries :

one subsidiary is Bridge and Roof Com-
pany (India) Limited, Calcutta, pro-
ducing wagons; they do wagon-build-
ing ; in addition to that, they have pro-
duced petroleum tanks, refinery equip-
ment etc.

SHRI JYOTIRMOY BOSU: Engl-
neering fabricators.

SHRI H. R. GOKHALE : Then, we
bhave BIECCO Lawrie Ltd., which ma-
nufactures transformers and switch-
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gears, and then Steel Containers Limit-
ed which manufactures barrels and In-
dustrial Containers, Calcutta which
manufactures barrels. I am mention-
ing all this because at least three of
these four subsidiaries were producing
material which was vital to activi-
ties of the I0C, such as barrels, petro-
leum products, refinery equipment etc.
This was all under the control of Dun-
can Bros. along with Alex Lawrie who
had been diverting the funds of the
company when they were controlling
this company, for other purposes.

SHRI PILOO MODY : For posters.

SHRI H. R. GOKHALE : My hon.
friend is so much obsessed with the pos-
ter idea that perhaps he dreams of
poster even in his sleep, and, therefore,
when a rational answer is given, it be-
comes difficult for him to hold on be-
cause he cannot hear ; that is the whole
trouble.

When the 30 per cent shareholding
was there, and although the Iargest sin-
gle shreholder in Balmer Lawrie, they
wanted to exercise adequate control
Legal steps were taken in the first
instance......

SHRI JYOTIRMOY BOSU :
shares.

SHRI H. R. GOKHALE : I really can
not go on with this, because I am tal-
king of chalk and he is talking of che-
ese.

LIC

Now, let me come to the main point
Why was it necessary to take it over?
The position was this that when they
saw that as the largest single sharehol-
der they were trying to exercise con-
trol through legal means or appropriate
actions under the company law, in the
original stage, they were not even al-
lowing us to have our directors on the
board of the company, in spite of the
fact that the IBP had 30 per cent share-
holding. Ultimately, recourse had to
be taken to section 408 of the Com-
panies Act, which alone compelled
them to have our directors on the
board. The directors detected the mis-
managemen!, the liquidation of assets,
the various advancement of loans with-
out security etc. etc. They made it so
difficult for the management, in spite of
the fact that they were only 30 per cent
that they realised that they could not
carry on with IBP as not a majority
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shareholder but as a substantial share-
holder in the total holding of the com-
pany.

At one stage in order to see that we
were in an absolute minority and were
not in a position to influence the mana-
gement of the company—that was
where the question of legal action came—
they tried to negotiate directly with
Alex Lawrie and Duncan Bros. and
acquire the assets so that Duncan
Bros. and they in their own right had
50 per cent of the shareholding in Bal-
mer Lawrie. Now it is clear that if
they had been allowed to go through
this transaction and they had 50 per
. cent of shares as against 30 per cent
of ours and 19 per cent miscellaneous,
they in their own right would have had
a shareholding which would have en-
titled them to continue the manage-
ment, or rather the mismanagement of
which we were accusing them.

Now, we prevented this share tran-
saction between Alex Lawrie and Dun-
can Bros, by filing a suit in the Calcutta
High Court and obtaining an injunction,
with the result that the transaction did
not go through. Now, when they reali-
sed that they were not able to obtain
this control by buying over the shares
of Alex Lawrie, they also realised that
there were only two alternatives open.
One was by various means, which are
known to hon. members, to bring down
about a situation where Government
would be compelled to sell their shares
to them at a very unfavourable price.
The other was to create a situation
where Government would be compelled
to take over all those shares because
Goenka, like any other industrialist of
his type, is not interested in his Rs.
160 price per share or in his dividend;
he is interested in retaining sole and
unadulterated management of the com-
pany so that he could divert the funds
of the company for his other purposes.

SHRI JYOTIRMOY BOSU : Not
right at all.

SHRI H. R. GOKHALE :....which
he could do only if he had absolute and
adequate control of the management of
the company—which was prevented

y Government by going to the
Court and obtaining an injunction. 1
may tell the House that this injunction
was operative only till now untll Gov-
ernment took over full control, above
80 per cent, of the management of
Balmer Lawrie.
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When an attempt was to make us
sell our shares to them, we stoutly resis-
ted it, for two or three reasons. One-
was that Government were not holding
the shares as ordinary investors so that
we deal with them and sell them to a
large house like Goenkas or Duncan
Bros. We were interested in seeing
that vital sectors of the ecomomy are-
gradually and as early as possible, bro-
ught under public control. If that was
an appropriate policy—the attitude
which my Ministry took was later con-
firmed by various other branches of
Government—that we would not sur-
render to this attempt at depressing
the share market on the part of Goen-
ka and Duncan Bros to see that we sold
our shares to them at a very unfavoura-
ble price, we defeated them in that
move.

SHRI JYOTIRMOY BOSU : Untrue.

SHRI VASANT SATHE : When his
bubble is being pricked, he is interrup-
ting (Interruptions).

SHRI H. R. GOKHALE : Then the
queston arises : If Government wanted
to take over the shares—a relevant poi-
nt was raised by Shri Shyamnandan
Mishra and I will deal with it—why
did not Government buy shares in the
market ?

SHRI SHYAMNANDAN MISHRA :
Yes, not only that; you could have
taken it over outright and paid them
compensation later. Because of mis-
management, you could have nationa-
lised it

SHRI H. R. GOKHALE : One point
was also this that we could have gone
to the miscellaneous shareholders and
bought the shares. Why go and buy
from Duncan Bros ?

SHRI SHYAMNANDAN MISHRA :
No, he has not understood my point.
The point I was making was that it is
not convincing to say that these people,
Goenkas, wanted to purchase Govern-
ment’s shares at Rs. 160. They could,
instead, have gone to the miscellaneous
shareholders who accounted for about
19 per cent. That was another point I
was making.

SHRI H. R. GOKHALE : Let us look
at that also.

SHRI JYOTIRMOY BOSU : Go-
vernment took over IISCO by Ordi-
nance.
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Why did they not take over Balmer
Lawrie in the same fashion because
there was the same mismanagement
there ?

SHRI H. R. GOKHALE : There is
no comparison between IISCO and this
group. It must be remembered that here
we are dealing with an interconnection
between companies in which as 1 told
you, 10C had in IBP 60 per cent hol-
ding and 1BP had 30 per cent hol-
.ding. Nationalisation was really taking
over the interest, which was in the inte-
rest of the public sector. There is no
comparison between 11SCO nationalisa-
tion and this.

SHRI SHYAMNANDAN MISHRA:
It was much simpler here; you had only
a few shares to nationlise.

The question is this. (Interruption)

MR. CHAIRMAN : Order, order.
He will not be in a position to comp-
lete his reply at this rate. Why pot you
hear him g

SHRI H. R. GOKHALE : I want to
be brief. Had it not been for these in-
terruptions, I would have finished my
reply long ago. 1 want to be brief
and deal with the broad facts because
the time is very short.

The question arose that it we have
to take control, if we were to take over
Duncan Brothers or Alex Lawrie's
shares, it could also be asked legitima-
tely, “Why Duncan Brothers and why
not Alex Lawries 7 If we have taken
Alex Lawries, then also it could have
given more than 50. The correct po-
sition is this. Alex Lawrie and Duncan
Brothers both made it a condition that
the shares of neither will be available
until the shares of the other also are
taken. Alex Lawrie insisted that if you
‘take Duncan Brothers, then we will sell
you. Duncan Brothers said, “If you
take Alex Lawrie we will sell you."
Therefore, the compelling necessity was
that if we had to take over the con-
trolling interest in this, we had to take
over both Alex Lawrie and Duncan
Brothers.

Then the question arose, what is the
transaction and why the transaction
was reached at a particular price. First
of all, T must say, with all humility,
‘that hon. Members are misinformed;
the steady and controlling price of a
share was 68
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SHRI JYOTIRMOY BOSU : I have
quoted from the Financial Express.

SHRI H. R, GOKHALE : Let me
deal with it. 1 have got something
more. 1 have taken your question last
time very seriously and I have collected
the material, and I am saying it with a
sense of responsibility.

SHRI SHYAMNANDAN MISHRA :
What about nationalisation ?

SHRI H. R. GOKHALE : I do not
know whether 1 can satisfy you or the
other hon. Member. (Interruption)

MR. CHAIRMAN : This is half-an-
hour discussion. We have already taken
much more than half an hour. If you
go on interrupting him like that, there
will be no end to it.

SHRI H. R. GOKHALE : The figures
will show, Normally, the share market
price is one of the indications, but not
always a conclusive indication of the
intrinsic worth of a share. That is an
accepted fact. Then the question is
this. Even in the case of Balmer
Lawries—I would have given the figures
but the time is short—in the course of
years, if you look at the variations, from
the minimum to the maximum, the
variation is so large that it would show
that the share market has been influen-
ced by interested parties particularly
Duncan Brothers, in the course of years,
to retain their management.

SHRI JYOTIRMOY BOSU : Did you
put any valuation ?

SHRI H. R. GOKHALE : Of course,
1 did the calculations (Interruption)

SHRI JYOTIRMOY BOSU: Wil
you lay it on the Table of the House ?

SHRI H. R. GOKHALE : I will tell
you now, here.

SHRI SHYAMNANDAN MISHRA :
What was the range? (Interruption)

® MR, CHAIRMAN : No, no.
do not interrupt.

SHRI H. R. GOKHALE : The valua-
tion of the shares is normally done on
the basis of working out the average on
three factors, The first factor, as I
said, although not conclusive, is relevant
and has to be taken into consideration ;
that is, the market value. The second
is the asset value per share as per the

Please
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books of the company. The third is
the earmning capacity per share for the
previous three years.

SHRI JYOTIRMOY BOSU : Inflated.

SHRI H. R. GOKHALE : In fact, it
was taken at the minimum level to see
that it was deflated and not inflated.
To say that it was inflated is quite
Wrong.

So far as the share value is concerned,
although the share value at the appro-
priate time when the avergging was
done had gone up to as high as 94,
we took the minimum quotation at the
relevant time, 68, and assumed that as
the market value, so that the average
did not work to a higher figure. Also,
with regard to the asset value—

SHRI SHYAMNANDAN MISHRA :
You yourself said the other day that
the ruling price was higher— (Interrup-
tion).

MR. CHAIRMAN : If this side is
not prepared to hear him, I will ad-
journ the House.

SOME HON. MEMBERS : No, no.
(Interruption)

SHRI BHAGWAT JHA AZAD
(Bhagalpur) : We want to listen to him,

SHRI VASANT SATHE : When the
truth is coming, they must have the
courage to hear the whole thing.

SHRI H. R. GOKHALE : The diffi-
culty is, if the explanation is incon-
venient, they do not want to listen.
That is the whole trouble (Interruption)
The question is this. The market value
and the minimum quotation were taken.
Even for the purpose of finding out
the asset value of the share, the book
value as in the original investment was
taken because the actual value was far
more than the assets of the building of
Duncan Brothers and others. That was
not taken in order to see that the average
did not work out 1o a higher figure.

The same policy was adopted in res-
peci of the third factor. This number
worked out to an average value of
about 95 and odd. This was
done; not by the Petroleum Mini-
stry alone; obviously not, because
this was a matter on which the Govemn-
ment was taking a vital decision. This
was done in consultation with the
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Department of Economic Affairs; it
was worked out there, This was done
in consultation with the Unit Trust of
India which is one of the largest inves-
tors in the country today. It was
checked and cross-checked at various
levels. Averages were worked and the
average worked out to about Rs. 95
and odd, Therefare it is wrong to say
that at all stages the price was Rs. 68...
(Interruptions.)

SHRI C. M. STEPHEN : Sir, on a
oint of order under rule 349. This
ouse is entitled to a certain protec-
tion, namely, to hear the speech in a
calm atmosphere. Rule 39 prohibits
interruptions and running commentaries,
Hissing and other things are prohibited
specifically. My point of order is that
at rule should be enforced. You will
have to give a direction that any inter-
ruption that is being made must be off
the record and the Minister must be
directed to ignore them and proceed
and we must be allowed to hear the
speech in a calm atmosphere.

MR. CHAIRMAN : The whole pur-
pose of the half-an-hour debate is this.
When you raise an important question,
you expect a reply from the Minister.
We have already exceeded the time by
15 minutes and you should not blame
me if I adjourn the House because you
are Peha\{ing like this. Running com-
mentary is poing on. [ shall uest
the hon. Minister to take as Iittl;bq more
time as possible and conclude and mot
to pay any heed to the interruptions.

SHRI H. R. GOKHALE: Now
price had to be determined with refe-
rence to the relevant period during
which negotiations for taking over the
shares were going on. That was the
pIehnod 20th May to 2nd June, 1972.

e market quotation at that time was
Rs. 94. I am talking of the average ;
it is absolutely wrong that the market

uotation was Rs. 68 or anything less
than 94 at that time.

Secondly, on account of the fact that
the share which we have taken from
Alex Lawries are alsp Balmer Lawrics
shares the average of the two prices,
price paid to Alex Lawrie and the price
E&Id to Duncan Brothers works out

s. 89.50, What is the use of saying
that a lower price was ruling and so on ?
On economic and legitimate commer-
cial considerations which are relevant to
the determination of the price of share
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the price was worked out. You cannot
refer to one particular day when it
might have been depressed for one
reason or the other, or inflated for
another reason.

The next principles is the asset value.
The assets value of these shares un-
doubtedly came to Rs. 174 and odd.
It is important to remember that the
asset value came to Rs. 174 and odd.
Taking into consideration the fact that
the intrinsic worth of the share was
much more than even the quoted share
which was 94 in the relevant period, the
price agreed was Rs. 95 in one cases
and Rs. 85 in the other.

SHRI JYOTIRMOY BOSU: On a
point of order under rule 376. We have
been repeatedly askipg the hon. Minister
to say why one was given Rs, 85 and
another was given Rs. 95.

MR. CHAIRMAN : There is no point
of order. He is replying now and if
you are not satisfied it can be seen in
the end.

SHRI H. R, GOKHALE: I was
saying that the relevant principles which
were applicable in the determination of
the intrinsic worth of a share were all
taken into consideration and examined
at various levels.... (An Hon. Mem-
ber : What about L.I.C.?) That tran-
saction has nothing to do with this; the
LIC transaction was at a time when
Indo-Burma was a British company and
we were nowhere in the picture.

SHRI JYOTIRMOY BOSU:
did you sell it ?

SHRI H. R. GOKHALE : The ques-
tions is: are we confining ourselves to
one point or are we going all over the
world dealing with all the issues ?

Why

The other argument was that
this was a broken company and it
was in shambles and it had no worth
and so on, That is also not correct,
First of all it is indicated by the fact
that the asset value of the share was
Rs. 174. I am not depending upon that.
Let us go further. We have to look at
the profits made by the company in the
past few years. You have to take the
overall picture about the profit and loss
position. I have the position for three
years. In one year, a loss was incurred
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but I will satisfy all those who have an
open mind. ..

SHRI JYOTIRMOY BOSU :
do you repeat that so often ?

SHRI H. R. GOKHALE: Because
you repeat it.

SHRI PILOO MODY: Is
brief open ?

. SHRI H. R. GOKHALE : My brief
is open. If you do not agree, I cannot

Why

your

help. I have to tell it for the country,
because the House belongs to the
country.

In 1969, the profit was

Rs. 22.28 lakhs. In 1970 the profit was
Rs. 23.64 lakhs,

SHRI SHYAMNANDAN MISHRA ;
Was it before tax ?

. MR. CHAIRMAN : If you go on
interrupting, there will be no end.

SHRI SHYAMNANDAN MISHRA :
What does profit mean? You would
not help us in understanding things ?

SHRI H. R, GOKHALE : It was
before tax. Coming to 1971, Balmer
Lawrie had a variety of business acti-
vities, apart from four subsidiaries, in
matters like travel agency, tea ware-
house, two grease plants which are very
mmportant. .. .

SHRI JYOTIRMOY BOSU :
business also.

SHRI H. R. GOKHALE : In respect
of one of these activities, i.e., the tea
warehous:, there was tremendous loss
and it had to be closed down much
before we came into the picture. Only
because of that particular undertaking,
merely on account of the requirement
of payment of retrenchment compen-
sation, in one year Rs. 37 lakhs had
to be paid. The result was a loss of
Rs. 20.61 lakhs. If this had not occur-
red, the profit would have been
Rs. 17 lakhs. When we look at the
strength of the company, we look at the
substratum, the productive capacity, the
assets, the profit-worthiness, what is is
utility to you in a public undertaking
like 10C, etc. Taking into con-
sideration all the factors, I can
confidently

Poster

say that if it is putto

i R
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examination by any independent, impar-
tial economist, he will justify the price
we have paid. Sir, all I can say 1s, in

conclusion, that the price paid was
absolutely commercial and reasonable,
and there was no ulterior motive.

Ulterior motives have been attributed, I
must say, for ulterior purposes; it has
nothing to do with a commercial exami-
nation of the problem. (Interruptions)
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MR. CHAIRMAN: The House
stands adjourned to meet at 11 AM on
Monday.

18.25 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, August
21, 1972/ Sravana 30, 1894 (Saka)



